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The Lok Sabha met gt Eleven of
the Clock.

[MRr, SPEAKER in the Chair]
OBITUARY REFERENCES

MR. SPEAKER: Hon. Members:
As we meet to-day after an interval
of about one and a half months, it is
my sad duty to inform the House of
the passing away of Dr. Gopal Swa-
rup Pathak, former Vice-President of
India,” Sheikh Mohammad Abdullah,
Chief Minister of Jammu and Kashmir
and Member, Provisional Parliament,
and seven of our former colleagues,
namely, Shri Ramappa Balappa Bidari,
Dr. Baburao Patel, Sarvashri Ram
Chandra Bade, Vijaya Bhushan Singh
Deo, Gunanand Thakur, Raghuvir
Singh Shastri and Dr. C. D. Desh-
mukh.

Dr. Gopal Swarup Pathak, former
Vice-President. of India and Chairman
of Rajya Sabha passed away on 31
August, 1982 at New Delhi at the age
of 86, He distinguished himself as a
parliamentarian, eminent jurist and
able administrator.

A well-known jurist, Dr. Pathak
was a Judge of the Allahabad High
Court during 1945-46. He was a mem-~
ber of the Law Commission of India.
He served as a member of the Indian
Delegation to the United Nations
several - times. In 1957, he visited
several South American countries as

the special representative of the Prime

Minister with the honorary rank ot
Ambassador.

He was a Member of Rajya Sabha
from April, 1960 to May, 1967 and
served as the Law Minister at the

Centre from January, 1966 to May,
1967.

In 1967, he was appointed Gover-
nor of Mysore. In August 1969, he
was elected to the august office of the
Vice-President of the Republic of
India in which position he continued
til] 1974

He held the offices of the Vice-
President and Chairman of Rajya
Sabha with great distinction. His saga:
city, unrufled temperament, soft-
spoken manners, cheerful and amiable
disposition and mellowness endeared
him to all seciions of the House.

As Vice-President, he visited a
number of countrieg on goodwill mis-
sions. His exceptional qualities ot
head and heart and the versatility of
experiences and achievements brought
lustre to the office of the Vice-Presi-
dent of India.

Sheikh Mohammad Abdullah, Chief
Minister of Jammu and Kashmir pas-
sed away at Srinagar on 8 September,
1982, at the age of 77. He wag 2
Member of the Constitutent As-
sembly and Provisional Parliament
during 1948-50. He Wwag elected to
Jammu and Kashmir Constiluent As-
sembly in 1951 and was a sitting Mem-
ber of the State Assembly since 19T7.



-3 Obiluary References JCTOBER 4, 1982

Appointed as head of the Adminis-
tration in the Jammu and Kashmir
State in 1947-48, he headed the popu-~
lar Government of Jammu and Kash-
mir with effect from March, 1948. He
became Chief Minister of the State
in February 1975, and resigned that
office in March, 1977, He again assum-
ed the office of the Chief Minister of
the State in July, 1977.

Starting his career as a teacher, he
soon got involved in the struggle for
freedom. He had a genius for under-
standing the emotions and feelings of
common man. Irrespective of religion
and faith, they all flocked to him for
gudiance,

Hig struggle to establish and sustain
a democratic set-up in the State was
truly historical. Under him, the State
maintained an unblemished record of
communal harmony and peace. A
towering personality, he was an elo-
quent and powerful speaker, who
dominated the affairs of the State for
nearly half a century.

He was venerated as a ‘father’
figure in Jammu and Kashmir and
inspired one and all to work for the
uplift of the masses, particularly the
weaker gectiong of society., He had
great courage of his convictions and
came to be popularly known as
‘Shere-e-Kashmir’. In his death, the
country has lost a great stalwart of
Independénce struggle who devoted
all his energies til] the last to allevia-
ting the sufferings of the people.

Shri Ramappa Balappa Bidari was
a Member of First and Second Lok
Sabha during 1952—62 representing
Bijapur (South) constituency of the
-then Mysore Stale (now Karnataka).
Earlier, he was a Member of former
Aundh State Legislative Assembly
during 1940—47 and had also been
Prime Minister of that State.

A veteran freedom fighter, Shri
Bidarij resigned from the post of hono-
rary First Class Magistrate. Shri

" Bidari took keen interest in land deve-
lopment and was associated with
various developmenta]l committees/
boards. He passed away at Sholapur
on 31 August, 1982 at the age of 84.

Obiluary Reference. 4

Dr, Baburag Patel was a Member
of the FouMh Lok Sabha during
1967—71 representing Shajapur con-
stituency of Madhya Pradesh. An
eminent journalist and writer, he
was author of a3 number of publica-
tions on various subjects besides
being Editor and Publisher of leading
monthly magazine,

He was associated with the freedom
struggle and took keen interest in
Indian culture. He passed away at
Bombay on 4 September, 1982 at the
age of 78. ) .

Shri Ram Chandra Bade was a
Member of Third and Fifth Lok Sabha
during 1962—67 and 1971—77 respec-
tively, representing Khargone con-
stituency of Madhya Pradesh. Prior
to that he was a Member of Madhya
Bharat Legislative Assembly during
1952—56.

A keen parliamentarian, he took in-
terest in the tribal welfare and was
associated with the Tribal Commission
appointed by the State Government.
He passed away on 18 September,
1982 at Sendhwa in Madhya Pradesh
at thn age of 77.

Shri Vijaya Bhushan Singh Deo was
a Member of Third Lok Sabha during
1962-67 representing Raigarh consti-
tuency of Madhya Pradesh, Prior to
that he was a Member of Madhya
Pradesh Legislative Assembly during
1952-62. He was a Member of Rajya
Sabha during 1970-76.

He took keen interest in the uplift-
ment of tribal and backward people
and was associated with various social
organisations.

He passed away on 19 August, 1982
at Jashpurnagar in Madhys Pradesh
at the age of 56.

Shri Gunanand Thakur was a Mem-
ber of Fourth Lok Sabha during
1967-71 representing Saharsa constitu-
ency of Bihar. He was also @2 Mem-
ber of Rajya Sabhg  during
1972-78, He was g Member of Estima-
tes Committee during 1969-70. An ac-
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tive social worker, he took great in-
terest in the welfare of working clas-

r -»§€S. )

Shri Thakur passed away at New
Delhi on 28 September, 1982 gt the
age of 44.

Shri Raghuvir Singh Shastri was
a Member of Fourth Lok Sabha dur-

+ ing 1967—71 representing Baghpat
constituency of Uttar Pradesh. A
veteran freedom fighter and able
journalist. he was editor of many

f magazines and was author of several

publications in Hindi, including life

. of Sir Chhotu Ram.’

N Shri Shastri workeq actively for
Harijang and rural uplift, marriage
and agricultural] reformgs and was

- associated with various educational
instituitons. He was a scholar of
Sanskrit ang former Vice-Chancellor
of Guruku; Kangri University. He
passed away at Delhi on 29 Septem-
ber, 1982 at the age of 65.

-
'\ Dr, C..D Deshmukh was a Member
of First Lok Sabha from 1952 to
August, 1956 representing  Kolaba
~ Constituency of Bombay. A renown-
- / ed economist, Dr. Deshmukh belong-
k ed to the Indian Civil Serivce and
/ served in yarious capacities in the
Government before being appointed
!: the Deputy Governor of Reserve Bank
i+ of India in 1941 and later on its Gov-
"\ ernor in 1943,

Dr. Deshmukh became Minister of
1Finance of @overnment of India in
1950 and Member of Planning Com-

'R mission and held these positions till

! 11956, He representey India on the
‘World Monetary Conference and many
,Other financial international institu-
ttions.

He a'so served as Vice Chancellor
of Delhi University and Chairman of
the Universit, Grants Commission, He

f1had specia] interest in Sanskrit and
Was also associated with many na-

sqtional institutions including the Indian
International Centre.
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He passed away at Hyderabad on 2
October, 1982 at the age of 86.

We deeply mourn the loss of these
friends.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Mr.
Speaker. Sir, we share the grief which
you have expressed at the sad de-
mige of some of our old and some
young colleagues who have left us in
recent times, In the few weeks Since
the House lasy met, we have lost
many valued colleagues. Shri G. S-
Pathak adorned the high office o.
Vice-President with dignity and dis-
tinction—after a distinguished car-
rer ag lawyer, political leader, Minis-
ter and Governor, The Lok Sabua
wil] remember his conscientiousness
and hig seasoned contributions to
public affairs and debates; and the
Rajya Sabha will recall him as 2
Presiding Officer who maintained the
highest standards of rectitude,

‘ Sheikh Abdullah’s towering figure

has been known allover India for
nearly fifty years. He was a fighter
for freedom, for national unity, for
secularism and the qualities cherished.
by our national moveément, The Lion
of Kashmir, as he was called, fought
bravely when Kashmir wag invaded
by foreign forces and brought
Kashmir into the mainstream of our
national life. There were ups and
downs in hig long career, but he did
not swerve from the path of secular
democracy and from the high stan-
dardg of personal courtesy he set for
himself and others, All sections of
the House will miss this doughty war- "
riop ang warm-hearted friend To me
it is a special loss because of his long
ang close asgsociation with my family.

A different person in terperament
but solid in his contribution to natio-
nal life was Dr. Chintaman Desh~
mukh—civil servant, scholar, lat, en-
trant t, politics, conscientious Parlia-
mentarian, distinguished Planner and
Finance Minister, educationist, author
and godfather to many cultural and
social eervice institg_tions. The House
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well knows his many-sided gifts and
achievements, He and Shrimati Dur-
gabai Deshmukh were an unusual hus-
band and wife team whose services

1o the country will be gratefully re-

membered.

‘Sir, we 2so mourn the passing
away of Shri Ramappa Balappa
Bidari, pr. Baburao Patel, Shri Ram
Chandra Bade, Shri Vijaya Bhushan
Singh Deo, Shri Gunanand Thakur—
who died 0 young and so suddenly—
Shri Raghuvir Singh Shastri and Mr.
Agarwal. T request the hon, Speaker
to convey the grief of the House to
the bereaved famijlies,

MR. SPEAKER: Shri Balandan.

SHRI E. BALANANDAN
'(Mukundapuram): Mr. Speaker, Sir
I share “he views expresseq by hon.
Speaker and the Leader of the House
on the passing away of our departed
Jeaders, 17 want to mention especially
the name of Sheikh Mohammad
Abdullah who was the tallest leader
of India in the national struggle for
some time. Also, he led the State
Pennte’s Movemeny which wag 5 part
of the national movement. Though on
som, painte he had some disagree-

mcnts, Le stocd by hig conviction
whatever the consequences might bhe.
Everybody in the House will remem-
tor his stand on secularism and the
stand he took for the accession of
Jammu and Kashmir to India,

Wao remember always Dr, C. D.
Dashmukh and the other departed
‘leaderg a'so.

I request the hon. Speaker to con-

-vey our feelings to the bereaved fa-
milies of the departed leaders.

MR. SPEAKER: &hri
Masood.

Rasheed

™M oImT EnE (WEIATR)
afer wfFT AT, FOd AT
RalaiicH Fo-mraw agar ¥ fyw
AT FT IWAE AR THEAT
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mfgt fpar & T W a”r’t‘t
F PR TE@H T T OY,
ﬁmmﬁgmmawqm
godl A aw § WA g
f& afsmdt 9w SFF  gERN
art ®1 a9 femn oo

gEaRk § § wwaar g & o
% JAwa g, SEH TF agd
TIT AW, T4AH THG U §, Tl
frgn @ 1 fag a3-a8 ofrew
F A4 @A FT AT Ag faem g,
fagia oy # w3 ¥ feew
T fam 2, 37 @t @ gemaw U
FA & fA0 W wfemad a= ¥
oY, ag THRT-THT IS AT G OE )
st iy, wgy qEw, s Ho o
A, WA YA Fegeel  ATEA
T YT FY AFd ¥ qew I fggmA
F faa, foas1 J\@F g7 AT
gifrm *T a%d ¥, T AT AR
TogE # ag g .

ﬁmwa’ﬁi‘fﬁam%aﬂi‘ ‘
¥ wgar wgm g f& sw feegema
m-ﬁaﬁmwmvﬁmﬁr‘l
qeF ¥ fag a@F A Tww@ A o
W E 7 97 g & SEH Y
wfeqga 1 oo & food a #
qTAT-U-RH AEEAT WEr ¥ ot 7

1947 ¥ #g1 a1 fF 787 R fegeam &

¥ owgw fead T owm &, Afww

o qeAr A7 PR AnT g oS
f& MY TEE® F OF Frefr-
ALY qET § |

#W’tm%u‘wmmﬁ
# qTH A WY ICEAT I
fr gara arfadt G SAF SR
am’t%qwq'ginf’m s |



9 Obiguary References ASVINA 12, 1904 (SAKA) Obitugry References 1¢

T (piste=) Sgawn S4dy  g)d]

» 2 @ ale Ky prime
o 4 aale el iy keytoa
2B gl gef LS LB K wilid
ayber S (8s) ol aylen & LS
o e 3 day B eny
e b Al ae - gp (FiKe
Wlp o S § S Al gl
P RV 'Y U’ pling R &S e

- Qe W aan oS il

O Bepan 40 & pb p's

¥ ol A yinsher B e o
e o (latd) ) Iyt 2ag S
TS AG SN XD S TR P S
K Jdpy kel S 3y o3 ew
/L RTSE SO BRpp gy
2 W g tan e Y S
ML S Pewil G5 8 W)
A3y %y yati  phe LEle yaTpadd
- e oy o 1) ax,
-8t Sl - el -
) 04 D gt &ke Ao
Sy ot el Spego gef alo
P S PRI TN I FORN] OV NN
Kl oS LY AR GETYPRE-S S
By & e )5 ol G o2
= b yap e olamyd PR W t-‘f

tt a§ k),b ubl? !.1.'.5 004 ‘,[4 é

o L4
eyl _yer  yon Slo &Gy 3"
ot ol &y legg ki S
Copaid gyl b‘b““’ e @a
Ut S A& eyl S
ey B2 &5 g5 LS e sl9rY
¥ o8l S e 2 ey
o' =5 Uﬁ’; & 93 A B o fywe {1

- & ylyal del; g5y Sof d‘
d&' ”’ g h-;)b _s"i' u‘ﬁ
Wu”a‘ )é <o b‘r‘ <o '.J’.b uS Jz)li
o (Yar _fen lan &8 e Uy
ted Lpdpr 't 5 gty olols S

[- &%

SHRI SATISH AGARWAL  (Jai-
pur): Mr, Speaker. Sir, while moving
the condolence resolution you have
rightly placed on a record the valu-
able services rendered by these illus-
trious sons of India. Unfortunately, I
had no occasion personally to asso-
ciate with either of them, and as
such 1 am not in a position to say any-
thing with regard to personal expe-
rience. Anyway, 1 join the sentiments
that have been expressed by you in
this House and the sentiments that
have been expressed by the Leader of
the House and I on, my behalf and on
behalf of my party wish to convey
my heartfelt condolenceg over the
sad ang sudden demise of these illus-
trious sons of India and you may
kindly convey our feelings to the be-
reaved families.

PROF. MADHU DANDAVATE:
Mr, Speaker, one by one the tower-
ing personalitieg of our country, who
inspired our life during the freedom
struggle and during our march to
secularism, are passing away. And
the latest in the galaxy is Sheikh
Abdullah.

Sheikh Abdullah had been rightly
described ag the lion of Kashmir,
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whether inside the jail o outside As
he roareq in Kashmir, even ag dis-
cordant voices of communalism tried
to raise their voice, the entire
Kashmir valley hag always reverbe-
rated with the echoes of secularism.
I only hope that even when Sheikh
Abdullah js no more with us, that
echo of secularism will not be stilled.
But for Sheikh Abdullah in those
momentous days when the crucial
decision regarding accession wag to
be taken, if he wag no more to be
there, I do not know what calamity
would have befallen our country. But
he gave the right advice. He fought
for secularism, He fouhgt for al] pro-
dressive ideas. He evolved a new
Kashmir programme in which he
tried to work for the landless and
also the re-distribution o¢ land, He
was one among those who vigorously
fought against the forces of feuda-
lism and stood for the creation of a
secular State, Even when he is no

more there, ‘we hope, the ideas for

which he lived and died, will con-
tinue to rule in the land of Kashmir,
an integral part of our country,

I am equally remindeq about ano-
ther illustrious son of India, C, D.
Deshmukh. He was an outstanding
personality in our national life, who
combined in himself integrity and
scholarship— a rare combination. He
never allowed power motivations to
dominate his life ang his convictions
had always the upperhand. That is
why, when he firmly believed in the
linguistic re-organisation of the
States, on the question of creation of
a linguistic State’ of Maharashtra, he
resigned from the Cabinet, of which
he was an able member, I am more
pround of C, D, Deshmukh ag a tea-
cher. I share his distinotion I greatly
admire hig distinction as a great edu-
cationist, who played & great role in
the Uhniversity Grantg Commission.
And he continued to guide a num-
ber of educational institutions. To-
day wp cannot foregt him when we
are talking about nationalisation, It
wag during C. D. Deshmukh’s regime
that the Life Insurance Corporation
wag created and life insurance was
mationalised. He laid the foundation
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of the commanding heights of our
economy, All these, why are interes-
teq in the proper regulation of our
financial inStitutions, wil] alwayg re-
member him,

Vice-President, Mr. Pathak, al-
ways conducted his work with great
distinction ang dignity. With the
same dignity and decorum, he actual-
ly moved away from his post.

There arp other young colleauges
like Shri Gunanand, with whom ] was
agsociated in the eocialist movement
also offer him my homage,

1 join you and other leaders of the
Groups in conveying to the members
of the bereaved families our heartfelt
condolences,
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SHRI G. M. BANATWALLA: (Pon-
nani): Mr. Speaker, Sir, we share the
sentiments expressed on the passing
away of Dr. Pathak, former Vice-
President, Sheikh Mohammeq Ab-
dullah and others.

r
Sir, Sheikh Mohammed Abdullah
was one Of the architects of India. He
wag a stalwart dedicated to the prin-
cipleg of gecular demvocracy,,, His con--
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tribution to Kashmj, and to the coun-
t1iy is indelible, He was a Lion of
Kashmir in the true sense of the
word. As a man, one of hig greatest

-rqualities wag that he wag free from
any bitterness despite heavy odds and
ups and downs in his life.. On behalf
of my party, the Muslim Leage, I pay
our homage to the departed souls
and extend our heart-felt condolences
to the families of the bereaved.

SHRI CHANDRAJIT YADAV
(Azamgarh): I associate myself fully
with the sentiments expressed by you
and the Prime Minister and would like
to convey our heartfelt condolences
to the bereaved families.

We have lost many important leaders
and many valuable colleagues, The
Vice-President, Shri Pathakji wag one
of the fore-front leaders of our coun-
try. His contribution will always be
remembered in parliamentary life.

Sheikh Mohammed Abdullap was
one of our tallest nationaj leaders.
Hig contribution to our freedom strug-
gle and to build a new India will al-
ways be remembered. He wil] be ins-
piring the people in future also with
his great faith in secularism and
democracy. Though he is no more, I

» am sure, his philosophy and princi-

Y

.? WOr kel', | . [ . -

ples in which he believed will conti-
nue to rule the hearts and minds of
the Kashmiri people, Though, after
independence, he limited himself to
build a new Kashmir, the people from
all parts of the country looked to-
wardg him and, therefore, he was re-
garded always as one of our tallest na-
tiona] leaders.

Shri Gunanand Thakur
very young age, unfortunately leav-
ing behind him four minor children.
Out of his five children only one—
his eldest daughter—is married. Others
are minor. But he wag an example

x of 3 sincere and dedicated grass-root

died at a

~ !
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Shri Deshmukh’s contribution to
many spheres of our national life will
always be remembered.

With these words I would request
you to convey our heartielt condolen-
ces on behalf of my party and myself
to the bereaved families.

SHRI C, T DHANDAPANI (Pol-
lachi): Mr. Speaker I associat, my-
self with the gentiments expressed by
you and the hon, Prime Minister on
the sudden demise of the various emi-
nent leaders and the scholars of this
country.

Shri G. S. Pathak was a great law-
yver and an educationist He made a
tremendous contribution to the pare
liamientary institution.

Sheikh  Abdullah, the lion of
Kashmir, was one of the leading per-
sonalities, He was one of the archi-
tects of this nation, He wag an em-
bodiment of national integration. He
stood for more powers for the State
and wag advocating the interast of a
particular region., Even though he
was very much interested in a par-
ticular region, he was a great and
recognised leader of thjs nation.

Shri C, D. Deshmukh and others
made a tremendous contribution to
this nation.

On behalf of my party, DMK, 1
would like you to convey our heart-
felt condolences to the bereaved fa-
milies.

“MR, SPEAKER: I am sure the
House will join me in conveying our
condolences to the bereaved famix
lies,

The House may stand in silence fpor
a short while to express its sorrow.

The Members then stood in silence
for a short while.
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INTRODUCTION OF NEW
T _ MINISTERS

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Mr, Spea-
i;er, Sir, may I introduce the new
Ministers who have joined my Coun-
cil of Ministerg?

MR. SPEAKER: Yes.

SHRIMAT] INDIRA GANDHI. The
Ministerg of State:

1) Shri H. K. L. Bhagat—Minis-
ter of State in the Ministry of

_ Works and Housing and in  the
Department of Parliamentary aff-

airs.

(2) Shri Pattabhi Rama Rao—
Minister of State in the Ministry of

Finance.

(3) Shri Virbhadra Singh-Mi-
nister of State in the Ministry of
Industry.

i The Deputy Ministers

(1) Shri Ashok Gehlot—Deputy
Minister in the Ministry of Tourism.

(2) (2) Shri Digvijay Singh—De-
"puty Minister in the Department of
Environment, - y

4 (3) Shri Ghulam Nabi Azad—De-
| puty Minister inl the Ministry of
L LAw, Justice and Company Affairs.
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Sir, I am sorry I left out Mr. R. C.
Rath. He had fever and had thought
that he would not be able to come,
But I gee he has come. I have
pleasure jn announcing that he is
Minister of State in the Ministry of
Chemicals and Fertilizers,

DR. SUBRAMANIAM SWAMY
(Bombay North East): He was afraid
that you may drop him from the

Counci],

SHRIMATI INDIRA GANDHI: No
such fear,

PROF. MADHU DANDAVATE:
Sir, Question No. 1 and Question
No. 19 can be clubbey together, If
you read Question No. 1 you will find
it is identica] to Question No. 19

MR. SPEAKER: There ig ny objec-
tion, if the Minister agrees.

THE MINISTER OF AGRICUL-
TURE (RAO BIRENDRA SINGH):
Sir should I read out the reply to
Question No, 1 only or shlould I read
out reply to Question No. 19 also to-

- gether?

MR, SPEAKER: It depends upon
you, If you agree, I have no objection.

" RAO BIRENDRA SINGH: I will
read out both the replies. I have no
objection, .4

T
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ORAL ANSWERS TO QUESTIONS
Import of Wheat from U.S.A.

+ .
*1. SHRI TARIQ ANWAR;
SHRI B. D. SINGH:

Wil] the Minisier of AGRICULTURE
.be pleased to state:

(a) whether it is a fact that India is
going to buy 2.5 million tonnes of
wheat from United States of America
this year;

(b) if so what prompted the Indian
Government to buy such a huge
‘amount of wheat from U.S.A, al-
though foodgrain procurement in India
has reacheq the peak level of nine

. million tonnes this year; and

. (c) the details of the cost of pur-
chase this year ag compared to
“Wheat imported on earlier occasion?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(RAO BIRENDRA SINGH): (a) and
(b). Yes Sir. A quantity of 24.95 lakh
tonnes of wheat has been contracted
for import from U.S.A fo, shipment
-during September, 1982 to March, 1983,
with 3 view to building up of buffer
-stocks and as a measure for combat-
ing pressure on prices.

Statement
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(¢) The total FOB cost of 24.95 lakh
tonnes of wheat is US $ 410.838 million
as compared to US $ 262.066 million
for 15.15 lakh tonnes of wheat con-
tracted for import from U.SA. last
year. The average FOB price of US
wheat this year comes to US $ 164.66
per tonne as against US $ 172.98 per
tonne last year.

qren-Al ®T g

*19. ® w&@ArAw sifzur
WMo R TUEAF :

Fr ¥fE A g T Y

Foro&A fF oo T
(%) 3w & @¥El T gEE-
FT QU A F fog W wd

§F wa f oawl w owdmr  (FAEr
g owmE fen s w SEer
wew ;T g ; A

(@) gware fFam qur feaw
Tw w1 g wwry fEar e ?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(RAO BIRENDRA SINGH): (a) and
(b). A statement indicating the re-
quired information is laid on the
Table of the Sabha,

Statement indicating quantity and value of wheat contracted for import coun}(y-wi.re during
the current year and the last three years

Quantity contracted " Estimated F OB

Year Country
(Lakh tonnes) Value
(Million dollars)
- -
1979-80 Nil Nil Nil
1980-81 Nil . o Nil Nil
.1981-82 USA. . . . . 15°15 , US dollars
262-066
Australia S 7-50 Aust. dollars
. "" ) 118+600
1982-83 usa. .. 24°95 US dollars _

T -“ ‘.
* v .

410-838
T

[N K ©
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SHRI SATYASADHAN CHAKRA-
BORTY: Is this Government for
Indian farmers or American farmers?

(Interruptions). »
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T IFH W wAr o 9o &t
7g TN ¥ FTH ;W I R
,(Eu‘aﬁ)

SHRI SATYASADHAN CHAKRA-
 BORTY: You should speak out, Sir.
They are betraying the national
interests,
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PROF, MADHU DANDAVATE: Tn:
the statment thay the hon, Minister hasg..
made on Question No. 19, he states.
that, in 1981-82, the estimated f.o.b.
value of the imported wheat was:
American 262.066 million U.S. dollars-
and Australian 118.600 million
Australian dollars. Now, in 1982-83,.
it has gone up to 410—838 million.
U, S. dollars, Such a steep increase!
First I want to know from the hon..
Minister, taking these very figures -
into account, why there has been such
a tremendous increase in the import-
of foodg:ains. Even if according to
him, it is justified, I would like to
know thig from him, Just now while-
replying to the previous question, the
Minister hag said that, includind all
other expenditure, th, price paig to*
the American peasant is Rs. 203.61
per quintal,

MR. SPEAKER. No, no.

RAO BIRENDRA SINGH. That is-
the landed cost.

PROF, MADHU DANDAVATE!
That is the aggregate burden that falls- -
on you for the imported wheat—Rs..
203.61 ag aaginst Rs. 142 that you pay~
to the Indian peasant.

In view of this big differential bet- -
ween the two prices that you wil] have-
to pay will you not prefer to go in for-
the gofter option of increasing the price
and giving a remunerative price for
the wheat that you procure_from the:
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Indian peasant so that thig big dispa-
rity between the imported pric, and
‘the domestic price can be eliminated
and at the same time relief can be
-given to the Indian peasant?

I am sure you will alsg back up
thig question, Sir.

DR. SUBRAMANIAM SWAMY:
“Where will they get the commission
from?

RAO BIRENDRA SINGH: Sir, he
can share with me whatever I have
got and I can share with him what he
"has got.,

SHRI SATYASADHAN CHAKRA-
BORTY: This is a confession, Sir.
He says, ‘He can share’ It means
that he takeg it. It is a confession.

RAO BIRENDRA SINGH:. He can
share the abuses that I receive from
you.

DR. SUBRAMANIAM SWAMY:
But the Russians give 3 better com-
_mission than the Americans,

SHRI BHAGWAT JHA AZAD:
You are very knowledgeable. You
are right!

FROF. MADHU DANDAVATE: Hig
confession has gloneg on record.

RAO BIRENDRA SINGH: We
have been constantly taking all steps
to increase the production of food-
grains which is our primary aim ag it

-will solye our food problem. With
regard to increasing the production,
maximising procurement ang gatisfy-
ing the farmers with regard to the
remuneration that they receive, our
policies have been very successful.

Wheat production has gona up com-
pared to last year, Last year’s produc-
-tion was somewhere around 365 mil-
lion tonnes which was an all-time re-
«cord. But thig year ouy, latest esti-
mate shows thay wheat production
has gone upto about 37.8 million ton-
.meg which is an all-time record and
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this is in spite of the fact that nearly
2 million tonnes of wheat wag qamas
gad due to untimely rains....,

DR. SUBRAMANIAM
Yet you are importing.

SWAMY:

PROF. MADHU DANDAVATE:
You have not replied to the first
part, Why is there such a steep in- *
orease from 1981-82 to 1982-83%

RAO BIRENDRA SINGH: Steep
increase in what? !

PROF, MADHU DANDAVATE: 1
haye only given you, figures.

RAO BIRENDRA SINGH: That is
because larger quantities have been
purchased this year.

SEVERAL HON,
Why?

MEMBERS:

RAO BIRENDRA SINGH: 1 have !
already explained, because we want
to replenish our stocks...(Interrup-
tions).

DR, SUBRAMANIAM SWAMY:
You pay to the Indian farmers.

PROF. MADHU DANDAVATE:
Kindly advise him, Sir, He says that
thig {ime there is a record production -
and therefore, this time you are BO-
ing to import, What is your argu-
ment?

SHRI NIREN GHOSH: Sir, they
are beholden to the Americans.
. !
RAO BIRENDRA SINGH. In spite
of qur best efforts we are not able to
procure even the quantities required
for meeting our deficit.

SOME HON. MEMBERS: Why?

RAO BIRENDRA SINGH: The
quantity of wheat in the country is-
limited. .. (Interruptions)

PROF. MADHU DANDAVATE: ~
Are you satisfied, Sir?
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AN HON MEMBER: Op the one
hand he says that there is record pro-
duction and on the other, he says

thati there i@ no sufficient procure-
ment.

SHR]I SATYASADHAN CHAKRA-
BORTY. Record production, record
procurement, and record imports—
how can he reconcile all these things?

PROF, MADHU DANDAVATE:
Are you satisfied?....

(Interruptions)

MR SPEAKER: Pleas, sit down.
We have to see the things in a cer-
tain perspective. What he says i3
this, Please listen to hig first and
then try to dissect what he says and
then come to the conclusion, Record
production. recorq procurement and
record offtake. It has not offset the
offtake. Please try to explain.

RAO BIRENDRA SINGH: We are
expanding the public  distribution
system, as we have already decided,
under our 20 Point Programme, The
public distribution  system requires
more of wheat and rice as well Of
late it has gone up tremendously.
and, in spite of our best efforts, we
have not been able to procure enough
to meet the needs Of the public dis--
tributian system.

Apart from that, we want to keep
prices in check and, it is the traders’
representatives who may be object-
ing to this import from abroad. We
will not allow the traderg to exploit
the siluation in the market. (Inter-
ruplions).

MR SPEAKER: We shall discuss it
later,

PROF. MADHU DANDAVATE:
Let there be a discussion on this im-
portant guestion.

MR. SPEAKER. Question Hour is
over, i

- -

————
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Loss Due to Floods in Varioug Parts
of the Country

*2. SHRI RASHEED MASOOD:

SHRI SATYASADHAN CHA-
KRABORTY:

Wil] the Minister o AGRICUL-

TURE be pleased to lay a statement
showing:

(a) the estimated loss of life, pro-
perty and crops due to the recent
floods in U.P,, Bihar, Orissa and
other partg of the country; and

(b) the nature of the Central as
sistance given {o the State Govern-
mentg to meet the situation?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (RAO BIRENDRA SINGH):
(a) A statement is laid on the
Table of the House,

(b) (i) Rs, 15 croreg and 10 crores
have been releaseq in favour of
Orissa and Uttar Pradesh respectively
by Central Government as a way
and means advance. (il 10,000 MT
of additional “quantity of foodgrains

.each were released in favour of UP,

Bihar and Orissa. !
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Statement N
Statement showing the damages caused by Floods during 1982-83
Name of the State No. of Popula- Na.of-  No. of No. of Crapped.
distt, tion aff- human cattle houses area
affected. ectad livas lost  head damaged affected
(in lakhs) lost (fully/ (in lakh

partially) bect.)

Assam

18th June to 20th July, 82

14th Sep;, 82 . 10:91 14 .. .. 0:30
Andhra Pradesh
15-16 June, 82 . . Hydera- N.R. . I N.R. 987
bad Gity
' Karnataka
(i) In Udupi Taluk (June
82) . . . . 1 5417 18 64 714 N.R.
Jpersons)
(ii) Floodsin August,82 . 5 1:50 16 31 9160 103
Bihar
Aug.-Sept., 82 . . . 14 41:90 24 12 39697 255
Madhya Pradesh
August, 1982 . . . 13 18-31 56 1470 43734 430
Orissa
(i) Sambalpur {August,8z2) 1 1:62 9 200 14036 N.R.
(i1) Floods (Aug.-Sept.,82) 8 5400 131 +9 26359 510049 12400
(missing)
Uttar Pradesh
Aug-Sept. .82 . . . 43 201+00 492 2149  3,75,000 28:9F
Tripura
4882 . . . 3 110 4 44 4,808 0:3y
. "
. COnEIN
N. R. Ngi-reported. 03
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Indo U. S. S. R. Protocol on irrigation
'i {7 and water conservation -7,
.. "f,‘\.n b s .: W

+ *3. SHRI G., NARSIMHA REDDY..
" SHRIP. K. KODIYAN:

Will the Minister of IRRIGATION
be pleased to lay a statement show-
ing:

(a) whether India has signed a pro-
tocol with U. S. S. R. on irrigation,
water conserva.ion eic;

,l..\

(b) if so, the details thereo? and
whether as a result of this, some speci-
fic projects in our country and
Andhra Pradesh in particular will be
benefited indicating the names of these
projects;

(¢) the nature of assistance—finan-
cial, technical, material etc.—that
these projects wil) derive {from the
Soviet Union; and

(d) when the assistance will start
flowing into India?

THE MINISTER OF IRRIGATION’
(SHRI KEDAR PANDEY): (a) to
(d). A stalement is laid on the Table
of the House,

Statemont

. (a) to (d). A protoco] of discussions
bgtween the representaives of the USSR
Ministry of Land Reclamation and
Water Managemen; ang of the Minis-
try of Irrigation of India was signed
on 12-9-1982 quring the recent visit of
a delegation led by Minister of Irri-
gation from the 5th to 12th Septem-
ber, 1982, The delegations from both
the sides reviewed the progresy of
the items which were agreed to ear-
lier viz;

(i) 1.’hysical and Mathematical
modelling of hydraulic structures;

(il) Biological contro] of Aquatic
Weeds in jrrigation systems;

(iii) Utilisation of directiona)

‘blasting techniques for construction
of an experimental-canal and dam;

2140 L85~ ‘- T L g
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(iv) Setting up of an enterprise
.—~for ¢ production of pre-fabricated
. components for construction: of
.. canal gtructures and canal linings;

(v) Conjunctive use of surface and
ground water;

(vi) Design of High Earth, Rock
fill and concrete dams on non_rocky
foundations;

¢

(vii) Inter-basin river flow trans-
fer;

) (viii) Saline land reclamation;

(ix) Development of silt control
methods for enlargement of reser-

voir life expectancy;

(x) Design of low head barrages
on permeable foundations; and

(xi) Exchange of technical in-
formation/literature on  various
items in the sector of irrigation.

The USSR side agreed tq consider
cooperation in the field of:

(i) Geophysical investigations of
dam and other water resources de-
velopment structures;

(ii) Rock mechanics as applied to
waler resources developme"nt pro-
jects; and

(iii) Analysis of ecological im-
pact of water resources development
systems,

The above areas for technical co-
operation are essentially in the nature
of technology transfer and exchange
of information and technical assis-
tance and do not pertain to any speci.
fic project.

As a result of earlier protocol two
specific agreements had been signed
with USSR as below;—

(i) Contract signed between the
Government of Gujarat anq USSR
on 3-12-1981 for the preparation of
a feasibility report for setting up of
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an enterprize in Gujarat for pro-
duction of pre-fabricated compo-
nents for construction of canal
structures and canaj liningg in
Gujarat,

(ii) Contract signed on 31-12-1981
between Central Watér , Commis-
sion and USSR fof preparafion of
a feasibility report for construc-
tion of an experimental dam in
Himacha] Pradesh by using the me-
thod of directional bla:t technique.

Implementation of these two agree-
ments, is at present, in progress. The
above projects are essentially pilot
projects. The experience gained as
a resuly of {ue two projects can be
used for similar projects elsewhere in
the country.

The nature of assistance available
from the protocol is primarily of tech-
nology transfer. Part{ of the expen-
diture involved in execution of the
two contracts as mentioned above is
being met from the Soviet credit ef
520 million roubles extended by the
Government of USSR to the Govern-
ment of India under an oversll
agreement op economic and technical
cooperation between both the coun-
tries signed in New Delhi op 10th
December, 1980, and under the Indo-
-Soviet Trade Agreement in force,

Process of technical cooperation in
the identified areas has already start-
ed,

Drinking waler scarcity in Maha-
rashtrg

*4 SHRI A. T. PATIL: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether it is a fact that the
drought conditions in certain parts of
Maharashtra have been aggravated to
such ap extent that even drinking
water is to be supplied to the vil-
lagers by tankerg ang bullock carts;
and

Written Auswers 4o
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(b) {2 wo, whether_ Government of
India would take special steps to as-
sist the Governmeny of Maharashtra
to tackle the problem of supply of
drinking water to thesa villages on
permanent basis by adopting per-
manent water supply schemes?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (RAO BIRENDRA SINGH):
(a) Generally, during the drought
conditions, there is scarcity of drink-
ing water as well. According to the
Memorandum received from the Gov-
ernment of Maharashtra on account
of the current drought conditions, the
State Govt. will have to make ar-
rangements for day-to-day supply of
water through bullock carts and tan-
kers in 1040 villages,

(b) Under the Accelerateq Rural
Water Supply Programme, the Govt.
of India have been assisting the
State Govts,, including Maharashtra,
with financial assistance fo tackle the
problem of supply of drinking water
in the problem villages. During 1982
83, a sum of Rs. 4.96 crores has been
allocated under this Programme to
Maharashtra, Oug of this a sum of Rs.
250 croreg as a first instalment has
been released, Further funds would
be released based on utilisation ot
funds.

Procurement Price of Paddy and
Sugarcane

*5. SHRI GHULAM RASOOL
KOCHACK:

SHRI D. L. BAITHA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Agricultural Prices
Commission has in its majority report
recommended a procurement price
of Rs. 122 per quintal for common
varieties of paddy and coarse grains
for the 1982-83 marketing season;
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(b) whether Agricultura] Prices
Commission has also recommended a
statutory mmunum pnce of Rs, 15.50
a quintal for sugarcane for the com-
ing crushing season;

(c) if so, the reaction of Govern-
ment thereon; and

(d) when the final decision of
Government is likely to be announced
and whether State Governments will

be consulted?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(RAO BIRENDRA SINGH): (a) The
Agricultural Prices Commission (APC)
has recommended that (i) in addi-
tion to a basic price of Rs. 115/- per
quintal for the common variety of
paddy, producers should be paid a
procurement incentive of Rs. 7.00 per
quin‘'al for 1982-83 season and (ii) the
procurement price for the fair ave-
rage quality of jowar, bajra, maize
and ragi be fixed at Rs. 118/- per
quintal for the 1982-83 season.

(b) The APC has recommended
that the statutory minimum price for
sugarcane for 1982-83 season be fixed
at Rs. 13.50 per quintal for a basic
recovery of 8.5 per cent. They have
further rezommended that in addi-
tion to this price, an amount of Rs.
2/- per quintal of cane ‘be paid to the
growerg towards the cost of trans-
port. V4

(¢) and (d). The State Govern-
ments have been consulteq on the
above recommendations. In regard
to paddy, the Government have taken
a decisiop to fix the procurement
price of common variety of paddy at
Rs. 122 per quintal which is 6.1 per
cent higher than the procurement
price fixed last year. In regard to
coarse grains the Government  has
accepted the report of the Commis-
sion. The question of statutory mini-
mum price for sugarcane for the

ASVINA 12, 1904 ¢(SAKA)
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1982-83 season s under active eon-
sideration of the Government and &
decision in this regatd would be
taken very sooh. ,

Sale of Astad Games Tickets

*6. SHRI G. Y. KRISHNAN Wlll
the Minister of SPORTS be pleased
to state,

(a) the detail; regarding the sale
of Asiad Games tickets;

(b) whether there have beep some
cases of misusing the positions by
some persons {o get tickets in the
Capital; and

(c) if s0, the details regarding the
arrangements made by the Delh:
Games authorities to avoid over-
crowding at the counters as well as to
prevent a possible stampede?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) Tickets
of IX Asian Games 1982 have been
sold at 129 sale centres in 91 towns in
India through the State Bank of India
and in 35 countries abroad
through Air India and Indian Air—
lines.

(b) and (c). No such specific in-
stance has come to the notice of the
Special Organising Committee for IX
Asian Games. The daily tickets were
sold in Delhi through 9 sale centres,
each having about 15 countries man-
ned by the officers of the State:
Bank of India. At each centre pub-
lic was asked to form a queue to
obtain tickets. There were adeguate
police arrangementg to see that no
stampede or any untoward incident
took place. Position about avail-
ability of tickets was repeatedly
announced by lowM hailers and was
also displayed on” the counters. No
instance of stampede wag reported in
Delhi.
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Aid to Drought Affected Areas .

-*7.SHRI NAVIN RAVANL:  Will
the Minister of AGRICULTURE be
pleased to state;

(a) whether it is a fact that Agri-
culture Prices Commission Chairman
has recommendeq for higher aid to
drought affected areas;

(b) if so, what is the present per-
centage of aid given to the drought
affected areas; and

(c) the percen‘age suggested by
APC Chairman and the decision
taken by Government thereon?

THE MINISTER OF . AGRICUL-
TURE AND RURAL DEVELOP.
MENT (RAO BIRENDRA SINGH):
. (a) No, Sir.

(b) and (c). Do not arise.

Loss due to Rains and Cyclone in Sam-
balpur, Orissa.

*8. SHRIMATI JAYANTI PAT-
NAIK: Wil] the Minister of AGRI-
CULURE be pleased to stale:

(a) whether his Ministry have
made any assessment about the total
losg of lives, crops, cattle-wealth and
property dus to extensive rain fall
and cyclone which swept off Sambal-
pur in Orissa in third and last week
of August, 1982; <’

(b) if so, the total loss as assessed
by his Ministry; R
(¢) the relief and rehabilitation
measures taken up there so far; and

(d) the details thereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(RAO BIRENDRA SINGH): (a) and
(b). Assessment of damage is made
by an Inter-Ministerial Central Team
constituted by this Ministry, Such a
Team visited the flood affected areas
in Omssa between the-16th and 21st
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September, 1982 p, its report is

awaited. e o

. T ™~ -

(c) and (d). The State Government

have taken up the following mea-
sures: —

1. Relief camps were opened for
providing emergent relief to the
distressed p:ople;

2. Gratuitous relief was given;

3. Mobile teamg of medical offi-
cers were deployeq for inoculation
and treatment of the affected peo-
ple;

4. S eps were taken to inoculate
the livestock;

5. Areas affected have been dis-
infected; and

6. Affected people were supplied
with clothes,

Inq Bengla Talks on Teesta Barrage
Project

*3. SHRI CHITTA BASU:

SHRI SANAT KUMAR
MANDAL:

Will the Minister of IRRIGATION
be pleased to s'ate. ‘

(a) whether Government had re-
cently bilateral discussiong with the
Government of Bangladesh regarding
the execution of the "Peesta Barrage
Project; and o

(b) if so, the outcomo of the dis-
cussions?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) and
(b). The 22nd Meeting of the Indo-

" Bangladesh joint Rivers Commission

wag held in Dacca on 28th August,
1982, The Commission, inter alia,
discussed the sharing of the Teesta
Waters between the twgo countries.
The Bangladesh side emphasised the
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urgency of arriving at a mutually
agreed sharing formula :for early
completion’:':of the Teesty:.. Barrage
Project in Bangladesh. THe Indian side
also recognised the need for an early
resolution- of the ‘matter, The ™ two
sides accordingly expressed the com-
mitment - of their Governments- to
reach agreement o5 an expeditious
determination of a formula for shar-
ing Teesta ‘waters and agreéd that
the Jomt Rivers Comimission should
endeavour to finalise such a formula
within - three months but not later
than six months. It ‘was alsd agreed
that intensive studies woulq simul-

_ taneously be undertaken Ior sharing
of the Teestn Waters on a" more
smentlﬁc basis’ and to ma:mmse bene-
ﬁts to the pec-ple of ‘the area. They
agreed to nev:ew 1he _Position &t the
end of three ' years in the’ lighf of
these studies ta be gompleteq w;thm
that period. Sty

Vuhinjun Fiﬂun[ Ha.rbcllr

*10. SHRI A, NEELALOHITHA-
.DASAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
resuits -of the-fishery resource ausess.
‘ment  survey -in ‘Wadge- Bank! and
other Deep-Sea Fishing ground off the
coast of Vizhinjam conducted by the
« Exploratory Fishery Project, Bombay
to verify. the -commerecial - impontar«ce
of tbhe, Vizhinjam Fishing Harbour
Project are encauragmg, and

(b) if so, the regsons, for" the delay

on the part of Government it giving

. clearance to the second and. third

stages of the Vlzhmjam F;shmc Har-
bour Project?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
. (SHRI R. V., SWAMINATHAN); (a)
" The ‘pregresg report-_on- Hye - exp-IOra-
- tiorr of Wadge Bank Area- received in
. March, 1082 indicateg possihility of ‘ex-
Dlmtable fishery - resouyces. - .,F.urther

exploration, of, ﬁshg:;;‘ J:;sgymgg Js in
prm».rmag report. ig still gwasted.
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' (b) There has been bo- delay, On
the . basis .of the. encouraging, report
ort exploration of the areareceived in
March, 1982, the Government have
:»deeided. in - principle to‘ process the
- szheme for obtaining the approval of
* 'thea - Public Investmem Board. ..l
.’..n-u_‘_.e- Y _f'.,;':. . S N
. _, ..‘

Dra‘ught m States " -’_

L SH.RI CHINTAMANI JENA

T SHRI ANANTHA RAMUI-U
MALLU: : von o 'y

Wiil the Mirdster of AGRICUL-
TURE be- pleaged. to lay- a.statement
thowing-

] (a) whethor Jt 13 a  fact that ce.rtam
parts of the lountry are facing severe
drought due to shortfall "of " rain;’

’_ g (b) if o, the' ﬁtmes of S'lmh &at&.

- Eade =4 R
( ¢) the detaily of, muanc, soughi
by .these Statey to face the mtuatmn-
(d) wl:zé‘lfhdr'-“a}ﬁr team .from the
. €entrg - haw - visited  those. areas; -and
"(e) what’ aré the findings of * the
.team and the details of assistance pro-
. Mided. to those States" Pt e

© o+ THE MI.NTS'ITR OF AGRICUL
**TURE AND RURAL DEVELOPMENT
- "{RAO BIRENDRA SINGH: “"(a):and
" (b)’. ‘From the ** Memoranda received
from the Stateg so far, the Statés of
- “Andhra Pradesh, Bihat, Maharashtra,
* :Orissa, Uttar Pradésh 'armd West Beuga]
. have been aﬂ'ected by drought
fc) 'I"ne assistance : sought by lhe
“'States for &rmght ‘ré}iéf 15 a-- 'fbl'lows

S »\

State T "'i’}?&'tr;i
assistance
v R ca W TR T gl -’EEISM
Lari s o vE S 10
S PO L e es)
FeT g:),dhm R’adml r\yd., - ;99 75
. o0
43 ah%rashtra Dbl ?&"4
4 Orissa ™t 1) Ikl o3 "‘J‘» o3
5. Uttar Pradesh 5-00

o1 20y Wes Boogthovserny s ﬁmv‘x .1-7” 83
C ARl nandt e SO NG M G e

b
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(d) Centra] Teamg have visited the
Btates of West Bengal, Uttar Pradesh,
Blhar lnd Ot_-mia. s

(o) On the basis of the Report of the
Central Team and'the recommenda-
tiorsa of ths high-lavel Committee the
Government of India have approved
a ceiling of expenditure of Rs. 24.77
.croreg for West Bengal.

Reports of Central Teams that

wisited Orissa, Uttar Pradesh and
Bihar are awaited, "’

¥Expert of fine wvariely of yice

12. SHRI SUBHASH CHANDRA
BOSE ALLURI: ‘Wil the Minkster of
AGRICULTURE be pleased fo”state:

' (8) whether Government of Andhra
Pradesh have made my represerita-
tion to the’ Oentnl Government re-
garding éxport off fine 'varieties' of rice
from Andhra Pradesh,

401,

(b) if wo, what actiorr Central Gov-

" ernment have faken in the matter?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
{BAO BIRENDBA SINGH): (a) and
{b). Yes, Sir. The Government of
Andhra Pradesgh requested for permis.
sion to export at least pre lakh tonnes
of fine/superfine rice. The request
was, however, not agreed to as it was
oot in sccordance with the existing
export policy {in respect of rice,
According to the existing policy, ex-
part of non-basmati rice is fo be
wmade ‘excluaively through the Food
‘Corporation of India on CGovernment
o Goyemmqnt basis.

Imnchin; of NREP in areas affected
7 by drought/fioods

13. SHRI UMA KANT MISHRA:
Will the Mimster of AGRICUL-
TURE be pleased to state:

(a) whgther Governmment propose to
providem per cen! aasistance to the

OCTOBER 4, 1982
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Stateg for launching National Rurval
Empleyment Programme i the dis-
tricts affected by drought, floodgs and
hailstormg ‘in the-country;

- ¥

(b) whether nmvoney and foondgrains
have been provided for giving all
typea of help inr the said affected
districts; and

(c) the detailg thereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(RAO BIRENDRA SINGH): (a) No,
Sir,

(b) and (c). (i) Rs, 15 crores and
Rs. 10 crores have been released in
favour of Orissa and Uttar Pradt?sh
re@ectwely by Central Government
as a ways arid means advance

(ii) 10,000 MT of additional quan-
tity of foodgraing each were released
in favour of Uttar Pradesh BJhar and
Orissa.

Alloca.tlon to Wesy Beagal for drought
relief

14. SHRIMATI GEETA MUKHER-
JBE: Wil ‘the meter of AGRICUL-
TURE be pleased to state: .

(a) whether it ig a fact that the
Government of West Bengal have
represeqtted to the Central Gavern-
ment for allocation of R 74 crores
for drought relief measures in the
curre;\:t -lﬁng.ncial year,

(b) if so, the amount allocated for
the purpose to West Bengal; and

(c) when' the Central Government
propose to allocate thg rerg\almng
mpount' L '

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVE}'DPMENT
(RAO BIRENDRA SINGH)! (ay’ The
Gtwemment of West ‘Bengal ' had
rcdumted for a’ {entra] assistance of
B 7283 croreg ' 'for ¢1‘0ught ‘relief
measuras in the current finaneial’ year,
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(b) On the basis of the recommen-
dationg’of the High Level Committes
on Relief, the Goverpment of India
have approved a ceiling of experdi-
ture of Ra T7 crorey for drought
re'l.itl measurew ' VT

(c) The cantnl asmstance hag been
sanctioned, on thé basis iot the asgess-

ment of the mtuation, amd discumsion .

with the State Government by the
Central Team. Hence the question of
- allocation of remainig amoung doed
not arise, k|

Floor area ratto of regidential and
sommereial buildings = Delld

18. SHRI ASHFAQ HUSSAIN:

SHRI -RAJESH KUMAR
SINGH:

Will the Minister of WORKS AND
HOUSING be pleaged to state:

(a) what is the floor area ratio of
residential and commercial buildings
in the industrial and commercial
areas of NDMC and DDA;

(b) is there any height restriction
also in these areas;

(0) is it a fact that some hotels
were given permission to increase
their floor area ratio and height also
in olear yiolation of Town and Coun-
try Planning Department and Delhi
Urban Art Commission directives and
guidelines. and

(d) particulars of these hotels and
action taken by Government for vio-
lation of these guidelines and direc-
tivj‘eg?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND - HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) According
to ‘Mastér Plan zoning regulations, in
. the ease of residential area, floor area
rlt;O\varies between 75 to 175 in res-
Bt o gross residential Qensity of
35 persons per acre to 350 persons per

ASVINA 12, 1904 (SAKA)
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acre respectxvely In case of commer-
clal bulldings, the FAR varies decord
ing to the hierarchy of commc::l

areas from 100 o 2§Q in respect of
neighbourhood siopping centres te
genieral businesy and commercial areas
of Connaught Place and its extension.

(b) In the ease of residential deve-
lopment, the maximym height of the
residential buildingg (group houaing)
ig 80 feet which can be allowed upto
a maximum of 120 feet in the case of
development of Government land ir a
few residential blocks, where over-
head water tanks are to be provided
for the neighbourhood. In the case of
commereial ~ tudldings she height of
the individugl building is decided on
the basis of the comprehensive scheme.
In the casp of existing Connaught
Place, the maximum height ig 47" 6".
buildirigs, the
height is restricted to 120 feet unless
otherwise specified by the Delhi Deve-
lopment Authority and Airport Regu-
lations.

(c) In the case of the hotel being
constructed at the crossing of Raisina
Road and Windsor Place the DDA
the DUAC have approved the height
of 212 ft. for the hotetobuildml, which
they are competent do under the

Hotels, Boarding Houses, Guest

. Houses, Hostels, Lodging' Houses and

Motels (Building Standards) Regu-
lation 1977. In regard to floor area

. ratio, the DDA has reported that no

relaxation has been given for any
hotel building.

(d) Does not arise.
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Ass:stance to Karnataka

» .~*18. SHRI T:-R:-SHAMANNA:

SHRI K. MALLANNA:r <.

Will the Minister - ‘ot *.~AGRICUL-
TURE be pleased .to state: . |
(a) the extent of losg voi iife and
property due to floods and other cala-
mities during the last 2-3r months in

the North Karnataka .and , South
Karnataka Districts of Karnataka;

e . .

.

(b) the extent of assistance given
in this regard towards flood and other
calamities;

-3

(c) whether it has come to the
notice of Government that vast areas
of Karnataka “the grip of
drought; and E

are in

(d) if so, whether any survey has
been made in .trhis, .regard and the

‘assistance rendered thereon?

THE MINISTER OF AGRICUL~
TURE AND RURAL DEVELOPMENT
(RAO BIRENDRA SINGH): (a). A
statement is laid on the Table of the
House. - o E e

(b) The request of the Staté Govt.
for Central assistance: for fleods is
under consideration.

> »

(¢) and (d).
taka have

The Govt of Karna-
reported that
situation is being watch‘e‘c\i.* No' assess-
ment of the damage has ‘béen reported
by the State Government. ..

the crop

Statemsnt~ "tz
(a) According to the Memorandum
received from the. ) Govt of Karna-

—ra st & e e

' taka the extent of lbss due to heavy
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rains on 10th June and frqm 27thJuly to 2nd ‘August, 1982 is as under:

 Name ofthe district .« - %~

Human  Catle™ Cropped No.of .

; lives Heads area houses
lost lost affected damaged
. (lakh partly
e LTl e L acres) or
' e e . . ' wholly
S, - .o i
! ~ Coe T -
1 2 3 4 5
Dakshina Kannada 20 95 0,27 3902
Uttara Kannada 13 2,00 3679
Besides, damage to roads, community T g g T wF AT
development works and minor irriga- < - * fire
tion had been caused by the heavy FEFTO g9 7 freet FEA

rains.

. No other calamity has been report-
ed by the State Government,

fresat Taainet siterss 7o gav sivafad
GREY i gedin Wl/aUH(

*20. ol glel T ¢ FAT fafor
Y Wi WAl UE amd &1 AT
T fa

(%) 7 faestr fawmw  arfawor
g wrdfer w1 giafe #4/

X a7 FTA Afarre wmfawy &
FF fame &, "X

(@) afz g, a1 =@ @7 F
mifasl #1 ag #fas &9 aF frer
F "W 27

Hedld &G dai  (nAqim i
Y el (s Wl weawa fvy) o
(%) faoeit fawrs sfasoor & wiel
F @Rl &1 AfugTET & Ay
§ Wrad AITAETT gEE qdT el
A 9qfn gar gk wmivg @ ufa
F Ay ¥ ww Wi qlwErd #

AIeHE W 9qF 47wy
afusTe fear s % 1 gEd wuedE
¥ wiard &1 ufi afgm W dar

() 57 Faear § 9w & 78
FEAT |

foicdll @ TR goaT MQad Aiied

*21, 8l T WA : agr
famfr  w%e s dET am
Fam F FaT 47 F

(7) =1 7g wx g &5 foooh
F Rl T Harm § a9 e &
T A fer @

(@) afe &, @ Feddr aaiw
E2 - SRR 1 4

(7) @1z AN W@ 9 Fw
sfafer & 7
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fafa
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#) Fre &1 geFia s1ataga |

(5) 379 &= afewr “gerefa
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(frfor) dweajodim waw fmio
fom w1 fadw v
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qfyq @ W F WW qE qGE
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Time Scheduls for starting Irrigation
from Western Kozhi Canal

2. SHR1 BHOGENDRA JHA: Will
the Minister of IRRIGATION be
pleased to state:

(a) what is the exact time-schedulh;
for starting actual irrigation from
Western Koshi Canal in phases and
the specific work including construc-
tion of structures, acquisition of land,
digging of canal including distribu-
taries etc, already accomplished, being
completed; and yet to begin for the
specific phases and areas; and

(b) whether there has been sug-
gestion from any Member of Parlia-
ment for shifting alignment of the
main canal further North to the East
of river Kamala cyphen; if so, steps
taken thereon? .

v

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) As
per programme of the State Govern-
ment the irrigation potential is pro-
posed to be created as under:

e

Phase-I Nepal Portion and reach

in Bihar State upto Bhutai Balan
River cros:zing—June 1983,

Phase-II From River Bhutai

* Balan upto River Kamala Crossing—

June 1885,

Phase-III From River Kamala
crossing upto tail end in River
Dhans—June 1987.
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1 3
Progress of wotk T . .
Ttem of work Estimated Cummulative
Quantity progress upto
_ June, 1982
Nepal portion <
Farth work . 48.82 LacM®  48.071 Lac M®
Lining work 17.13 Lac M? 16.557 Lac M?
Structures . 65 Nos. 32 completed
6 under
progress.
Land Acquisition . . . . . 714.17 ha. 303.46 ha.

India Portion

Farth Work . . . . . .
Lining Work . . .o . . .
Structures

Land Acquisition . e . .

141.86 Lac M3 49.63 Lac M?

27.74 Lac M? . 15.99 Lac M?
356 Nos. 6 comp-
leted
10 under
progress
1592.15 ha. 6g96.94 ha.

(b) Yes, Sir, As the Western Kosi
Canal is a contour canal which has
been aligned as Northwards as possi-
ble there does not appear to be a
possibility of shifting the alignment.
However, this is being examined in
detail by the Project authorities,

Loss due to flood in Tripura

3. SHRI AJOY BISWAS: , Will the
Minister of AGRICULTURE be
pleased to state:

(a) total losses caused due to the
recent flood in Tripura for both mov-
able and immovable properties and
crops;

(b) total amount demanded by the
State Government from the Central
Government for flood relief works;
and

(c) total amount allotted by the
Central Government for this purpose
so far?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-

TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
According to the Memorandum
received from the Government of Tri-
pura, the extent of damage due to
recent floods is as under:

No. of Districts affected . . 3
Population affeceed . . . 1.10
Lakhs
No. of human lives lost . . 4
No of cattle head lost . . 44
No. of houses damaged . . 4808
(fully/partially)
Cropped area affected . . o 31
lakha.

-

(b) The State Government have
sought a Central assistance of Rs, 90
lakhs for providing relief to the flood
Affected people in Tripura,

(c) The request is under considera-

tion.
t Ea——
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Army Assistance sought to face Fury
of Floods in UP. Bihar and Orissa

R N .- - e

4. SHRI B. V DESAI [
DR. KRUPASINDHU BHOI:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether army was called by -
the State Gowernments to help these

facing the fury of floods in U.P.,

Bihar and Orissa;

(b) if 50, {0 what extent the army

helped these State Governments dur- |

ing the time of floods;

(c) whether a great problem of law
and order situation arose in the States
during the flood period; and

were the main
reasons and to what extent army
helped in rehabilitating these flood
affected people in the States?

(d) if so, what

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir.

(b) Army assistance was exiended
in rescue operations and air dropping

of fopd materia] to marooned people.
The army supplied about 1900 taru-
paulineg from jts reserve to Orissa.

(C) No, Sir. -
.(d) Does not arise.

Disparity in the Payment of Wages to

Class IIl and Ciass IV Employees

working in Delhi Water Supply and
Sewage Disposal Undertaking

5, SHRI NIHAL SINGH: Will the
Minister of WORKS AND HOUSING
be’ pleased to state:

(a) whether Class III and Class IV
employees working on daily wage
basis-in Delhi Water Supply and
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Sewage Disposal Undertaking are not
being paid wages fixed by the Labour
Ministry;

(b) whether it is a fact that ¥in
some of the departments of the said
being paid
wages of Rs. 10.25 while in some other
departments of this undertaking -he
is being paid wages of Rs. 15.75 and
similarly in some of its departments
a class IV employee such as Beldar
etc. being paid wages of Rs. 9.25
while in some of its other departments
he is being paid wages of Rs. 11.60;
and

(¢) if so, the action being taken by
Government to ensure equal wages to
all?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c). The requisite
information is being collected and
will be laid on the Table of the Sabha.

Facilities provided to the Colonies
regularised in De'hi

6. SHRI UTTAMBHAI H. PATEL:
Will the Minister of WORKS AND
HOUSING be pleased to state the
facilities provided to colonies regular-
ised during the years 1980, 1981 and
10827

THE MINISTER OF PARLIAMEN«

TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA NARAIN
SINGH): The DDA has reported that
in colonies regularised upto 1981 the
road work has been completed upto
75 per cent on an average and the
work for providing storm water
drains have been completed upto
about 20 per cent on an average. As
regardg colonies which have been
regularised during 1982, the filling
work and work for 1mprovement of
dralnage has been taken up.

The information from the MCD is
being collected and will laid on the
table of- the Sabha.
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Constructlon Activities for Aslan
R © Games™ .. .

8. SHRI VIJAY KUMAR YADAV:
Will the Minister of SPORTS be pleas-
ed to state -

(a) whether all the construection
activities undertaken by DDA, NDMC
and MCD in connection with the Asijan
games have been completed;

(b) it so, the details thereof;

(¢) whether hotels to whom land
was allotted and. facilities for cons-
truction were given will be completed
in. time for Asian games; ‘

(d) if so, the names of the hotels
which wil] be available and those
which will not be available for Asian
games; and

'(e) what action will be taken
against those who fail to keep to
schedule" vl

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) As per
the information available the projects
undertaken by DDA, NDMC and MCD
in connection with the Asian Games
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have either been completed or are
nearing ‘completion and will be ready
in time for the Asian Games, 1882.

(b) For providing infrastructural
tacilities for holding'different events
DDA is constucting Indoor Stadium
and Cycle Velodrome at IP Estate
and Shooting Ranges:at Tughlakabad.
The NDMC is constructing new Swim-
ming Pool at Talkatora Garden and is
renovating the Indoor Stadium at Tal-
katora Garden and Shivaji Stadium.
The, MCD is renovating Dr. Ambed-
kar Stadxum

These agencies have also undertaken
some other projects like constructiom
of flyovers, widening of roads, hotels
etc. which are their norma] develop-
ment schemes and have been advanc-
ed so that their benefit is available
also during the Asian Games, 1982.

(c) and (d). According to the in-
formation furnished by the Ministry
of Tourism by and large the construc-
tion work of the hotels for Asxad’82
is progressing as per schedule, to’
achieve the targetted number of
rooms for Asiad’ 82 as given in the
statement attached.

(e) Action will be taken ag provid-
ed in the agreements.

Statement

S.No. Name of the Hotel

Total No, of Rooms  Rooms promised

, for Asiad, 82 by
hoteliers

1. Asian Hotels 588 300

2. Surya Hotel. 258 241

3. Sidartha 156, 156

4. Kanishka . 3000 - 300

5. Maurya extension. 122 122

6. Taj Hotel 500 200

7. Centaur Hotel 416 200

8. Samrat 300 250

9. Yatri Niwas 562 550

10. Bharat Hotel 500 150
11. Meridian Hotel 425 1To
12. Park Hotel . 231 100
Total ; 4358 2679
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Demolitions of Jhuggis by D.D.A.
in front of Satyawati Nagar

9. SHRI TRILOK CHAND: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether on 290 May, 1982 some
Jhuggis in front of Satyawati Nagar,
Ashok Vihar Phase III were demolish-
ed by the DDA;

(b) whether it is & fact that a
jhuggi owner hag flled a suit against
DDA claiming that DDA has no right
over thig land and has also obtained
stay orders from the Court;

(c) whether it is a fact that DDA
is playing tactics for delaying the case
and not furnishing the factual infor-
mation to the Court;

(d) whether it is also a fact that
MCD hag not made any “public con-
venience” for the use of these jhuggi
owners and these persons are using
public parks of Satyawati Nagar and
Sawan Park ag “Publlc Convenience”

- and spoiling the atmosphere; and

(e) whether Government propose to
take any action to remove these jhug-
gis in the near future?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) DDA has report-
ed that physical possession of part of
land acquired for construction of a
drain was to be taken over by the
Land Acquisition Collector. The area
wag squatted upon by jhuggi dwel-
lers. Demolition gquad of DDA was
provided on 28-5-82 to the Land Ac-
quisition Collector to enable him to
clear the area. Part of the area was
cleared, Clearance could not be com-
pleted due to stay-orders issued by
the court on 29-5-82.

(b) Yes, Sir.
(¢) The DDA hag denied it.
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(d) The information ig being collec-
ted and will be laid on the Table of
the Sabha.

(e} No action can be taken till the
stay order is vacated by the Court.

Demolitions carried out in Delhi

10. SHRI RAMJIBHA]I MAVANI:
Wil] the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it ig a fact that a num-
ber of demolitions in various parts
of Delhi/New Delhl and villages of
Delhi have been carried out from
1 January, 1982 to 15 September,
1982;

(b) it so, details of such demoli-
tions carried out by Central Govern-
ment, D.D.A.,, D.M.C.,, N.D.M.C.
and other departments respectwely,

(¢) whether it iz a fact that un-
authorised constructions are coming
up in various parts of Delhi; and

(d) if so, the steps taken or pro-
posed to be taken by Government to
demolish such unauthorised construc-
tions and take steps to ensure that
such unauthorised constructions do
not come up in future?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (d). The in-
mation is being collected and will be
laid on the table of the Sabha.

Non-availability of Asiad Tickets
for M.Ps.

11. SHRI SUBHASH YADAV:
SHRI M. GOPAL REDDY:

Wil} the Minister of SPORTS be
pleased to state:

(a) whether jt is a fact that there
is a big demand of Asian Games Tic-
kets from the Members of Parlia-
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ment a;nd tickets have not been made
available to them;

7‘
! (b) if so, what are the
thereof;

reasons

" (¢) when the ASIAD tickets will be
made available to the Members of
Parliament; and

(d) denominations and numbers
of tickets which will be made availa-
ble to M.Ps?

) THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) to (d).
The number of tickets in various
stadia is limited. However, within the
limited number available, some re-
adjustments have been made, so that
a specified number of tickets is avail-
able for each Hon’ble Member in cer-
tain events, keeping in view the seat-
ing capacity of the stadium. The date

* of commencing of sale, and the source
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from where the tickets will pe avail-
able wil] be indicated in due course.
Chairman, Special Organising Com-
mittee for IX Asian Games has al-
ready written to all Memberg of Par-
liament on 11th August, 1982 in this
regard.

Statistics of Central Goverhment
Houses under Construction in
Metropolitan Cities

12. SHRI S. A. DORAI‘ SEBAS-
TIAN: Will the Minister of WORKS
AND HOUSING be pleased to state
city-wise gtatistics for Delhi, Bom-
bay, Calcutta and Madras about the
Government of India’s house cons-
truction activity for the employees?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): A statement is enclosed
in respect of General Pool accommo-
dation.

Statement
S.No. Nams of the city Type of Target Achieve- No. of quarters
quarters  for 6th ments likely to be compl eted
Plan during durin,
» (1980- 1980-82  1982-1983 1983-1984
8s)
. 1 2 3 4 5 6
1. Delhi . . . . . . I(A) 1012 6og 160 249
-~ ' 11 (B) 5417 1826 1480 2111
1] -
II (C) 10093 4779 2345 2969
>
IV (D) 72 56 16
V (E) 120 120
Hostel 184 °* 184
ey n
16898 7264 3985 5649
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17 _ wre By .
1 2 3 4 5 6
2. Bombay . . . . . I(A) 1040 240 200 600
II (B) 1800 120 400 1280
I1I (C) 870 240 79 551
1V (D) 8o 8o
Hostel 8o . 8o
3870 680 759 2431
3. Calcutia . . . . . I(A) 816 . 320 495
II (B) 1480 192 350 938
I1I (C) 1408 192 250 966
Hostel 84 84
3788 384 920 2484
4. Madras . . . . . I(A) 216 .. 70 146
II (B) 207 . 54 153
II1 (C) 96 .. 96
519 . 220 299

Recommendation of Punjab regarding
" procurement price of Paddy

13. SHRI R. L. BHATIA: Will the
Minister of AGRICULTURE be pleas-
ed‘ to state:

(a) whether Punjab Government
have recommended a procurement
price of Rs., 128 per quintal for paddy
for the current season;

(b) if so, the reaction of the Cent-
ral Government thereto; and

(¢) the price of paddy fixed by Go-
vernment for varioug States and how
far these are considered remunerative
for the farmers?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(RAO BIRENDRA SINGH): (a) Yes,
Sir.

(b) and (c). The procurement price
of common variety of paddy for 1982-
83 geason has been decided at Rs. 122
per quintal which is considered to be
remunerative.
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Construction of an Approach Road in
Village Naharpur, Delhi

14. SHRI MANOHAR LAL SAINI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it ig a fact that a large
number of representations have been
' received against the proposed plan of
DDA for construction of an approach
roag through the old built up area of
Khasara No. 11 and house No. 26 etc.
in village Naharpur, Delhi under the
Rohini Scheme;

" (b) whether it is also a fact that if
thig proposed approach road is bye-
passed hardly by a 20 yards off the
said built up area_in the north side,
the built up premises of the villagers
can be saved with no harm to the
DDA planning; and

. s v
.. (e) if so, what steps Government
propose io take to bye-pass the pro-
posed approach road to the built up
area in north and by what time this
will be completed?

THE MINISTER OF PARLIAMEN-

. TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHMISHA NARAIN

SINGH): (a) to (c). The infor-

mation is being collected and will be
laid on the Table of the Sabha.

Arrangement for supply of drinking
water in Uttari Pitampura

15. SHRI K. C. SHARMA: Will the
® Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that '

arrangements for supply of drinking
water has not been made so far by
the Delhi Development Authority in
Pockets B, C, D, F, H K, L & M of
Uttari Pitampura Residential Scheme

“even though the possession of plots
was given in 1979 and a large number

‘“of houses have already been con-
structed; and

>
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“(b) if so,” what steps are being
taken to make arrangements for sup-
ply of drinking water for these
pockets?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). The
work of laying water supply lines in
Pockets B, H, K and L has been com-
pleted and in the remaining pockets,
the work is in progress. The work
in the remaining pockets is likely to
be completed by the end of this year.

FETET n e » 1 .
Ganga~Cauvery Link Project

16. SHRI V. N. GADGIL: Wil the
Minister of IRRIGATION be pleased
to state: e

(a) ‘whether Government propose
to pursue the Ganga-Cauvery Link
Project;

(b) if so, when the project is
expected to be taken up;

(c) if not, whether Government
have abandoned the project; and

(d) if so, the reasons for the same?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a). to
(d). The Ganga-Cauvery Link
Scheme_ was examined by the Minis-
try of Irrigation and Central Water
Commission and was considered to be
grossly under-estimated both in capital
and recurring cost and also required
a large block of power for lifting
water, This Scheme, has, therefore,
not been taken up for further con-
sideration.

éxelessive water retention capacity of
Eucalyptus trees and its impact on
Eco-System

17. SHRI R. P. GAEKWAD: Will
the Minister of AGRICULTURE be
pleased to state:

(a) ’\'athether Government are ‘aware
of the controversy surrounding the
Eucalyptus trees regarding its exces-
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sive water retention capacity and its
damaging influence on the eco-system;

(b) whether any research had been
done to ascertain that Eucalyptus
trees do not lower the water level of
the soil; and

_(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
to (c). There was a view that Eucaly-
ptus trees consume excessive water
with detrimental effect on the agri-
cultural crop. The Forest Research
Institute, Dehradun, has conducted
experiments to ascertain the correct
position. Studies carried out at Dehra-
dun have sho*7rn that the water con-
sumed per unit gram of dry matter
produced was least for Eucalyptus i.e.
1.41 mm per gm. of dry matter as
against 2.59 mm for Dalbergia latifolia,
3.04 mm for Populus casale and 8.87
mm for Pinus roxburghii. Research
work carried out in Australia which
is the home land of Eucalyptus has
shown that the rainfall loss by inter-
ception in Eucalyptus plantation is
only 14 to 15 per cent. Studies carried
out in Dehradun and West Bengal
have shown that the interception loss
from areas with Eucalyptus hybrid
plantation is only 11.56 per cent as
against 28.3 per cent in Sal forest and
22.1 per cent in Chir forest. These
results show that Eucalyptus has no
adverse effects on the water supply.

Designation of Scientists ag Professors
at IARI

18. SHRI R. L. P, VERMA: Will
the Minister of AGRICULTURE be
pleased to refer to the reply given to
Unstarred Question No. 2626 on 26
July, 1982 regarding post-graduate
education at JARI and state:

(a) whether there is a provision in
the Agricultural Research Service to
designate scientists as “Professors”;
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(b) if not, the justification for
designating certain scientists as Pro-
fessors’ without being duly selected by
the competent authority, and are’
treated as privileged ss:ientists; and

(c) the provisions under which
IARI is empowered to award degrees .
as a deemed university?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). There is no provision in
Agricultural Research Service to
designate Scientists as Professors. All
the posts in the Agricultural Research
Service are designated as Scientist S-1,
Scientist S-2 or Scientist S-3 with
regard to their scales of pay namely
Rs. 700-1300, Rs, 1100-1600 and Rs. 1500-
2000 respectively. The posts of Pro-
fessors are in the scale of Rs. 1500-2000
and included in S-3 grade of Agri-
cultural.Research Service. The S-3
Scientists who are entrusted with
teaching duties in the post-graduate
College of IARI are being ireated as
Professors only to indicate their func-
tions. They are not treated as privi-
leged scientists but are governed by
the same rules and regulations as
applicable to other S-3 Scientists. The
recruitment to these posts is also being
made in accordance with the Agricul-
tural Research Service Rules.

(c) IARI has been declared as
deemed University under the Govern-
ment of India, Ministry of Education
Notification No. F, 24-44/58-U-5 dated
22-8-1958 under the Section 3 of the
University Grants Commission Act,
1856. As per the provisions of this
Act read with the notification dated
22-8-1958 the IARI is empowered to
award its own degrees.
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Lack of civi} amenitie; in Bhil Basti,
Baljit Nagar, Delhi

19. SHRI NARAYAN CHOUBEY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether his attention has been
drawn to a report appeared in Indian
Express of 27th August 1982 regard-

ing lack of civic amenities in Bhil -

Basti in Baljit Nagar, Delhi; and

(b) the difficulties and reasons for
not providing the facility of pipe
water to the residents of the colony
who have been living there for about
30 years?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). The
requisite information is being collected
and will be laid on the Table of the
Sabha.

Siva Kolegaon Irrigation Project in
Maharashtra

20, SHRI BHAUSAHEB THORAT:
Wil] the Minister of IRRIGATION be
pleased to state:

(a) whether the Siva Kolegaon
Major Irrigation Project sanctioned
during the Sixth Five Year Plan in
the Maharashtra State has not been
started inspite of budgetary provision
in the annual plan for 1882-83; and

(b) if so, when Government desire
to start the same?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) and
(b). The Siva Kolegaon Irrigation
Project is yet to be approved by the
Planning Commission. The Govern-
ment of Maharashtra has not pro-
vided any outlay either for 1982-83 or
in the Sixth Plan,
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Execution of Western Kosi Canal
’ *  Project
- 22. SHRI A HARINATHA , MISRA:

Will_the Minister of IRRIGATION be
pleased to state:

(a) the wuptodate position - with
regard to the execution of the Western
Kosi Canal Project in Bihar area; and

(b) whether' the execution of the
project stands held up on the orders

ASVINA 12 1904 (SAKA)
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of the State Government for more
than a couple of years now because
some objections had been raised with
regard to the alignment of the canal
by -the inhabitants of a particular
vxllage 1f S0, t.he details thereof?

ke i

THE MINISTE’R OF IRRIGA'I'ION
(SHRI KEDAR PANDAY): .(a) The
uptodate progress on the Western
K051 Canal Project in Bxhar .area Upto
June 1982, is as mdlcated below:

Wi

ftem of work

Cummulative work
done upto 6/82

Estimated quantity

.

Earth Work . . . . .

Lining . . . . . .
at

Structures

Land Acquisition . . . . .

141.86 I',ac M?

49.63 Lac M?
N 1
27.74 Lac M* 15.99 Lac M?
356 6 completed

10 under progress
e g [V Y

1592.15 ha. _696.94 ha.

The initial 40 Kms. (i.e. upto RD 136)
length of the Main Canal has been
taken up for excavation, out of which
30 Kms. have been completed. The
work of distribution system viz. Maha-
deva, Rajpur, Chikna and Ghighrdiha
channels is in.progress. The target
date of completion of the Project is
March, 1987.

(b) The construction of Jhanjhar-
pur Branch Canal was suspended by
the Government of Bihar due to re-
presentation from the local people of
Basram village. Detailed surveys and
jinvestigations for alternative align-
ments for:this branch were carried
out but no suitable alternative could
be found. The matter was discussed
between the officers of the Central
Water Commission and State Engineers
in the meeting held on 21-4-1982 and
it was decided that the State Govern-
ment may proceed with the construc-
tion work of Jhanjharpur Branch
Canal, ag per approved original slign-
ment.- The work on the Jhanjharpur
Canal is expected to be restarted
shortly.

-
e

Rush for DMS Milk

RSy

».23, DR. A, U, AZMI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

«(a) the steps proposed to be taken
by Government to ease the rush for
milk on DMS booths in the capital;
and

-

(b) whether the token system will
be- revised or the supply of milk
increased because the quality and

quantity of mother dairy milk has
deteriorated?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL .DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). - The level of milk distribu-
tion by Delhi Milk Scheme has been
stepped up .to -about -3.50 lakhs litres
per day as compared to 3.35 lakh litrex
in July,. 1982, In order y to' ensure:
equitable distribution of milk. to the
consumers on the basig of ‘first come
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first served’, four bottles of milk at
a time is allowed to individual con-
sumer,

The distribution arrangements of
milk in the booths of Delhi Milk
Scheme are closely supervised by the
officials of the Distribution Branch of
the Delhi Milk Scheme and surprise
and regular inspections of booths are
conducted.

Mother Dairy has also stepped up
supply of milk which is at the level
of 5.70 lakh litres per day. There is
no deterioration in the quantity and
quality of milk supplied by Mother
Dairy.

The total milk supplied by both
Mother Dairy and Delhi Milk Scheme
at present is about 9.20 lakh litres per
day.

Black marketing of Asiad tickets

24 SHRI SURAJ BHAN:

SHRI ATAL BIHARI VAJ-
PAYEE:

Will the Minister of SPORTS be
pleased to state:

(a) whether his attention has been
drawn to press reports that Asiad
Tickets priced at Rs. 100 and Rs. 10
for the opening ceremony were being
re-sold in black market for Rs. 2,200
and Rs, 80 respectively;

(b) what are the reports from
various ticket-selling centres in India
and abroad in this regard;

(c) whether there is a move that
colleges in India be closed during
Asiad; if so, will it not result in gate-
crashing at Stadiums when there is
so much shortage of tickets; and

(d) steps taken in this regard?

THE MINISTER OF STATE OF
THE MIN'STRY OF SUPPLY AND
OF TRE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH):- (a) Yes, Sir.
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However, no specific instance of black-
marketing of tickets has come to
notice of the Special Organising Com-
mittee for Asian Games 1982.

(b) No ticket-selling centre in India
as well as abroad has reported any
black-marketing of Asiad-82 tickets.

(¢c) and (d). At the instance of
the Special Organising Committee for
Asian Games 1982, the State Govern- -’
ments/Union Territory Administra-
tions were requested in June, 1981, to
readjust their winter vacation in
schools and colleges, so as to corres-
pond with the period of Asian Games
1982. On the basis of the replies
received from several States expres-
sing difficulties in readjusting their
winter vacation and keeping in view
the position that no special arrange-
ments can be made for the stay of
students from these States at Delhi
during Asiad 1982, the State Govern-
ments/Union Territories Administra-
tions (except Delhi) were informed
in November, 1981, that the Govern-
ment would not insist on its earlier
suggestion.

As regards gate-crashing, the
Special Organising Committee does not
envisage such an eventuality, because
the Games are going to be televised,
and the college students can see the
Games at New Delhi and other towns
also, where television facilities exist.
Adequate security arrangements have
also been made to ensure that no
gate-crashing at the Stadia takes
place. '
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27. SHRI HARIHAR SOREN
SHRI D, M, PUTTE GOWDA:
SHRI H. N. NANJE GOWDA:
SHRI RAM VILAS PASWAN:

Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) the guidelines sent by his Minis-
try to various States in regard to tRe
implementation of land reforms;

(b) the response made by various
States to those guidelines; and

(c) the efforts proposed to be made
by the Centre to expedite the imple-
mentation of land reform measure?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
No new guidelines have been issued
to the State Governments but they
have been requested, in the context
of the new 20-Point Programme, to
expedite the distribution of ceiling sur-
plus land and adopt various measures
for updating land records,

(b) The replies received from some
of the State Governments indicate that
they are generally taking appropriate
steps on the lines of the suggestions
made in this behalf by the Govern-
ment of Indxa

f3¢3 K4 [oR

(c) Implementation of land reforms
is the responsibility - of the State
Governments.*:{ The Government - of
India, however, reviews the progress:
regularly and suggests corrective
measures where the progress is ham-
pered on> -account of‘any : lacunae
either-in the law or in its implemen-'
tatlon, 1 : e Fomoenn pawsny

[N
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Wage revision demand in F.CL
wrgng bt v R0 Y ey
28. SHRI BHEEKHABHAIL: Will
the Minister of AGRICULTURE be
pleased to state: T

Ty h

(a) whether it is a fact that certain
employees unions of Food' Corporation
of India are demanding wage revi-
sion; if so, the result of their demands:
and the latest posltxon in this regard;

(b) whether it is also a fact that
the Board of Directors of Food Cor-
poration of India have approved a
proposal to grant interim relief equal
to Rs. 50/- for category IV/III/II
employees on uniform- basis; and

(c) it so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
Yes, Sir. The demands of the em--
ployees unions are under consideration
of  the management of Food Corport--
tion of India.

(b) No, Sir.

(¢) Does not arise.

Non-availability of accommodation and
tickety to toreim visitors for Asiad
Ciw o e
80. PROF AJIT KUMAR MEHTA:
SHRI KAMAL NATH:

Wwill the Minister of SPORTS be-
pleased to state:

(a) whether attention of Govern-
ment has been drawn towards the
non-availability of accommodation and’
tickets to foreign visitors for Asiad;
and‘

(b) it so, reactzon of Government
thereto" Gl ot

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): '(a) and (b).
The Speclal Organising Comrmttee for

- Teked ~i kN L pad Vo.M § -
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Asian Games 1982-is fully geared to
meet requirements of accommodation
for foreign visitors who would be
coming to watch the Games. Arrange-
ments for sale of tickets in countries
abroad have been made through Air-
India and Indian Airlines.

Profit/loss of cooperative sugar
factories

81. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of AGRI-
'CULTURE be pleased to lay a state-
ment showing:

(a) the number and names of Co-
operative sugar factories functioning
in the country, State-wise as on April,
1982;

(b) the total amount of grants ete.
glven by the Central and State Gov-
ernments, to those factories in 1978-79,
1979-80, 1980-81 and 1981-82; and

(c) the total profit/loss made by
these factories during the aforesaid
period and total cumulative loss/profit
accrued to these factories as on 3lst
August, 1982?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
154 coop. sugar factories were instal-
led by the end of April 1982, Of
those, 153 units were in production
during 1981-82 sugar season. A State-
wise list of coop. sugar factories is
laid on the Table of the House. [Placed
in Library. See No. LT-5417/82].

(b) Precise and complete informa-
‘tion regarding the amount of grants
etc. provided by the Central and State
Governments to these coop. sugar fac-
tories is not available. However the
National Cooperative Development
Corporation (NCDC) has been provid-
ing supplemental assistance to the
State Governments towards share
capiay parti\cipation of coop. sugar
factories under Centrally Sponsored
Scheme. The financial assistance

OCTOBER 4, 1982

Written Answers g6

released to different State Govern-

ments during the last four years is
as under:

Year Amount released
(Rs. in lakhs)
1978-79 524.16
1979-80 24798
1980-81 180.955
1981-82 518.083
— -y

In addition, NCDC has been providing
financial assistance to the State Gov-
ernments towards rehabilitation of
cooperative sugar factories under Cor-
poration sponsored schemes. The
NCDC provided an amount of Rs. 5.60
crores for this purpose during the last
four years.

(c) The accounts for the year 1981-
82 have not yet been finalised by the
coop. sugar factories. Tentative
accounts for the year 1980-81 have
been received in respect of 96 coop.
sugar factories. The position of profit
and loss as reported by these 96 units
Tor the year 1980-81 is given below:

Net Profit—10.95 crores
Net Loss—Rs, 35.18 crores

Commulative Profit—Rs, 186
crores

Commulative Loss—Rs. 221.17
crores.

Policy regarding mining leases in
Forest Areas

32. SHRI BHERAVADAN K. GA-
DHAVI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are aware
that because of the rigid policy with
regard to approving Mining leases in
forest areas the minera]l] industries
are suffering a great set back;
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(h) whether Government will con-
sider to evolve g policy without dis-
turbing the ecology to make the min-
ing leases easier to young and new
" entrepreneurs; and

(c) it so, what would be the na-
ture of the policy and by what time
it would be put into implementation?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN). (a)
No complaints of great setback to
mining industry because of the policy
with regard to approving leases in
forest areas have been received.
Mining leases in forest areas require
prior approval of the Central Gov-
ernment under the Forest (Conserva-
tion) Act 1980. The cases are dis-
posed of as expeditiously as possible.

(b) No such proposal is under con-
sideration of the Government,

(¢) Does not arise.
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Failure to control fury of fioods

34. SHRI KRISHNA CHANDRA
HALDER:

SHRI MOOL CHAND DAGA:

Wil] the Minister of IRRIGATION
be pleased to state:

(a) whether it is a fact that failure
of the Flood Control Commissions
and Cellg to constitute any reliable
strategy to mitigate the fury of the
floods has resulted in the loss of hun-
dreds of human lives, properties,
crops etc.; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) No,
Sir. Flooq control is a State subject
and all the measureg necessary for
mitigating the floods are taken by the
concerned State Governments. The
Centre has becn alive to the problem
of flooq contro] and has set up vari-
ous High Level Committees/Commis-
sions from time to time to evolve
suitable guidelines for making the
programme a success. The last such
Commission set up by the Govern-
ment of India was the National Flood
Commission (Rashtriya Barh Ayog)
constituted in 1976 to conduct a study
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in depth of the approach and pro-
grammes of flooq contro} - measures
and evolve a coordinated integrated
ang scientific approach ' to the flood
contro] problem. The Commission sub-
mitted its detailed report to the
Government in March, 1980° wherein
they covered the entire gamut of
flood control programme and made as
many as 207 recommendations. The
Ministry of Irrigation set up’'a Com-
mittee to evolve suitable guidelines
for implementation of the recommen-
dations in  consultation with State
Governments. These guidelines were
finalised and sent to all the concerned
States in September, 1981 for imple-
mentatioy and are under the various
stages of consideration/action with
the State authorities.

Since the the launching of the Na-
tional programme of Flood control
in 1954, an amount of about Rs, 976
crores was spent on the programme
till the beginning of the Sixth Five
Year Plan (March 1980) providing
reasonable degree of protection to an
area of about 11 millio, hectares.
In view of importance of the prog-
ramme, the Planning Commisison has
approved an outlay of Rs. 1045 crores
in the Sixth Five Year Plan, for flood
protection works.

(b) In view of the above, the ques-
tion does not arise.

e

Financial assistance t0 Madhya Pra-
desh for Rural Road Development
Schemes

35. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government have
granted financia] assistance to the
extent of Rs. 18 crores to M.P. State
to ¥ complete : the Schemeg of Rural
Road Development for 1982-83;

(b) if so, the number of villages
_connected
Developmsint Scheme during 1981- 82

.‘:Q },&..ry “a )o af By
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and the number of schemes with the
number of-villages to be* completed
in '1982-83;

(c) which particular. rural village
roag projects were undertaken under
the scheme -in the Districts of Raj-
garh, Guny anq Vidishy of Madhya
Pradesh during 1982-83 and the Sche-
mes planned to be undertaken dur-
ing 1983-84 and 1984-85; and

(d) the number of villages con-
nected by rural all-weather roads in
1981 and plan targets for Rajgarh,
Guna and Vidisha with number of
villages to be cormected ‘during 1982
and 19837

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN). (a)
No, Sir. The rural roads programme
forms part of the minimum needs
programme (MNP) for which outlays’
are provided in the plang of the
States/Union Territories. No financial
assistance is granted by the Central
Governmeni for this purpose to the-
States/Union Territories.

(b) and (c¢). Questions do not arise.

(d) District-wise information re-
garding targets and achievements is
not maintaineq by the Ministry.

Position of ASIAD Projects

36. SHRI KAMA]I, NATH. Wil] the
Minister of SPORTS be pleased to
state: :

(a) whether all the projects for
Asiad’82 have since been comple‘ed;

(b) if not, which projects are lag-
ging beh;nd and reasons therefor;
and

(c) have any projects been aban-
doned? .

Ly
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THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) and (b).
8 new stadia/halls are being cons-
tructed and 9 existing stadia are be-
ing renovated to provide the necessary
facilities for holding different events
for Asiad’82 3t Delhi/New  Delhi
Al] these projectg have either been
completed or are nearing completion
and will be ready in al] respects in
time for the Asian Games, 1982,

The construction of flyovers over-
bridges, electrification of ring rail-
way, hotels etc., which have also
been undertaken by the concerned
agencies, form part of their normal
development programmes. These pro-
jects have been advanced so that
their benefit is available also during
the Asiap Games, 1982,

() No, Sir.

Vacation of private godowns by FCI
in Rajasthan .

37. SHRI KRISHNA KUMAR GO-
YAL: Will the Minister of AGRICUL-
TURE be pleased to stafe:

(a) whether it is a fact that the
Food Corporation pf India had taken
a decision to vacate godowns in
Rajasthan and simultaneously cons-
tructed godowns of its own in Punjab
and Haryana;

(b) whether it was a fact that the
vacation of private godowns had ren-
dered the parties in debt;

(¢) whether the Food Corporation
of India’s move to vacate godowns
had also affected employment in rural
areas,

(d) whether the decision to vacate
the godowns woulg be reconsidered;
and - R .

(e) if so, the details thereof? =
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THE DEPUTY MINISTER IN THE
MINISTRIES ,0F AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
The Food Corporation of India decided
to vacate such of the godown; hired
from private parties under Agricul-
tural Refinance Development Corpo-
ration scheme as were no longer re-
quired after the expiry of the gua-
rantee period. Independently of bhis,
the Co-poration has constructed/is
constructing its own godowng in Pun-
jab and Haryana pursuant 0 a plan-
ned programme.

(b) Hiring of godowns under the
scheme was governed by mutual
agreement for a specified period. It
is not binding on Food Corporation
of India to retain the godowng after
the guarantee period is over.

(c) The Food Corporation of India
does not employ rural labour for
their operations in these godowns.
After vacatiop, of the godowns, the
Corporation’s staff is deployed else-
where.

(d) and (e). The decision to vacate
or retain the godowns under the
ARDC scheme is and would be guided
by the terms of the agreement bet-
ween the parties and the Corpora-
tion‘s requirements at a given place.
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National calamities Funds

39. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have con-
sidered the desirability of setting up
National Calamities Fund, so that
disasters like receznt floods ipn Orissa
can be attended to quickly and at the
State leve] without involving the
Centre for the release of funds which
normally takes place af‘er some time;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI. R. V. SWAMINATHAN). (a)
The 7th Finance Commission examin-
ed the proposal regarding setting up
a Natjonal Calamity Fund but did
not consider jt feasible to set up such
a Fund. The Government of India
accepted its recommendation.

(b) Yoes not arise.
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Report on Irrigating Eastern Taluks
In Chittoor DW¥strict in Andhra
Pradesh

43, SHRI P. RAJAGOPAL NAIDU:
Will the Minister of IRRIGAT:ON be
pleased to state whether Government
have ordered to prepare feasibility
report to assess the possibility of irri-
gating parts of eastern taluks of
Chittoor District in Andhra Pradesh
which are below 1000 feet height from
the waters of Mahanadi and Vaigai
grid?

THE MINISTER OF IRRIGATION
(SHRi KEDAR PANDAY): Irriga-
tion is a State subject and the res-
ponsibility for survey, investigation
and formulation of irrigation projects
js that of the State Governments, It
is thus for the Government of Andhra
Pradesh 1o prepare the feasibility
report for providing irrigation to
eastern taluks of Chittoor District in
Andhra Pradesh.

Schemes financed by HUDCO to pro-
vide house for the rural poor in
Karpataka

44. SHRI S. M. KRISHNA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that the
Housing and Urban Development
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Corporation is financing the schemes
to house the rural poor in Karnataka;

(b) if so, the nature of the schemes’
and the amount advanced so far for
house building and subsidies, etc.;

©) ‘the contribution of the State
Government for the schemes; and

(d) the nature of progress made in
the rehabilitation of the poor rural
people?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) and (c). HUDCO has ,sanc-
tioned upto 27-9-82, 51 Rura] Hous-
ing Schemes for the benefit of people.
belonging to  Economically Weaker
Sections of Community in Karnataka
for construction of 1,90,900 houses
with projec: cost of Rs. 6248 crores
and HUDCO Joan assistance of
Rs. 20.61 crores. These schemes are
spread out in villages of all the 19
districts of Karnataka. The remaining
components of the project cost are to
be met by the State Government as
subsidy as well as beneficiaries’ con-
tributions. HUDCO does not provide
.any subsidy, Total amount of Rs. 14.91
trores have already been drawn by
the implementing agencies commensu-
rate with the progress made so far.

(d) Out of 1,90,000; 1,90,000 houses
that have been 3anctioned, 1,30,326
houses have been completed and
19817 houses are under various stages
of progress. 30,000 houses have been

sanctioned very recently in the
month of August, 1982.

Enhancing sugar quota to consumers

45. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government propose
to increase the quota of sugar to 1 kg.
per person per month; and

i
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(b) will Government give addi-
tional sugar for the forthcoming

Dussehra and Diwalj festivals?

THE DEPUTY MINISTER IN' THE

MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
The per capita consumption of sugar
is worked on the basis of 425 gms. per
capita. For the present, there is no
proposa] to increase the levy sugar
allocation per capita to 1 kg. per head
per month.

Y
(b) With the release for October,
1982, a special festival quota of 50,000
tonnes of levy sugar has also been
released for the extra festival demand.

Irriga.tlon schemes sanctioned by Plan-
ning Commission for Munghyr Bhagal-
pnr and Santhal Pargana Districts

46. SHRI D. P .YADAV: Will the

Minister of TRRIGATION be pleased
$o state:

-
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(a) the names of the medium and
major schemes sanctioned’ by Planning

Commission for the districts . of
Monghyr, Bhagalpur ang Santhal
Pargana in Bihar in the last ten

years;

(b) whether the escalation in cost
has taken place to about ten to fifteen
times in each project over the actual
cost and the revised estimates now;
and

(c) the time by which all the sanc-
tioned schemes are to be completed?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) to
(c). A statement showing names of
irrigation schemes, which benefit the
said districts, cost as estimated at the
time of sanction, revised estimated
cost and expected date of completion

is enclosed.

Statement

Mca'rum & Ma]or Irrigation Schemes o f Mongh yr, Bhagalpur and Santha! Pargana Districts of Bikar Sanc-
tioned by the Planning Commission during the last 10 years.

Si..No.

Name of the Project District Estimated Revised Likely
benefitted cost as estimated  date of
. sanctioned cost (Rs. completion
(Rs. Jakhs) lakhs)
.. 1 . 2 3 4 5 6
A}G}D; Schemes
1 Barner Rescrvmr Scheme Monghyr 803.46 1588.80 7th Plan
2 Upper Kxul Reservoir Scheme » 806.69 2042.00 1984-85
3 Dakranalla Pump Canal Scheme
Phase IT . » B43.24 1575.08 7th Plan
4 Bateshwarsthan Pimp Canal
Phase-I . . . . . Bhagalpur 1387.70  2775.00 Do.
Medium Schmm-
ot oL . .
1 AJarsxc (Kukul‘]hlp) Rcse:-vmr Monghyr 141.60 798,87 1983-84
2 Sura._;garh Pump CanAl Schcme . ” l;n.;; aéz. 3:’3’ 1933-84

————
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. .
1’ 2 3 4 5 5
3 badaa Upper Nalla Reservoir _\Schgrh: Monghye 90.54 173.80 198384 -
g4 Sindhwarni Reservoir Scheme . 445.30 445.30 7Eh P{;'x'r’n‘
% Dakranalla Pump Canal Scheme X
Phase-II . » 475-95  475.95 7th Plan
6 Beharna Reservoir Scheme Bhagalpur 62,63 698. oo 1 984-(%5”
< Orni Reservoir Scheme . » 295-77 - 395.07 1933-8;
.8 Bilasi Reservoir Scheme s 146.38 230.00 1982-83
‘9 Bateshwarsthan Pump Canal Phas:-I — 297.10 “"'5‘94. 20 7th Plan
a0 Sunder Reservoir Project Santhal Pargana 192.60 _;,;;! 79 1932-83
11 Gumani Barrage ,‘, - 385.99 " 250.00 " yth Plan
12 Sugathan Rescrvoir Project . ' - 202. 00 501 007}1‘: Plan
.n3 Torai Reservoir Project » 295.89  680.00 7th Plan
14 Sakrigali Pump Canal » 61.03 " 120 06...1984-85

‘i‘ardy implementation of -World Bank-
Aided National Seeds; Project

47. SHRI NAWAL  KISHORE
SHARMA: Will the Minister of
AGRICULTURE be pleased to state:

3

(a) {whether his attention has been
invited to a news-item which appear-
ed in the Indian Express on 16 Augiist,
1982 to the effect that tardy imple-
men_tatlon of World Bank-aided
“National Seeds Preject has encouraged
malpractices in the seed _indu_stry;

(b) 1f so, the 'reac‘tlon of Govern-
ment thereto., -

(c) whether it is .a fact that the
seed available is of poor quahty and
jts .quality is rapidly deterloratmg ‘due
to three—year delay in the completion
of the first phase of the project; ,

(d) when fhe first phase of the pro-
ject was launched and the States
covered; and e

(e) the efforts made to ensure early
completion of all phases of “the™ pro-
ject with a view to prov1de. quality
seeds? .

THE MINISTER OF STATE IN
-THE MINISTRIES .OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN)" (a)
to (c)." The Government is aware of
"the news item. The- mference ahout

quality of seeds is erroneous sirice the
quality of seeds’is regulated under the
Seeds Act 1966 and Rules framed
under the Act.

(d) Phase-I of the pro;ect became
effective on 8th October, 1976, The
State cavered ungder . Phase-I are Pu.n-
jab, Haryana, Andhra Pradesh and
Maharashtra, Phase-I was to close on
30th December, 1980 which has now
been extended to 30th December, 1983.
Phase-1I:'of the project covenng the
States of Bihar, Karnataka, Orissa,
Rajasthan ang U.P. became _ effective
from 20th December, 1978 and is to
close on 30th June, 1984 s f
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(e) The progress of implementation
is reviewed every quarter by a Cen-
tra] Project Management and Monitor-
ing Committee under the Chairman-
ghip of Secretary (Agriculture and
Cooperation). Monthly Coordination
meetings are also held with various
agencies involved in the project to
ensure speedy implementation.

Rebate om Central Excise on Diesel
for Mechanised Fishing Boais

48, SHRI ERA ANBARASU: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the examination of the
scheme of providing rebate on central
excise on high speed diesel for all
type of mechanised fishing boats
frrespective of size, which was started
in July 1981, has been completed; and

(b) if so, the action taken thereon?

{THB MINISTER OF STATE IN
“THRM MINISTRIES OF AGRICUI-
/TURB AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
No, Sir. Final decision has not been

3 _uken.

(b) Does not arise.

Supply of foodgrains to West Bengal
to meet the serioug drought condition

49. PROF. RUPCHAND PAL:
SHRI NIREN GHOSH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have
yeceived any S.0.S. from the Govern-
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ment of West Bengal to supply 3.75
lakh M.Ts, of foodgrains each month
in view of the serious drought and
the consequent fall in production and
widespread destitution;

(b) if so, what was the supply and
demand position of foodgrains to that
State for the last six months, month-
wise; and -

(c) what steps Government have
taken to fulfil the above demand?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
Yes, Sir. The State Government have
requested for a monthly allocation of
3.75 lakh tonnes of foodgrains from
October, 1982,

(b) A statement showing demand,
allotment and offtake of foodgrains
from Central Pool to West Bengal
from April to September, 1982 is
attached, )

(¢) Allotment of foodgrains to the
various States including West Bengal
are made on a month to month basis,
keeping in view the overall avail-
ability of stocks in the Central Pool,
relative needs of the various States,
market availability and other related
factors, Public distribution system as
it stands at present cannot realisti-
cally be expected to meet the entire
consumption requirements of the
various States. The needs of the
population are to be met by free mar-
ket mechanism supplemented by °
public distribution system,



113 Written Answers

ASVINA 12, 1904 (SAKA)

‘Written Answers 114

Statement -

Statement showing demand, allotment and offtake of rice and wheat from Central Pool to West
Bengal during April, 1982 to September, 1982:

; (In  ‘ooo tonnes)

Month Demand Allotment Offuake

Rice Wheat Rice Wheat Rice | Wheat

RDS RFM PDS RFM PDS RFM

1982

April 175 100 §5 130 60 35 135.6 57.1 34.8
May . . . . 175 100 55 150 60 35 149.0 50.1 331
June . . . . 175 100 55 140 60 35 123.8 59.5 ‘34.9
July . . . . 175 100 55 140 60 35 136.3 72.0 33.3
August . . . « 173 100 55 150 60 35 153.8 75.4 2r.0
September ., . 175 100 55 150 6;6 35 ... ...Notavailable ....

£ For festivals,

PDS—Public Distribution System

RFM-—Roller Flour Mills.
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Construction of Earthen Dams with
explosion methods

52. SHRI R, N. RAKESH: Wwill the
Minister of IRRIGATION be pleased
to state:

(a) names of places where the
earthen Dams with explosion methods
are likely to be constructed within the
current Five Year Plan;

(b) what is the criteria for select-
ing places for such Dams;

(¢) what will be the total expendi-
ture estimated to be spent for the
construetion of one such Dam; and

(d) details of benefits -likely to
accure from this scheme? .

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) It
is proposed to take up preliminary
investigation for construction of an
earth-rockfil dam by explosion (direc-
tional blasting) me'thod across Bharari



’

115 Written Answers

Kund 2.5 Km. upstream of its con-
" fluence with Sutlej river in Mandi
-District of Himachal Pradesh during
the turrent Five-Year Plan, Presently,
the objective of this work is to assess
the applicability of such technique for
construction of the dam at this place.

(b) The sites located in narrow

_ gorges with high and steep abutments

in a suitable geological set-up are

generally considered suitable for con-
struction of dams by this method.

(¢) The estimated cost of a dam by
this method will be known only after
full investigations are carried out.

(d) Benefits accruing from this
schemhe can be assessed only after the
investigations are comple‘ed,

Statement-T
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Flood damage and relief in States

53. SHR1 SUDHIR KUMAR GIRI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the total loss of human lives,
crops and properties due to floods
during the last 3 years, year-wise and
State-wise; and

(b) the Central assistance given to
the States, State-wise? ) '

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R, V. SWAMINATHAN): (a)
The required information is given in
attached statements I, II and III, for
the years 1979-80, 1980-81 and 1981-82.

(b) The required information is
given in statement IV for the corres-

i3
-

LN

STATEMENT SHOWING THE DAMAGE CAUSED BY FLOODS DURING 1979-80

Name of State

Cropped Loss of

No. of No. of No. of

human  cattle arca aff- houses proper-

lives lost head lost ected damaged ties (Rs.
i (in lakh - * in lakhs)..

hac.)

1. Assam . . . . 29 -6ab2. .2.4 .27690 . 78.4
¢. Bihar . ‘. . . . 14 3 2.7 27816- -  14.00
3. Gujarat . . . 2005 1898878 " 4.75 143958 ‘10417.86
4. Himachal Pradesh . . 5 T2y Neg. 304 7 0.6
5. Karnataka . . . I'\Iil‘ o'.004 o ’87' 258.6
(6.’Kcr':ﬂa . - " 37 216 1.00 53408 ‘ 78.5
7. Machya Pradesh . . 9 3 0.004 61 0.7
8. Maliarashtra . “ . 51 3065 0.92 62850 57.8
9. Critsa 16 85 1.8 1930  463.5
_10. Raasthan . ) 109 113842 1.8 93620 837.0
11, Taniil Nadv . -, 209 9664 -~ 0.4 160829 - 6318.6
" ra, Uttur Pradesh vy 22958 T g22° 'N.R.
13. Weost Bengal . . . 1 NCR. 1051 0.50

N.R.

- 4
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STATEMENT SHOWING THE DAMAGE CAUSED BY FLOODS DURING 1980-81.

*

r - ——— -
Namc of State No. of No. of Croppd  No. of Loss of
. ~human cattle area afl-  houses proper-
lives lost  hcad lost ected damaged ties (Rs.
(in lakh in lakhs)
hac.)
1. Andhra Pradesh 88 26300 0.3 34000 821.00
2. Assam 57 9155 519.9 37457 2'9
3. Bihar 57 42 10.0 81015 5401.00
4. Gujarat 45 874;; 28 " 24282 3769.3
5. Haravana . N.R. 14 I * g1r1- g31.0
6. Himachal Pradesh 6 68 - Neg. « 405 9.8
7. Jammu & Kashmir I N.R Neg. R.N. 1.0
8. Karnataka 16 4 0.20 4483 314.11
9. Kerala 42 56 0.61 36811 1862. 2
10. .\Ia\uarashtra 29 202 " o. 93 3576 0.50
11, Manipur 7 43 0.5 - 3688 173.3
~
12. Orissa 73 8280 3.6 . 90000 6032.9
13. Punjab 47 113 0.45 19244 2.01
14. Rajasthan . 1 27 Nil 798 22.7
15. Uttar Pradesh 1309 5244 30.9 1923134 7595.0
16. West Bengal 65 1055 2.1 268914 1837.4
o Statement-XII . .
Y . -
~- STATEMENT SHOWING THE DAMAGE CAUSED BY FLOODS DURING 1981-82.
el o e - - e —
Name of Sate i No. of No.of  ‘Cropped No. of Loss of
human cattle arca aff- houses ' -proper-
lives lost head lost ected damaged ties (R
. v (in lakh in lakhs)
hac.)
. : L.’ Bihar 17 1§ 12.06 56617 259.00
2. Gujavat . 12148 5230 2.24 46946 B764.909
(missing) )
3. Karnataka 78 4208 0.449 10008 708700
4. Kerala «86 N.R. 0.275 15116 3436.89
ST ',Rajasthan 1414226 33430 4.46 72817 2606599
. (missing) -
‘6. Uttar Pradesh 183 546 5.02 57718  5558.00
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Statement.IV

STATEMENT SHOWING THE CENTRAL ASSISTANCE GIVEN TO FLOOD AFFECTED

STATES FOR THE TEAR 1979-80 TO 81-82

-
Rs. in crores
Year
Name of the State 197g-80 1980-81 1981-82
1. Andhra Pradesh . . . . . .. 8.3984 ..
2. Assam . . . . 4.50  12.7214 .
3. Bihar . . . . . . . . .. 26.4700 20.74
4 Gujarat . . . . 50.60° 18.9754 30.9694
(Flood
and cy-
clone)
5. Haryana . . . . . 5.2426
6. Karnataka. . . . . . . . . 3.4750 2.813,
7. Kerala . . . . . . . . .. g.0942 8.427’
8. Orissa . . . : . . 42.8858 1
9. Rajasthan . . . . . . 16.48 .v  45.04
10. UttarPradesh ., . . 79.0500  45.4567

11. West Bengal . . . . .

23.5647

Arrangements for Asiamn Games

54, SHRI INDRAJIT GUPTA: Wil
the Minister of SPORTS be pleased
to state: . '_ v

(a) the names of the countries
from which teams are coming to parti-
cipate in the Asian Games;

(b) whether all the necessary
arrangements have beenjor will be
completed in time;

(c) whether all arrangements for
their stay are completed; and

(d) whether some tickets will be
available for sale on the eve of the
Asian Games?

THE MINISTER OF STATE OF

THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) A state-
. ment is attached.

(b) Yes, Sir.

(c) All administrative arrangements

for provision of various services in
the Asian Games Village have been
tied up, and all the civil works in
the Village will be completed in time.

(d) The Special Organising Com-

mittee for IX Asian Games 1982
expects that al] the tickets will be 4
available before the commencement of
the Games. !

|
|
i
£
~
i
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. Statement
Position as on 27-9-1982.

Name of the Country Remarks

1. AFGHANISTAN (AFG)
2. BANGLADESH (BAN)
3. BAHRAIN (BRN)

.

4. BRUNEI (BRU) . . .NOTPARTICIPATING
5. BURMA (BIR) .

6. CHINA (CHN) .

7. KOREA (KOR)

8. HONG KONG (HKG)
9. INDONESIA . . .
10. IRAN (IRN) .
11. IRAQ (IRQ)

12. JAPAN (JAPN) .
13. KOREA (PRK)

14. KUWAIT (KUW)

15. LAOS (LAO)

16. LEBANON (LIB)

17. MALAYSIA (MAL)

. . . No Informetinr

18. MONGOLIA (MGL) .

19. NEPAL (NEP) . . .
20. PAKISTAN (PAK) .

2t. PHILLIPPINE (PHI)

22. QATAR (QAT) .

23. SAUDI ARABIA (SAU)
24. SINGAPORE (SIN) . .
25. SRILANKA (SRI) . .

.

26. SYRIA (SYR) . . . .
27. THAILAND (THA)

28. UNITED ARAB EMIRATES (UAE)
29. VIETNAM (VIE) . .
go. YEMEN (SAN) . .
1. YEMEN PDR). . . . . . (ADE)

32. INDIA (IND) . .. . . .

33. SULTANATE OF OMAN (OMN) . I E
34. MALDIVE ISLANDS (MDI) . . . No Informaticn
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Per capita availability of foodgrains

b FUEN

55. SHRI SUNIL MAITRA: Will

the Minister of AGRICULTURE be
.pleased to state the per capita avail-
ability of foodgrains in 1980 and 1981?

THE MINISTER OF STATE 1IN
*THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): The
-estimated per capita availability of
foodgrains in India was 150.4 Kgs. in
1980 and 167.9 Kgs, in 1981,
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Bringing new irrigated areas under
Oilseeds Cultivation

57. SHRI K. LAKKAPPA:
SHRI H. N. NANJE GOWDA:

Wil] the Minister of AGRICUL-

_ TURE be pleased to state: ,

(a) whether his Ministry has asked
all State Governments to vigorously
implement the schemes to bring new
irrigated area under oilseeds to meet
the growing demand for edib}e oils;

(b) whether the : Central ‘Govern-
ment have given any incentives, facili-
ties including subsidies on basic in-
puts as desired by the State -Govern-
ments;

(¢) if so, details thereof;

(d) whether the expansion of
research facilities in this regard have
also been shown by the Centre; and

(e) how far the research will prove
to be helpful in increasing the ground-
nut yield by States?

N

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL BEVELOPMENT

(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir, Vot

(b)) Yes, -Sir. Gl

‘(¢) Under the Centrally' Sponsored
Scheme for Extension of Oilseeds to
Areas, the following v

L. Y

S e e - - P
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subsidies, is being made évaﬂaﬁle, at ‘present:

|5

Item

Rate of Subsidy

1. Seed

(i) Certified

(ii) Trotn uiy iabelled seed

2. Plant Frotection

(i) Chemicals . . . . . .
(ii) Ground operation charges

, (iii) Aecrial operation charges

8. Minikits . . . . . .

4. Demonstration

.

To the extent of Rs. 150/- per quintal in res--
pect of rapescedmustard and groundunt.

To the extent of Rs. 100/-per quintal in res--
pect of rapeseed and groundnut. ’

50%

Rs. 1'5/- per hectare
Rs. 27.50 per hectare.
100% o
Rs. 200/~ per hectare.¥

“'The entre expenditure on seed and

Plant Protection at (1) and (2) above
is met by the Government of India.
The expenditure on Minikits and
Demonstration at (3) and (4) is shared
equally between the Government of
India and the State Governments,

Under the Special Project for Inten-
sive Production of groundnut in Sau-
rashtra Region of Gujarat, the follow-
ing additional subsidies are being
given to bring new irrigated areas

under groundnuf:

Item Rate of subsidy
1. Seed drills Rs. 200 per piece,
2. Plant protection . . . . . .
(i) Aerial spraying . c. . . « Rs. 37.50 per hectare (in place of Rs. 27.50
per hectare indicated above).
(ii) Plantprotection'appliances. . . . . Rs. 200/- per appliance.

g. Cost of irrigation

cen A A v iae ive -

Rs.  100/- per hectare (tapering subsidy)

(d) Yes, Sir.

evolving
spacing,

& o e by e,
(e) The research on
improved varietigs, ideal

optimum fertilizer doses, schedule of
irrigation etc. would help in raising
the production of groundnut con-
siderably. -
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Permission sought by States for
cutting of trees for implementing
various schemes

59. PROF, NARAIN CHAND PARA-
SHAR: Will the Minister of AGRI-
CULTURE be pleased to state:

- (a) whether any State Government
has sought the permission of the
Central Government for felling. of
trees for the execution of drinking
water supply, irrigation  electrification,
and road construction schemes by
way of removal of hindrances, as
envisaged under the new. Forest Act;

(b) if so, the names of the States
which have sought this permission
and the decision of Government
thereon; and

(c¢) the details about the schemes
in respect of which the Government
of Himachal Pradesh has sought the
permission?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-

. TURE AND RURAL DEVELOPMENT

(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir. by

(b) Government of Andhra Pradesh,
Assam, Bihar, Gujarat, Himachal Pra-
desh, Karnataka, Kerala, Madhya Pra-
desh, Maharashtra, Orissa, Uttar Pra-

‘desh and Goa, Daman and’ Diu hav¢

asked for such pearmission.
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The position of four categories of cases as on 31-8-82 is as under:

N —————— — -

Category

(1) Drinking water supply .
. (2) Irrigation & Hyde] Projects
{3) Electrification . . .

{4) Roadsand hridgss .

Total Cascs Cases Cases
cases approved rejected  pending
received
8 8
39 14 22 23
34 1l 5 18
45 6 11 28
146 39 38 g

(c) The Government of Himachal Pradesh have so far sent nine cases

as under:
Category
Acrial ropeway . . . . .
Roads . . . . . . .
Transmijssion line o . . ’ .
Industrial complex . . . .

Buildings . . . . . .
P Workshop . . . . . .
Helipad . . . . . . .

Total Clases Clases Cases
casts approved rejected  pending
1 1
1 1
3 1 .. 2
1 Forest (coaservation) Act not
attracted.
1 1
1 1
1 1
9 3 5

Non-deposit of guarantee money by
Dubai’s Meetco Group of companies
- for Asiad Advertising Contract
*60. SHRI RAM SINGH SHAKYA:
Will the Minister of SPORTS be
Pleased to state:.

N " (a) whether it is a fact that Dubai's
j" Jdeetco Group of Companies have not
!

fieposited the guarantee money for,

advertising contract given to it-by the
Asian Games Special Organising Com-
mittee contrary to accepted conven-
tions and principles of inviting tenders;

(b) if so, full facts thereof and
reasons for not realising the guarantee
money from the firm; and .

(c) what arrangements have been
made for advertisement during Asiad
‘82 with full details thereof? ..
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THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND OF THE
" DEPARTMENT OF SPORTS (SHRIL
BUTA SINGH): (a) to (c). The
Meetco Group of Companies of Dubai
had signed a contract with the Special
Organising Committee for advertising
rights in the specified venues where
Asian Games are to be held. Accord-
ing to the terms of contract, they
were to pay to the Society 6 Million
US Dollarg of which 1 million Dollars
were to be deposited with the Society
by the 30th August, 1982. They have
not deposited this amount.

Instead* on 21-8-82 they requested
for deferment of this payment as well
as the balance of the instalments that
were due to be deposited by them.
As this amounts to non-fulfilment of
their contract, the Special Organising
Committee is taking action against the
Meetco Group of Companies, by refer-

ring the matter to arbitration, for ful- )

filment of the contract, as provided in
the agreement with Meetco.

No fresh arrangements have been
made for advertisement during Asiad
'82, as this matter is connected with
to be
taken with regard to the contract with
the Meetco Group of Companies,

the arbitration proceedings

Setting up of additional Courts and
appointment of legal adviser for
implementation of Land Reforms

61. SHRI GHUFRAN AZAM:

KUMARI PUSHPA
’ SINGH:

DEVI
Will the Minister of RURAL DEVE-
LOPMENT be plea‘xsed to state:

(a) whether his Ministry has asked
the State Governments to set up Addi-
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tional Courts and appoint Legal
Advisers in order to speed up imple-
mentation of land reform measures, a |
component of the new 20-Point Pro-

gramme;

(b) if so, which States have started
implementing the said programmes;

(c) whether the Centre has issued
guidelines as to how to implement the
said programme in the States; and

(d) full details thereof and progress
so far achieved by States in this

regard?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
The State Governments were requested
to review the pendency of court cases
and take suitable
steps to get their disposal expedited.

in each District

" (b) Land reform is a priority pro-
gramme in all the $tates where com-
munity ownership of land is not a
pronounced feature.’

(¢) and (d). No new guidelines
have been issued to the State Govern-
ments but they have been requested,
in the context of the new 20-Point
Programme, to expedite the distribu-
tion of ceiling surplus land by remov.-
ing all administrative and legal bottle-

necks. They have also peen requested i

to adopt various measures for up-

dating land records. Statement giving ,
progress of implementation of revisecy
ceiling: laws in various States (
appended. i ’ '.‘
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Statement
> , (Area in acres)
State/Uaica Territory _ Area drc- Aréa taken  Area distributed under
lared sur-  possession of revised ceiling laws
plus under  uoder revi- — — - — — v —
reviscd cer-  sed cejling  Arca No. of
ting liws. laws beneficiar-
ies
a e e e e e et e e e e e b o
! 2 3 4 5

Andhra Pradesh . . . . .| 8,79,601 444,874 3,15,568 2,15.377

¢

Assam 5.84,592 5,07,186 3,21,806 2,53,51%
Bihar . . . . . . 2,37,500 1,47,643 1,41,867 1,56,802
Gujarat . . . . . . 1,46,510 62,058 8,093 1,9-73;
- Haryana . . . . 28,231 19,192 19,092 5,534
Himachal Pradesh . . ., . 94,187 93,571 3,344 4,362
Jammu & Kashmir ) .
* Karnataka . . . . . 2,82,078 1,21,536 69,833 14,885
Kerala . . . . . . l,nn,éon 81,047 53,108 . 86,207
Madhya Pradesh . . . . 2,56,666 1 1,42,973 82,072 32,657
Mahara htra . . . . . 3,70,193 2,81,586 2,81,586 76,892
Maaipur . . . . . . 1,029 36 o .
Orissa . . . . o 1,37,821 1,22,092 1,03,974 79,343
Punjab . . . . . . 46,616 16,260 12.926 . 3,067
Rajasthan . . . R . 2,61,976 2,35,894 1,30,038 28,490
Tamil Nadu . . . . . 81,134 77,781 60,649 40,881
Tripura =~ . . . . . . 1,827 1,623 1,210 1,047
Uttar Pradesh . . . . . 2,84,215 2,61,885 2,33,921 1,90,844
West ﬁcngal . . . . . 1,64,767 1,12,818 62,460 1,76,46 %
Dadra & N. H, . . . . 8,958 6,079 3,378 1,484
Delhi . . . . . . 722 374 374
Pondicherry . . . . . 2,560 1,046 o6 . 1,012
, e e e e
Total: — 39,94,075  27,37:35¢  19:07,275  13,70.825

y 4
, '3 ——
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Daily allowance paid to athelets in
Patiala

62. SHRI CHATURBHUJ: Will the
Minister of SPORTS be pleased to
state:

(a) how much daily allowance has
been paid per day to the athelets who
have been practising under Govern-
ment scheme in Patiala; and

(b) estimated daily expenditure
incurred by average athelete there?

el

-

THE MINISTER OF STATE OF THE

MINISTRY OF SUPPLY AND OF
THE DEPARTMENT OF SPORTS
(SHRI BUTA S NGH): (a) The
sportsmen and sports women under-
going coaching and training at the
Netaji Subhash National Instilute of
Sports, Patiala are being allowed
boarding facilities at the rate of Rs, 25
per head per day. This amount is not
being pald in cash to them. An Out
of Pocket Allowance of Rs. 2 per head
per day is being paid.

(b) The information about the esti-
mated daily expenditure being incur-
red by the sportsmen/women them-
selves is not known, but according to
Netaji Subhash National Institute of
Sports, Patiala this may be about
Rs. 10 per head per day, on an average,

Desert development programme in
Kargil Distt. of Jammu and Kashmir
State

63. SHRI P, NAMGYAL: Will the
Minister of RURAL DEVELOPMENT
be pleased to state:

(a) whether it is a fact that the
Central Government have stopped the
operation of the Desert Development
Programmes in some part of Kargil
District of Jammu and Kashmir State;

(b) whether it is also a fact that
the areas of SOT, Bodhkharbu, Shakar-
Chiktan Batalik and Wakhs Mulbekh
are the most drought prone areas of
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Kargil District where the Desert
Development Programme has been
stopped;

(c) the reasons for stoppage of tl;le
programme; and :

(d) whether the Central Govern-
ment will reconsider the decision of
excluding these areas from the Iesert
Development Programme and include
these areas again under the said pro-
gramme?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R, V. SWAMINATHAN): (a)
to (d). Yes, Sir. The Desert Deve-
lopment Programme has been dis-
continued in four blocks of Kargil
district from 1982-83 on the recom-
mendation of the Task Force on
Drought Prone Areas Programme and
the Desert Development Programme.
The blocks are—Kargil, Dras, Sanko
and Shakarchikatan. Exclusion of
these areas from the programme was
suggested by the Task Force in view
of the substantial irrigation, rainfall
and vegetation in these areas.

Execution of Mahi-Bajaj Sagar
Project

~

64. SHRI\DAULAT RAM SARAN:

Will the Minister of IRRIGATION be
pleased to state:

(a) whether it is a fact that the
execution of the multipurpose Mahi-
Bajaj Sagar Project has been con-
siderably delayed causing heavy
losses; -

(b) if so, the period by which the
project hag been delayed stating the
reasons for delay in the execution of
the project;

(¢) the estimated escalation in the
cost of the project as a consequence
thereof; and

\

(d) the steps taken by Government
to ensure that there is no further)
delay in its completion as also escala-
tion in its cost?

-
'
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THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) and
" (b). There was some delay in execu-
tion of Mahi Bajaj Sagar Project in
earlier ~tages. However, as per revised
programme the work on earthen dam
- is reported to have been completed
and the work on other major compo-
nents, except the crest gates is now
scheduled to be completed by June,
1983, when partial storage of water
will be possible and irrigation benefits
will start accruing. Crest gates are
scheduled to be in position by June,
1984. The power component is Ppro-
posed to be completed by the end of
Sixth Plan. The delay has been attri-
buted by the project authorities to
workers’ and employees’ strike in the
State early this year.

(c) The Mahi Bajajsagar Project
was approved in 1971 by the Planning
Commission for an estimated cost of
Rs. 81.36 crores. The revised cost has
been estimated to be about Rs, 150
crares. The escalation in the cost of
the project has been due to increase
in scope of the project as also rise
in the cost of construction materials,
equipment and labour wages, ete.

(d) All efforts are being made to
cornplete the project as per the
revised schedule and the progress of
the project is being monitored regular-
ly by the Central Water Commission.
The dam is nearing completion and
the pace of work on the intake and
canals has been accelerated.

Printing and Distribution of Asiad
Tickety

65. SHRI AMAR ROYPRADHAN:
Will the Minister of SPORTS be

pleased to state: .

(a) the number of tickets i)rinted
in each denomination for each game
for the Asiad to be held in November
this year and the distribution of tic-
kets;

(b) the seating capacity of each
stadium;

{c) the number of complimentary
ticket; in each denomination issued
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for each game an dthe perso}ls to
whom given; and

(d) the sale proceed of each game
in each denomination?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) The
Special Organising Committee for
Asian Games 1982 got about 1700
types of tickets of different games,
denominations, days and seating blocks
in Stadia printed. A list of 129 tic-
ket-selling centres in 91 towng in
India ig attached. In addition, tickets
were made available for sale in 35
countries abroad.

(b) A statement showing the seat-
ing capacity of the various stadia is
attached.

(¢) No complimentary tickets have
been issued to any person so far.

(d) It is not possible, at thig stage,
to indicate the sale-proceed of each
game in each denomination, as the
sale is still continuing.

Statement

List of Towns where Asian Games
Tickets are being sold

CODE STATES/TOWNS
Andhra Pradesh
101 Hyderabad
102 Visakhapatnam
103 Vijayawada
104 . Guntur
105 \ Warangal -
Assam
106 Gauhati
Bihar
107 Patna
108 Dhanbad
109 Jamshedpur . .
110 Ranchj 1
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CODE STATES/TOWNS COD» STATES/TOWNS
Mahar
Gujarat ashtra
) 138 Greater Bombay
111 Ahmedabagd 139 Pune
112 Gurat 140 Nagpur
113 Vadora 141 Ulhas Nagar
114 Rajkot Sholapur
115 Jamnagar Nasik
118 Bhavnagar ‘Thana
Kolhapur
H‘"-yana Auranglbad
117 Faridabad Manipur
118 Hissar Imphal
118 Ambala ‘
120 Karnal I Meghalaya P
Shillon
Himachal Pradesh Hong
Nagaland
121 Simla Kohima
Jammu end Kashmir Orissa
122 Srinagar Bhubaneswar
123 Jammu Rourkela
Cuttak
Kerala Punjab
)
4 Ludhiana
124 Trivandrum Amritsar
125 Cochin Jalandhar
126 Calicut i Patiala
Karnataka Rajasthan
' Jaipur
127 Bangalore Jodhpur
128 Hublj Dharwad Ajmer
129 Mysore Kota
130 Mangalore .
131 Belgaum Sikkim
“~ Gangtok
Madhya Pradesh famil Nadu
132 Bhopal Madras
133 Indore Coimbatore
134 Jabalpur Madurai
135 Gwalior Tiruchirappalli
136 Durg Bhilai Nagar Salem -
137 Raipur

Tirunelveli
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CODE STATES/TOWNS CODE STATES/TOWNS
-
[}
, Chandigarh
Tripura
Chandigar
Agartala garh
Goa Daman ond Deu
Uttar Pradesh
Lucknow Panaji
Kanpur Mizoram
Varanasi
Agra Aijawal
. Allahabad
Meerut Pondicherry
Bareilly
e v Moradabad Pondicherry
. Aligarh
- Gorakhpur Andeman and Nicobar Islands
: Ghaziabad ’
Port Blair
: West Bengal Lakshadweep
Calcutta Kavaratti
= Asanso]
Durgapur Gujarat
Arunachal Pradesh Gandhinagar
- Itanagar - 181 Delhj

Statement

STATEMENT SHOWING THE SEATING CAPACITY OF THE VARIOUS STADIA

% Events Games )
T :

————— et — ® T ——

I

Opening Ceremony
Closing Ceremony
Archery . .
Athletics . .
ro- #

.} Badminton

P!

P Basketball

Name of Stadium Total Scating
QCapacity
2 3
. Jawaharlal Nechru Stadium Lodi Road 75006

Delhi University Ground

1110
Jawaharlal Nehru Stadium Lodi Road 75006
Indraprastha Stadium Rajghat 11278 (25000)
« Talkators Indoor Stadium 2872
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Boxing Hall of Sports Pragati Maidan 3744
Cycling . Yamuna Velodrome Rajghat i 2381
Equestrian Harbaksh Stadium & Nicholson Range 6590'
Football Jawaharlal Nehru Stadium 75006

A Ambedkar Stadium - 17850

Model Town i tig15

Gymnastics Indraprastha Stadium 11278
Golf Delhi Golf Club 1500
Handball Delhi University Ground . 3588
Hocl:cy (M_en) National Stadium ’ 21943 (25000)
Hockey (Women) Shivaji Stadium ’ 5995 (10000)
Rowing . . Ramgarh Lake, Jaipur 8000
Shooting . Tughlakabad Shooting Ranges 1260
Swimming Talkatora Swimming Pool a 5815
Table Tennis . Hall of Sports Pragati Maidan 349 4
Tennis Lawn Tennis Stadium Hauz Khas 2584
Volleyball _ . Indraprastha Stadium Rajghat 11278
Weightlifting . . . Asiad Centre 2143

Talks on Cauvery Waters Dispute

66. SHRI K. T. KOSALRAM: Will
the Minister of IRRIGATION be

pleased to state:

(a) the number of times during the
past five years the Cauvery waters
dispute talkg were fixed and the num-
ber of times the talks had been can-

- celled for one reason or the other;

and i

(b) the steps proposed to be taken
by Government to resolve long pend-
ing Cauvery Waters dispute between
the four Cduvery basin States? ’

THE MINISTER OF IRRIGATION

. (SHRI KEDAR PANDAY): (a) Since

1978, the inter-State Chief Ministers’
meeting on Cauvery waters dispute
were convened by the Central Gov-
ernment five times. The meetings
were fixed and postponed 18 times
due to inconvenience _ expressed by
one or the other. . |

(b) The Central Government pro-
poses to hold further .talks with the
Chief Ministers of Cauvery Basin
States to iron out the persisting dif-
ferences and to find an amicable solu-
tion to the dispute on a date con-
venient to all concerned, ag soon as

possible.
— o e
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Relief Measures to Drought affected
Areas

69. SHRI JAI NARAYAN ROAT:
Will the Minister of AGRICULTURE
be pleased to state the relief measures
provided to the drought affected
areas this year by the Central Gov-
ernment?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V., SWAMINATH-
AN): The following measures have
been taken by the
ment for assisting the State Govern-
ments to meet the drought situation;

(1) Right from May, 1982, the
State Governments were advised
about the need for preparing contin-
gency plans on drought. Suitable
guidelines on drought management
wag communicated to the State Gov-
ernments for appropriate action.
States were requested to activate the
Crop Weather Watch Group and
Internal Departmental Coordination
Committees at the block, district and
state levels and to keep liaison with
the Meteorological Department, Irri-
gation, Electricity, Agricultural\Uni-
versities and other agencies;

(2) The States were urged to give
continuous power supply to farmers for
atleast 8-—10 hours per day during
the kharif season; —

(3) The State Governments were
advised to make optimum use about
the available irrigation water in the
reservoirs for c¢rop production pur-
poses;

(4) For conservation of cattle popu-
lation the States have been advised
to draw contingency plans on the basis
of the detailed guidelines formulated
by the Ministry of Agriculture; -

(5) A total of Rs. 113.5 crores have
been released as short-term loan for
purchase and distribution of agricul-
tural inpuis to the farmers; ’

(6) At the request of the Govern-
ment of West Bengal a Central team
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visited between the 8—10th August,
1982. On the basis of its report and
recommendations of the High Level
Comimittee on Relief, the Government
of India have sanctioned a ceiling of
expenditure of Rs. 24.77 crores for
relief and rehabilitation of the people

affected;

" ('7) The Central teams have visited
the drought affectegd areas in Bihar.
Orissa and *U.P. Central assistance
will be sanctioned soon after consider-
ing the reports of the Teams;

('8)‘ The Government of India .is
assisting the State Governments 1n
general with 100 per cent assistance to
implement the Accelerated Rural
Water Supply Scheme (ARWP). Dur-
ing the current year a provision of
Rs. 120 croreg under ARWP has been
allotted. Of this the first jnstalment
of Rs. 60.24 crores have been released
to the various State Governments;

(9) Under the N.R.E.P., allocation
of Rs. 82.80 crores have been released
to the State Governments who bhave
been advised that the programme may
be concenlrated in the areas affected
by drought conditions.

.

Investment in IX Asian Games

70. SHRI RAM SINGH YADAYV:
Wil] the Minister of SPORTS be pleas-

ed to state:

(a) the number of_countries parti-
cipating in the IX Asian Gameg al
Delhi from November 19 to December
£ 1982;

(b) how much total amount would
be invested in JX Asiad, 1982; and

(c)«what is the ratio of investment
of this amount in the works of per-
manent nature which would develop
social, educational, cultural and eco-
nomic aspects of the nation in general
and"Metropolitan city of Delhi in par-
ticular?
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THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
«(SHRI BUTA SINGH): (a) 31 count-
-ries have confirmed their participa-
tion in the IX Asian Games, 1982.

{b) and (c). The overall estimate
of expenditure to be borne by Gov-
ernment, as approved by it in Novem-
ber, 1980 for the Asian Games 1982,
was placed at Rs., 54.83 crores
(Rs, 36.83 crores for constructlon of
new stadia and renovation of exxstmg
stadia, and Rs. 18 croreg for other
arrangements). However, according
to indications available at present,
the overall expenditure to be mcurred
by Government on Asian Games~ is
tikely to be of the tune of Rs. 62.84
crores (Rs, 44.85 crores on construc—
tion works, and Rs. 17.19 crores on
other items). '

Request from West Bengaj for bearing

cost of Anti-Erosfon, measures (0

contain Bhagirathi Ganga and Padma
River in West Bengal '

71. SHR1 ZAINAL ABEDIN: Will
the Minister of IRRIGATION be plea-
sed to state:

(a) whether the West Bengal Gov-
ernment have urged the Central Ge-
vernment to ensure the substantial
cost of the anti-erosion measures
necessary to contain the Bhagu‘athn
the Ganga and the Padma in two dis-
trjcts, Malda and Murshidabad in
‘West Bengal;

(b) if so, details thereof;

(¢) steps taken by Government,
lhereon; and

(d) if not, the reasons thereof?

THE MINISTER OF IRRIGATION
(SHRT KEDAR PANDAY): (a) and
(b). In the Ganga Flood Control
Board Meetings, during discussions
with Union Minister for Irrigation,
and alyo through forwarding a unani-
moug resolution adopted in West Ben-
gal Legislative Assembly on 8-9-1980,
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the West Bengal Government has been
requesting the Centarl Government
to bear the entire financial liability
for taking up anti-erosion measures
to protect area from erosion by river
Ganga both upstream and downstream
of Farakka Barrage. The assessed
cost of such works is reported to be
Rs. 239 crores. The nature of works
comprise providing spurs, strengthen-
mg and maintenance of existing spurs
revetments etc.

(c) and (d). Since flood control be-
ing a State subject, the responsibility
for planning and execution of flood
control works rests with the State
Government and outlays required for
this sector are provided for by the
State Government in their respective
annual plan budgets. The Central
Government provides only block loans
and grants for the State Plan as a
whole. The Central Government, is,
however, underfakmg the bank pro-
tection works where Farakka Barrage
Complex is affected or likely to be

affected by the bank erosion along
the Ganga

Progress of Work on Indrabati Prcect
in Orissa

72. SHRI RASA BIHARI BEHRA:
Will the Minister of TRRIGATION be
pleased to state:

(a) what is the progress of work
of the Upper Indrabati Project of
Kalahandi, Orissa;

(b) whether Central Government
have asked the Stafe Government to
complete the work during the stipu-
lated period; and

(c) the amount spent so far in the
progress of work?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) Pre-
construction workg like approach
roads, buildings, brldges etc., are in
advanced stage of ‘completion. Be-
sides, work on excavation of founda-
tion for dams, power house and con-
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nected works are in progress. The
excavation of the link channels con-
necting the four dams are also in pro-
gress.

o

(b) The implementation of projects
is the responsibility of the State Go-
vernments. The State Government
have, however, intimated that, by and
large, the work is being done accord-
ing to the scheduled programme.

(c) An amount of Rs. 38.99 crores
is anticipated to have been incurred
upto March’ 82.

Supply of Phwphahc Fertilizers and
Urea to Orissa

73. SHRI ARJUN SETHI: Will the
Minister of AGRICULTURE be pleas-
ed {o state:

(a) whether the Central Govern-
ment have supplied some quantity of
phosphatic fertilizers and urea to
help the standjng crops m the State
of Orissa; and”’

(b) if so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). The ' Central Government
allotted the following quantities of
fertilisers to Orissa for the period
August, 1982 to January, 1983;: —

(Figures in 1000 tonnes of
Nutrients).
36.32

9:31 -

= y

563

Total : 51.26

— e

The above 'quantities are to be sup-
plied by the indigenous’ manufactur-

ers and handling agencles of 1mported
fertxhsers !

-~ -
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At the beginning of September,
1882, the handling agencies of import-
ed fertilisers, who were having the
following stocks of fertilisers in the
State, were asked to offer the entire
quantity to the Government of
Orissa: ==

v

(Figures in 000 tonnes of
. Nutrients),

’ 5.38
1.47

In addition, the Fertiliser Corporation
of India and Hindustan Fertiliser Cor-
poration of India, who are the major
supphers of fertilisers to the State,
were asked to rush stocks to Orissa.
The State Government have been
kept informed of the action taken.
All efforts are being made-to ensure
adequate supplies of phosphatic and
nitrogenous fertilisers to the State.

Implementation of Low Cost Sani-
tation Plan

74. SHRI H. N. NANJE GOWDA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether his Ministry has asked
the State Governments to assist in
pushing through a low cost sanitation
plan covering the population of Class
I cities and 50 per cent of the popu-
lation in remaining towns;

{b) if so, how much funds have been
allocated to each State (State-wise)
for the speedy implementation of this,
drive; and

(¢) the progress so far achieved by |
each State and guidelines issued - -by
the Centre in the 1mplementat10n of
the aforesaid plan?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) As part of the
International Drinking Water Supply
and Sani.ation Decade Programme
which covers the period April, 1981
to March, 1981, in our country, The
goal is to provide sewerage facilities
or simple sanitary methodg of disposal
to 80 per cent of the urban population
in the country. Thig target was
adopted at the conference held with
representatives of the State Govern-
ments in February, 1982, Broadly,
Clasg I cities may need sewerage and
sewage treatment facilities whereas
low cost sanitation methods may be
adequate for the other classes of
towns,

" (b) and (¢). Urban sanitation js a
State subject and the funds are pro-
vided in the State Plans. Progress is
also monitored by the State Govern-
ments. The Centre hag assisted the
State Governments through ihe Unit-
ed Nations Development Programme
in the preparation of feasibility studies
for the introduction of low cost pour-
filush latrines in selected towns.

Erosiom caused by Sea uear Quilon
and Cochin

75. SHRI HARIKESH BAHADUR:

Will the Minister of IRRIGATION be

pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to reports
(India Today dated, 15 August, 1982)
for serious erosion caused by the sea
near Quilon and Cochin; and

(b) whether Government propose
to take any corrective steps to stop
the havoc caused by the erosion?

THE MINISTER OF IRRIGATION
(SHR1 XEDAR PANDAY): (a) and
(b). The Government of India is aware
of the report in India Today dated 15th
August, 1982 regarding the sea erosion
in Kerala. Anti-sea-erosion measures
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to protect the vulnerable reacheg of \

the coastline are being planned and
e¢xecuted: by the State Government
according to site requirements,

The Government of India has con-
stituled the beach erosion board head-
ed by Chairman, Central Water Com-
mission with Chief Engineers from
Coastal States and experts and repre-
sentatives from other organisationg as
members, {0 review from time to time
the performance of the works carried
out by the States and evolve improve
designs and techniques based on such
experience and also to lay down
guidelines for general design princi-
ples and construction techniques. The
Central Government is also providing
some loan assistance to Kerala Gov-
ernment to tackle sea erosion problem.

b

Ameundnient of Laws to stop Tlegal
Occupation of Public Land

76. DR. KRUPASINDHU BHO1:.
Will the Minister of WORKS AND
HOUSING be pleased to gtate:

(a) whether Government proposed
to amend the existing laws to stop
unauthorised construction and en-
croachment on public land;

(b) whether the proposed bill has
been finalised; and

(¢) if so, the time by which it is
likely to be introduced?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Government have
decided to bring legislation to amend
the relevant Acts to deal more effec-
tively with the jncidence of unautho-
rised construction and encroachment
on public land. -

(b) and (c). The requisite Bills are
being prepared by the Ministry of
Law and would be introduced in the
Winter Session of Parliament if they
become. .eady in time.

‘-
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Schemes for Provision of Civic
Amenifies in Assam

77. SHRI SONTOSH MOHAN DEV:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of schemes being
undertaken by Central Government
in Assam for providing essential civic
amenities under the slum clearance

programme; and

(b) full detailg in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISEMA NA-
RAIN SINGH): (a) The Scheme for
Environmental Improvement of Sulms
is in the State Sector. As such, the
Central Government is not undertak-
ing any project under the Slum Clear-
ance Programme in Assam,

(b) Does not arise.

Area Tapped with P.C, of Ground
Water in States

78. SHRI B. R. NAHATA: Wil
the Minister of IRRIGATION be ple-
ased (o gtate;

(a) the potential and area tapped
with P.C. of ground water in U.P.,
Bihar, Orissa and M.P. by energis-
ing electric pumps during Fifth and
Sixth Five Year Plans;

(b) the steps taken to tap this
water in thege States; and

(c) the total plan provision made on
this account, with itg yearly break up
and utilisation?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) Infor-
mation on the potential and actual

irrigation development only from

energisation of electric pumps is not
separately being compiled. Available
respect of ground
development of
ground water potential from all
sources, jts percentage to ultimate
development for the States of Bihar,
MP, Orissa and U.P. is indicated in
Statement-I. The annexure also gives
the information on energisation of
pumping sets in the respective States.

information in
water Potential,

(b) The steps taken to tap the
ground water potential inU.P., Bihar,
Orissa and M.P. comprise (1) carry-
ing out of the ground water surveys
by the Central Ground Water Board
at the Central level and the State
Grounq Water Organisations at the
State level, (2) arranging credit to
the farmers from institutional sour-
ces, (3) taking up of rural electrifi-
cation programme which helps in
ground water exploitation, (4) moni-
toring of the ground water develop-
ment programme at the State and
Central levels; (5) giving subsidy to
small- and marginal farmers, and (6)
taking up a programme of develop-
ment of ground water through Public
Tubewells etc.

(c) In the Plan no separaie provi-
sion is made for ground water deve-
lopment and the allocation for ground
water development is included under
minor irrigation. The Year-wise pro-
visions and achievementg in t}1e Fitth
Plan, medium term plan 1976—80 and
for the two years of 6th plan, and
the provision for the 6th plan for
minor irrigation is shown in State-
ment-II,
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A N Statement - I
Ground water potential
Name o" State
Sl. Item P s
No. U.P. Bihar Orissa Madhya
Pradesh
--1  Deveclapment of Ground Water Patential in
{000 hect.)
(i) Ultimate feasible 12000 4000 1500 Boco
(ii) Upto the end of Vth Plan (77-78)
(a) Potential created . 6915 1210 180 900
(b) Percentage development . 57-62 30-25 1200 30°00
(iii) Upto the end of March 1980 )
(a) Potential created . 8130 1410 290 982
(b) Percentage development 67:75 35°25 19°23 32°73
{(iv) Upto the end of March, 1982 in VIth
Plan
(a) Potential created . . g6o2 1650 389 1107
(b) Percentage development . . 8o-02 41-25 25°93 86.90
2 Enecgisation of Electric Pumpscts (000 Nos.)
(i) Ultimate feasible . . 2400 1000 500 1300
(ii) Upto the end of Vth Plan (77-78)
(a) No. energised . . 299 140 6-4 216
(b) Percentage . . . . . 12:46 14°00 128 16-61 .
(iif) Upto the end of March 1980
(a) No. energised . . . 862 152 13°0 280
(b) Percentage . . . 15-08 15°20 2:60 21-54
(iv) Upta the end of March, 82 in the VIih
Plan
(a) Na. energised R . 434 163 19+1 355 -
(b) Percentage . . . . 18-08 16-30 3-82  27-31
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Record Oilseed Production and its
Impact on Prices

80. SHRI RAJNATH SONKAR
SHASTRI:

SHRI TRILOK CHAND:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that oil-
seeds output during 1981-82 has ex-
' ceeded the estimateg production;

(b) if so, to what extent the pro-
duction of oilseeds have reached dur-
ing 1981-82 as against the estimated
targets;
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(¢) whether in view of the increa-
sed production of oilseeds its import
is likely to be reduced; and if so, to
what extent; and

(d) the extent to which the prices
of oilseeds are likely to be reduced
in view of the increased,indigenous
production and availability?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V., SWAMINATHAN). (a)
Yes, Sir.

(b) According to present assess~
ment, the production of oilseeds dur-
ing 1981-82 is likely to be around 120
lakhs tonnes as against the target of
112 lakh tonnes.

(c) Oilseeds are generally not im-
ported. India imports mostly edible
oils. The declsiong on imports of oils
are taken keeping in view, apart
from the domestic production, various
other factors like demand for oils,
availability and prices of oils in the
internatlona]l markets, foreign ex-
change position etc.

(d) The average whalesale price
index of oilseeds during November
1981 to September, 1882 was lower
by 5 per cent then that in the same
period a year ago (i.e. November,
1980 {0 September, 1981).

Study Conducted by NBO regarding
Shortage of Housing Unitg

81. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it i3 a fact that accord-
ing to a study conducted by the
Nationa]  Buildings Organisation
(NBO) the total shortage of dwelling
units in both the urban and rural areas
exceeds 2.13 crores according to the
accepted standards for housing;

(b) if so, whether Governmentl
have formulated any crash programme ,
to meet this shortage; and
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(c) what steps have
taken in this matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) On the basis of 1971
census and population projections
made by Registrar General of India
thereon for 1981, the estimates of
housing ghortage, as worked out by
the Na'tional Buildings Organisation,

_is- 213 crores. This figure will be re-
ascessed when 1981 census figures
relating to housing are available.

(b)Y and (¢). The Sixth Plan envis-
ages to reduce substantially the
number of absolutely shelterless people
and to provide conditions for others
%o improve their housing environment.
Rura} House-sites-cum-construction
agsistance programme under the Mini-
mum Needs Programme envisages to
provide house-sites to cover all e’igible
rural landless familieg and provide
construction assistance to 25 per cent
of them during the Plan period.

Under the sites & services programme,

a Plan provision of Rs 485 crores
exists which is meant to produce about
18.2 lakh units for EWS. Besides,
Housing and Urban Development Cor-
poration, a Government of India enter-
prise, envisages an investment of
Rs. 600 crores during the Plan period
55 per cent of which would be for the
EWS/LIG.

Black-marketing in Asian Games
Tickets

82. SHRI RASA BEHARI BEHRA:
Will the Minister of SPORTS be
pleased to state:

(a) whether the matters regarding
black-marketing of Asian Games
tickets have come to the notice ' of
Government;

(b) if so, the efforts proposed to be
made by Government to check the
sale of Asian Games tickets in black;
ang

(c), the details thereof?

ASVINA 12, 1904 (SAKA)
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THE MTNISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRT BUTA SINGH): (a) No spe-
cific instance of black-marketing has
come *o the notica of the Special
Organising Committee for IX Asian
Gameg 1982,

(b) and (c¢). Do not arise.

Proposal to instal Hydel Generating
Unit from Can~l Emanating from
Gandak River

83. SHRI BHOGENDRA JHA: will
the Minister of IRRIGATION te
pleased ‘to state:

(a) whether there is any nroposal
to instal hvde] generating unit from
Terhut camal emanating from the
Gandak river;

(b) if so, detailz thereabout includ-
ing %ime-schedule for beginning and
completion;

(c¢) whether it is also vproposed to
set-up similar hydel generation unit
from the Western Koshi canal includ-
ing cyphen across Kamala;

(d) if so, details thereabout; and
(&) if not, reasong therefor?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) Yes,
Sir.

(b) The HBastern Gandak Canal
Hydro-Electric Project envisages the
construction of two power houses on
the Tirhut main cana)] taking off from
the Gandak Barrage with a ‘total
installed capacity of 60 MW. The pro-
ject ig estimaed to cost Rs. 6079 lakhs,
Ag per the Project Report, the Project
is proposed to be completed in about
four yean; time from the date of start.
The project report received in March,
1981 js under examination, in Central

Electricity  Authority and Central
Water Commission.
(c) to (e). No proposals in this

regard have been received from the
State Government,
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Expenditure on ASIAD .

84 PROF. MADHU DANDAVATE:

Will the Minister of SPORTS be
pleased to state:

{a) what is the total amount alloca-
ted for the expenditure on ASIAD
including various construction projects
and other special infrastructural faci-
lities; and

('b) how much amount has already
been spent so far?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) The
overall estimates of expenditure to
be borne by the Government as ap-
proved by it in November, 1980 for
the Asian Games, 1982, was placed
a8t T», 54.83 crores. A provision of
Rs. 2261 crores has been budgeted

for this purpose during the current
financial year.

According to the present indications,
an additional sum of Rs. 7.21 crores s
likely to be spent on the preparation
for and conduct of Asian Games, 1982.

(b) The expenditure bookeq up to
31st August, 1982 js Rs. 39.06 crores.

Utilisation of IARI Scientistg

85. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
scientigts of IARI bearing basic quali-
fication of one discipline are absorbed
and made to work in different disci-
pline, for which scientists in penson
and Government in terms of reszarch
output are suffering; and

(b) if so, the details of the remedial
measures ‘taken so far, particularly for
the misadjusted scientist; in regard to
their qualification, to rectify the ano-
malies and to make year of producti-
vity a real one?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). There are a few Scientists
in Indian Agricultura] Research Insti-
tute who are working in some divisions
in a discipline which i sigihtly diffe-
rent from their basic qualifications.
However, such scientists are either
transferred to the relevant Qiscipline
ag and when vacancies arise in that
discipliné or they are provided with
Research Projects which are normally
based on the discipline of the Scientist
concerned in whatever division he
may be posted to work. For the pur-
pose of 5 yearly assessment the actual
work entrusted to a Scientist is taken
into account and not only the disti-
pline to which he belongs It s,
therefore, not correct to say that any
Scientist in person or Government in
terms of Research output are suffer-
ing.

Cadre Strength of Pulse Improvement
Project of IARI at Kanpur

86. SHRI SANAT KUMAR MAN-
DAI1,: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the details of the cadre strength
of Pulse Improvement Project,
Kanpur (IARI Regional Station) at
present; and

(b) number of posts of scientific
cadre under different disciplineg sanc-
tioned upto date in this project and
detailg of the scientists, discipline-
wise, posted in these posts upto date,
alongwith the posts stili vacant upto
date, post-wise, discipline-wise?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL, DEVELOP-
MENT (SHRI R. V. SWAMI-
NATHAN): (a) and (b). A state-
ment giving the required information
is attached. -
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? () Details of the Cadre Strength .

(b) No. of posts of Scientific cadre under
different disciplines sanctianed upto date.

(ii) Name of the Scientists discipline-wise
posted in these posts.
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Statement
(i) Pulse Project, Kanpur
— Scientist S-4 1
(Project Director) | :
Principal Investigator 5-3 4
Scientsist S-2 10
Jr. Scientist S-1 1
- Total 16

(ii) Estt. of Na:ional [raining &
Communication Centre for Pulse

at Kanpur

S$Cientist S-2 1

Scientist S-1 2
P Total L 3
Grard Total 19

Scientist S-4—1 Plant Breeding
Scientist S-3— 1 Plant Breeding

Scientist S-3=— 1 Agranomy
Scictist S-3— 1 Plant Pathalogy
Scientist S-3— 1 Entomology

Scientist S-2~—9 Plant Breeding/Genetics &
Cytogen
Scientist S-2—1 Agronomy

Scientist S-2—1 Entomology
Scientist S-a—1 Plant Pathology
Scientist S-2— Microbiology
Scientist S-2—1 Agril. Economics
Scientist S-a—1 Agril, Statistics
Scientist S-a—1 Agril. Structure & Process
~ Engg.
Scientist S-2—1 Bio-Chemistry
Scientists S-1—1 Plant Breeding
Scientist S-1—1 Agronomy
Scientist S-1—1 Entomology

Total 19

1. Dr. 8. Chandra (P.D.) S-4 Plant Breeding.

2. Dr. A. N. Asthana, S-3 Plant Breeding
3. Dr. J. N. Sachan, S-3 Entomoalogy
4. Dr. Masood Ali, S-3, Agronomy
5. Dr. S. S. Lal, S-2, Entomology ,
6. Dr. D. N. Singh, S-2, Plant Physiology

7. Sh. R.R. Lall, S-2, Agril. Structure
Proc. Engg.

8. Dr. D.P. Tripathi, S-1, Plant Breeding
9. Dr. R.A. Singh, S-1, Plant Pathology
10. Dr. AK. Kush S-1, Microbiology __
11, Sh, Narendra Singh, S-1, Horticulture
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(iii) Posts still vacant up-to-date

1. Scientists S-3—1
.Plant Pathology Post Advt,

o

2. Scientist S-2—1
Agronomy Post Advt.

3. Scientist S-2—1
Biochemistry (Council requested to fill up
the post on transfer)

4. Scientist S-2—1
Agricultural Economics (Requ isition)

5. Scientist S-2—1

Agricultural Statistics (sent to  Council).
6. Scientist §-2—1

Plant Breeding Post. Advt.

7. Scientist S-1—1
Agronomy

®

Scientist S-1—1
Entomology.

Cadre strength of Plant Physiology
Division of IARI, New Delhi

87. SHRI SANAT XUMAR MAN-
DAL: Will the Minister of AGRICUL-
~ TURE be pleased to state:

(a) the details of the cadre strength
of Plant Physiology Division of
IARI, New Delhi and ‘the number of
posts of Scientists in each cadre lying
vacant at present;

(b) the detail of applications,
received for these posts by the IARI
upto date; and

(c) the details of the action taken
on these applications?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAI, DEVELOP-
MENT  (SHRI R. V. SWAMI-
NATHAN): (a) The requisite infor-
mation is as under;

Posts Posts Posts
Grade sanctioned filled vacant
Scicntists S-3 . . . 5 6 (+)1
Scientist S-2 . . 12 6 (—)6
Scientist S-1 . . . 16 16
1]
33 28 (—)s
(b) Only two requests from Scien- Agricultura] Scientists’ Recruitment

tists working at the Regional Stationz
of the IARI at Indore and Kanpur
for transfer against the vacancies in
the Plant Physiology Division at
IARI, New Delhi have been received.
The vacancieg in the Scientific cadre
are filled in accordance with Agricul-

tura] Retearch Service Rules through Kanpur,

Board,

(c) It has not been possible to
accept the requests of these Scientists
at present in the interest of the
research work of the Regional Sta-
tions of the Institute at Indore and

[y

4
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Transfer of scientists in IARIL

88. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the details of the representa-
tions made against the IARI adminis-
tration about the malpractices of
transfer of scientists; received during
the last three years, year-wise;

(b) the details of the action taken
in each and every case during the
said period, year wise and case wise;

and .

(c) the details of the transfer
policy of IARI and the implementa-
tion of these policies?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). Only one complaint regard-
ing the transfer of a scientist of
TARI was received in 1982 during the
last three years. The case is under
examination in the Council.

(c) The ICAR has laid down guide-
lines for transfer of Scientists bet-
ween Institutes and within the Insti-
tutes. These guidelineg are of a
general nature and the tenure of
posting Is normally 5 years/4 years/
3 years according to the categorisa-
tion of gtations, All such transfers
are subject to the exigencies of
services and the requirements of
backward/less developed areas. The
Directors of the Research Institutes
are empowered to make ‘transfers/
posting; within the Institutes/Centres
under their jurisdiction themselves
without making any reference ‘%o the
ICAR. However, the policy is to keep
the transfers to the minimum and to
let the scientists grow in stature in
/ ‘their own areas of specialisation.

I
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News item captioned “mistakes
threaten Delhi’'s future”

92. SHRI TARIQ ANWAR:

SHRI B. D. SINGH:

Will the Minister ofs WORKS AND
HOUSING be pleased to state:

(a) whether Government's atten-
tion has been drawn to a news item
published in the Indian Express dated
v 13th  September, 1982 with the

.
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captions “Mistakes threaten
future”;

Delhi’s

(b) whether it is a fact that there
are lacuna in the city’s planning and
the ‘“deliberate laxity” among the
local enforcing authorities;

(c) whether it ig also a fact that
the DDA - and the N.DM.C. have
violated the rules regarding height
restrictions and FAR in building their
own headquarters;

(d) whether the private hotels in
the city from the Taj to the Meridian
coming up at Windsor Place are in
disregard to zonal laws and building
regulation; and

(e) it e0, action proposed to be
taken in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) No, Sir.

(c) the New Delhi Municipal
Committee have reported that there
ig no0 violation in the construction of
their headquarters’ building.

The Delhi Development Authority
have informed that their head-
quarters’ building, Vikas Minar has
been constructed on the basis of
Authority’s resolution No. 222 dated
16-9-1969. However the matter is still
under the consideration of the Govt.

(d) No, Sir.

(e) Does not arise.

Escalation in land prices in Delbi

93. SHRI RASHEED MASOOD:J
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware-
of the continuous rise in the land
prices in the capital;
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(b) whether any efforts has been
made to identify ‘the factors responsi-
ble for the unabated rise in the land
prices;

(c) if so, detailg thereof stating
whether rise in priceg is due to DDA’s
land auction policy and its _single
agency approach for 'the development
of Delhi;

(d) whether Government are also
aware that the multi-agency approach
and encouraging the ‘private sector in
the building activity in the capital
would check the land speculations
and step up developmenta]l and house
building activity; and

(e) it w0, steps proposed to be
taken by Government'in this regard?

[ W yeTm

.,.THE MINISTER' OF PARLIAMEN-
TARY AFFAIRS AND,WORKS.AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir,

(b) to (e). A Committee has
been set up by the Lt. Governor,
Delhi under the Chairmanship of
Chief Secretary, Delhj to examine
these matters, The Report of the
Committee ig still awaited. On receipt
of the Report of the Committee, the
Government will consider further
course of action to be taken, to meet
the situation.

Functioning of AARRO

94. SHRI G. NARSIMHA REDDY:
Wil the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether it ig a fact that Afro-
Asian Rural Reconstruction Organisa-
tion does not possess agricultural.
experts to help member nations _to
augment agricultural’ production '‘and
its main- function has come %o be
confined to holding meetings and
seminars;

(b) whether the Afro-Asian Rural
Reconstruction Organisation is seeking

OCTOBER 4, 1982
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to duplicate what the Ministry is
doing already; and .

o

(c) whether Government consider
it necessary to keep this Organisation
going when the benefits are not
adequate either for India or its
member countries?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT (RAO
BIRENDRA SINGH): (a) and (b).
The Afro-Asian Rural Reconstruction
Organisation is an inter-governmental
organisation for rural development
which provides a forum, to the repre-
sentatives of the member Goverments,.
etc. to jointly discuss their problems
and exchange views, ideas, information
and  experiences and to formulate
plans and devise means and take
necessary action for the achievement
of the above objectives. Accordingly
the question of duplicating the work
of Ministry does not arise.

(c) The Government of India is only
one of the 28 members of AARRO and
itz existence is not at the pleasure of
the Government of India. Government
are, however, of the view that the
organisation has the potential to assist
in the promotion of rural development
in the member countries.

Drought Situation in Maharashtra

95. SHRI A. T. PATIL:

SHRI . BALASAHEB VIKHE
PATIL:

Will the Minister of AGRICULTURE
be pleased to state: i

(a) the gravity of the drought si-
tuation in the State bf Maharashtra;
and

' (SR N B

(b) the measures taken by Gov-
ernment to assist the State Govern-~
ment to facy the drought-situation?

THE MINISTER 'OF STATE IN

{THg MINISTRIES OF WAGRICUL-

TURE "AND RURAL DEVELOP- .
MENT (SHR]I R.-«V, SWAMINA-
THAN): (a) The Sfate Government

”
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have reported the following damage

caused by drought:

No. of districts

affected . . 10

Population affected  46.9} .-
Cattlc wealth '
affected . 36.72 lakhs
Cropped area

affectcd . + 22.84 lakhs ha.

(b) The Government of Maharash-
tra have sent a Memorandum seeking
Central assistance to the exteny of
Rs. 131.14 crores, A Central Team to
make an on the spot assessment of
the drought situation is likely to visit
the State shortly.

ICAR Buffalo Research Projects and
their Expenditure

96. SHRI B. D. SINGH: Will the Mi-
nister of AGRICULTURE be pleased
to state:

(a) the States in which ICAR Buf-
falo Research Project has been in ope-
rations and centre-wise and year-wise
total expenditure made, expenditure
on feed & fodder and correspondingly
year-wige and unit-wise revenue re-
ceipts accrued;

(b) whether similar programmes
are alsp operating at Centra] & State
Farms; and if so, the annual expen-
diture and annual expenditure on
feced-fodders and corresponding an-
nual revenue receipt since 1976-77 at
each farm;

(c) the existing number of female
buffalues, separately for adults Tand
young since 1974-75 to 1981-82 at each
centre of ICAR Buffalp Project; and

(d) the number of adult female
buffaloes specified unit-wise, when
project began and if there is a ghort-
fal] reasons thereof?

1
THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOFP-
MENT (SHRI R, V. SWAMINA-

ASVINA 12, 1904 (SAKA)
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THAN): (a) An All India Coordina-
ted Research Project of the Indian
Council oy Agricultura] Research on
Buffalo Breeding is in operation in
five states viz. Haryana, Punjab,
Rajasthan, Karnataka and Gujarat at
(i) National pairy Rsearch Institute,
Karnal (ii) Punjab Agricultural Uni-
“versity udhiana (iii) University of
Udaipur, Vallabhnagar (iv) Univer-
sity of Agricultura)l Scineces, Dharwar,
and (v) Gujarat Agricultural Uni-
versity, Anand rspectively. The frst
started functioning du-
ring the Fourth Five Year Plan while
the fifth centre in Gujarat started du-
ring the Fifth Plan period. -The main
objective of the project is to make
genetic improvement in important
buffalo preeds through progeny test-
ing, and to produc, buffalo bulls with
high genetic potentia] for milk yield.
The centre-wise and year-wise total
expenditure on feeding and upkeep
and corrspondingly  year-wise and
unit-wise revenues receipt; accrued,
except at NDRI, Karnal is given in
statemnt-1 (attached), The budget of
the unit at NDRI, Karnal is being met
out of ithe budget of the Institutes a
whole as the project is an integral
part of the Institute research activity

and on separate accounts are being
maintained
(b) No research programmesg simi-

lar to (a) above are in operation at
Centra] and State Farms,

(c) Thz numbr of breedable and
young female buffaloes at the five
centres mentioned in (a) are-given in
statement II (attached).

(d) The Project envisages keeping
of '250-300 breedabl, adujt fema'e
Buffaloes at each of the four centres
viz. Ludhiana, Dharwar, Udaipur and
Karnal. Presently all the centres have
specified breedable females. At the
Anand cenire since the programme
relates to studieg on reproduction, the
number of buffaloes would differ
from time to time according to the
experimental needs, but there is no
short-fall in numbers.
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Budget Plan of ICAR Co-ordinated
Research Projectg
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soaking of rain water through walls,
_band painting and white washing of

‘o the rooms;

97. SHRI B. D. SINGH: Wwill the
Minister of AGRICULTURE be plea-
sed to state:

(a) the Budget Plan, year-wise
from 1974-75 to 1981-82 of each of
ICAR Coordinated Research Projects
in wheat, pulseg and oilseeds and the
revised estimates for corresponding
and actual amounts ulilised during the
full year, upto November and during
March each year;

(b) whether there has been any
major shortfall in plan fund utilisa-
tion from 1979-80 and has amount re-
leased during March each year been
larger than in first 8 months of each
financial year;

(c) if so, what steps Government
propose to take ag financia]l require-
ment pattern for these three impor-
tant crops; and

(d) how much breeder's seed for
each above crop was produced year-
wise from 1975-76 by each centre?

THE MINISTER OF STATE - IN
THE MINISTRIES OF ARGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMINA-
THAN): (a) to (d). The information
is being collected and will be laid on
the Table of the Sabha.

Complaints against Repairs in
Government Buildings

98. SHRI D. L. BAITHA:. Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that a large
number of Government buildings in
Delhi were repaired including laying
of roof, carpeting etc;

(b) whether it is a fact that com-
plaints have been received from ~ the
occupants of the houses against the
repairs which included leaking of roof,

(¢) whether il ig a fact that despite
these complaintg the contractors do-
ing these repair works were paid off
their bills even without inspection of
the work done by these contractors by
the proper authorities; and

(d) if so, whether Government pro-
pose to take suitable steps against
these defaulting officers, if not, the
reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Some of the Govern-
ment buildings in Delhj have been re-
cently repaired by the CPWD.

(b) No complaints against the!re-
pairs as such have been received.
However, some routine complaints
were received and attended to promp-

tly.

(¢) and (d). Do not arise in view
of reply to (b) above.

Funds to Stateg for Irrigation projects

99. SHRI NAVIN RAVANI:
SHRI CHINTAMANI JENA:;

Will the Minister of IRRIGATION

be pleased to state:

(a) whether it is a fact that almost
all the Stateg have protested that the
funds available for major and minor
irrigation projects and for Rood con-
trol works are inadequate to !achieve
the targets; and

(b) iff so, steps Government of
India are considering in thig matter?

THE MINISTER OF IRRIGATION

* (SHRI KEDAR PANDEY): (a) and
. (b). Most of the States "have asked
for additional funds for 1982-83 for .

achieving the targets.

~
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In view of the overall financial
constraintgs in the country, State Go-
vernment have been advised to provi-
de on priority adequale funds to ir-
rigation sector so that the ongoing pro-
jects in  advanced stage of construc-
tion can be completed in the Sixth
Plap; and yield quick results,

Flood Damage to Irrigation Projects

100. SHRIMATI JAYANTI
PATNAIK:

SHRI HARISH RAWAT:

Wil]l the Minister of IRRIGATION
be pleased tg state:

(a) whether some irrigation f)ro-
jects have bene extensively affected
due to the flood havoc in some states;

|
(b) if so, ‘he State-wise ‘damages
to irrigation projects due to floods this
year; and

(¢) the steps taken by Govern-
ment for reconstruction of bundhs of
these irrigation projects?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) and
(b). The damage to irriga jon works
as reported by the State Governments
is ag follows:—

1. Andhra Pradesh . Rs. 45.28 lakhs
2. Bihar . . . Rs. 115.00 lakhs
3. Orissa . . . Ras, 6685.89 lakhs

4. Uttar Pradesh . "Rs. 550.00 lakhs

(¢) All efforts are being made by

the State Governments to carry out
the repairs to irrigation works as ex-
peditiously as possible.

Housing Programme taken by HUDCO
for North Eastern States

101, SHRT CHITTA BASU:
SHRI P, RAJAGOPAL
_ NADDU:
SHRI CHINGVANG  KON-
YAK:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the HUDCO_(Housing
anq Urban Development Corporation)
have since taken up any Housing Pro-
gramme for the North Eastern States;
and

(b) if so, the details of the pro-
gramme (State-wise) with monetary
allocations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) The deiails are given in the en-
closed statement.

Statement

- . .
Statement showing details of the HUDCO's assistance programme (State-wise) with monstary allocations for
North Eastern States as on 21-8-1982

“nr

+ No. of Project Loan chlli'rilgs sanctioned
States schemes cost sanctioned
(Rs. Crores) (Rs. crores) Residential Non

Residential

Assam . . . . 8 583 Y4.07 1908 1
 Manipur . . . 3 3.16 2.09 282 112
Nagaland . . . . I __2.58 1.57 . 1

Total . - 12 I1.57 7.73 2190 114
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Indo.Bangladesh Talkg on Ganga
Waters
%
102. SHRI CHITTA BASU:
SHRI SURAJ BHAN:

SHRI BALASAHEB VIKHE
PATIL.

SHRI SUBHASH YADAV;

SHRI ATAL BIHARI
VAJPAYEE:

SWAMI INDERVESH:

Will the Minister of IRRIGATION
be pleased to state:

(a) whether Government had fur-
ther discussions with the Government
of Bangladesh regarding the fresh
agreement for the sharing of Ganga
waters at Farakka; and

(b) if so, outcome of the discus-

sions?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) and
(b), At the time of the recent visit
to Bangladesh by Shri Kedar Panday,
Minister of Irrigation, informal dis-
cussions were held between India
and Bangladesh on the Ganga Waters
issue on August 30-3, 1982 at Daceca,
The two sides continued their discus-
sions for finding a mutually accept-
able solution to the problem of shar-
ing the waters of the Ganga t
Farakka and augmentation of its
flows. They achieved a greater mea-
sure of understanding on the ele-
ments to be/taken into account for
finding an equitable solution of the
problem. They decided to continue
their efforts to find a mutually ac-
ceptable solution and, for this pur-

pose, to meet as often as necessary
at appropriate levels.
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Sanctioning of ‘Fish landing Centres
in Kerala

103. SHRI
DASAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) when the projects reports for
the fish landing Centres at Chettuvai,
Palacode and Dbarmadam were sub-
mitted to the Government by Kerela
Government;

(b) the broad features of the pro-
ject reports with estimated cost;

(c) the reason for the delay in
giving sanction to the project reports;
and

-

(d) when the sanction will be given,
details thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMINA-
THAN): (a) The poposal in respect of
Chettuvai was received from the Gov-
ernment of Kerala in March, 1980.
Clarifications were made available by
the State Government in February,
1982,

(b) The proposal in respect of Pal-
acode was received in June, 1981 and
the clarifications have been received
recently.

No proposal has so far been receiv-
ed in respect of Dharmadam.

(b) The main items of work are
construction of fish landing facilities
for operation of small mechanised
and non-mechanised fishing vessels,
The estimated cost of Palacode is
about Rs. 15 lakhs and that of Chet-
tuvai about Rs. 19.00 lakhs.

(c) and (d). The two proposals
are under examination in consulta-
tion with the State Government and |,
other concerned agencies, -

A. NEELALOHITHA-

.'.'\.

1

L}
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Fish and Duck farming in Kerala with.

Hungarian Collaboration

104. SFRI A. NEELALOHITHADA-
SAN NADAR;:

SHRI E. BALANANDAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether on - the advice of the
Ministry of Agriculture and Govern-
ment of-Kerala have prepared and
submitted a project outline in April
1981 for the organisation of Agricul-
ture Development Centre for Integras
ted Fish and Duck Farming in Kerala
with Hur garian collaboration; and

(b) if ro, the details of the project
and the 7ction takep, by Government
on it?

THE MINISTER OF STATB IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN). (a)
Yes, Sir.

(b) The Project envisages setting
up of a major Agriculture Develop-
ment Centre for production of fish
seed gnd ducklings for demonstrating
technology of Integrated Farming of
Fish and Ducks as a meane to en-
hance earnings from ponds. It is pro-
poseq to extend this technology
to other suitable areas also in Kerala
by trainirg of fish aquaculturists, ex-
tension workers, departmental per-
sonnel ane others. The State Govern-
ment has been requested to revise the
project on the basis of the comments
offered by the Ministry of Agriculture.
The revised Projects Report is swait-
ed from the Government of Kerala.

~ t
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Assistance sought by Kerala Govern-
ment for Water Supply Schemes

* 105, SHRI A. NEELALOHITHA-
DASAN NADAR. Wil] the Minister
of WORKS AND HOUSING be pleas-
ed to state: ’

(a) how many water supply sche-
mes have been proposed so far by the
‘Government of Kerala, for seeking
assistance of Central Government and
the various external agencies;

(b) which are those schemes and
what are their details; and

(c) the détails of action taken by
the Government of India in thig res-
pect?

- THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) to (c). Drinking water
supply is a State subject and the

schemes are formulated and imple-

fnented by the State Governments,
Central assistance under the Central-
ly sponsored Accelerated Rural Water
Supply Programme iy provided to
augment the State resources to cover
the identified problem villages.

Under this programme 244 Rural
Water Supply Schemes covering 711
problem villages (including partial
coverage) at a total estimated cost of
Rs. 2290.586 lakhs have so far been
technically approved by the Centre
for Kerala. '

As regards schemes for external”
assistance, the information is given

in the attached statement.
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Statement
St Name of the Scheme (Posed Total Action taken
No. . for external assistance) estimated cost
1 2 3 4
(Rs. in lakhs)
A. World Bank Assistance : B .
1 Kerala Water Supply and Sewerage 4474 The Project report has been
scheme Phnase-1. studied by the World Bank
officials and in the light of
their observations the report
is  being modified by the
State  Government. After the
modified report is ready the
project will be appraised by
the World Bank.
B. Bilateral assistance : .
2 CHmp -ehensive Water_Supply scheme to 674 | Posed for Dutch assistance. Side
Nattik-Firka in Trichur district. letters exchanged between Govt,
of India and Netherlands Go-
- verment on 21-5-82.
3 CHmp-ehensive Water Supply scheme to 342 _}
Chiriyimkilin Trivandrum district.
4 CHmp chensive water supply scheme to 752 Posed for Dutch assistance.
Kuttinad urciin Alleppey district, Water  balance study of the
Kuttand area is praposed to
be wundertaken by the Dutch
authorities.
5 Thrikkunna Puzha Water Supply 14
scheme in Alleppey district.
6 Comprehensive water supplyscheme} to 365
Kolecherry and adjoining Panchayats |
in C:nnanore district.
Posed for Dutch assistance likely
7 Comprehensive water supplyscheme to 830 | to be appraised soon.
Pavaraty and adjoining Panchayatsin i
Trichur district. |
8 Comprehensive water supplyscheme  to 400 J
Kundaraand adjoining Punchayatsin
Quilon district.
9 Gomp-ehensive water supply scheme 2 to 403
Payyanur and adjoining Panchayatsin
Cannanore district.
10 Chmp-ehensive water supply scheme to ’ 198
Thavanoo r and adjoining Panchayats
in Malapparam district.
These are being considercd for
11 Comprehensive water supply scheme to 1360 Danish assistance.
- Quilandy and adjoining Panchayatsin
Knzhikhode district. b
12 Comprehensive water supply scheme to 810 )

Chakode and adjoining Panchayatsin
Malappuram district.
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Sanction of Forest land for Kallada

and, Idamalayar Irrigatjon projects

106, SHRI A. NEELALOHITHA-
DASAN NADAR. Will the Minister 0f
AGRICULTURE be pleased to state:

(a) whether the Government of
Kerala has requested the Central Gov.
ernment for the sanction of fores*
land ‘required for the irrigation pro
jects of Kallada and' Idamalayar ex-
peditiously; and

(b) if so, the details of the request
and the action taken by Government
of India on it?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOY-
MENT (SHRI R. V. SWAMINA-
THAN). (a) Yes, Sir.

(b) The Government of Kerala re-
ferred to the Central Government for
clearance under the Foresy (Conser-
vation) Act, 1980 cases involving di
version of forest land for non-forest
purposes as follows:—

(1) Kaliada Irngdnon

Canal . . 2+277 ha
(2) Kallada Irrigation

Canal . . . 5'8oha
(3) Far rehabilitation of

oustees of Kallada

Irrigation Project 135°'0 ha
(4) Idamalayar Irngatxon .

Project . . 161-294 ha

Cases at S1. No. (1) and (2) have
been approved. Case No. (3) has been
rejected. Case No. (4) is under con-
sideration of the Central Government.

Setting up of Central Institute for
Research on Buffalo

107. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is g fact that ICAR
had formulated a proposal for esta-
blishing a Central "Institute for Re

<y
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search on Buffaloes during the Sixth
Five Year Plan period; .

.

(b) if so whether teamts” of ICAR
have examined and selected the site
at village Ungutoor in West Godavari
of Andfira Pradesh;

(c) if so, the details in this regard;
and

“ -

(d) steps Government have taken
in this matter?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMINA.

THAN): (a) and (b) The” Indian
Council of Agricultural Research 'nad
formulateqd a proposal for establishing
a Central Institute for Research on
Buffaloes during the Sixth Five Year
Play period. A team appointed oty
the ICAR had recommended a site at
Village Ungutoor in West Godavari
Distt. of Andhra Pradesh for the
Regional Centre of this Institute and
not for the inazin Campus of the Insti-
tute.

(c) and (d). Another Task Force
appointeq by the ICAR is examining
various aspects for recommending the
final locatio, of the main campus of
the Instituie. The Sixth Plap propo-
salg for the Institute are being pro
cessed for clearance, As soon as the
locatjoy, of the main Institute is decid-
ed and the Sixth Plan proposals are
cleared, steps for starting the main
Institule ang ity regiona] centres wilkl
be taken.

Identification of districts to bring them
Under DPAP

108. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
RURAL DEVELOPMENT be pleased
to state:

(a) whether districts have been
identified for bringing under the
Drought Prone Area Programme in
various States;
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(b)” if 50, how many ‘districts of

Andhra Pradesh have been included’

under this programme; and

-— ~

(¢) the amount allocated under the

above programme to each State?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
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MENT (SHRI R. V. SWAMINA-
THAN):. (a) and (c). Yes, Sir. The
number of districts covered under
the Drought Prone Areas Programme
and the amount allocated to each State
(Central and State shares) are given
in the encloseq statement.

(b) 7 districts are covered under

TURE AND RURAL DEVELOP- this programme in Andhra Pradesh.
Statement
sl State Hotrets g(ﬁ%ﬁ
No. covered during
under 1982-89
DPAP (Rs. in
. lakhs)
1 Andhra Pradesh . . 7 1077 50
2 Bihar . . . 1 . . 2 677' 50
3 Haryana . . . . . .1 155° 00
4 Gujarat 8 625- 00
5 Jammu & Kashmir 2 180- 00
6 Karnataka 10 935° 00
7 Madhya Pradesh 6 69000
8 Maharastra 9 77750
9 Orissa 4 515°00
10 Rajasthan 4 58000
11 Tamil Nadu 3 595 00
12 “Uttar Pradesh 10 84750
13  West Bengal 3 4d0-00
ToraL . 69 T 8x35~oo‘—

*The Central release will be limjted to the budget provision of Rs. 40-00 crores for the _

year 1g82-83.

Exploitation of ground water through
tube wells in Andhra Pradesh

109. SHRI SUBHASH CHANDRA
BOSE ALLURI. Will the Minister of
IRRIGATION be pleased 1o slate:

(a) the steps taken by Government
for the exploitation of ground water
resources through construction of tube
wells; -

(b) whether such measures have
also been taken in Andhra Pradesh;

(c) if so, the number of such tube
wells that have been set up in Andhra
Pradesh under the Centrally sponsor-
ed programme; and

(d) the other details thereof?
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THE MINISTER OF IRRIGA'TION
(SHRI KEDAR PANDEY): (a) The
programme of development of ground
water which includes construction of
tubewells is being executeq- by the.
State Governments. The Central
Government helps the States by car-°
rying out micro leve] surveys which
are carried out by Central Ground
Water Board. State ground water or-*
ganisations ,also carry out Micro leve;,
surveyg for ground water assessment.

Baseg on these surveys schemes ior °

exploitation of ground water through ,
dug wells, Tube wells are prepared
in the State. The Central Govern-

ment also assists the small and mar-* °

ginal farmers by giving subsidy under
the Integrated Rural Development
Programme. As a result of efforts of
the Centre as well as State Govern-
ments, a potential of 24.5 million
hectares through explojtation of
ground water has been created 4 the
end of 1981-B2.

(b) Micro leve] ground water sur-
veys for Andhra Pradesh are i, pro-
gress. The State Government are 4iSo
carrying out micro level surveys for
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ground water and have taken appro-
priate measures for exploitation of
ground water resource,

(c) and (d). There iz no spceific
Centrally sponsored programme for
‘constructlon ‘of tubewells as such.
However, til] March, 1982, 632 ['ublic
tubewells have beep reported tn be
“insta#lleq *in the State of Arndhra
JFPradesh. |

Itrigation projects in Andhra
Pradesh

110. SHRI SUBHASH CHANDRA
BOSE ALLURI. Will the Minister of
IRRIGATION be pleased to state,

(a) the major ii‘rigéiion projects
which have been taken up or propos-
ed to be taken up in*Andhra Fradesh;

(b) the progress made in the com-
pletion of these projects; and

(c) by when these
likely to be completed?

projects are

THE MINISTER OF IRRIGATION
(SHR1 KEDAR PANDEY): (a) to
(c), The required information is
given in the statement cppeuded.

Statement
Sl Latest Expendi- - Likely
No. Name of Project estimated ture upto Year of
cost March of comn-
(Rs. in 1982 pletion
creres) (Rs. erores)
1 x 3 - 4 5
A — Onguing Schemes
1 Nagar unasagar e e e 537° 00 439'5¢ 1984-85
2 Sriranvagar Stage-I . . . . 368-00 272° 00 Do.
3 Godavary Barrage . . . 66-00 6o'32  1982-83
4 Vamsadnara Stage I & II . . . . 15326 26-75  Stage-I to be
completed
during Sixth
' - Plan. -
5 Tungabhadra HL.C.Stage II . . . 48-00 36-66 ‘1984-85
. [ L A o 1 - " ‘;
6 Somasila Stage I & II R o o 95732 88-69 Seventh Plan
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1 2 — 3 4 5
7 Improvement to Nizamsagar Stnage-I 15-12 13:91 1982-83
8 Singur Project e e e . e 45°00 10:57 1984-85
B — New Schemes of Sixth Plan
1 Yelluru Reservoir* . . . . 161-50 13°25 -
2 Polavaram* . . o . . . 29850 0-15 .
3 Srisajlam Right Bank Canal 220°22 115 Seventh Plan
4 Jurala Project* o o o . . 77+ 00 1-30

*These projects are yet to be approved and hence their date of completion is not known.
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N Losses Due {o Floods

116. SHRI SURAJ BHAN:

G SHRI ATAL BIHARI

VAJPAYEE:

Will the Minister of IRRIGATION
be pleased tgo state:

(a) whether it is a fact that average
loss due to floods during 1953-80° has
been  of the order of about Rs. 450
crores annually excluding losses due
to remission of land-revenue, water-
rate, house and property repairs and
loss of about 20,000 cattle and 1,000
human beings;

_ (b) whetner it is also a fact that
while in 1950 annual estimates of
flood losseg were of the order of Rs. 21
crores while in recent years they are
of about Rs. 530 crores per year;

(c) what are the factual detailg of
estimateg of over-all total losses due
to floods in last 3 years;

(d) reasons of increasing annual
losses due to floods decade after de-
cade; and

(e) over-all total losses due to floodg
in this year?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) The
average annual total damage due to
floods during 1953-80 is of the order
of Rs. 327 crores. This loss does mnot
include losseg due to remission of
land-revenue and water rates and loss
of cattle and humap life.

(b) The total flood damage during
1953 was Rs. 54.20 crores and the ave-
rage annual total flood damage the
last five yearg (1977-1981)'is about
Rs. 1048 crores,
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(c) Details of flood damage during

0 the last three yearg as reported by the
Stateg are as follows:— r .

. e (3 . -
- -

t

1979 1980 1981
- 1. Area affected in lakh ha. . . 39'8 1142 ° 57°8 ‘
l 2. Population affected in lakhs . 195°2 5406 - 30Q° I
3. Damage to crops (lakh ha.) . 27 55°% 32:2 '
4. Human lives lost in No. . . 3637 1903 1033
5. Total damage Rs. crores . T 614°20 N\ 83885 1132-31

(d) The reasons of increase in An-
nual losses are;—

1. Rise in prices.
/

-

2. Increase in agricultural produc-
tivity,

3. Increase in private and public
investment in assets. ’

4. Encroachment of flood plains.

- 5. Increased sediment load in the
rivers due to developmental activi-
ties and deforestation in upper
catchment areas.

6. Difficulties in correct estima-
tion of flood damages,

(e) Based on the reports so far re-
ceived from the State Governments
the total flood damage during 1982 is
about Rs. 1150 crores.

Apex Body for Balanced Development
- of NCR Plan

117. SHRI JAGDISH TYTLER: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government are con-
sidering to create a high-power autho-
rity for planning, coordinating, moni-
toring and financing the balanced de-
-velopment of Delhi and its surround-

-

ing areag in the States of Rajasthan,
U. P. and Haryana under the National
Capital Region (NCR) Plan; -

(b) if so, how this apex body would
work, especially with other bodies like
the DDA, etc., which in themselves
have become immense organisations;
and

(c) the details regarding thig body
including its parameter of work and
responsibilities? .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING ' (SHRI BHISHMA NA-,
RAIN SINGH): (a) to (¢). The. Gov-
ernment have been considering the
creation of a statutory authority for
the proper planning and coordination
of developments in the National Capi-
tal Region. It is expected that this
body would have the necessary
powers and competence to regulate de-
velopment in varioug areas of the
identified National Capital Region and
coordinate the functioning of various
bodies presently functioning in the
NCR. Such coordination and monitor-
ing is of particular importance in sec-
tors like water supply & location of
communications, power, location . of
economic activities, housing and social
facilities. The constitution of such a
body, as and when finalised, would
spell_ out the functions and responsi-
bilities of the body. {

1

\‘. N
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_Implementation of National Capital
Region Plan

= 119. SHRI JAGDISH TYTLER: Wil
« the Minister of WORKS AND HOUS-

ING be pleased to s'ate: ,

(a) whether the National Capital
Region Advisory Board scheduled a
meeting of its memberg in late August;

— (b) if so, thé detailg thereof;

(c) whether the neighbouring Sta-
tes are not only cool to this proposal
but are bent on breaking this plan by
haphazard and dis-organized develop-
ment of the areas surrounding Delhi;
and Liwl]

(d) the steps being taken to ensure
the implementation of Nationa] Capi-
ta] Region Plan?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (c). The Union
Minister of Works & Housing con-
vened a meeting on 30th August 1982
at Vigyan Bhavan, New Delhi to dis-
cuss the plan for the National Capital
Region. It was attended by the Chief
Ministers of Haryana, Rajasthan and
Madhya Pradesh and L. G. of Delhi
U. T, and other senior officials. An
agreement wag reached on the need for
an effective machinery operating con-
tinuously at the Central level for in-
tegrated planning and coordinated in-
vestment in order to promote the ba-
lanced development of the region.
There was also an agreement on the
need for harmonious policies for land
use, housing and other infrastructure
to avoid haphazard developments. In
order to achieve this it was decided to
set up a statutory coordinating body
at the Central level, in order to pre-
pare regonal plans, and 1o ensure
their coordinated implementation at
the loca] level, to channel funds by
Central and State agencies, and to
facilitate the implementation of de-
velopment projects,

(d) As decided in the said meeting,
the Chief Planner, T. & C, P. 0. New
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Delhi has been asked to undertake the
preparation of the revised perspectives
plan for the National Capital Region.
A sum of Rs, 10 crore jg provided in
the 6th Five Year Plan for rendering
loan assistance under a Central sche-
me for the Nationa] Capital Region
for approved schemes selected in 5
ring towns in the States of Haryana,
U.P. and Rajasthan.

Central Schemes under implementation
in Flood Affected Areas

121. SHRI HARIHAR SOREN: Will
the Minister of RURAL DEVELOP-
MENT be pleased to state:

(a) the name of the Central sche-
mes which are under implementation
in' the flood afftcted areas in various
St’ates; ’

(b) whether his Ministry has a
proposal to expedite the work in the
flood affected areas;

(¢) whether additional resources
are proposed to be sanctioned for
those areas; and

(d) if so, the additional amount
proposed to be sanctioned to Orissa
towards the implementation of Cen-
tra] Schemes in the rural areas?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
There is no scheme of this Ministry
specifically intended for flood affected
areas in various States. The major
programmes of this Ministry are In-
-tegrated Rura] Development Pro-
gramme (IRDP). National Rural
Employment Programme (NREP),
Drought Prone Areas Programme
(DPAP) and Desert Development
Programme. Except DPAP and DDP
which are atea“ development pro-
grammes implemented in selected
areas, the other programmeg cover
and benefit all the blocks .in the
country.

(b) to (d). Do not arise.
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Water facilities for colonies developed
at Pitampura by Cooperative Housing
Asocietiw

122. SHRI BHEEKHABHAI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state.

(a) whether it is a fact that seve-
ral cooperative house building soci-
¢ties have developed their colonies
at Pitampura area, Delhi and ‘are
facing hardships on account of the
non-availability of water;

(b) whether the overhead tanks for
the supply of drinking water have
been constructeq through the money
obtained from the societies;

(c) whether the societies of Central
Water Public Commission, Birla,
Rohtas and CPWD have contributed
in the cost of construction of the
over-head tanks; ,

(d) whether the house ownerg in
such societies have made provisions of
the Septic tank in their plots the
disposal of water; and

(e) if so, why the supply of water
is denied to them and the steps Gov-
ernment are contemplating to miti-
gate the grievance of the residents?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (e). The information
is being collected and will be laid on
the Table of the House,

House building advance to employees
of Department of Irrigation and
Central Water Commission

123. SHRI BHEEKHABHAIL: Will
the Minister of IRRIGATION be plea-
sed to state:

(a) whether it is a fact that a num-
ber of employees in the Central
‘Water Commission/Department of
Irrigation are facing problems op ac-
count of paucity of funds for House
Building Advance for the construc-
tion of houses or purchase of cons-
tructed houses;

(b) whether allotment of meagre
allocation of House Building Advance
Funds by the Ministry has adversely
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affected the cooperative society of
Central Water and Power Commis-
sion; and

(¢) if so, the reasons of drastic
cut in the allocation?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) Sir,
demand for funds is more than the
allotment.

(b) House building advances by the
Ministry of Irrigation are sanctioned
to the individua] officials of the Min-
istry of Irrigation including Central
Water Commission. No funds are
sanctioned for the cooperative soci-
eties,

(c) The Budget provision for house
building advances is Centrally admin-
istered for the grants of Ministry of
Finance ang the funds are placed at
the disposal of the Ministry of Works
and Housing. The Ministry of Works
and Housing allocates funds to the
various  Ministries/Departments on
the basis of indents received from
them. In view of the tight budgetary
position and overall fund constraint,
Ministry of Works and Housing has
not been able to allocate funds to the
Ministry of Irrigation as per our re-
quirements during 1982-83. Against
the total requirement of Rs. 42.30
lakhs for the current financial year,
the Ministry of Works and Housing
have allotted Rs. 13.00 lakhs only.
Out of this, an amount of Rs. 4.56
lakhs has been reallocateq to Contral
Water Commission, amongst other
formations of the Ministry, opn pro-
rata basis.

Policy regarding Housing Co-operative
Societies

124. SHRI BHEEKHABHAI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state the policy to
safeguard the interests of Co-operative
Societies in the field of housing?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Loans are made available
to Co-operative Housing Societies by
the Life Insurance Corporation of
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India. (LIC) and Housing and Urban
Development »Corporation (HUDCO).
(HUDCO has revised its normg so as
1.0 provide direct assistance to pri-

%ary co-operative housing societies as
well. The loans to apex/primary co-
operative housing societies are now
being made available by HUDCO at
the same rateg as applicable to ather
borrowers like Housing Boards. In
Delhi, land is made available to co-
operative group housing societies at
pre-determined rates. The Delhi Deve-
lopment Authority has recently allot-
ted Jand to 263 co-operartive group
‘housing societies.

N ¥ A ng TgAaw

125. *t W@ wif
ol www Tag swa:

. fqaid wdv ag =aw &
For w3 fF o

() avax § faarf & faa
am Wt # fead zgw d@  aTa
g @i feaat & o9d 7 g7 fead

A

g 49 AME § ; WK

(@) grmar g ast § IaAT
y Wew HR Twew # fead zgEaA
T wEAq 7

faad qar (s fT wva) :
(%) 3n &, fesrd wowdl & o3
W4, 1982 & #FT qF  Fiqeeud
& a3 FaF T GO FOHGA
faer w2 '

& T 41680

26,1599
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(€) 1982-83 # FTrW ufa-
wifta f&d s a "@wifaa woret
1 qeqr fam wER & -

IO Jam T
qIHET TS 1400 10
iT g
TAET 1,50,0000 1000

1983~84 & fa8 miy 9% &
fuife &t f&d @wa § ?

Full utilisation of available river
water for irrigation purpuseg

126, SHR] K. RAMAMURTY:
SHRI RAM VILAS PASWAN:

Will the Minister of IRRIGATION
be pleased to state.

(a) the steps being taken to utilise
the available waters in full for irri-
gation purposes, since only about 200
MAF water is actually being used
although 1446 MAF of ater flows
annually in the countrys river sys-
tems;

(b) how many River Boards have
been set up under the River Boards
Act of 1956 and the Inter-State water
Disputes Act of 1956; and

(c) jf not, the reasons thereof?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) Sur-
face water resource of the country is
assessed at about 1440 MAF. As
broadly estimateg by Irrigation Com-
mission  only about 540 MAF can be
utilised with the availabla technology.
With this resource, it may be possi-
bla to create irrigation potential of
113 M.ha. It is envisaged that this
target will be achieved by the turn
of the century as far as practicable.
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Proposals for utilising further water
resources by transferring from sur-
plus Dbasins to deficit and drought
areas through interlinking the river
systems have been made in the Na-
tional Perspective Water Plan. With
this another 35 M.ha. can be added to
the irrigation potential. The penin-
sular river component to this Natio-
nal Perspective Plan is being taken
up for investigations. The National
Water Development Agency has al-
ready been set up for taking up these
investigations.

(b) and (c). No River Board have
been set up under the River Boards
T Act of 1956 since the State Govern-
ments were generally unwilling for
setting up of such River Boards.

Inter-State Water Disputes Act,
1956 provides for constitution of Tri-
bunal for adjudicating the Water
Disputes and not River Boards. Three
River Water Disputes Tribunalg were

constituted under the Act and they
have completed their work.
Recommendationg for more active

Central Role in utilisation of Water
Resources and Flood Control

*+127. SHRI K. RAMAMURTHY: Will
the Minister of IRRIGATION be
pleaseq to state:

(a) the action taken on identical
recommendations made by the Irriga-
tion Commission the National Com-
mission on Agriculture and the Rash-
triya Barh Ayog in regard to the
Centre playing more active role both
in regard to planning as well as effi-
cient and equitable wutilisation of
water and in evolving coordinated
programmes for flood control and
drainage of inler-State rivers; and

(b) the reasons for the delay in
evolving a national water policy for
the integrateg development of the
country's water resources?

" THE MINISTER OF IRRIGATION
T(SHRI KEDAR PANDEY): (a) and
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(b) The necessity for an apex body
is evolve national policies for deve-

lopment and use of water resources

in conformity with the highest na-
tional interest hag been emphasised
in the Report of the Irrigation Com-
mission (1972), Nationa] Commission

on Agriculture and tne Rashtriya
Barh Ayog.
The question of the role to be

played by the Centre in all aspects
of water resources development has
been carefully examined in consulta-
tion with the State Governments. As
per the consensus reached in the meet.
ing of National Development Council
held in March, 1982, it has been de-
cided to set up a National Resources
Council under the Chairmanship of
tne Prime Minister. The Council will
have the concerned Central Ministers
and State Chief Ministerg as its
Members., The Couricil will formulate
and guide the implementation of a
national water policy and recommend
the plans for implementation, River
Basin Commission are also proposed
to be set up to draw yp appropriate

master plans. Necessary follow-up
action is being taken. p
Delay in constitution of National

Water Resources Council

128. SHRI K. RAMAMURTHY: Wwill
the Minister of IRRIGATION be
pleased to state:

(a) the reasons for the delay in the
constitution of National Water Re-
sources Counci] with Prime Minister
ag the Chairman anq Chief Ministers
of the States and the concerned Cen-
tra] Ministers as Members; ang

(b) the steps being taken to enact a
Parliamentary Legislation under Entry
56 of the Union List?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY)"
(b). There is no proposal at\present
to bring any legislation under Entry
56 of the Union List. After cosulta-
tion with- the Stales, it has been te-
cided to constitute National Water

(a) and

<
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Resources Council with Prime Minis-
ter. as the Chairman and Chief Min-
isters of the States and the concern-
ed Ceptral Ministers as members for
laying down the National Water Po-
licy for development and utilisation
of water resources in conformity to
the larger national interest, Action is
being taken to set up the Water Re-
sources Council. -

Committee on National Seeds Corpo-
ration and State Farms Corporation

129. SHR1 K. RAMAMURTY. Will
the Minister of AGRICULTURE be
pleased to state:

(a) the terms of reference and the
composition of the Committee set up
to go into the working of thé National
Seeds Corporation and the State
Farms Corporation; and

(b) the reasons for the delay in the
submission of its report?
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THE MINISTER OF "STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
The terms of the referenceg and the
composition of the Committee set up-
to go into the working of the National
Seeds Corporation and the State
Farms Corporation of India are as
under: —

Terms of reference -

(i) To examine the financial and
physica] performance of National
Seeds Corporation and Stmte Farms
Corporation of India, with a view
to suggesting improvements in their
performance with reference to the
objectives with which they were set
up.

(ii) To suggest amendments in
the Articles of Association of the
two Companies with a view to en-

abling the Government of India to
exercise better control on their
working.

Composition _

1. Joint Secretary (Indepth Study) .
Ministry of Finance,
Bureau of Public Enterprises.

2. Joint Secretary-in-Charge of Seeds,
Division, Department of Agriculture
and Caoperation,

3. Chairman, National Seeds Carporation/State

Farms Corporation of India.

4. Managin%cl)ircctor, . . .
National Sceds Carporation,

5. Managing Director, . . .
. State Farms Corporation of India.

6. Officer-in-Charge, . . .
Seed Testing Labaratory,

Indian Agricultural Research Institute,

New Delhi.

Decputy Sccretary, . . . .
Investment and Indepth

Study Divisian, Bureau of

Public Enterprises.

=

Convenor

Member

Member
Member
N!cmbcr

Member

Member Secretary

(b) There hag been no delay as the -

Comniittee is requireq to submit its

- report by 31-10-1982.
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JIrrigation facilities in Samatispur and
other districts of North Bihar

130. PROF. AJIT KUMAR MEHTA:
“Will the Minister of IRRIGATION he
Pleased to state;

(a) how much irrigation facilities
have been created in Samastipur and
sother districts of North Bihar after
and how much addi-
cultivable

‘independence

‘tional

area has been

brought under command;

(b) how many irrigation
.are in working order; and

devices

(¢) what is the extent of irrigation
actually done by Canal, Tube well
.and Lift Irrigation Schemes?

THE MINISTER OF IRRIGATION
‘(SHRI KEDAR PANDEY): (a) No
district-wise information, regarding
the development of irrigation faci-
lities in various States is maintained
by the Central Government. Héwevér,
upto June 1982, a total irrigation
potential of 5.21 million has is re-
ported to have been created in Bjhar
State as a whole, Out of this, 2.50
million ha. is from major and medium
irrigation schemes. Out of 2.'62 mil-
lion ha. from minor irrigatiop, 1.65
million ha. is from grOunci water and

'0.97 million ha. from surface water.

(b) The maintenance of irrigation
projects is the responsibility of the
State Governments. The Central Gov-

. ernment does not maintain the infor-"
“*matjon as soughy for. ’
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(c) Upto March 1982, the position
in respect of Tube-wells and other
Lift Irrigation Schemes i3 as under: ~

Sl Item Likely achieve-
No. ment upto March
1982 (In nos.)

1 Dug Wells

3,37,5v0

2 Private tubewclls 2,48,000

3 Public tubewells 6,045
Encrgisation of

Pumpsets 1,653,907

As rcported by Bihar the utilisation of
irrigation for the year 6/1982 is as below:

Major and Medium
Irrigiation Projects 1-g1 Million ha.
Minor Irrigation Pro-
jects (all sources) 262 million ha.

453 million ha.

Total untilisation

Multipurpose dams on Koshi and
Adhwarya group of rivers to control
floods and drought

131. PROF. AJIT KUMAR MEHTA:

Wil] the Minister of IRRIGATION
be pleased to state:

(a) whether Government have con-
sidered tne question of constructing
multi-purpose dams on Koshi river
and Adhwara group of rivers for ihe
purpose of giving protection to the
people from floods ang drought;

(b) if so, what steps
taken by Government
such a scheme; and

have been
to formulate

(c) if not, whether Government
would consider the question in the

larger interests of the people of North
Bihar?

THE MINISTER OF IRRIGATION
(SHR1 KEDAR PANDAY): (a) to
(¢) North Bihar is an acute flood
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prone area angd the rivers traversing
this area originate in Nepal where
suitable siles for providing storage
reservoirs exists which could be ex-
ploited for multi-purpose benefitg to
both the countries including flood pro-
tection to areas in India. The Govern-
ment of India, has been taking up
“the question of building storage reser-
voirs in Nepal on rivers common to
India and Nepal for developing their
water resources for optimum benefits
of both the countries, with His
Majesty’s Government of Nepal from
time to time gnd at various levels, An
understanding on taking up the stor-
age projects is yet to pe arrived at
with His Majesty’s Government of
Nepal.

Construction of dam instead of bundhs
in certain North Bihar river to
control floodg

132. PROF. AJIT KUMAR MEHTA:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether the Government of
Bihar have submitted proposals to the
Centre for providing side bundhs in
several rivers of North Bihar as flood
control measures;

(b) if so, whether Government con-
sider that provision of bundhs is an
effective flood control measure; and

(c) if not, whether Government
would consider the question of con-
structing multi-purpose dams over
these rivers to provide an effective
and foolproof protection against floods
instead of incurring huge expenditure
on ‘construction bundhs as construc-
tion of dams would also provide irri-
gational facilities besides generating
power to meet the demand of the
entire State of Bihar?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) and
(b). Flood Control works are plan-
ned and implemented by the State
Governments out of the funds pro-
vided in their annua] plan budgets.
However, schemes above Rs. 2 crores
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are sent to Central Government for
examination and consideration of the
Technical Advisory Committee of the
Planning Commission, Government
of Bihar have submitted some such
schemes. Properly designed, con-
structed and maintained, embankments
afford protection to large areas. How-
ever, the associated problems and side
effects should be kept in view and’
minimised to the extent possible.

(c) Besides the construction of
embankments in the  lower reaches of
the river which is an economical and’
quick measure of providing protection
to effected areas, storage reservoirs in
upper reaches to provide multi-
purpose benefits including moderation
of flood peaks in downstream areas
are also useful. Both may have to
be used depending on local situation.

t

Requiremeng of tractors

133. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the tota]l requirement of trac-
tors for agricultural purposes;

(b) how many of them are being
manufactured in the country;

(c) whether any tractors are being
imported for agricultural needs; and

(d) the details of the plans under
execution to increase the production
of tractors?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL~
TURE AND RURAL DEVELOPMENT
(SHRI R, V. SWAMINATHAN): (a)
The total requirement of tractors as
gauged by the sales of tractors in the
last three years is as follows:

Year Sales
(Nas.)
(corrected to the nea-
rest thoussand)

1979-80 . 59,000
1980-81 . 69,000
1981-82 . 74,000 ,
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“The requirement projected in the year
1984-85 is 1,20,000.

(b) Production of tractors in the
last three years is indicated below:

Year Praduction (Nas.)
(carrectecd to the nka-
rest thousand)

1979-80 . . - 63,000
1980-81 . . * 72,000
1981-82 . . . 85,000

(c) No import of tractors is being
allowed as the existing units are in a
pposition to meet the domestic demand.
However, research and developments
units anq institutions of higher educa-
tion are allowed to import tractors
for their own requirements.

y  (d) Agricultura] tractors are being
‘manufactured by 15 units in the
organised sector with a total licensed
capacity of 1,49,750 numbers per
annum and installed capacity of 90,000
per annum. In addition, there are
3 units in the small scale sector with
an installed capacity of about 1,550
per annum. While the existing capa-
city is adequate to meet the demand,
-all facilities are being allowed to the
existing manufacturers to augment
their production by way of re-endorse-
ment and automatic growth of
capacity.

Inclusion of farmers representative in

AFPC

*134. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether there has been a de-
mand from the farmers to include
' their representatives on the Agricul-
tural Pricts Commission to properly
represent their interests;

(b) if so, whether the above
demand has been considered and
I-agreed to; and C.
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(¢) whether Agricultural Prices
Commission is prepared to be recon-
stituted accordingly? =~

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) Yes.
Sir. .

(b) and (c). Ch. Randhir Singh,
Member, already represents the
interests of farmers on the Agricul-
tural Prices Commission. There is,
thus, no proposal to reconstitute the

Commission.

Acquisition of Minks from USSR

135. SHRI RATAN SINH RAJDA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that minks
are to be obtained from USSR under
the Indo-USSR Protocol for breeding
to kill them for their furs;

(b) if so, when will these minks
arrive in India, how many of them
and how much will the country pay
for them; T

(¢) what is the plan to earn
through export of the milk furs;

(d) how much does India plan to
earn through the export of karakul
lamb pets for which lambs are killed
within 48 hours of their births;

(e) whether it is a fact that there
are jackel fox, hynx or any other fur
bearing animal farms in Kashmir;

(f) if so, the details thereof; and

(g) whether there are any other
species of animals or reptiles being
farmeqd even if only for research pur-
poses or for conservation at present
but will later be killed for their furs
or skins? -

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). The Indian Council of Agri-
culturgl Research has plans to import
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. minks from USSR under the Indo- State Governments that import of
USSR Protocol but the proposal has wool has adversely affected sheep
. still not been finalised. breeding programme. .

(b) The estimated indigenous avail-
researches in the area of mink breed- ability of raw wool is 35 million Kg.
ing to develop an appropriate techno- (1980-81). The estimated demand of
logy for mink fur production. Thus wool is 55 million Kg. per annum.

" the question of earning foreign ex-

* change for the present from these
experiments does not arise. .

(¢) ICAR will only be conducting

(c) The quantity of import of raw
wool during the last three years is
as under:

(d) The Division of Carpet Wool
- and Karakul Pelt Production of the ;
Centra] Sheep & Wool Research Insti- _ Year . Quantity (Kg. in
tute (CSWRI) is undertaking research Lakhs)
on evaluation of the performance of
" karakul sheep imported from USSR 1979-80 . ] 131755
- as pure breds and in crosses with some

‘.coarse carpet wool preeds, under hot 1980-81 (pravisional) 150-0-

arid conditions, for pelt production. July, 1981 to April,

There are no plans at present to 1982 . . 158-70

export karakul lamb pelts from out of -

the experiments being conducted at

the CSWRL Tl g wewdw 7 AF € afw
{e) No, Sir.

137. s wmurs fag . am

(f) Does not arise.
vfe F g W w gt

(g) Except for rabbits being main-

tained for research on production of w9 fr e
wool, meat and fur skins at the Divi-
sion of Fur Animal Breeding, Garsa (¥7) 7t o FITHTT F WER
of CSWRI no other species are being ~ e ~
maintained for furs. ? Tiﬁ T 19.01 ¥ WTE #
T 7 ¥ aform wid v g A
v fyam &
Import of Wbool
- (@) v afgoeg 9+ qust
136. SHRI VIJAYA KUMAR 5T TEE 3 ~ = - = >
YADAV: Will the Minister of AGRI- A AR F ¥ qaar
CULTURE be pleased to state: a1, WX Fig g, q IqHr faA &

(a) whether it is a fact that free framr o7 o7 gam ;AR

import of wool has hit sheep breed- R g . =
ing in the country; (q) Wg\a: w o= g AT

(b) if so, the indigenous availability
and demand of wool; and

(c) the quantity imported  during g war mdlw faww Faraqt

the last three years? # I wEl (P wA AR
THE MINISTER OF STATE IN () 1976-77 ¥ 1979-80 #
THE MINISTRIES OF AGRICUL- T TR arR 9 (FaT Fur fiqu)
TURE AND RURAL DEVELOPMENT N Lo
(SHRI R, V. SWAMINATHAN): (a) FIAE H 63.50 FUT WA TeH
Reports have not been received from ¥ 5.08 @@ Hedr ﬁ-ﬁ' |

- P -
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mr oy, fmd ¥ 12,02 w07 wE

AE AT 0.93 @ Wl A I
afera gor o9 |y

(@) wfs v & =dqdr =7/
witenT/a® s & fad. a«  fam
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Lo
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wostfeg & & Wil anf ok 9w
o T o

National Water Development Agency's
Plan

138. DR. VASANT KUMAR
PANDIT:

SHRI K. T. KOSALRAM:

* Will the Minister of IRRIGATION
be pleased to state:

(a) what are the plans drawn for
surveys and investigations for the
National Water Development Agency
during the balance years of Sixth
Five Year Plan for peninsular river
water development;

(b) what is the quantum of finan-
cial allocation to the agency for the
years 1982 to 1985 under the National
Perspective plan of Rs. 50,000 crores;

(¢) what particular rivers and
reservoir sites have been identified in
MP State for water development;

(d) what is the estimated benefit
to MP under this scheme of additional
irrigation, increased ground water,
power generation and inland naviga-
tion; and

(e) when would the investigations
and surveys work actually start func-
tioning and the plans drawn for 1982
and 1983? :

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) to
(e). The Ministry of Irrigation have
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constituted the National Water Deve-
lopment Agency in July, 1982 as a
Society registered under the Societies
Registration Act, 1860 for undertaking
surveys and investigations for Penin-
sular Rivers Development component
of the National Perspective for water
resources development prepared by
this Ministry, Initially, the Agency
will take up surveys and investiga-
tions for creation of storages on and
inter-linking of Peninsular rivers.
The scheme of surveys and investiga-
tions is estimated to cost about Rs.
107 crores and the work is expected to
be completed in a period of about 7-10
years. Originally, a provision of
Rs. 30 crores has been made for this
work in the Sixth Five Year Plan.
It is proposed to take up investiga-
tions for storage sites on some of the
southern tributaries of the Yamuna
in Madhya Pradesh. The extent of
availability of water for irrigation and
other uses in and for Madhya Pradesh
will be available only after comple-
tion of surveys and investigations by
the National Water Development
Agency which has just started func-
tioning only recently.

Removal of restriclions on transfer of
plots/flats allotted by DDA

139. SHRI KAMAL NATH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Delhi Development
Authority has decided to lift restric-
tions on transfer of plots or flats
before expiry of present restriction of
ten years;

(b) if so, the salient feature there-
of; and

(¢) how far this step will stimulate
housing activity in Delhi‘.f N

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Government
have decided that the present restric-
tions that persons cannot transfer the

-

3
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plots/flats purchased from the DDA
before the expiry of 10 years should

. be removed in the case of built up
. flats and the

plots which are con-
structed upon. The other existing
conditions for transfer of plots/flats
would remain in force. The eligibility
criteria for the purchase of plots/
flats from DDA would be amended
to the effect that persons who have
been allotted a plot/flat during the
period of 10 years prior to the date
of application for another plot/flat
will not be eligible for the same.

(¢) This step is expected to stimu-
late private housing activity, but the
exact extent thereof will be known
only after some time.

Setting up of Fisheries Development

Corporation

140. SHRI RAJESH KUMAR
SINGH:

SHRI SUBHASH YADAV:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of
TURE be pleased to state:

AGRICUL-

(a) whether Government propose
to set up a Fisheries Development
Corporation at the national level;

(b) if so, main features of the pro-
posal;

(c) the time by which it will be
set up; and

(d) financial implications thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
to (d). There are various proposals
and schemes to augment the exploita-
tion of deep sea fish resources includ-
ing a proposal on setting up National
Marine Fisheries Corporation. Final
decision has yet not been taken.
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Collapsing of four storeyed flats in
Mayur Vihar

141, SHRI RAJESH KUMAR
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether a portion of a block of
four storeyed flats under construction
in the Delhi Development Authority
Colony, Mayur Vihar has mys.erious-
ly given way and the DDA has order-
ed its private contractor to re-build
the same; and

(b) whether Government propose
to inquire into the matter and if not,
the reasons thereof?

THE MINTSTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Information
is being collected and will be laid on
the Table of the Sabha.

Indiscriminate felling of trees

142. SHRI RAJESH KUMAR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether a deputation from
Kerala has recently submitted a
Memorandum in regard to indiscrimi-
nate felling of trees in the couniry
affecting the environment and ecology
of the surrounding areas; and

(b) if so, the steps being taken by
Government to stop the felling of
trees indiscriminately in the country?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R, V. SWAMINATHAN): (a)
Representations were received in
regard to indiscriminate felling of
trees in Kerala,

(b) Government of Kerala have
been asked to take action under the
prevalent Central and State Acts. The
State Governments are primarily res-
ponsible for control of felling of trees
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in their respective States. The Cen-
tral government have been asking
State Governments to take suitable
action, as and when cases of indiscri-
minate felling of trees come to their
notice.

lmplementatién of Lang Reforms

143. SHRI RAJESH KUMAR
SINGH: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government of India
have made any assessment recently
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about the progress made in land
reforms in various States of the
country; and

(b) if so, details thereof?
THE MINISTER OF STATE, IN

.THE MINISTRIES OF AGRICUL-

TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). The progress in the imple-
mentation of land reform measures in
various States is reviewed regularly.
A statement giving State-wise pro-
gress in implementation of revised
ceiling laws is appended.

Statement
(Area in acres)

Area Area Area distributed under

declared surplus taken revised cciling laws
State/Union Territory ;nv?::d gf? sus:;i;n Arca No. of bene-

cciling laws revised ficiaries

ceiling laws.
1 2 3 4 5

Andhra Pradesh 8,79,601 ) 4,44,874 3,15,568 2,15,377
Assam 5,84,592 5,07,186 3,21,886 2,53,513
Bihar 2,37,590 1,47,643 1,41,867 1,56,802
Gujarat 1,46,510 62,058 8,0.93 1,973
Haryana . 28,231 19,192 19,092 5,534
Himachal Pradesh 94,187 93,371 3,344 4,362
Jammu & Kashmir . ’
Karnataka 2,82,078 1,21,536 69,833 14,885
Kerala 1,22,802 81,047 53,108 86,207
Madhya Pradesh 2,56,666 1,42,973 82,072 32,651
Maharashtra . 8,70,193 2,81,586 2,81,586 76,892
Manipur . . 1,029 36
Orissa 1,837,821 1,22,002  1,03,974 79,3:13
Punjab 46,616 16,260 12,926 3,067
Rajasthan . 261976 2.35.800 1,30,938 28,490 g,

s F N

A
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1 2 3 4 5

4@ Tamil Nadu . . - . . 81,134 77,781 60,649 40,881
- Tripura . . . . . . 1,827 1,623 1,210 1,047
Uttar Pradesh . . . . . 2,84,215 2,61,885 2,33,921 1,90,844
West Bengal . . . . . 1,64,767 1,12,818 62,460 1,76,461
Dadra & NH.. - . . . . 8,958 6,079 3,378 1,484

Delhi . . . . . . 722 374 437
Pandicherry . . . . . 2,560 1,046 906 | 1,012
3 — —
ToTtaL . . . 39,946,075  27,37,354 19,07,275 13,70,825
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Import of Wheat from USSR

147. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken a decision to
import wheat from Soviet Union to
the tune of 2.5 million tonnes;

(b) if so, the reasonz for this
import and the foreign exchange
involved in this process;

(¢) how much of thic foreign
exchange investment for wheat import
will be off set by our exports of rice
to USSR and Romania; and

(d) what is the preseny buffer
stock of wheat in the country vis-a-
vis procurement for the year 1932 and
how it is going to be built up further
during 19837

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURRE
AND RURAL DEVELOPMENT
(KUMARI KAMLA XUMARD: (a)
No, Sir. No import of wheat from
the Soviet Union is envisaged.

{b) and (c¢). Do not arise.

(d) The present stock of wheat
with the public agencies in the coun-
try is estimated at about 9.18 ‘million
tonnes as on 1-9-1982, vis-a-vis pro-
curement of wheat in the current
marketing season (1982-83) estimated
at about 7.7 million tonnes as on
25-9-1982. With a view ts further
building up of stocks, the Govern-
ment has recently contracted for
import of 2495 lakh tonnes of wheat
from US.A.

Flootls in c0astal' district of
Karnataky

148. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE he
pleased to state:

(a) whether Government are aware

that in the wake of massive floods in
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the coastal districts of Karnataka
which claimed a number of human
lives besides losg of crores of rupees
the people of the affected areas are
now preparing themselves to  meet
the challenge of nature’s fury;

(b) whether the State Government
of Karnataka has approached the
Centra]l Government for aid in this
regard; and )

(c) if so, the details regarding the
Centra] aid provided in this regard?

THE MINISTER OF STATE IN TIIE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI R. V., SWAMINATHAN): (a)
According to the Memorandum
received from Government of Karna-
taka, the districts of Dakshina Kan-
nada, Uttar Kannada, Shimoga, Chic-
kamanglur and Dharwad have been

affected by floods. The extent of
damage iz as under:—

Cropped area affected 103 lakh ha.
Populatian affected 1-50 lakhs

Ne. of human lives lost 16
Na. of cattle heads lost 3t

No. of hauses damaged
whally and partly 9160

(b) The Government of Karnataka
have sent a Memorandum seeking
Centra] Assistance of Rs. 1981.00 lakhs
for providing relief and rehabilitation

- of the people affected and for repair
and restoration of properties damaged.

(¢) This request- is unhder consi-
Aeration.

Amount allocated for the DPAP for
1982-83

149. SHRI B. V. DESAI: Wil] the
Minister of RURAL DEVELOPMENT
be pleased to state:

:~ (a) whether it is a fact that Cen-;

tral Government have allocated Rs. 40
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crores for the Drought Prone Areas
Programme for 1982-83;

(b) whether this programme is in
operation in 557 blocks in 74 districts
of 13 States;

(c) whether it is also a fact that
each block has been provided a sum
of Rz, 15 lakhs per block to be
shared equally by the Centre and the
States;

(d) how much has so far been spent
out of this fund;

(e) whether State Governments
have also made available funds for
the purpose ag per programme; and

(f) if <o, what are the blocks that
have been covered so far under this
programme and how many are still
left? -

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI R. V, SWAMINATHAN): (a)
Yes, Sir.

(b) and (f). This programme is in
operation in 510 blocks in 69 districts
of 13 States. Earlier this programme
wag in operation in 557 blocks in 74
districts of 13 States. The names of
blocks covered under thiz programme
are given in the statement laid on the
Table of the House, [Placed in Libr-.
rary. See No. LT-5419/82].

(¢} Yes, Sir.

(d) and (e), During the current
year central funds amounting to
Rs. 13.58 croreg Tiave been released to
the State Governments so far for this
programme. The State Governments
are expected to provide their match-
ing contribution immediately for this
programme.
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Shortfall in production of Kharif crop
in U. P, Bihar, and Orissa

150. SHRI B. V. DESAI:
SHRI P. M. SAYEED:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that Uttar
Pradesh Government had reported
that the kharif crop during this season
will fall short by as much ag 25 per
cent of the target;

(b) if so, whether any assessment
haz been made into the causes of it;

(c) if so, what will be the, likely
shortfall of kharif output in Uttar
Pradesh State alone;

(d) whether it is also a fact that
the same problem arose in Bihar,
Madhya Pradesh and Orissa;

(e) if so whether great damage has
been done to the kharif crop in recent
times; and

(f) if so, to what extent kharif out-
put target has been affected thii year
and what are the measures being
taken in advance to meet the situa-
tion?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI R. V., SWAMINATHAN): (a)
to (f). Uttar Pradesh, Bihar, Madhya
Pradesh and Orissa have been affec-
ted to varying extent by drought as
wel] as floods. The estimates of kharif
production are not yet due from the
States. However, considering the
drought situation as well as recent
floods some decline in kharif output
is expected in those States, particular-
ly in Uttar Pradesh, Bihar and Oris-
sa. The All-India kharif production
is'likely to fall short of the target
this year.
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The various measures taken by the
Government to meet the situation
include, inter alia.

(i) Ensuring adequate supplies of
foodgraing through the public distri-
bution system.

(ii) Efforts to increase the produc-
tivity of the irrigated area through
planned releases and better husband-
ing of irrigation water and by proper
crop planning as well as increasing
the per hectare consumption of ferti-
lisers,

(iii) Propagating through the
extenszion network alternative cropp-
ing strategies to minimise kharif loss
by taking up of less vulnerable crops
like pulses, oilseeds and coarse grains
by the farmers in affected areas.

(iv) Ensuring availability of inputs
to the farmers.

(v) Arrangements for diesel and
electricity for irrigation pumpsets,

(vi) Repair and maintenance of

tubewells.

(vii) Ensuring availability of credit
and conversion of short-term loans
into medium term loans in drought
affected areas.

(viii) Organiszing employment gene-
ration schemes under the National
Rural Employment Programme.

Liquidation of Sugarcane Arrears

151. SHRI B. V. DESAI:
SHRI M. V. CHANDRA-
SEKARA MURTHY:
Will the Minister of AGRICULTURE
be pleased to state: i

(a) whether the sugarcane arrears
which had exceeded Rs. 250 crores
have now declined to Rs. 125 crores;

(b) whether Reserve Bank of India
had enhanced the credit limit to
Rs. 525 crores against Rs. 370 crores
last year;
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(c¢) whether it would be possible
to wipe out these arrears before
October;

(d) whether the entire sale pro-
ceeds so far have been disbursed for
clearing cane arrears by the industry
and the industry iz now facing serious
liquidity problem,;

(e) whether the sugar indusiry has
asked the Reserve Bank of India to
bring down the margin money ratio
from 25 per cent to 15 per cent as was
the case in 1979; and

(f) if so, whether the Reserve Bank
of India hag agreeq to this proposal?

THE DEPUTY MINISTER IN THE

MINISTRIES OF AGRICUL.TURE
AND RURAL DEVELOPMENT

(KUMARI KAMLA XUMARID: (a)
As on 31-8-1982, the cane dues payable
by the sugar mills to the growers
amounted to Rs. 98.90 crores,

(b) To meet ‘he growing needs of
the sugar industry, the Reserve Bank
of India enhanced the credit limit of
the sugar factories to 125 per cent of
their last year's peak level drawings.
In additinn, individual cases for grant
of still further bank credit have been
contidered on merits.

(c) As per the statutory provisions,
sugarcane dues have to be paid within
14 days of the purchase of sugarcane
failing which interest at the rate of
15 per cent per pnnum is payable to
the cane growers.

(d) Sale proceeds are not used or
required to be used for payment of
cane price alone. The liquidity posi-
tion of the industry has been eased
bhy—

(i) an increase in the bank
credit limits;

<ii) a reduction in the hank

margin. and

" (iii) availability of bank credit to
the extent of Rs. 25 lakhs per unit,
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in deserving for start-up

operations.

cases,

(e) and (f). On the representation
of the industry, the bank margin has
been reduced from 25 per cent to 20
per cent. -

‘ofware’ 82 werl wfcRiwamt
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State Minister’s meeting to consider
the Amendments in Land Acquisition
Amendment Bill, 1982

153. SHRI E. BALANANDAN: Wiil
the Minister of RURAL DEVELOP-
MENT be pleased to state:

(a) the outcome of the meetling
held recently in New Delhi with the
State Ministers to consider the amend-
ments proposed in the Land Acquisi-
‘tion Amendment Bill, 1982; and

(b) the salient points raised by the
State Ministers, Statewise?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). There was an informal
exchange of views on Land Acquisi-
tion (Amendment) Bill in the State
Revenue Ministers’ meeting, It is not
the practice to keep State-wise minutes
of such exchange of views.

Inclusion of some towns of Kerala in
the Scheme for Integrated Develop-
ment of Small and Medium Towns

154. SHR] E. BALANANDAN: Will
the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that under
the scheme for Integrated Develop-
ment of Small and Medium Towns,
the Government of W¥erala have
requested for the inclusion of Perum-
bavoor, Alwaye, Paraur and Moovat-
tupuzha in that scheme;

(b) ‘if so, when; and

(c) the action taken on the same?

THE MINISTER OF PARLIAMEN-
"TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) In January, 1980.

(c) Kerala has been allotted nine
towng under the Small & Medium
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Towns Development Programme, Pro-
ject reportg in respect of 9 towns sent
by the State Government have been
approved for assistance. It has not
been found possible to inciude addi-
tional towns of Perumbavoor, Aiwaye,
Paraur and Moovattupuzha in the
present programme.

Resctilement of evicttes at ‘Kalluvet-
takuzhi’ Forest Area in Kerala

155. SHRI E. BALANANDAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it ic a fact that the
Kerala Government hag requested
permission for the resettlement of 277
families at *“Kalluvetakuzhi’’ forest
arza since they are 1) be evicted from
the water spread area of the reservoir;

(b) if so, when thiz request was
made; and

(c) what action is being taken in
thic regard?

THE MINISTER OF STATE IN THE
MINISTRIEE OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Government of Kerala had sent
this case on 29-4-1981,

(c) The case has been rejected by
the Central Government, The Govern-
ment of Kerala is trying to find alter-
nate land.

Sale of ASIAD Games Tickets in
New Delhi

156. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
SPORTS be pleased to state:

(a) whet4er it i3 a fact {hut the
Asian Games Organising Committee
has issued tickets for the forthcoming
ASIAD;

(b) whether it is a fact that the
entire quota of particu'ar sale counter
in Nlew Delhi was sold out in fifty
minutes; B
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(c) if so, whether the Organising
Committee Chairman_has investigated
into these complaints;

(d) whether in the investigation
severa] unauthorised printing and dis-
tribution of tickets has been located;
angd

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND OF
THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): Yes_ Sir.

(b) No, Sir.
{¢) Does not arise.

(d) and (e). Do not arise..

Drought Relief to Maharashtra

157, SHRIMATI PRAMILA DAN-
DAVATE: Will ‘the Minister ot
AGRICULTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment of Maharashtra has been
sanctioned Rs. 25 crores for the reliet
of famine and drought programme;

(b) if so, what was the basis of this
sanction;

(c) whether a team of experis or
offiaials had visited famine and
drought affected areas of Maharash-
tra;

(d) Whether Government *of Maha-
rashtra hags complained about the
inadequate funds sanctioned by the
Central Government; and

(e) if so, what steps have been
taken to provide more funds to Maha-
rashtra State?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
No, Sir,

(b) Does not arise.
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(¢) No Central Team hag visited so
far., However, at the request of the
State Government a Centra] team wilY
visit Maharashtra shortly to make an
on the spot assessment of the drought
situation,

(d) and (e). Does not arise.

Supply of Fungug affected imported
wheat through FPS

158. SHRIMAT] PRAMILA DAN-
DAVATE:; Wil] the Minister of
AGRICULTURE be pleased to state:

(a) whether the fungus affected
imported wheat had been distributed
through the fair price shops in the
capital and other parts of the country;

(b) whether instructions for wash-
ing the wheat had been issued to the
distributors; and

(¢) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURB
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a)
No fungug affected wheat was impor~
ted.

(b) and (c). Do not arise.

Cattle Feed Production

159. SHRI D. P. YADAV: Wil] the
Minister of AGRICULTURB be
pleased to state:

(a) whether any long term plan has
been drawn for cattle feed production
in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). Use of compound cattle feed



)

r

249 Written Answers

is encouraged in all cattle develop-

’ ment programmes. While some far-
~Zmers use manufactured feed, many-

others prefer to mix their own feed.
Cattle feed is being manufactured in
the Publie, Cooperative and Private
Sections ag per demand.

The manufacture of cattle feeq has
been encouraged in ‘'the Intensive
Cattle Development Projects. TUnder
Operation Flood Programme, a num-
ber of large-sized plants have been
set up with a capacity of 100 tonnes
per day, 14 such plants are already
functioning and another 16 are pro-
posed to be set up or expanded under
Operation  Flood-II. Under the
Drought Prone Areas Programme and
the Desert Development Programme a
few feed plants have also been estab-
lished.

Assessment of Ground Water Poten-
tial of Munger District of Bihar

160. SHRT D. P. YADAV: Will the
Minister of IRRIGATION be pleased
to state: '

(a) whether a study has been
launched to assess the ground water
potentiality of Munger District in
Bihar; and .

(b) if so, the details thereof?

THE MINISTER® OF IRRIGATION
(SHRI KEDAR PANDAY): (a) and
(b). The Central Grounq Water
Board has undertaken Regiona] hydro-
geological surveys in Munghyr district.
Out of the total area of 7,927 sq. km.
of the district an area of 7,600 sq. km.
has been covered under these surveys.
On the basis of these studies the
annual replenishable ground water
potential in the district hag been
assessed at 1,239 million cubic metres.
The present level of development is at
317 million cubic metres thereby
leaving a balance of 922 million cubic
metres of ground water for further
development.
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(F) wrm wx faomm aw W
F qA9R TIE @t & 97 F fown
TH F T OFI E

(@) =@ FHY %1 g F79 * foiy
RIT AIAAT AT ¥ TE T oAGT wEY
4F JUE ASET F AT GHi 9%
‘FExT oww @R fFQ AR K7 FqrEar
AT WX TW WeT Al FE AF
‘grA FX AR WK

(T) FaT AETT F1E AL @
qifa da FEN AT IH AW 9EN
qv AT ; % gfe g, @t ®3 a% ?

aftt  "awd F @A aw fanv &
v weE (a0 e fwg) o (%)
91 ¥ @& & wa § foed §W &
frafafea #1eor & —

g

(i) &=t & ww FF *
i & gmata gfaam

(1) ufsg @@ § W dr
# guld qAToET BT AT T AT

(i) amra  =sgra TR
Frew qar TN FT Iy wlEAT
FqEO HIE

2‘4 A,

(iv) @sfi & siwomgn & fr@
ey miafa fafaal ; ;
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‘ (v) sagaay &% g1l &
- wiafe faar ;

(Vi) sFs fwrfgzﬁ F qqTT
gwifa®  ggmar &Y Ay ; WK

(vil) sas fewmfedi & fag
nqater sfreror i

(@) & =fAat w1 X F@ &
frd ¥ @@ 7 FF QAT
AR A OE W W g § —

(i) wor @x ofwdi/aeg &
FA AT AT g I oqrfaq
F@, afaw gforere fofax sfag
FE, @77 G 1 AawE T,
T gaftd fpew ¥ @7 e &y
giw, =fegst g1 aww a9 Toanla
F fiw & far fasfim =g

(i) &= sfgar @ waafa
ITAT F HTEA ¥ G R STOTATIHT
faenfeat &1 qar amy & fod woAy
¥ ggrEan |

(i) favafaarrs ey wmanT
Ry fafaarag a9 & aqram
FFra AR fawafaaraal & awf
F1 WrATET FF, @ ¥ FRHT FT
fawrg #4, samamgaemi & fawfor
AR wimaw wd  gfgmfer  faf
gEtas #33 & fai far g
AT

(iv) T &C a3 qvir &
ZAWez wEifag Fr AR fae &
X T zAtRz aEaT F@ & A9
TS g # §gEar 347 |

(v) afas =71 & wedrg sfgem
g9 gUNE g9 I9F ag fred
| 9 0¥ § qurAei &1 HESA
FET

(vi) st & wrdifes areqar ok
e qadt I 1 SrearEd w6
¥ A3 U wafa e w-
T HAEET AT |

(vil) @ & s oix/quar
foes  afmeror (fafeciia gl &
FATAT)  FEAFA A7 SwATEA 37
7 9% fofim agraar

(viii) sferor fafar smfoa
G & 3 T g@w S/
g F owaem, faRwi &7 ek FA
aer i & fad froran 3, W
o aret faqer dat & fad fa<hg
wgadn, wyg  Sfemafay, wgEE
gfaal & I99, @9 IUEH F @A
oz & fag fadm szma

(ix) s ge7 = afger
famfedi #1 sa% ad & gaF
TWT & WU 9% AT T
e T &) waAw qwER sraEat
® I a9 F wafs & T 200
To wfrarg w@afd & st &

(X) swF gl & wfafe
FF FWR A wrfe faem o)
gE & &d R IS Arggr A
fafedi #1 sfwwor 37 & gfe
TTARF fer W G F 9 A
TEm deaw Wiy oarfre feR

oy, a2y

(xi) ¥ T@ER ¥ &9 @
arifd fmenm #Y ST 3§
dafyq awdl WX goE W & fad
qAREH fAwmt w1 v wew fxay
¢ auft wfgw wioim a@w afeag
Al F} SreETfgr FA ¥ qR W @
qTAAl A I WY IR OF GARFT
e ¥ s § a0 s § wafs -
T qrifes frer w1 @« geamy
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Y wEEd (Few) W wrafs
fienr o @ N Swfy § g

§ & gager fem &
7 #rd s § oSt gEAEE
arEl & &R I Al 9
1200 @@ T4 % uw @v &
I F WWTEET g | TEE SEEl
w1 oy & fafam aremm o3 AT
afeF @9 175 9@ WA aF g |
g Wt S § 5 uhmad g@at
X g9 o AqaEr g 7 F
w1 foig fomr &, = gEel &
AT § | IROTHEEET 3T JNATHI
R A9 vfmard @« & fag fafaa
fafas gfaamit 7t 3@3 gu afawr |
9l & qa@ / I F wiw g9 F;r
FHEAT § |

% |

Fall in Marine Catches

163, SHRI R. N. RAKESH: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
that there has been a fall in the total
marine catch in the country ang if
so, the reasons thereof (India Today
dated 31-7-1982);

(b) whether it is a fact that the
fishing activities of the 13 large indus-
trial houses who had importeq or
chartered trawlers, have already
closeg down operations;

(c) "whether the figures of catch as
put up by the Ministry of .Agricul-
ture ang Central Marine Fisheries

" Research Institute (CMFRI) are diffe.
rent for the same period; and
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(d) if go, the details and reasons
thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a),
(c) and (d). The figures of marine
fish catch as computed from the data
received from State Governments show
an increase in fish production. The
fish production for the past three years
is given below:

(In lakhs tonnes)

Marine Fish produc-

tion

Year

State Govt. CMFRI

estimates  estimatcs
1978 . . . 14 *go 14°04
1979 . . . 14-92 13-88
1980 . . . 1548 12:50
(Pravisional)

Variations have been noted in the
estimates furnished by the Central
Marin, Fisheries Research Instjtute
(CMFRI) gnd State Governments.
These are due to adoption of diffe-
reny methods used in the collection
of data by them. Efforls are, how-
ever, being made to reconcile the
estimates by adopting an integrated
survey method foy collection of gata
by both the Central Marine Fisheries
Research Institute and th, State
Governments.

(b) Of the 13 companies, geven
companies did not import or charter
any trawlers. Out of the remaining
six houses onp has transferreq ves-
sels to another company. Other five
companies have not approached the
Government for transfer or closure.
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2

Money Spent in Anti-Erosion

Measures
2

164. SHRI SUDHIR KUMAR GIRI:
Will the Minister of IRRIGATION be
pleased to state the'amount of money
spent for anti-erosion measures during
the last 3 years, year-wise?

THE MINISTER ' OF IRRIGA-
TION (SHRI KEDAR PANDEY):
On the basis of information go far
availabl, with Centra] Government,
the expenditure incurred on anti-
erosion measures during the year
1979-80 and 1980-81 was Rs. 4073
Jakhs, Rs. 5310 lakhs respectively
and the likely expenditure on these
works during 1981-82 ig Rs. 5586
lakhs,

Buffer Stock of_ Sugar

165. SHRI SUDHIR KUMAR GIRI:
Will the Minjster of AGRICULTURE
be pleased to state:

(a) whether the proposal for set-
ting up of a 5 lakh tonne sugar buf-
fer stock hag been finalised by Govern-
ment;

- {b) if so, the details thereof; and

(c) the amount of funds required
for this purpuse and the sources
thereof?

THEg DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI). (a)
Yes, Sir.

(b) It hag been decided t, create,
initially, a buffer stock of 5 lakhston-
neg of sugar. The puffer will be built
out of the free sale sugar portion of
the productjon of the sugar year 1981-
82. The stock will be kept sequester-
ed with the sugar mills and the share
of each mill has been pro-rated to its
production. Against the buffer quan-
tity, bankg will provide credit to the
extent of 100 per cent. The mills will
also be compensated for holding the
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stock, by providing to them the hold-
ing cost ang interest actuals at 19.5
Per cent of the quarterly average of
the tariff value with effect from
1-10-1982. In order to maintain the
scheme and make it s2lf-financing, it
ig proposed to amend the Sugar Cess
Act, 1982, and the Sugar Develop-
ment Fund Act, 1982, and raise the
cesg suitably.

(¢) The scheme involves an expen-
diture of about Rs. 49 crores per an-
num jn addition to the higher bank
credjt requirement of Rs. 62.50 cro-
res. The scheme will be financeg from
out of the Cesg credited to the Sugar
Development Fund.

Adulterated Rice in F.C.I Godowns
166. SHRI SUDHIR KUMAR GIRI:
Wil] the Minister of AGRICULTURE

be pleaseq to state:

(a) whether it js a fact that sam-
ples of rice taken from different go-
downg of the Food Corporation of
India have been found to b adulte-
rated thig year;

(b) whether any attempt has been
made by Government to ascertain the
ways anq means by which such adul-
teration was made,

(c) the action taken to prevent
adulteration in foodgrains and cere-
als; and

(d) whether any action hag been
taken to find out the culprity who
were involved in adulteraling rice in
different FC] godowns and what ac-
tion has been taken against them?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI). (a)
No report of finding of adulteration
in rice samples taken by the Food
Inspection, Department of Prevention
of Food Aduleration, Delhi Adrpi-
nistration from the godowns. of the
Food Corporation of India has been
received by the Government or the
Food Corporation of India, _ .
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(b) to (d). In the light of the ob-
servation made against (a) the ques-
tion does not arise.

Growing Plants in Desert Areas

167. SHRI SUDHIR KUMAR GIRI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the agricuitural scien-

. tists of the country have been made

.

aware ¢f the invention of Luke Fer-
guson, a DBritish Scientist, thay by
using hydroponics, a method of grow-
ing plants Jwithout soil, crop yields
may be increased by between three
and seven times;

(b) whether Government have ever
studied this methog of growing plants
in .the poor soi] area especially the
desert lands in gur country; and

(c) if so, the details thereof, if not,
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R, V. SWAMINA-
THAN): (a) The technique of hydro-
phonics—a mothod of growing bf
plants without soil—is known for a
long time. Essentially, the iechnique
consists in growing plants on nutrient
solutions without soil or on gravel
having elements needed by the
plant. In India, this method is not
used commercially or on a farm scale.
The yields can be increased by this
method by intensive inputs where
glasshouses and other facilities are uti-
lised. However, it is not an economi-
cally commercial proposition in this
country so far.

(b) The method of growing plants
under soil-lesg conditions requires
Plenty of water and has not been re-
commended by the scientists for grow-
ing plants under desert or dryland
cultivation conditions on a large or
commercial scale.

(c) This technique of hydroponics
has not been experimented for large
scala commerecia] exploitation on a
farm scale, However, the scientists of
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the Division of Plant physiology of the
Indian Agricultura] Research Institute
have used hydroponics for experimen-.
tal purposes only. .

zregl-11 st zmg-II] % sy wv
qAfAwsl £ WIMT G WiEER

168. %} TLWi TR wHE : AT
faafmr @MY waw H& 78 A &Y
Far & fF o

(%) fead wd=rfa@l §  sm-
fawar & w9 -1l AR
213q—I1I % s51edi & arFeq % fag
Fixa fFaT gml € AT IAF § faed
Tiad fafsad g o g7 faarda
g Axigardy § @w aw §

(T) = gar fafrafm g
o wmafgwar X @EET FH &
qer # &, AR gfe g, @t = "€y
A faeva & awosr & ; A%

(7) T@RguE "mal T
fafras a7 ok feadi fedi @&
faarT #T g&r ?

gadw wra aar frwto w5t mEw
wal (st Wew wswmw {wg) o (F)
1982 & awrm aEg-ll o
aree-111 7 & fad o A 0=
g1 & fag fafscar araz 9T 341
TTEET AU | 579 & 120 Fraesl
1 s FX faar war & Faer
34 WEIT G 9@ T WX TR
ey *% faar maT 0 W9 187
arae e o wPranm &

(@) =T (w). fFelt goaTd
FHATY 1 q2d W 9T fegray
&A™ &1 "Eed fafaeqr Arue 0%
oY whpa four omar @ 9 g@Td
FAATG @ q1 99FT FS b
frafafas fmfal § d@fts & —

(1) =7
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(2) 8% @mi & f@ @aems
@-&%mmmﬁﬁm
HedVo qUT T TAETHRT & ; HIT

(3) e fawam &1

fratfer fafeem wrARer &
gra gfafy § qaw g=qa FaT ST
2 St oz owwrwT @ fAr A f §
AraTy Hol & wAHET F fad w9
ST & | I AT 97 FEART F
7 Frf ganror faara @ gur #
IR IF ¢ Wy &Y FEAEr #Y
FJrEr & o7 Al g wfEa fqog
q A ®AAT 3-4 HE FT T
Fmar § 1

wrAty fawra & foo dvsarg

169, = Q1T TW wiE : ;T
mAin famre 777 72 FAT AT OFUU
F4T fw .

[ ]

(%) mar favg & fag e
Zrar wty FYF AT A3 ArAAT FArE
ar W F MY 3F F7 a5 sqifag
fear qrdnr aar gravor w=Ta Y
TIH FAT FAT AT TFIA FT AT
2, 7k

(&) a7 1982-83 + 3z
W F gearor A F fAFT &
T g7 fradr gaofw @d &
F fAam fogr aar g ?

vfw am  aniter Frmry warmat ¥
Ta wAL (S wo AYs waEAa)
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(%) 3@ & 59 @) arfir faw.g &
qeqr wmaww freafafas § —

(1) =nfa ardlor faeanw Siw

BB AFAT wFAH F A FW-
frag mio faarw #1997 & gada
IILTAT TI6 HTHTS R FI oFI€GT
FTE AT @2 | @1 T fparai,
gfg wF=F;, avq o &9 o &
aferq v & wrafys sw ¥ Fq
3000 fTaITl 7 FFEAT TFAT F
aien #1 v ¥ fomw 0§ quw
arfas afafafaat s :=F aa a9
FET | T FT 2 BIE A
fag ofegramr & s gy &1
25 gfawa wR drmeg framd, sfe
afgwl wrfe & fwd 33, wfg-
v & fsas)  mfawaw g
3000 ®F W1 | wrfearfaar & fag
IRIT FT T 50 gfama & faasr
wfyxaw "1 5000 w7 Fier
¥ &7 30 shawa anesi oq-
qfaa sl aqr wqgfaa sasi-
feat & & fad 17 ¢ =T g enwd
% FE T FF 30 yiang 19 gy
qAT KT & & F g7 1 F1 qg=wid
ara g

(2) Tm grdler GaTT wEEww

TEF F0AIq LA F4%7 T
HAJIL, 1980 & FIH F a7 FATS
FEAFT FT EOT & fogr &) g7
FH RV A I_IVT A FAT A
afafaa Qe dar FAT TAOT TR
qrean ¥ Tard aqatas afw@refag
T g9 FAT § gy grdvo e
7 wwarfes favm & f&d amre-
v T 7ALT a9 gH AT 10 gfa-
wa ufesnw Y qfmeafant # faafor
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% fag frotfea fegr mor & fomd
gaghaa sl /magfas srarfadi £
garAtys AET 7T AT I T3 |
TsaijFer wrfad @@ ® O HEed
iy afast o Fmiw fsa=t
wAEerT 9T 75 wiEwd a9 M
Frafgy T 7 1A F TR T

as

25 sfema aw a7 gY fwar «mar

2

(3) gEweE &1d s

¥ FAFA S AEY gTF fara-
fafga & :——

(1) faarf wqaga v fawF
AT WE,

(2) sfw @ar s @@ 7R
LT,

(3) wa= afma & qad7-
T3 W oA fawm,

(4) wss wfw g @ A T=-
vt w1 Awfyg ama,

(5) T fasm, o

(6) &% Fwr A frgmet
T fadm aagd mfs & fawma

qEQUET &d MWW T W &
69 fasi § smgifaa faqr ar <@r

g
(4) wewfm faws wrww

Iq FAFA FT Iq39 Az &
wfas wadig a9 gugw S
1 wiaFaq 90 FF azT F Anl
% g FaEa A5 @ Ty e
F wa| § 3fy 2% A% qar zow
T aeqfr gal o1 awfar faerg
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fear s 1 z@ Fgw WS
weq ofefafeat @ & - FROw,
TR faFre, auw fawa, oo a9-
et 37 famior, g §2% 1 fo@
arftr fagdflewe ot gfe gmar
TqT quATAT F1 fawrw | q@ FROAH
m & 21 faay F somr s w@r g

qEURT Hd FUHY A9 gESH
fasra Fnst 97 S8 § am
%7 a2, § garar wsg TdEE &7
famre g usal ¥ mfsa a5 |
fear aar & H= waF g wear
¥E miag @& F1 AW_ogTa &)

(@) =7 wrawwt & fog aa
ga # xfax g (1982-84)
F1 afveay fawfafes & :--

(FAT waFi 4)
(1) anfras wrfio
fagT7 F1I* 190.00
(2) g gl
VTFITHITHY 190.00
(3) qamA &
k) . . 40.00
(4) weqfs fasrg
FIGHH . . 8.00
Horl Y dEn W

170. »ft T faen®@  qiwEs
FT opfe "Gt gg EATN & F
4 5 :

(%) %1 a8 &9 3 fF el a0
@t sf7 ad 7 g Er & uiT saw
afcor @ Ffrdi Y der ag
W g W osgAl ¥ fad mix
feafr & ;. ' '
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|
>

(@) =1 W 7 AR A
#1E gaww fear & ; AT

(w) =fz g, @ F3 A TTH
gaens faaem ;@0 & 7

wi| qar Ao fawis daE ®
Ty wa (A W Wo wWAIAMA)
(%) Tq% W ¥ @ ¥ ag

Garr qv @& FrE miuza A&

gaa Tg § faad g T oug
T w1 wF  fw Hewmi Fr
gerr sfrad wed o @ & foww
gfemamarg wadi & fad  TEAR
qAAT FeOW  FTE A FEE A
Sfs &t & 33 @ &1 a4,
FITL WIUT & wEA T Aiwa &al
o qfemdt da7 & " @y &SI
¥ 57 a7 wegsdl §  gar w3

fr Hzwi & frate & fad adr Amr

T IR 9TeT F FO HeFl H AT
% 35 5z % finrqz g1 & 1 @
ag fawpd fasrm war 2 fe Taa
q9g A gvaq: affeay qgad H
anm q¥r § A FE A dem F
gfeaear o & Farfy & w3,
grafas I ) wife & o 5@
SR A 93 93 ¥ owneaw XA
el gftz f63 9 & wEEEar
.g'

(a) stgt a% SAFT ITAsy
¥ 3t wgfas sfeem afafs g
AR F1af & fqd e 53
A5 H@ifas d3 F waar, 92
T FE A T fen mar §

(1) & A g
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wiaga At © afeam

171. s T fagia Tadlq
T quiAe fasm A g a9 &Y
FaT FG 7

rwT ¥ ufgw wft
1981 ¥ Jq9T AT FV
gqr

(@) a¥ 1971 § sifadra «wi
# Aeqr fear @t qar W oAET

v a1 wiR N faws sg@ay ®
A Fdt (ol w0 Ho FTHAEGH)
(¥) sfa s F aformd &
AR 2 FHRT A FAT FT g
ST & AT 1970-71 ¥ 21. 38
fafrawr a1 1976-77 ¥ 22.29
fafag o1

(7) Tfudm afma & at &
g # FE mEMw  Fg  fEar
mr g+ waw  Far {gdx quAvO
wfas @il F FAAR 1964—65 H
8.57 fafaga wfadm sfa =fus
qf@i & yFad A 1974-75 H
10. 53 fafqga Sfadrm sfa «fas
qfame ¥

() feda  dr afim o
1974-75 ¥ HAAR , T¥ AT
aqfaw gai®r = @g g
ot gaar of oz At 7% T
FEA I S arelr  wdfrr AE 3,
iy e Ay arde & ¢ 365
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L FT WA FwUFEW
Amr (50 sfvmy & wfaw) Faw
Ffy swqarar § qogdr F AU W
oY FTE FAEA AT, & A FQ
afes of@<d & &7 H q@r wAr
ar |

Sale of Tickets for Asiad -

172. SHRI N. E, HORO: Wil] the
Minister of SPORTS be pleased to
state:

(a) the number of ticketg for
Asjad 82 sold so far State-wise, city
wise;

(b) the number of tickets
have been sold in the capital;

which

(c) the number of tickets quota al-
lotted to the Members of Parliament;

(d) the names of the ggencies to
whom the responsibility has been en-
trusted for selling the tickets, includ-
ing the agencieg supplying tickets in
foreign countries; and

(e) the criteria adopted in this re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY
AND OF THE DEPARTMENT OF
SPORTS (SHR] BUTA SINGH): A
statement showing th, details regard-
ing the sale of tickets of IX Asian
Games. based on the reports received
up to 24th August, 1982 is attached.

(b) Based on information received
up to 16th September, °’82, 5,51.005
tickets have been sold in Delhi,

(c) About 1.5 lakhs.

(d) State Bank of India has been
entrusted by the Specia] Organising
Committee for Asian Gameg 1982 with
the responsibility of selling tickets in
the country, and Indian Airlineg and
Air-India for selling tickety in forign
countries. :
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(e) State Bank of India has oflices
all over India, ang particularly so in
towns where tickets are required to
be sold. As regards Air-India and
Indian Airlines, they ‘ave offices
abroad where tickets are peing sold.
These public sector undertakings were-
selected with a view to economising"
the infrastructura] cost involved in.
selling of tickets.

STATEMENT

Details regarding the sale of Tickets of IX
Asian Games Based on the Reports Reciered”
upto 24-8-82,

States| Town

- .

Andhra Pradesh
1, Hyderabad

. 20023
2 Visakhapatnam . . 300
3 Vijayawada . . . 1758
4. Guntur . . . . 1062
5. Warangal . . . 100~
Assam B

Gauhati . . . . 10197
Bihar §
1 Patna . . . . 18540
2 Dhanbad . . . 352t
3 Jamshedlpur . . . 5619-
4. Ranchi . . . . 4775

Gujaral
1 Ahmedabad . . . 8157
2, Surat . . . . 1277
3, Vadodra . . . . 822
4 Rajkot . . . . 876 -
5 Jamnagar . - . 716 -
6 Bhavnagar . . . 308
7 ” Gandhi Nagar S 4495 >
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Statas| Town States| T own
b
Haryana
s+ Faridabad . 9893 4. Ulhas Nagar . . 359
2 Hisar . . 11920 5. Sholapur . . . 195
3 Ambala . 1530 6. Nasik . . . . 583
4 Karnal . . . 2097 7. Thana . . . . 268
8. Kolhapur . . . 691
Himachal Pradesh 9. Aurangabad . . . 752
Simla . 2969
Manipur
Jammu & Kashmir
Imphal 2865
1 Srinagar 1424
1
2 Jammu a5 Meghalaya
Kerala .
Shillong . . . . 2189
1 Trivandrum 4978
2, Cochin 2331 Nagaland
3 Calicut 2213 Kohima . . . . 609
e
XKarnataka
Orissa
1 Bangalore . 14212
1. Bhubaneswar . . . 5998
2 Hubli Dharwad 1415
2. Rourkela . . . 2839
Mysore . . .
3 Myso 737 3. Cuttack . . . . 1048
4. Mangalore . . 857
5. Belgaum . . . 515 Punjab
1. Ludhiana . . . 14179
Madhya Pradesh .
2. Amritsar ., . . . 2523
1. Bhopal 12
P s 3. Jalandhar . . . 2829
2. Indore . 4752 .
4. Patiala . . . . 1531
3. Jabalpur . 3790
4. Gwalior . 2278 Rajasthan
5. Durg Bhilai Nagar . 1819 1. Jaipur .. 12058
uﬁ. Raipur . 1814 2. Jodhpur . . 500
3. Ajmer . . . . 300
Maharashtra
4. Kota . . . . 1700.
* 1. Greater Bombay 39789
‘2. Pune . . . 3430 Sikkim ~
. 7ot
* g, Nagpur . 5018 Gangtok . .
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States| T oun Stotes| Town '
Tamil Nadu Goa Daman & Deu
1. Madras . . . 3026 Panaji . . . . g7t
2. Coimbatore . . 2971
. Mizoram -
3. Madurai . . 1435
Aijawal . .
4. Tiruchirappalli . . 1368 Jawa 1345
5. Salem . 1060
6. Tirunclveli . . 374 Pondickery
Pondicherry . . . 813
Tripura Andaman & Nicobarr Islands
Agartala . . 2565 Port Blair . .
Utiar Pradesh Lakshadweep
1. Lucknow . . 4640 Kavaratti . .
2. Kanpur . . . 401 Delhi . . . . 465905
9. Varanasi . . 247% _
4. Agra . - . 2922
5. Allahabad . 2170 Assistance sought by Bthar for
Droughts
6. Meerut . . . 1609
7. Barcxlly . . . l672 173. SHRI N. E. HORO; Wl]l the
Ministey of AGRICULTURE be pleas-
8. Moradabad . 1104 ed to state:
9. Aligarh . . 1504 -
(a) whethey the State Government
10. Gorakhpur . . 112y of Bihar has recently approached the
11, Ghaaiabad . . 50 Central Governmenyt for financia] aesis-
tance regarding the drought condj-
tions prevailing in that State; and
West Bengal (b) if s0 the details regarding the
1. Calcutta . . 9521 C_entra] Goyernments assistance pro
videg to that State?
2. Asansol . . 50
3. Durgapur . 50 THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL. DEVELOP-
Arumachal Pradesh MENT (SHRI R. V. SWAMINA-
Itanagar . . . 1771 THAN): (a) Government of Bihar
. have submitted a Memorandum seek-
. ing Central assistance of Rs. 234.00
Chandigarh crores for relief measures,
Chasdigarth . . 14993 (b) A Central team has visjted the

State from 20th to 22nd September,
1982 and itg report is awaited.
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Stock, Supply anq Demand Position
of Rice and Whea:

74. SHR] BHOGENDRA JHA: Wil
the Minister of AGRICULTURE be
pleas:d to state the stock position,
monthly minimum requirement, gsup-
P'y and demand of wheat and rice
State-wisce, for the whole country and
Dis.rict-wise for Bihar!

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMALA KUMARI): A
statement showing Stat-wise stocks
of rice (including paddy in terms of
rice) and wheat with the public agen.
Cieg as on 1-9-1982, monthly average
demand, allotment and supplies from
the Central Pool for public djstribu-
tion system/Ro'ler Flour Mills during
1982 (upto the end of August, 1982) is
laid on the Table of the House, [Plac.
ed in Library, See No. LT—5420/
82]

Distriet-wig, stock position of food-
grains in Bihar ig not avai'able with
the Government.

LaBd Reformg

175. SHRI BHOGENDRA JHA: Will
the Minister of RURAL DEVELOP-
MENT be pleased to state:

(a) the latest position with regard
to the State-wise, numbe; and percen-
tage of households owning 'and bzlow
one acre, between one to twp ang a
half acres, between two ang a half
ang five acres, between five acres and
and ten acres and above ten acres;
and ’

(b) the latest position with regard
to the State-wise implementation of
various jand referms measures like
land eeiling and distribution of sur-
plus. tenancy, homestead, community
Tands, ~te, and what steps are heing
taken t~ complete th, same under 3
time-bound programme?

TR MINTSTFR  OF STATE IN
THFE MINTSTRIES OF ACGGRICTIT,-
TURE AND RURAL DEVELOP-
MENT (SHRI R V. SWAMINA-
THAN): (a) A statement at annexure

ASVINA 12, 1904 (SAKA)

Written Answers 274

1 is laid on the Table of the House.
(Placed in Library. See No, LT-5421/
82.)

(b) A statement at annexure II giv-
ing state-wise progress in implemen-
tation of revis:q ceidng laws js laid
on the Table of the House, [P.aced in
Library. See No, LT-5421/82.] " The
State Governments have been riquest-
ed, under the revised 20-Point Pro-
gramme, to distribute the cei'ing sur-
plug land by March, 1985 by remov-
ing all legal and adminjstrative obs-
tacles. As regards tenancy, home-
stead. community lands etc. these
programmes are of conlinuing nature
and mo=2asures such as sccurity of
tenure and right of purchass have
been adopted in most of the States.

Completion of on-going Irrigation
Projects in Northern Region

176. SHR] BHOGENDRA JHA. Will
th> Minjster of IRRIGATION be pleas-
ed to state:

(a) whether Government have ad-
viseg no:thern region States noy to
take up any new irrigation schemes
til] the on-going projectg are complet-
ed: and

(b) if so, the details?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) and
(b), All States Governments have
been adviseq to expedite the ongoing
projects on a priority basis and com-
pletz them in a time bound programme
by reallocating the resource, to such
projecte as required so ag to derive
maximum irrigation benefitg durine
the Sixth plan itself and not to spread
th= resourceg thinly by taking up new
projects. .
Evaluation of the Execution of Irriga-

tion Schemes in States

177. PROF. NARAIN CHAND PRA.
SHAR: Will the Minister of IRRI-
GATION p, pleased to state:

{a) whether the Government have
undertaken any review and evalua-
tion of the execution of the minor ang
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major jrrigation schemes by the
State, for which financia] allocations
. are made ag ussistance;

(b) if so, the main findingg thereof

and names of such States/Union
Territories; and
(c) if not, whether, Government

would undertake any evaluation re-
view in the near future?

THE MINISTER OF IRRIGATION
(SHR] KEDAR PANDAY): (a) to
(c). No financial assistance has been
made available by the Centra)] Gov-
ernment to States for execution of
Major, Medium and Minor irrigation
schemes in last three years. How-
ever progress of major, medium and
minor projects in States is reviewed
from time to time by the Ministry of
Irrigation and Central Water Com-
mission. As a result of the review
constraints on the project are identi-
fied, These pertain to non-availability
of adeqguate organisation, difficulties
of adequate organisation, difficultiga
in procuring scarce construction mate-
ria] such as cement and the like. By
and large, these constraintg are appli-
cable to projects in al] the States.

Financfial allocation for drinking
Water Supply Schemes in Sixth
Five Year Plan

178. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
WORKS AND HOUSING be pleased
to state: .

(a) whether any significant increase
has been made in the final allocdtion
for Drinking Water Supply Schemes in
the Sixth Five Year Plan as compared
to the Fifth Five Year Plan especially
in view of the launching of Drinking
Water Supply and Sanitation decade;

(b) it so, the comparative figures
of allocations for this purpose for each
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State/Union Territory for the two
plans and the allocations for the years
1980-81, 1981-82 and 1982-83 for each
State from the Central and the State
Sectors;

(c) if not, the reasons thereof; and

(d) the percentage of villages/
population covered till date, State-
wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) Drinking water supply is a
State subject. Central assistance
under the Centrally Sponsored Accele-
rated Rura) Water Supply Programme
is however given to the State Govts.
to supplement their resources in pro-
viding drinking water supply to the
problem villages. The following state-
ments are attached:

(i) Approved outlays for the
Water & Supply Sanitation Sector
in the Fifth Plan (1974—79) and
the Sixth Plan (1980—85) (Annex-
A),

(ii) Approved outlays for the
Water Supply & Sanitation Sector
(State Sector) in the years 1980-81,
1981-82 and 1982-83 (Annexure-‘B’),

(iii) Funds released under the
Centrally Sponsored Accelerated
Rura] Water Supply Programme in
the years 1980-81 and 1981-82 and
the funds allocated in the year 1982-
83 (Annexure ‘C’).

(¢) Does not arise.

(d) A statement showing the per-
centage of problem villages and their
populations covered uptg Marg, 1982
is altached. (Annexure D’).
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Water supply and sanilation sector approved outlays — comparative statement of

Plan allocation

{(In lakhs of Rupees)

Fifth Plan (1974-79) Sixth Plan

/1980— 85)
1. Andhra Pradesh . 5286- 00 221Q1°00
2. Assam 1188-00 6905-00
3. Bihar . . . 2765-00 13076-50
4. Gujmrat . . 5346-00 16227-50
5. Haryana . . 188300 1171300
6. Himachgl Pradesh . . . 768- 00 6200+ 00
7. Jammu & Kashmir . . 1875-00 13175:00
8. Karnataka . 591500 15657 50
9. Kerala . . . . . 395800 1177200
10. Madhya Pradesh 5924 °00 19132-00
11. Maharashtra . 1542600 68115-00
12. Manipur . . 45800 3258+ 00
13. Meghalaya . 542°00 5689-00
14. Nagaland . 54600 2410°00
15. Orissa . 1440°-00 705000
16. Punjab . . . . . . 354900 1425200
17. Rajasthan . . 4634-00 27800+ 75
18. Sikkim . 185+ 00 1350-oo>
19. Tamil Nadu . . . . 10855 00 5284200
20. Tripura . . . 262:00 2046- 50
21. Uttar Pradesh . . . 932700 33325 50
22. West Bengal . . . 1956-00 13600 00
23. A & N Islands . 62-00 504° 00
24. Arunachal Pradesh . . . 204°67 152450
25. Chandigarh . . . 435°00 821-00
26. Delhi . . . . . 6120-06 11948-00
27. Dadra & Nagar Havelj . 14°21 70+00
28. Goa Daman & Diu, . 480-14 230250
29. Lakshadweep 2g-00 2200
30. Mizoram . 32246 114450
s1. Pondicherry. . 286-18

————

561-50
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Statement-Il
Water Supply and Sanitation (State Seclor)
(In lakhs of Rupces)
T Appraved outlays

198081 198182 198283
-—l Andhra Pradesh . a _;:1300 2500:00  2800°00
2. Assam 770°00 80000  1000:00
3. Bihar . . 1800:00  1800-0n0  1842:00
4. Gujarat . . . . 2040°00 2142'00  8050°00
5. Harayana 925°00 120000  1400°00
6. Himachal Pradesh 72500 850: 00 g60- 00
7. Jammu & Kashmir 1700°00 [700°00 1700:0C
8. Karnataka . . 1892:00 231000  2553-00
9. Kerala . . 1449°00  1450°00 1450° 00
10. Madhya Pradesh . 2000°00 230U0°00  2500°00
11. Maharashtra . 712500 13800:00 14000-00
12. Manipur . 65000 65000 55000
13. Mecghalaya . 787-00 750+ 00 780- 00
14. Nagaland . . . . 35900 30000 31400
15. Orissa . . . . . 775'00  825-00 915-00
16. Punjab . . . 2200:00 2460-00  1700-00
17. Rajasthan . . . . . 2169-:00 2254'00 2100:00
18. Sikkim . . . . 16100 190° 00 19300
19. Tamil Nadu . . . 3o49-00  3800-00  5790:00
20. Tripura 298-00 30000 300° 00
21. Uttar Pradesh . . . . . 5350-00 5870-00 4585°00
22. West Bengal . . . . . 1001:00 150000 1600+ 00
23. A & N Islands 65:00 70°00 87-00
24. Arunachal Pradesh 17500 27400 335°00
25. Chandigarh 15700 300° 00 375 - 00
26. Delhi - . 2081:00  2450-00  2842-00
27, Dadra & Nagar Haveli . . 9:00 1000 22:00
28. Goa, Daman & Diu 208-00 33000 460-00
29. Lakshadweep 350 4+ 00 400
30. Mizoram 20000 20100 235'00
Pondicherry. . . . . 80-00 9000 12500

31,
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Statement-TI
Water Sypply and Sanitation
Funds relsased during 1980-81, 1981-82 and Allocation of Funds during 19€2-83 under
the Centrally Sponsored accclerated Rural Water Supply Programme
(In lakhs of Rupees)

1980-81 1981-82 1982-83
" 1. Andhra Pradesh .. .. 436-23 376-75 33650
2. Assam . . . . . . 427-11 493°45 469-00
g.Bbhar. . . . . . . 503-36 86250 559° 50
4. Gujarat . . . . . . 35850 402-25 132- 50
5. Haryana . . . . . . . 357-09 337-34 9o-00
6. Himachal Pradesh . .. . . 561-77 368-6g go-50
7. Jammu & Kashmir . . . . . 914°75 426-55 869-50.
8. Karnataka . . . . . . . 248-81 485°50 568-00.
9. Kerala . . . . . . . 330-08 520°53 615-50
10. Madhya Pradesh . . . . . . 690- 00 108375 90g-00-
11. Maharashtra . . . . . . 664 - 00 55800 496-00
12. Manipur . . . . . . . 10603 151-32 89-50-
13. Meghalaya . . . . . . . 149°00 246-12 283 00-
14. Nagaland . . . . . . . 150°00 182-79 13400
15. Orissa . . . . . . . - 907+ 00 6og-c8 544 ° 00
16. Punjab . . . . . . . 128-g5 90°17 79°50:
17. Rajasthan . . . . . . . 959- 10 150642 1947- 50
18. Sikkim . . . . . . . 19°50 7174 102° 50
19. Tamil Nadu . . . . . . 50600 56971 52850
20. Tripura . . . . . . . 112°44 85-50 40'00.
21. Uttar Pradesh . . . . . . 951-95 1024"13 2115°00
22. West Bengal . . . . . . 443°50 58096 B52-00-
23. A & N Islands . . . . . . 6:00 20' 10 23°50
24. Arunachal Pradesh . . . . . 85-00 85° 00 58- 50.
25. Chandigarh . . . . . . . .. .
26. Delhi . . . . . . . . 13:50 1350, ..
27. Dadra & Nagar Haveli . . . . . .o .e
28. Goa, Daman & Diu ‘ 1146 14°25 3550
29. Laksixadwccp . . . . . . .. . e e ..
80. Mizoram . . . . . 26-25 - 2:47 6-00
g1. Pondicherry . . . . . . 7:00 12°00 14+00

N ——
.
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Statement showing percentage of villages population covered upto March 1982.

. Andhra Pradesh

.

2. Assam
3. Bihar
4. Gujarat

5. Haryana
6. Himachal Pradesh
-4. Jammu & Kashmir
8. Karnataka .

9.- Kerala . .
10. Madhya Pradesh
11. Maharashtra .
12. Manipur . .
13. Meghalaya . .
14. Nagaland . .
15. Orissa . .
16, Punjab . .
17. Rajasthan
18. Sikkim . .
19. Tamil Nadu .
0. Tripura . .
.21, Uttar Pradesh .
-22. \\;cst Bengal .
23. A & N Islands
24. Arunachal Pradesh
25. Chandigarh .
26. Delhi . .
27. Dadra & Nagar Haveli
28. Goa, Daman & Diu
29. Lakshadweep .
g0. Mizoram . .
g1. Pondicherry. .

Percentage of prob-
lem villages covered
upto March, 1982.

Percentage of Popula-
‘tion of problem vil-
lages (1971 Census)
covered upto March,

1982
30-69 29-03
13-40 1427
. 3527 31-00
. 2079 19-15 '
. 15°55 1712
. . . 30-01 38-78
. . . 13°30 14-01
. . 3214 2413
. . 13-90 149
. . . 5114 6600
4333 39-18
. 20-13 36.56
. . . 502 2:59
. . 2372 24-18
. . . . 17-26 15-10
. . . . 7:35 8-g6
. . . . 3159 17-32
. . . . 17-22 3-87
. . . 21-94 19-20
. . . . 27-57 14-63
. . . 625 2-82
. . . . 3-o1 455
. . . . 1445 13-55"
. . . . 2660 5112
. . . . 62-62 6.3;-82
. . . . . 24 534
. . . . 607 9'33
. . 3983 7°46

N.B. The figures given are with respunse to the problem villages and thei lati
remaining to be covered as pgn x-4-1980.pr ges an el populations
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Creation of new community develop-
ment blocks

179. PROF. NARAIN CHANDx
PARASHAR: Will the Minister of
RURAL DEVELOPMENT be pleased
to state:

(a) whether any State Government
has approached the Central Govern-
ment for the creation of new Com-
munity Development Blocks by
bifurcating or readjusting the exist-
ing blocks during the financial year
1981-82 and 1982-83;

(b) if so, the names of the States
concerned alongwith their proposals
in each case; and

(c) the action taken by the Union
Government in this regard including
the names of the new blocks created
so far, State-wise?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V, SWAMINATHAN): (a)
Yes, Sir.

(b) and (c). State Government of
Himachal Pradesh and Nagaland had
sent proposals for creation of new
Community Development  Blocks.
They had requested for increasing the
number of blocks for implementation
of schemes like IRDP and NREP.
However, no details of the blocks to
be created had been given. The State
Government of Himachal Pradesh and
Nagaland have been informed that no
block created after 2-10-1980 can be
considered for the purpose of IRDP
allocation.

Names of the Centrally Sponsored
Drinking Water Supply Schemes in
Himachal Pradesh

180. PROF, NARAIN CHAND
PARASHAR: Wil] the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the names of the Central spon-
gored schemes for drinking water
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supply sanctioned and under execu-
tion and sanctioneq but not yet taken
up for execution in the State of
Himachal Pradesh as on 30-6-1982;

(b) the allocations made for each
one of the Schemes under execution
and those which are yet to be taken
up; and

(c) the likely dates for the comple-
tion of the schemes under execution
and the reasons for not taking up the
schemes which have been sanctioned
and the likely dates by which these
could be taken up?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Under the Centrally
Sponsored Accelerated Rural Water
Supply Schemes, so far Water Supply
Schemes for 3428 villages in 12 dis-
tricts of Himachal Pradesh have been
sanctioned. Out of these, water sup-
ply schemes for 3246 villages have
been completed upto 30-6-82, Water
supply schemes for 182 villages are
presently at different stages of execu-
tion,

(b) and (c¢). Drinking Water Sup-
ply is a State subject and Water Sup-
ply Schemes are formulated and
implemented by the State Govern-
ments from the funds provided in the
States Plan. The Central Government
gives grants under the Accelerated
Rural Water Supply Programme to
the State Governments to supplement
their resources in providing safe drink-
ing water to identified problem vil-’
lages. Allocations under the Accele-
rated Rural Water Supply Programme
are made to a State as a whole and
scheme-wise.
District-wise and Scheme-wise alloca-
tion of the funds is done by the State:
Governments.

not district-wise or
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Non-impementation of Ravi-Beas
accord

181. SHR] P, NAMGYAL: Will the
Minister of JRRIGATION be pleased
'to stale:

(a) whether it is a fact that Ravi-
Beas accord is not being implemented
by the Punjab Government as report-
ed in the National dailies of Septem-
ber 17, 1982;

(b) whether it is also a fact that
Rajasthan and Haryana State had
lodged their protest to the Punjab
Government and also requested the
Central] Government to intervene in
the matter; and

(¢) if so, what steps the Central
Government have proposed to be
taken to implement the already agreed
accord?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) to
(c). There has not been any contro-
‘versy between the concerned States on
implementation of the Ravi-Beas
Ac¢cord of December, 1981, Due to
early withdrawal of the monsoons
from the entire Western region,
demands of water for the standing
kharif crops in each State had increas-
ed and the availability was limited.
Rajasthan State requested Ministry of
Irrigation to make available to it addi-
tional water to save the standing
crops.

. The matter was discussed with
-officers of Punjab, Haryana, Rajasthan
and BBMB on 17-9-1982 and after
considering the {otal requirements and
availability of water, decisions were
reached abou!l the teleases and the
withdrawals by each State for the
period 18th to 30th September, 1982
to save the standing kharif crops. All
the States agreed to implement the
-decisions.
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Flood relief tuv State

182. SHRI N. K. SHEJWALKAR:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) the estimated loss caused by
flood this year and the relief provided
by the Central Government to Madhya
Pradesh particularly for the mothern
part i.e. Gwalior division; and

(b) have Government formulated
any permanent solution to this pro-
blem?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN):
(a) According to the Memorandum
received from the Government of
Madhya Pradesh the extent of damage
due to floods is as under:

1. No. of districts affccted by

flonds . 13
2. Cropped areas aficeted 4 %0 lakh
ha.
3. Population affected . . 18-q1
lakhs
4. Number of huniin lives lost 56
5. Number of cattle lost . 1470
6. Number of houses damagerl/
destroyed . . . 43734

State Government have asked for
an assistance of Rs. 22.67 crores. This
is under consideration.

(b) The information hags been
called from the Government of
Madhya Pradesh. On receipt, the
same will be laid on the Table of the
House.

Distribution of surplus land to Tribalg

183. SHRI JAI NARAYAN ROAT:
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether Government have
advised State Governments to distri-
bute all the surplus land of which
possession has already been taken by
the States;

(b) if so, what are the details in
this regard; .
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(¢) whether Government have
also advised State Governments to
distribute land to tribals in the coun-

Ig dry;

1

L

(d) if so, the details thereof and
reaction of the State Governments
thereon; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN

* THE MINISTRIES OF AGRICUL-

TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
and (b). Yes, Sir. The State Gov-
ernments have been requested to
expedite the distribution of ceiling
surplus land by removing all adminis-
trative and legal hurdles. They have
also been requested that land which
is unsuitable for crop husbandry may
be allocated for afforestation or used
as pasture,

{c) to (e). As recommended in the
National Guidelines the ceiling laws
of all the States give priority to land-
less persons belonging to Scheduled
Castes and Scheduled Tribes in the
distribution of ceiling surplus land.
So far, under the revised ceiling laws
an area of nearly 2.73 lakh acres has
been distributed to 1.74 lakh bene-
ficiaries belonging to the Scheduled
Tribes,

Project report of Indra Dam in Orlss‘z'\

184. SHRI RASA BEHARI BEHRA:
Will the Minister of IRRIGATION be

- pleased to state:

(a) whether the Project Report of
“Indra” Dam Project of Kalahandi
Distriet, Orissa is under detailed
examination in Central Water and
Power Commission;

{b) how soon it is expected to get
clearance;

(c) what is the cost of the Project,
and how much hectares of land is to
be irrigated; and -~

(d) the amount advanced to the

(n nary works of the project?

a State Government to expedite prelimi-
Pt
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THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) The
project is under detailed examination
in Central Water Commission,

(b) The detailed project report of
Indra Dam Project was received in
the Centra] Water Commission from
the Government of Orissa in June,
1982. Scrutiny of such major pro-
jects take some time as it requires
detailed examination in the wvarious
concerned departments, The clear-
ance of the project will, however,
depend upon the adequacy and
extent of data and studies incorporated
in the project report, response from
the State Government in promptly
furnishing the complete replies to the
comments of Central Water Commis-
sion, and deputing concerned officers
for discussion of outstanding points
and providing clarifications wherever
required and establishing techno-
economic feasibility.

(¢) The project is estimated to cost
Rs. 56.55 crores and will provide
annual irrigation to an area of 43386
hectares.

(d) Irrigation is a State subject and
funds for the execution of the irriga-
tion projects are provided by the
State Governments themselves. An
amount of Rs. 4 crores has been pro-
vided by the Government of Orissa
in their Sixth Plan (1980—85) for the
Project.

Irrigation Projects from Orissa pend-
ing inclusion in Sixth Plan

185. SHRI RASA BEHARI BEHRA:
Will the Minister of IRRIGATION be
pleased to state:

(a) the percentage of irrigated land
in Orissa and the entire irrigated
land in the country;

(b) the broad outlinés of the major
irrigation projects relating to Orissa
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State pending with Government for
inclusion in Sixth Five Year Plan;
and

(c¢) if so, delails thereof?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) Ac-
cording to the Land Use Statistic for
1978-79, the percentage of gross irri-
gated area in Orissa is 19.2 against

Statement
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the corresponding all India average of
27.5.

(b) and (c). Statement showing the
details of 6 major irrigation projects
of Orissa which are awaiting clear-
ance is enclosed. These projects have
been included in the Sixth Plan of
Orissa subject to their clearance by
Planning Commission.

Major I'rrigation projects of Orissa pending inclusion in Sixth Five Year Plan

St Name of Procjct

Basin Estimated Annual Remarks
No. Cost in  Irrigation
Rs. lakhs in 1oco ha.
1 Kanupur Irrigation Baitarni 3796-00 55855 Projects 1 to 4
are Pending with
2 Lower Indra Irrigation Project State  Govern-
(Keolahandi) . . . Muhanadi 5655.02  43.386 ment.
3 Ong Dam Project (Sambalpur) Mahanadi 4585°05  32'701
4 IB Irrigation Project (Sundergarh) Mahanadi 17136-25 182:co
5 Samakoi Irrigation Projcct (Dhen-
kanol) . . . . . Brahmani 2635°24 37:50 J
6 Subarnarekha Irrigation Project Subarnarekha 22167-79 166.82
(Mayurbhanj) . . & Burabalang
(i/c share
of commaon
warks) 7

Rationalisation of Cadre Structure and
other Allied Matterg of Junior
Engineers in CP.WD,

186, SHRI H. N. NANJE GOWDA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether there is any proposal
{0 set up an expert committee to go
into the question of further rationali-
sation of the cadre structure and other
allied matters of Junior Engineers in

the C.P.W.D.;

(b) if o, by what time the com-
mittee is likely to submit its report to
Government; and

(c) by what time the recommenda-
tiong of the committee are likely to
be implemented?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The Government
have already set up an Expert Com-
mitiee to study the cadre structure,
method of recruitment, promotional
avenues, staffiing norms and
matters of Junior Engineers in the
C.P.W.D.

(b) The committee has been asked
to submit its report within a period
of four months from the date of its
first sitting.

(c) No definite time limit can be
given at this stage.

allied -

A
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{
Development of Trans-Jamuna
Colonies

187. SHRI RAMAVATAR
SHASTRI:

SHRI NIHAL SINGH:
SHRI K. A. RAJAN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the steps taken by Govern-
ment to uplevel the lanes angd roads
in Shakarpur Laxmj Nagar and other
trans- Jamuna colonies, after it had
been decided to include their names
in the list of 612 colonies which have
been regularised;

(b) whether for development or
provision of other immediate civic
amenities, estimates have been pre-
pared, approved and ticnders called
for undertaking the development
work in the above two colonies; and

(c) if so, the full details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The DDA has re-
ported that steps have been taken to
uplevel laneg and roadg in these colo-
nies by executing the work of filling
of earth and malba on the laney and
roads. Some of the works of such
tvpe have been completed in some
colonies, and remaining are in progress
in the colonies of Shakarpur and
Laxmi Nagar €omplex.

(b) The DDA has reported 1hat
for development and other civic
amenities the estimates have been
prepared and in most of the cases the
tenders have been called for roads
and storm water drains and works are
likely to be awarded soon.

(c¢) The DDA has stated that in the
estimates for Laxmi Nagar and
Shakurpur, provision has been made
for sewerage, storm water drain, hor-

ticulture. roads, paths, filling up low’

areas and water supply etc.
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Allotment of LIG, MIG Flats to
Scheduled Tribeg in Bihar

188. SHRI N. E. HORO: Will the
Minister of WORKS AND HOUSING
be pleased to state;

(a) the number of Scheduled Tribes
allotted LIG and MIG flats in Bariatu
Housing Colony (Ranchi), Argora
Housing Colony (Ranchi) and Adity-
pur Housing Colony (Jamshedpur)
and are in actual physical possession
of the flats;

(b) the total number of flats in the
aforesaid Housing Colonies and the
total cost incurred in constructing
them; and

(¢) the share of Central Goverm-
ment in terms of money in construct-
ing the flats?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (c). The infor-
mation is being collected from the
Government of Bihar and will be laid
on the Table of the Sabha.

Procurement of Asiad tickets by Delhi
Policemen

189. SHRI N. E. HORO: Will the
Minister of SPORTS be pleased to
state:

(a) whether Government’s attention
has been invited to the ‘Hindustan
Times’ dated 26-8-82 that there have
been cases where policemen on duty
misusing their position to get Asiad
tickets from almost all centres in the
Capital;

(b) whether one of the worst-hit
was the Community Centre on Punch-
kuin Road; and

(c) if so, what are the details re-
garding the arrangements made for
the distribution of Asiad Games
tickets?



295 Written Answers

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) and (b).
Yes, Sir. However, no specific com-
plaint has been brought to the notice
of the Specia] Organising Committee
for IX Asian Games 1982, regarding
misuse of position by policemen on
duty for procuring Asiad tickets from
the nine sale centres in Delhi, includ-
ing the one at Punchkuin Road.

(c¢) Does not arise.

IaT AW H 20-gA WaAwA ¥ AT
fear mai @=

190. =0 fa=m == :
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(%) ST SeW 7 20-qET FTA-
®q- & gANT WA fawrw frw
3 fFamad fFar &

(@) 209ey FdFT & "
fradt wify g€ & o farT anfre
famra #@ 9 gu & 97T I W
(weft wiat =) g fwadr g7 wfa
Fd gl e

() I W@ T
AT & Fau & gt fawe faam
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(%) va% 93w F qeawge faa
# o feq¥ miw € wgl  20-4dT
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Allotment of plots to persons register-
ed under MIG category of Rohini
Scheme

191. SHRI R. N, RAKESH: Will
the Minister of WRKS AND HOUS-
ING be pleased to state:

(a) total number of registrants in
the M.I.G. category under the Rohini
Scheme of the DDA as against the
total number of plots to be allotted
to this category;

(b) in case the number of regis-
trants is more than the number of
plots 10 be allotted, whether al] the
registrants of this category will be
covered; and

(¢) if so, by what time and when
the next draw under the scheme .is
going to be held?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) 25,889 persons are
registered under MIG category of
Rohini Residential Scheme as against
16,150 plots to be allotted under this
category. ~

(b) and (c). At present there is
no proposal under consideration for
allotment of plot to all the registered
persons under the MIG category. The
next draw under the Rohini Scheme
is likely to be held during the second
quarter of 1983,

Allotment of plots under Rohini
Scheme

192. SHRI R. N, RAKESH: Will
the Minister of WORKS AND HOUS-
ING e pleased to state:

(a) whether DDA had held a draw
of 1ot for allotment of plots under the
Rohini Scheme recently on the basis
of serial number of all the sold appli-
cation forms;

{b) if so, the number of registrants,
category-wise in favour of whom the
plots have been drawn in the first
draw;
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(¢) the number of genuine regis-

~, trants who remained successful in the

°F frst

draw vis-a-vis the number of
those buyers of application forms who
did not get themselves ‘registered
under the scheme but were success-
ful in the first draw; and

(d) the specific reasons for holding
the first draw in this manner and
whether the plots drawn in favour of
non-registrants would be given to
registrants by way of holding another
draw of lot?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) Category-wise details of plots
allotted in the first draw are given
below:

Category No. of plots allotted
Ew3/Janta . 4610
LIG (32 sq. mtrs) . 2638

(48 sq. mtrs) 1440
MIG (60 sq. mitrs) . . 028
(90 sq. mtrs) . . 670
ToraL 10286

(c) The draw of lot of plots has
been held only from amongst those
applicants who are registered under
Raohini Residentia] Scheme. In view.
of this the question of those buyers
of application forms who did not get
themselves registered becoming
successful in the draw, does not arise.

(d) In view of reply to (c) above,
the question does not arise,

feeett ¥ mahirma wrefagy w faera
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Supply of feodgrains to Assam under
NREP

194. SHRI SONTOSH MOHAN
DEV: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the total of food-
grains supplied to Assam in 1981-82,
and 1982-83 under NREP Scheme;

quantity

(b) whether it is a fact that FCI
has failed to supply the total quantity
allotted under NREP Scheme; and

(c) if so, whether Government have
released the amount to the State for
payment in cash to the beneficiaries?

THE MINISTER OF STATE IN
THE MINISTRIES OF “AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
A total quantity of 6000 MTs. of food-
grains was allocated/released to Gov-
ernment of Assam for implementation
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of NREP during the year 1981-82.
Similarly, a quantity of 3000 MTs, has
been allocated/released to the State
Government for the first two quarters
of the year 1982-83.

(b) No, Sir. The State Govern-
ment did not deposit the cost of food-
grains with the Food Corporation of
India for the supply of foodgrains
during the year 1981-82 and they did
not place their demand for foodgrains
on the Food Corporation of India. As
regards 1982-83 the State Government
has not yet placed their demand for
the supply of foodgrains on the Food
Corporation of India.

(c) The entire share of the State
Government out of the amount of
Central assistance allocated for NREP
was released to them in cash during
the year 1981-82. In so far as the
current year is concerned, the ques-
tion of release of the value of the
foodgrains would arise only if no food-
grains are supplied to the State Gov-
ernment by the end of the year,

Irrigation Schemes for Assam

195. SHRI SONTOSH MOHAN
DEV: Will the Minister of IRRIGA-
TION be pleased to state:

(a) the number of major irrigation
schemes sanctioned by Centre for
Assam;

(b) the total amount sanctioned for
medium and minor irrigation schemes
for Assam; and

(c) whether it is a fact that the
irrigated land area is the lowest in
Assam in comparison to other parts of
the country?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): (a) Two
major irrigation schemes, viz., Dhan-
sari and Champamati have been sanc-
tioned by the Planning Commission.

OCTOBBR 4, 1982
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(b) The outlay provided for medium~™
and minor irrigation schemes in the _
Sixth Plan are Rs. 20.47 and Rs. 74.50 .
crores respectively.

(c) As per land use Statistics
(1978-79), the percentage of gross
irrigated area to gross sown area for
Assam is 17.3 per cent which is more
than that in four other States in the
country.

Tickets for Asiad 82 allotted to North
Eastern States

186. SHRI SONTOSH MOHAN
DEV: Will the Minister of SPORTS
be pleased to state:

(a) total number of tickets for
Asiad 82 allotted to North Eastern
States through Banks or other organi-
sation;

(b) state-wise and Union Terri-
tories-wise allocation of Tickets issu-
ed event-wise; and

{(¢) whetner same Dbasis has been
maintained for distribution of Tickets
in other parts of the country?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPRATMENT OF SPORTS
(SHRI BUTA SINGH): (a) Approxi-
mately 34,500 tickets have been allott-
ed to North Eastern States for general
sale to public through State Bank of
India.

(b) A statement showing number
of tickets IX Asian Games for essen-
tial games/events issued to States/
Union Territories by the Special Or-
ganising Committee is attached.

(c) The sale of tickets throughout
the country was based on a policy
evolved by the Special Organising:
Committee. ¢
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. * Statement
No. of Tickets on IX Asian Games for Essential Games|Events Issued to States|U.Ts. by the
.:“ Special Qrganising Commillee
States/U.T.s Opening  Athletics  Foctball ]—I(ohc"l::}cy Closing

Andhra Pradesh . . . 1550 3950 22750 3325 . 1400

© Assam . . . - 425 3325 6175 ;375 425
Bihar . . . . . . 1275 10500 19175 2450 1275
Gujarat . . . . . . 1150 8925 16575 2800 1150
Haryana . . . . . 1325 10500 18525 ’3425 1325
Himachal Pradesh 100 700 1625 175 100

' Jammu & Kashmir . . . 100 875 1625 350 100
S Reala ... ... 525 3675 6500 875 525
Karnataka .7 . . . 1200 2750 13650 2800 1200
Madhya Pradesh . . . 1050 8575 15600 2625 1050
Maharashtra . . . . 2700 21475 40300 G125 2650

b Manipur . . . . 50 525 325 350 50
Meghalava . . . . 25 175 325 175 25
Nagaland . . . . 25 175 325 175 25
Orissa . . . . 550 4375 Bi2g 1050 550
Punjab . . . . . 1350 10800 20150 3150 1350

v+ Rajusthan - . . . . 1750 14000 26325 4550 1750
Sikkim . . . 25 175 650 175 25

+ Tamil Nada . . . 1375 11200 20475 3150 1400
. :— Tripura . . . . . . 25 350 975 175 25
Uttar Pradesh . . . . . 2400 19250 35425 5600 2375
Arunachal Pradesh . . . . 25 175 325 175 . 25
‘West Bengal . . . . . 1925 15225 28iges 4900 1925
Chandigarh . . . . . 1000 dos0 14050 2625 1000
Trdihi . . . . . . 16800 134750 247650 4250 16800
Gaa, Daman & Diu . . . 25 | 175 325 175 25
Mizoram . . . B . 25 175 325 175 23
Pondicherry . . . . . 50 450 650 175 e
Andaman & Nijcobar Istand . . 50 450 0 450 50
Laskhadweep . . T . 50 350 650 1595 50

-

)"- - -
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Implementation of Rural Water
Schemes in Assam

197. SHRI SONTOSH MOHAN
DEV: Will the Minister of WORKS
AND HOUSING Dbe pleased to state:

(a) the tota] number of schemes
approved by the Centre in 1981-82 and
1982-83 under Rural Water Schemes;

and

(b) the total number of schemes
implemented by Assam under the
centrally sponsored schemes of rural
water supply?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS NND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) 137 Rural Water Sup-
ply Scheme covering 332 villages in
Ascsam were technically approved by
the Centre during 1981-82 under the
Accelerated Rural Water Supply Pro-
gramme., No water supply scheme for
Assam has, as yet. been technically ap-
proved under the Accelerated Rural
Water Supply Programme during
1982-83,

(b) During 1981-82, 59 problem vil-
luges in Assam were covered under
the Centrally Sponsored Accelerated
Rural Water Supply Programme, The
number of problem villages covered
in 1982-83 till June 1982 was 18.

Housing facilities in Villages

198. SHRI P. RAJ GOPAL NAIDU:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether a report has been sub-
mitted to his Ministry regarding the
housing facilities in villages;

(b) whether it has been said in
that report that there is scarcity of
houses in villages; and

(¢) the action being taken by Gov-
ernment to solve this problem?

OCTOBER 4, 1952
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
NARAIN): (a) No, Sir.

(b) Does not arise.

(c) Government attaches great im-
portance to rural housing and the
programme of House Sites-cum-Con-
struction Assistance to Rural
less Workers is included in the 20—
Point Programme. The Sixth Five
Year Plan envisages coverage of all
the landless familes by. HHouse-sites
programme by the eud of the Sixth
Plan. It zlso envisages to cover more
than 25 per cent of the allottees of the
house-sites by construction assistance
by 1985. Besides, HUDCO has been
asked to devote more attenti~n to rural
housing and utilise atleast 15 per cent
of its funds for that purpose. Rs. 10
for housing
per annum are earmarked for Rural
Housing Programmes. The assistance
made available by the GIC is being
utilised only for EWS and rural
housing.

/

Abolition of Lease System in Capital

199. SHRI R. L. BHATIA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government have by
now taken any decision-to do away
with the lease system of DDA’s land
in the capital, leased to the Co-ope-
rative Housing Building Societies;
and

(b) if so, at what stage the matter
stands at present?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA NARAIN
(a) No, Sir.

(b) The matter.is still under con-

sideration of the Government, -

Land- -

"
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Laying of Metalled Roads in Uttari
Pitampura -

200. SHRI KALI CHARAN
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether it is a fact that main
and internal mettaled roads have not
been laid by the Delhi Development
Authorily so far, in the pockets B, C.
D.F.H, K, L, & M of Uttari Pitam-
pura Residential Schemes Delhi; and

(b) if so, what steps are being taken
to provide this basic facility to the
residents of these pockets?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b) The D. D. A.
has reported that Phase I of the road
work which consists of water bound
macadam and surface painting has al-
ready been completed in all these
blocks. Phase II treatment will be
taken up when about 50 per cent of
the ho{ming activities are completed.

Laying of Main Sewerage Line in
Pocketg K. L. and M of Uttari Pitam-
pura

201. SHRI KALI CHARAN
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the reasons for delay in laying
main sewerage line in pockets K, L
& M of Uttari Pitampura Residential
Scheme has not so far been complet-
ed by the Delhi Development Au-
thortiy even though the possession of
plots was given in August, 1979 and
the work was taken up in February,
1982;- and

(b) when the above work is likely
1o be completed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b) The main se-
werage lines of pockets K, L & M

.
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have aiready been laid. However, the
work of construction of out fall se-
werage is in progress and is likely to
be completed by the end of this year.

of Demonstration/Exhibition
Game to Kho Kho

Status

202, SHRI V. N. GADGIL: Will the
Minister of SPORTS be pleased to
state:

7/ (a) the specific steps taken by the
Specia]l Organising Committee of Asia
1982 to promote Indian games; and

(b) what are the reasons for not
according status of a demonstration/
exhibition game to kho kho at Asian
Games 19827

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) and (b)
According to the Asian Games Fede-
rations Rules, only two games can
be included as demonstration games.
Kabaddi, an Indian game, and Speak
Takraw, a Malaysian game, as ap-
proved by Asian Games Federation,
have been included as demonstration
games for Asiad 1982.

Request of Kho Kho Federation of
India for Affiliation

203, SHRI V. N. GADGIL: Will the
Minister of SPORTS be pleased to
state:

(a) whether it is a fact that Indian
Olympic Association has rejected the
application of kho kho Federation of
India for affiliation; and .

(b) if so, the reasong for the same?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) Yes, Sir.

(b) The Indian Olympic Associa-
tion considered the request for affilia-
tion of the Kho Kho Federation of
India in 1979 and again in 1982, The

~
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Indian Olympic Association was of the
view that kho kho not being Olympic
or Asian discipline there was no need
to immediately grant affiliation by the
Indian Olympic Association to this
Federation.

Acguaintation of Foreign Participants
with Indian Games by Special Orga-
nising Committee of Aslan Games

204. SHRI V. N. GADGIL: Will the
Minister of SPORTS be pleaseq to
state:

(a) whether the Special Organising
Committee of Asian Games is making
any efforts to acquaint foreign parti-
cipants with Indian Games, particular-
ly kho kho; and

(b) whether the Committee has
produced any film on Indian Games,
particularly on kho kho?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT OF SPORTS
(SHRI BUTA SINGH): (a) No, Sir.

(b) There is no film exclusively on
kho-kho, but there are films on other
games, produced by films division.

Change in Decision of Status of
Kho Kho

205. SHRI V. N. GADGIL: Will the
Minister of SPORTS be pleased to
state:

(a) whether it is a fact that the
Special Organizing Committee had
initially accorded status of Exhibition/
Demonstration game to kho kho; and

(b) if so, what are the reasons for
changing the decision subsequently?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
OF THE DEPARTMENT 'OF SPORTS
{SHRI BUTA SINGH): (a) No, Sir.

d{b) Does not arise.
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Steps against Silting in Orissa and
Gangetic Belt River

206. SHRI K. C. HALDER: Will
the Minister of IRRIGATION be pleas-
ed to state:

(a) when the silting is the main
problem with the rivers in Orissa and
the Gangetic belt what steps have
been taken against this and the result
of each step during the last three
years, year-wise; and =

(b) the amount of money alldtted
for regular dredging and to ensure
the required flow of waters?

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) Ex-
cessive sediment load in the flood
prone rivers is one of thé factors ac-
centuating the floods levels. As a
measure of reducing the sedimént load
in the rivers, the degraded land in the
catchments are required to be trédted
to protect them from soil erosién. A
Centrally sponsoréd Soil Conservation
Scheme for river valley projects has
been under implementation since the
Third Plan, which includes areas in
the catchments of the Hirakud, Mach-
kund and Rengali Mandire river val-
ley projects in Orissa. A new Central-
1y sponsored schéme of Integrafed
Water Management in the catchments
of flood prone rivers of Indo-Garzetic
Basin was also launched during 1988-
81. This schéme has been sét In
operation in about 63 small watér-
sheds. In addition, soil consérvition
programmes are also being carried out
under State sector,

(b) The dredging operatior in
rivers as a purely flood contro]l mea-
sure is not a economically feasible
proposition ahd Central Governraant
i not awar® of any such allotment
made by the State Governmeénts for:
such work.
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Forest land handed over to Panagadi
Rocket Centre by Tamijl Nadu

207. SHRI K. T. KOSALRAM: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the forest land of about
16,000 acrés at a height of about 10,000
ft. had been handed over by the Gov-
ernment of Tamil Nadu, though the
rare species of monkeys were living
there, to Panagudi "Rocket Centre
partly hi ‘firunelveli District and part-
ly in Kanyakumari district;

(b) whether the Pachayar Irrigation
Project is planned at a height of only
3,000 ft. and the same rare species of
monkeys are living at a height of
about 6,000 ft.;

(o) if so, whether Government pro-
pose to give exemption from the appli-
cation of Wild Life Protection Act for
Pachayar River Project, as has been
indicated by the Minister of State
during the passing of Wild Life Pro-
tection (Amendment) Bil] in the last
session of Lok Sabha; and

(d) if so, present position thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI R. V. SWAMINATHAN): (a)
No Sir. The facts are that an area of
2898.0 acres in Mahendraguri and
Poikalmalai reserved forests in Kanya-
kumari district of Tamil Nadu has
been transferred to Department of
Space for establishment of liquid test
facility. Another area of 2001.5 acres
of these two forests has been excluded
from all activity as buffer zome, The
area is situated at a height of 500 ft.
above MSL. It is a fact that rare
monkey known as Lion Tailed Maca-
que is found in the area,

(b) No such proposal has bheen
received by the Central Government.
The State Government informed that
they have decided not to take up this
project.

" (e) Does not arise.

(d) Does not arise.
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12 hrs.
PROF. MADHU DANDAVATE
(Rajapur): I have one submission.

We have given a combined adjourn-
ment motion. But, we are happy to
note that you have kept a discussion
on the same. There is also another
important adjournment motion. The
Prime Minister, when she was in the
Soviet Union, has complained to the
Soviet Leaders thag the Opposition
Parties are destablising the Govern-
ment, This is involving the Soviet
Union in internal matters.

MR. SPEAKER: Not allowed.

PROF. MADHU DANDAVATE:
Sir, this is an internal affairs. It is
highly objectionable. This is an
impropriety. (Interruptions)

Hwr wgE (eE) :
ofieT ama, A gyEEr
fRaeiins famr o1 @ &, Aw
ag YT & & afaamie & 3@
7 o TR oarg frar 9 faaw
TTo FIEW Megeal F gI&ATA  FY
s fqaq fe ag ¥ gigaw §

(=a=amA )

.

Ve B L L)

._’JM_,) Lt d.!...-l roedS ole
2 Sisa o¢ oo 2 )T gy 203
TN ) SR 1§ b Bdealadyly S
ot e B WSl gy
o5 = aliay S allloys 5 3163
[Fum S eld e, 8 s
PROF, K. K. TEWAR! (Buxar):
Sir, I have given a privilege notice. ..

MR. SPEAKER: Not allowed. I
have not given my consent.
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PROF. K. K. TEWARY: Sir, she
has accepted...
(Interruptions) **
MR. SPEAKER: Not allowed.
(Interruptions)
PROF. MADHU DANDAVATE:

What is your ruling, Sir?

MR. SPEAKER: There is no ques-
tion of an adjournment molion on
this.

PROF. MADHU DANDAVATE; Is
there no impropriety involved in the
Prime Minister’s going to Soviet
Russia and telling them about our
internal problems? What is your rul-
ing about impropriety? (Interrup-
tions) **

MR. SPEAKER: Not allowed. It
does not form part of the record.
(Interruptions) You wil] please go to
your seat. \

Y IwmmEa Wl (9EaT) ¢
My W, 7 @@ Ay gfaar
% gz # faams deae FwT T #
st fF faslt mR # sAET Ak

FAq § THE W, GATE AIA T IART

gfaarza & =T8T |

wene wgw @ ag fraw 377 @
L il

(Interruptions)**

MR. SPEAKER: Not allowed.

SHRI SUNIL MAITRA (Calcutta
North East): Mr, Speaker, Sir, on
the adjournment motion on communal
riots, it has been agreed that it will
come under 193. That is why we
have given our adjournment motion.
It is a compromise motion.
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MR. SPEAKER: Not allowed. You
come to my chamber and discuss.

SHR] SATISH AGARWAL (Jai-
pur): Members may agree for a dis-
cussion on the communal riots. One
point I would like to make. On the
24th, throughout the country, the
Federation of Working Journalists and
Newspapers Editors’ Conference agi-
tated against the Press Bill.

MR, SPEAKER: Not allowed.

SHRI SATISH AGARWAL: This is
agitating the press throughout the
country,

SHRI E. BALANANDAN (Mukun-
dapuram): I have given an adjourn-
ment motion on floods and droughts
in the country. On this there should
be a discussion.

MR. SPEAKER: We are coming to
that, We have decided to have that
for the next week.

PROF. K. K. TEWARY: Mr.
Speaker, Sir,...
(Interruptions) ** .

MR. SPEAKER: Nothing is going

on record.

SHRI K., P, UNNIKRISHNAN
(Badagara): If that is going to be
recorded, then she should also be
allowed.

MR. SPEAKER: No. Nothing is

going on record without my permis-
sion.

Whatever is said without my per-

mission will not go on record.
“h .

Now, Shri Paswan.

**Not recorded.
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0 ot Tw faen® qrwaE (FreR)
wegsr A, Y oAt wory faar
g, AT ¥ mEary iy

nsqer WEE A g owAr F)

st T faww qeam: @t
9T I geard g @ g )

wenet WERAY . AGE) F@ qA
& g foc N am aggE v

st I AR qmm ;o wed
7 aTQg *Y ferama @y &, vewH-
JqFz HrwA FAT Hg Ters fear 7
(o)
ToqeT RERL AT FA FAT AGY
L (e

wft vm T qram ;. g
6 ¥ AT AT I

wene wEged o FIA !
(sae)

PROF. SATYASADHAN CHA-
KRABORTY (Calcutta Séuth): Please
hear us. This is on a different issue.

(Interruptions)

SHRI RAM VILAS PASWAN: Why
not adjournment motion? Why 193?

PROF., SATYASADHAN CHAKRA-
BORTY: Our Prime Minister has just
now returned from her tour to the
Soviet Union. We want that our

- Prime Minister makes a statement in
the House regarding her tour in the
Soviet Union.
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MR. SPEAKER: The Minister is
making a statement.

(Interruptions) ~

MR, SPEAKER; No, no! allowed.
Papers to be laid.

PROF, SATYASADHAN CHAKRA-
BORTY: Is she prepared to make a
statement?

MR. SPEAKER: Your views are
there. It is all right,—you have said
it. )

o7l gfeamr &g (ThaEgy) ¢
qeael HERY, § 44 0 T @Al

Fgar 3 fomd a1 § F¥ nzAdEcE

g fear g, w1 owgW e &)

fagmw § 1 F:@. ...

MR. SPEAKER: No. Not allowed.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Are they pre-
pared to make a statement on Prime
Minister’s visit to Moscow or not?

MR. SPEAKER:

It has been taken
note of. i

DR. SUBRAMANIAM SWAMY:
What is the meaning of ‘taken note
of’? We want z commitment.

She has invited foreign hand into
India by asking Mr, Brezhnev to inter-
vene. She has asked him to intervene
in the internal affairs of India. She
has been talking about foreign hands.
Is it the Russian foreign hand that
they want or are they against all
foreign hands?

(Interruptions)**
MR. SPEAKER: No, no. I am not
allowing. Not allowed.

(Interruptions)

**Not recorded.
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SHRI RATANSINH RAJDA (Bom-
bay South): I want to raise a ques-
tion which relates to the security of
the House. The Prime Minister has
just now introduced the new Minis-
ters. I wish to point this out about
one gentleman whom she introduced.
She introduced new Cabinet Ministers.
One of the Ministers has been named
as ‘H. K, L. Bhagat’. Shri H. K. L.
Bhagat, as we knew him, was a Mem-
ber sitting on that side of the House. .

MR. SPEAKER: What is there?

SHRI RATANSINH RAJDA: But
the Minister who has been intro-
duced appears to be quite different.

DR. SUBRAMANIAM SWAMY: He
is an imposter!

AN HON. MEMBER: He should
stand up and explain!

SHRI RATANSINH RAJDA: There
might be intruders in the House!

MR. SPEAKER: Mr. Gangwar.
That is all. Now Mr. Gangwar,

(Interruptions) **

MR. SPEAKER: No. Not allowed.
Don’t record. Mr. Gangwar,

oft glwr gavt dwvare (GrAiiT):
gsre A, A AT X o9rFw AN
F 4 N A AWM AT IAF g
areg g A wiw v af 41

MR. SPEAKER:
consideration.

- (Interruptions)

It is under my

Nl wfwar  Jray (TEas
I[T qE) - NETA F, FWQ AT
g =ifam

MR. SPEAKER: Mrs. Dandavale,
please go to your seat.
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- swd sfesc e cowiw gl
qF REa & agt §1

Weq WA ¢ ATYET GF AT
zqy ¥, =@y dfem
SHRI NARAYAN  CHOUBEY

(Midnapore): Sir, about ten lakhs of
peace marchers have invaded...

MR. SPEAKER: We have allowed
it under 377.

(Interruptions)
ol Fow FAR Wamw  (FI2T) 3
fagre wq faa, . ...
wead AREQ © AT WGFT JA0

fear § f& ag w2z wodfaz @ (A
g F@r 1§, 39 F qrw § A
TG AL FT FFAT § |

it $OT TR WA : HeAA A,
IAF A1T THA 1 TFT B )

MR. SPEAKER: Not allowed.

(Imterruptions) *

SHRI NIREN GHOSH (Dum Dum):
Sir, I want to make a submission that
you kindly allow a discussion on the
Prime Minister's pleading with Presi-
dent BrezhnéV about certain parties of
India.

MR. SPEAKER: That is all right.

(Interruptions)

M W QRS TWA (I ): 757
AgRT, 75 w1 & wExaifay S
E, Fag vaAifas § 1 39 97 #A
qrrR CRAEHE Fiwa fim §

MR. SPEAKER: Not allowed. \
(Interruptions) *

**Not recorded,
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-

ot wrgad 42X (FiaIFer)

Fx wiw owArdue wwma faan §

fo qegd & 3 wg fAa 7age
g3 9T E. ..

MR. SPEAKER: It has been dis-
cussed many times. Not allowed.

(Interruptions)*

& N fag (BHIY
qore HERT, WS FTEAT. ..

TEUN WErRd : TE FIE TS
¥ ga A" N qzmfa ¥ faar
A

star. ¥ feg o gEY, WA
Hal Y FoUH UHoxITo &) Al
F W d. ..

TN AFiwd © ZH IR i1
o aE g ... (wEam). ..

A M IR (FFEIET)
REALT  [Eiaq, SEIFT i UHE &
fag. ..

MR. SPEAKER: It has already
been decided. We will discuss if.

l TATE WAGT WAt (Fage) ¢
qeqsy AEIA, "I FTIAT.L. ..,

" nq‘k'q—: “qre oarIE”
qaF FoAgd F Ty fegan §isT
o EETE
... (mamma) ...

ot YRR WAFT M@l 193
& frar srgary ., (sewE) ...
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W WgWd o A9 A § i
q®q &, wiew wifga} & zw @t F
g8+ wTEm 1. .. (SE) . L.

At owRaw @ (fgar) e
WEqer wgiRg H Ux q FgAl
g 1 gAR faver & N &
ar AAT FA G AT RAST FEH K
g AET g &1 W awT Hfww
gl FETA WX W ANE €%
wad FT FFETE ... (vuEw)
..... afe we w1 I 9, &
qQxi FgAT Jf70 £ 7@ F1 qaiw
T @I RT I & 1gT WIHY
qW@ &1 FIA INET ... ..
(sumawt) ... .5 Y IF w7 &
Fom & o AT 7 fgar g, &
FAT AET, AT AO-—HU %10,

eI AR TAartas gursr

gt

UK (G (IR £ I G-
argy fadey At & ara R g

g WEmQ . F1d wIE g
fear & 1

N HAOW qAEE 0 ATY §F G
A Fi UF ®T wgaT Afgw
o (mmEE) L

o

weA Ry ¢ & g s A
I Fg W g, Afwa wf 7 gear
T

... (suEER) L

o WHW AW gEQ. gl
ag & fa uweg= wywRdl v ggt
¥ At geew, sNhwe fopd

**Neot recorded.
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'q’fir?rzﬂ’aﬂ geqa fear wa1 3 1 Ag
F waarc fggeara’ & v & 1
#x¥ I7F g 9T fagerfasit
fzar & 1 =T Far F1€ arg g, AV
Irsr  mrR fagar Fifge, sos
gear & s wifgy,  IAs A
fgFIT § |

Qo A AR 2 A7 HOFT Afzg
fas 730 & 1 a8 FL AT FAILMA
§ ¥ qr gier v oG N e,
MNE 35 &3I4, 7 G TANT QA
T osgRr & anf qE-ARAFT

wqra gt

N wa1d fag w0 (wia=r) :
weTyy 7N, FAS JMM 9T AR
o @ &1 WL 99T § |

QoL ARNIQ : TH KM AT R AT

g oar g1

DR. VASANT KUMAR PANDIT
(Rajgarh). Sir, I have drawn the
attention of the Government to the
unsolved question of nuclear fuel to
Tarapur.

MR. SPEAKER: It is under my con-
sideration. Please sit down. It is all

right,

M Wit aee (wIEE)
WeTe WA, WT ¥ #IWE Fisew
9 feeawa w3 &€ forar & 1 @0
dAr w7 fear &7
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b
/s W@ RHI 7 I@ F# A

| &4 Fa wadr fRar E/wﬁt
gfer ® ot @

o) sEila qRI ;39 A FAA
g A@ FE AfFc F Dogoio
g ¥ fresr @ W@ 1 foTode
¥ fawtrs agr aga sarar faedz
¥ LIgsr agt § faggr @R )

WEae WA ¢ W9 A
gT #@r g

WA WM 3™ (F9AET)
#t wewr fagrdt aroqdt off & a A
amrgy st 7 S fame qww fRE o §,
ST F AT H AT FAARATE. L.
(xeamr) . . ..

MR. SPEAKER: You have not to
say about it. It is under my conside-

;
ration.

(Interruptions)

PROF. K K. TIWARY, Sir, 1 do
not want to offend or I do not want
violation of the rules of this House,
but under a particular rule, I drew
your attention to a news item that...

N

MR. SPEAKER: I have considered
it with full dedication and with full
sincerity, It does not fall within a
privilege motion at all.

T
PROF. K. K. TIWARY: Corroborat-
ing my information that tney have re-
ceived forty lakhs...
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MR. SPEAKER. I have given"my
ruling and there is no further ques-
tion...Nothing doing.

(Interruptions)
MR. SPEAKER: No Member’s name

is going to be there on the record...
I am satisfieq with my judgment.

(Interruptions)

MR. SPEAKER: It is not discrimina-
tion.

PROF. K. K. TIWARY: I have
given a notice...

MR. SPEAKER. I have not allow-
ed it.

PROF. K. K. TIWARY: I want your

ruling.

MR. SPEAKER:
my consent.

I haye not given

PROF. K. XK. TIWARY: I want

your ruling on this matter.

MR. SPEAKER. This is my ruling;

I have not given my consent. You
cannot brow-beat me,
PROF. K. K. TIWARY: I am not

brow-beating you. Yoy are trying 1o
gag me ;you are trying to silence me.
I want to raise this matter,

MR. SPEAKER: You cannot.

PROF. K. K. TIWARY: Forty lakhs
of rupees have been received..,

MR. SPEAKER. It is all legal,
under the law and pno hiding ahout
it, There is no problem.

Now, Paperg to be laid.

——
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12.18 hrs.
PAPERS LAID ON THE TABLE

CenTRAL Excise Laws (AMENDMENT
AND VALIDATION) ORDINANCE, 1982

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to say on the Table
a copy of the Central Excise Laws
(Amendment and Validation) Ordi-
nance, 1982 (No. 1 of 1982) (Hindi
and English versions) promulgated
by the President on the 24th Septem-
ber, 1982 under article 123|2)(a) of
the Constitution, (Placed in Library.
See No. 1 T-4508/82].

NOTIFIGATION UNDER DELHI ADMINISTRA-
TION ACT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH). 1
beg to lay on the Table a copy of the
Notification No. S.O. 681(E) (Hindi
and English versions) published in
Gazette of India dated the 18th Sep-
tember, 1982 containing President’s
Order dated tne 18th September,
1982 issueq under section 31 of the
Delhi Administration Act, 1966 sus-
pending certain provisions of the said
Act for a further period of six monthg
with effect from the 21st September,
1982, (Placed in Library, See No LT-
4509/82].

MR. SPEAKER: Dr. Subramaniam

Swamy:

(Interruptions)

MR. SPEAKER:  qsg grorom
fag wie & Afed

I am going to name him.

(Interruptions) **

_— ——

2*Neot recorded.
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MR. SPEAKER: Nothing goes on
record. All of them are speaking
without my permission. [ have not
allowed anybody.

(Interruptions) **

MR. SPEAKER. Hon. Members is
this the way you are going to flout?
...... please sit down,

(Interruptions)**

MR. SPEAKER. Do not record.

oq T AR g .. (mEuE):
oA 0 1 a@ wr ogar JE R |
ST faura & wAER T I I
7% #1437 © gaww & S« @

AR B U T LA I e A G
qgr  T®arl |

We are a]] hon. Members of this
House and I will go and work accord-
ing to what the book lays down here.
I am not going to move even a frac-
tion of an inch from it. This is my
only safeguard. So simple ang so
straight forward. If you want to talk
straightway please go outside and
have your discussions. I do not mind.

Dr. Subramaniam Swamy.

(Interruptions)

MR. SPEAKER: I have given you
my ruling; I have not given you my
consent,

PROF, K. K. TIWAMY: I want a
ruling from the Chair.

MR. SPEAKER. I have not given
my consent. How many timeg do T
have to give you my ruling that 1
have not given you my consent. This
does not form pary of the privilege
motion, That is all, What more do
you want?

PROF. K. K. TIWARY:. Such an
important matter has been brought.
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MR. SPEAKER: According to you
it might be important, for me it is
not because it is according to the
Rules. Well, he is not going to listen
to me, what can I do about this man?

PROF. K. K. TIWARY: Thai; is
about foreign money ang this is not
important for Parliament!

MR. SPEAKER: Because it is
according to the law, I have to go
according 1o the law, not according to
your whims ~ This s not mine or
yours. This is according to the book
and I have to go according to what
the Home Ministry says and what the
Government of India laws says. That
is what I will do. I cannot do accerd-
ing to my whims.

PROF. K. K. TIWARY: But you
may ask her to make a statement.

MR. SPEAKER: Why should I?
That is up to the lady to make the
Statement, not for me. Please sit

down.
DR. SUBRAMANIAM SWAMY
(Bombay Nor h-East): Sir, T have

given you a notice on the paper which
is about to be laid. I would like to
point out that the Delhi Metropolitan
Council election should be held after
proper delimitation work. That has
not peen done. Yet they are going im
for extension of time Thigy means
they do not have any intention to
hold elections even. The Delhi Metro-

politan Council constituencie- ar2
different in size. Difference in some
of them is 10, Some are so small

and some are ten timeg as big So
delimitation ig necessary; but no work *
is being undertaken and yet they are
asking for time. This means there is
no intentiop .of holding elections.
Therefore, T would like to oppose the”
laying of this paper on the Table of
the House.

PROF. MADHU DANDAVATE. It
was not laid, Sir it was mislaid,

**Not record-d
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st Tfaa QAR (FgR)
usqd WEIRT, WX gl 4 S WA
At 7T FT WA T AN Q&
Zo- w@al fatg s@ § 1 foodl &
AAGH FL AAE BT ST AT GIE
TR & g fafeaa w7 §9ar §
fg feeelt ¥ TR 7T F W T
ey ey T 3 zmfac ag sm-
awe< fadft 7 frdl ST * A
T TR TSN FT AT B |
wfa gy #wg g & ozw o
FwT W F1 A% wuA AE § AR
ST AR AT & T AT H JF AT
a1 wadr & 0 feedr § oqArA A
TEUT FT T F{RX IHEIAT AN
FE F oRIFRE AG AT S

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, I oppose this Noti-
fication No. S.0, 681 (E): I do not
want that it should be laid on the
Table of the House because this Gov-
ernment is afraid of the electorate.
It never wants to face any election
anywhere. Garhwal is a burning exam-
ple of that. The same thing is being
done in Delhi also. They do not want
to hold the election. Therefore, I do
not want that any further extension
should be given and I want that elec-
tiop in Delhi should be held imme-
diately.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
With your permission I have already
laig item No. 4 op the Table of the
House. I bave noted whatever com-
ments have been made by the Hon.
Members.

(Interruptions)

SHR] SATISH AGARWAL (Jai
pun). Can you give a firm date re-
garding holding of elections?

DR. SUBRAMANIAM SWAMY:
Sir, you ask for hig statement.
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SHRI SATISH AGARWAL: You
give a firm date. Will you hold it
after the ASIAD games? Now, you
have made Shri H. K. L. Bhagat as
Minister. He will take care of Delhi.

&) Twfgam owEw o wegH
L o SRR (zaTar)

was Age . wral fand
g omar g

;! m fRaw qeaw T
fare gromar g 7

oeA WA . S1EFE, A9 0T
AN d2 AIW |
Report under Banking Companies

(Acquisition and Transfer of Under-
takings) Act, Notification under In-
come Tax Act, Central Board of
Revenue Act, ete.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to
lay on the Table:

(a) to re-lay@ on the Table

(a) A copy each.of the following
Reports (Hindi and English ver-
sions) under sub-section (8) of
section 10 of the Banking Compa-
nies (Acquisitio, and Transfer of
Undertakings) Act, 1970:—

(i) Report on the working ang
activities of the Central Bank of
India for the year ended the 3lst
December, 1981 along with the
Accounts and the Auditor's Re-
port ‘hereon.

(ii) Report on the working and
activities of the Bank of India
for the year ended the 31st De-

cember, 1981 along with the
Accounts and the Auditor's Report
thereon.

@The Reports were previously laid on the Table on the 30th July, 1982
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(iii) Report on the working and
activities of the Punjab National
Bank for the year ended the 3lst
December, 1981 along witn the
Accounts and the Auditor’'s Report
thereon.

(iv) Report on the working
and gactivities of the Bank of
Baroda for the year ended the
31 st December, 1981 along with
the Accounts and the Auditor’s
Report thereon.

(v) Report on the working and
activities of the United Commer-
cial Bank for the y¢ar ended the
31st December, 1981 along  with
the Accounts and tne Auditor’s
Report thereon.

(vi) Repor. on the working and
activities of the Canara Bank for
the year ended the 31st December,
1981 along with the Accounts and
the Auditor’s Report thereon.

(vii) Report on the working
and activities of the United Bank
of India for the year endeq the
31st December, 1981 along with
the Accounts and the Auditor’s
Report thereon.

(viii) Report on the working
and activities of the Dena Bank
for the year ended the 31st De-
cember, 1981 along with the Ac-
eounts and the Auditor’s Report
thereon,

(ix) Report on the working
and the activities of the Syndicate
Bank for the year ended the 31st
December, 1981 along with the
Auditor’s Report thereon.

(x) Report on the working and
activities of the Union Bank of
India for the year ended the 31st
December, 1981 along with the
Accounts and the Auditor’s Re-
port thereon.

(xi) Report on the working and
activities of the Allahabad Bank
for the year ended the 31st De-
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cember, 1981 along wi.h the Ac-
counts and the Auditor’'s Report
thereon.

(xii) Report on the working and
activities of the Indian Bank for
the year ended the 31st December,
1981 along with the Accoun s and
the Auditor’s Report thereon.

(xiii) Report on the working
and activities of the Bank of
Maharashtra for the year ended
the 31st December, 1981 along
with the Accounts gnd the Audi-
tor's Report thereon,

(xiv) Report on the working
and activities of the Indian Over-
seag Bank for the year endz:d the
31st December 1981 along with
the Accounts and the Auditor’s
Report thereon,

(b) A copy each of the following

Reports (Hindi and English ver-
sions) under sub-section (8) of
section 10 of the Banking Companies
(Acquisition and Transfer of Under-
takings) Act, 1980:—

(i) Report on the working and
activities of the Andhra Bank for
the year ended the 31st December,
1981 along with the Accounts and
the Auditor’s Report thereon.

(ii) Report on the working and
activities of the Corporation Bank
for the year ended the 31st
December, 1981 along with the
Accounts and the Auditor’s Report
thereon.

(iii) Report on the working and
activities of the New Bank of
India for the year ended the 31st
December, 1981 along with the
Accounts and the Auditor’s Report
thereon.

(iv) Report on the working and
activities of the Orienta] Bank of
Commerce for the year endeq the
31st December, 1981 along with
the Accounts and the Auditor’s
Report thereon. :
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(v) Report on the working and
the activities of the Punjab and
Sind Bank for 'the year ended the
31st December, 19281 along with
the accountg and the Audilors
Report thereon.

(vi) Report on the working and
activitie; of the Vijaya Bank for
the year ended the 31st Decembe.,
1981 along with the Accounts anJ
the Auditor’s Report thereon.

{Placed in Lib-ary, See No. LT-
4341/82].

{b) to lay on the Table,

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 296 of the
Income-tax Act, 1961:—

(i) S.0, 3061 publjshed in
Gazette of India dated the 4th
September, 1982, regarding
exemption to the ‘Harijan Sevak

) Sangh’ under section 10(23C) of
the Income-tax Act, 1961 for the
period covered by the assessment
years 1982-83 to 1984-85.

(ii) S.0. 3062 published in
Gazette of India dated the 4th
September, 1862 regarding
exemption to the ‘The Divine
Life Society’ under section 10
(23C) of the Income-tax Act, 1961
for the period covered by the
assessment year 1982-83,

{iii) S, 0. 3063 published in
Gazette of India dated the 4th
September, 1982 regarding
‘exemption to the ‘The Central
Relief Fund® under section 10
(23C) of the income tax Act, 1961
for the period covered by the
assessment yearg 1978-79 to 1981-
82.

(iv) S, O, 3064 published in
Gazette of India dated the 4tk
September, 1982 regarding
exemption to the ‘The Association

of the Physically Handicapped’
under section  10(23C) of the
Income-tax Act, 1961, for the
period covered by the assessment
years 1979-80 to 1982-83.

(v) S. ¢, 3065 published in
Gazette of Tndia dated the 4th
September, 1982 regarding
exemption to the ‘The Millowners’
Assocjation/Relief Fund Society’
under section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assessment
year 1977-78.

(vi) 8.0, 3066 publiched in
Gazette of India dated the 4th
September, 1982 regarding
exemption to the ‘Slum and
Rura] Development Society’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered
by the assessment years 1978-79
to 1981-82.

(vii) S.O. 3067 published in
Gazette of India dated 4th
September, 1982 regarding
exemption to the ‘Pirojsha Godrej
Foundation’ under section 10(23C)
of the Tncome-tax Act, 1961 for the
period covered by the assessment
year 1982-83.

(viii) S.0. 3068 published in
Gazette of India dated the 4th
September, 1982 regarding
exemption to the ‘Children’s Film
Society, India’ under section
10(23C) of the Income-tax Act,
1961 for the period covered hy the
assessment yearg 1976-77, 1977-78,
1980-81 to 1982-83.

{Placed in Lilyrary. See No. LT-

4511/82].

(2) A copy each of the following
Notifizatiens (Hind; and English ver-
sions) under sub-section (2) of section

.
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4 of the Central Board of Revenue
Act, 1963:—

(i) The Central Board of Excise
and Customg (Regulations of Trans-
action of Business) Amendment
Rules, 1982, published in Notification
No. GSR 749 in Gazette of India
dated the 11th September, 1982.

(ii) The Central Board of Excise
and Customs (Regulation of Trans-
action of Business) Amendment
Rules 1982 publisiied in Notifica-
tion No. GSR 750 in Gazette of
Indiy dated the 11th September,
1982. 0

[Placed in Library See No, LT-
4512/82.]

(3) A copy each of the following
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(iv) GSR 536(E) published in
Gazette of India dated the 24th
August, 1982 together with an
explanatory memorandum regarding
revised rates of exhange for conver-
sion of Norwegian Kronerg into
Indian currency or vice-versa in
supersession of Notification dated
the 1st July, 1982,

(v) GSR 539(E) published in
Gazette of India dated the 26th
August, 1982 together with an
explanatory memorandum making
certain amendment to Notification
No. 213-Customs dated the 2nd
August, 1982 so as to cover contra-
ceptives made of a combination of
meta] and plastic and falling under
Chapter 90 of the Customs Tariff
Act, 1975 for exemption from cus-
toms duty.

Notifications (Hindi and English ver-
sions) under section 159 of the Cus-

Gazette of India dated the 26th
August, 1982 together with an
explanatory memorandum raising
the rate of basic customs duty on
viscose staple fibre from 10 per cent

(i) GSR 525(E) and 526(E) pub-
lished in Gazette of India dated the
17th August, 1982 together with an
explanatory memorandum cxempt-

ing certain specified goods for con-
struction or fitment to ships of Coast
Guard, testing equipments atc. when
imported from the whole of basic,
additiona] and  auxiliary duties of
Customs,

(ii) GSR 529(E) published in
Gazette of India dated the 17th
August, 1982 together with an
explanatory note regarding with-
drawal of exemption of auxiliary
duty of customg granted in respect
of alloy steel.

(iii) GSR 533(E) and 534(E) pub-
lished in Gazette of India dated the
23rd August, 1982 together with un
explanatory memorandum exempt-
ing di-iso-butylene imported for the
manufacture of oxoalcohoj from
basic custom: duty in excess of 45
per cent ad valorem and from the
whole of auxiliary duty leviable
thereon.

ad valorem to 20 per cent ad
valorem.

(vil) GSR 550(E) and 351(E)
published in Gazette of India dated
the 31st August, 1982 ‘together with
an  explanatory memorandum
exemnting pig iron from the whole
of basic customg duty, additional and
auxiliary duties.

(viii) GSR 552(E) published in
CGazette of India dated the 31st
August, 1982 togethier with an
explanatory memorandum extend-
tng the validity of Notification No.
78-Customs dated the 1st March,
1982 up‘o 31st December, 1982.

(ix) GSR 560(E) and 561(E) pub-
lished in Gazette of India dated the
10th September, 1982 together with
an explanatory memorandum ex-
empting raw materials and compo-
nents required from the manufac-
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ture cof goods to be supplied to IDA/

IBRD/Bilateral/Multilateral aided
projects in the country from the
whole of basic, auxiliary and addi-
tional duties of customs leviable
thereon,

(x) GSR 572(E) publithed in
Gazette of India  dated the 20th
September, 1982 together with an
explanatory Note increasing the rate
of export duty of Coffee.

(Placed in Library. See No. LT-
4513/82].

(4) A copy each of the following
Notificationg (Hindi and English ver-
sions) under sub-section (2) of section
38 of the Central Excises and Salt Act,
1944,

(i) The Central Fxcise (Tenth
Amendment) Rules, 1982, published
in Notification No. GSR 684 in
Gazette of India dated the" 14th
August, 1982,

(ii) The Central Excise (Eleventh
Amendment) Ruleg, 1982 published
in Notification No. GSR 563(E) in
Gagette of India dated the 10th
September, 1982, :

[Placed in Library, See No. LT-
4513/32].

(5) A copy each of the Notifications
Nos. GSR 548(E) and 549(E) (Hindi
and English  versions) published in
Gazette of India dated the 3Ist
August, 1982 together with an expla-
natory memorandum regarding new
rates of Compounded Levy in respect
of specified textile fabrics and new
rates of rebate on export of embroi-
dered fabrics of specified varieties,
issued under the Central Excise Rules,
1944, [Placed in Library. See No. LT-
4514/82).
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12.28 hrs.

CALLING ATTFNTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FaiLure ofF INSAT-1A

SHRI RAJESH KUMAR SINGH
(Firozabad): I call the attention of the
Minister of State for Science and
Technology, Electronics, Ocean Deve-
lopment and Non-Conventional Energy
Sources to the following matter of
urgent public importance and request
that he may make a statement there-
on;—

“Reported failure of INSAT-IA
and steps taken by Government to
meet the situation.”

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI
C. P. N. SINGH): On 4th September
1982, at about 1356 Hrs. (IST) the
INSAT-1A spacecraft lost its orienta-
tion towards Earth following an
abnormal drift around the North-
South axis. This resulted in loss of
normal telemetry signals. Emergency
procedures  were initiated by the
spacecraft controllers to put the space-
craft in high-power omni-directional
telemetry mode and to shed all non-
essentia] load on space-craft power
sub-system and to place the spacecraft
in ‘Safe’ sun-acquisition mode pending
trouble shooting ana implementation
of necessary recovery procedures, The
situation got complicated when the
high-power telemetry failed to turn on
when commanded during the procedure
to place the spacecraft in the ‘Safe’
mode, The high-power telemetry
wag not available until 1815 Hrs. ie.
for crucial 4 hours and 19 minutes.
During this perioa only short inter-
mittent patches of telemetry 'were!
available and all the commanding had
to be done witnout having telemetry
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{Shri C, P. N, Singh]

confirmation of 'the receipt and execu-
tion of commands. At 1815 Hrs. when
telemetry contact was regained while
it wag verified that the spacecraft
was in the sun-acquisition mode, the
roll rate was lower than commanded.
At 1816 Hrs. the ‘spacecraft was com-
manded for earth-acquisition. Even
though the issue of the command was
confirmed by telemetry, the spacecraft
did not mespond. Two further subse-
quen’ attempts were made but there
At this p:int it was
recognised by the mission-controller
that thrust levels from the Attitude &
Orbit Control System thrusters were
significantly lower than normal. On
checking, the pressures in fuel, oxidi-
gzer and pressurant tanks were found
to be very low,

12.27 hrs.
[Mr.
Chair.]

DrPUTY-SPEARER  in the

On 5th September, further attemots
to improve the roll rate were unsue-
cessful Tank  pressures dropped
further and it was concluded that no
more propellant was left in tanks and
the pressurant gas was flowing out
through the thrusters whenever c-m-
manded to fire. At 0257 Hrs, all sub-
systems on board INSAT-1A space-
craft except command receivers, were
turnzd off as per established nrore-
dures. The spacecraft was, thus, de-
activated at 0257 hrs. on 6th Septem-
ber, 1982,

Actions for a ful] failure review of
INSAT-IA spacecraft are on. Until
the failure analysis has been comple-
ted, which is expected by end of
October 1982, it would be premature
to venture into any definite conclusion
of the precise causes of fallure. How-
ever, a preliminary reconstruction of
events indicates that propellant loss
wag most probably caused by failure
of an Oxidizer latch valve to open
when commands were sent to support
spacecraft in ‘Safe’ sun-acquisition
mode. Telemetry failure prevented
fimely recognition of the problem:
meanwhile, the automatic mode of
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thruster operation would appear to
have drained away fuel. In the absence
of Oxidizer and hence of combustion
in the thruster chambers, .he fuel
drain rate was much higher than
normal. However, the cause of the
attitute (orientation) losg is not yet
understood. There are several hypo-
theses and work on establishing the
most probable cause i3 progressing.

The INSAT-1A spacecraft loss has
occurred during 'the initial 180 day
period during which (i) INSAT-1A
launch all risks insurance cover for
TS, $ 64.9 million was in effect, and
(ii) the spacecraft Contractor, namely,
Ford Aerospace and Communications
Corporation (FAQCC) was responsible
for operation and maintenance of the
launcheqd spacecraft from MCF Hassan,
before handing it over 1o the Indian
personnel working side-by-side. The
Insurer, namely, the New India
Assurance Co. Ltd., have been advised
of the total loss 0" TNTAT-1A in terms
of the launch, all risk insurance cover
obtained from them.,

The unexpesteq and unfortunate
loss of INSAT-1A spacecraft is a
severs setback ‘o the -INSAT system
and to Government’s objectives of
speedy and timely realisalion of sate-
llite serviceg for quantitative as well
as qualitative improvement of national
long-distance te'lecommunications,
meteorological and TV and Radio
services, However, the Government is
committed to overcoming this setback
and to the earliest possible restoration
and stabilisation of INSAT system
operating capacity. Until the gvailabli-
ty of INSAT-1B spacecraft interim
arrangements for restoration of the
satellite based essential telecom, TV
and radio services to the extent prac-
tical are under implementation.

The meteorological ground-segment
will have to await operationalisation
of INSAT-1B as there is no other geo-
stationary meteorological space-seg-
ment capability available over India
ond adjoining sea and land masses of
interest. During this interim period
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WwWe would have to depend on twice a
day meteorological imagings available
from US and USSR orbiting meteoro-
logical satellites, as before INSAT-1A.

As far as the essential telecom
services are concerned seven of the
INSAT-1 earth stations have already
been put into operation with INTEL-
SAT Part transponder lease and the
remainder will be progressively intro-
duced in service in the next two to
three months; INTELSAT allocation
of additional transponder capacity
was sought and has been received.
Similar actions are underway in res-
pect of restoration of satellite-based
TV networking service.  Similarly
planning  actions to incorporate
necessary adjustment to ‘he existing
INSAT space-segnient replenishment
strategy to ensure continuing avail-
ability of INSAT space-segment
capability on an assured basig after
INSAT-1B launch are also underway.

INSAT-1B is slated for launc¢h on
the Eighth fight of Space Shuttle (STS)
on July 4 1983; however, there may
be some changes to this schedule to
accommodate corrective measures
resulting from the INSAT-1A. Failure
Investigation and 3lso f{or compliance
with latest NASA ¢tipulations of STS
launch loads resulting from STS-1
and STS-2 flight daty ag compared to
those earlier predicted. As such, irm
schedule for INSAT-1B launch is
expected to be available in November,
1982,

The INSAT-1 Spacecraft manufac-
turer, namely Ford Aerospace & Com-
municati~ns Cornoration (FACC),
have experience which covers about
75 spacecraft including 12 of the
latest INTELSAT-V series of advanc-
ed communicationg spacecraft, the
first four of which are already in
orbit and others are under deploy-
ment. FACC’s spacecraft experience
covers communications

satellite for .
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USA. UK, NATO, Japan and INTEL-
SAT and also US  Geo-stationary
Meteorological spacecraft.

The spacecraft contractor also has
interest in continued satisfactory ope-
ration of spacecraft on-orbit, A certain
part of payment, representing gt least
some of the profit, is tied with the
orbital performance of the spacecraft
during its stipulated design life (7
years). Less than satisfactory opera-
tion also, therefore, results in loss of
monies to the spacecraft contractor.
In a catostrophic loss situation, such
as INSAT-TA non-payment of such
monies together with recovery of the
insurance claim, while covering a good
part of the financial outlay, cannot
compensate the overall setback to the
programime.

Failures of the kind observed on
INSAT-1A are nst unknown {o space
missions. The history of space deve-
lopment, especially of new ventures, is
full of initial failures and cetbacks.
The lessonz of INSAT-1A will be
fully taken into account on INSAT-
1B. There is no evidence to conclude
that our endeavour to seek a wmulti-
mission  spacecraft for improved
system economics through integration
of rervices is not{ wnractical Mulli-
mission spacecraft have flown success-
fully before INSAT-1A. In fact, the
tyns of deployment, electronics and
fuel depletion problems observed on
INSAT-1A can and have taken place
in single mission spacecraft also,

It is our firm belief that the multi-
mission functional requirement for
INSAT-1 mission defined through
extensive studies during 1978-77 are
sound and feasible and that ‘he basic
design of INSAT-1 spacecraft is sound.
The recent failure of an operational
flight of an European launcher which
results in the loss not only of the
launch vehicle but also of two impor-
tant spacecraft does not cast doubts
over the soundness to the basic design-
of launcher. Despite extensive test-
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ing and simulations on ground, experi-
ence the world over shows that minor
, defects related to workmanship and
specific hardware  design sometime
remain undetected and show up in the
extreme space environment causing
problems and sometimes catas trophes,
Reliability in space is built over ‘time
with successes 35 wel] as failures. The
component and sub-system of INSAT-
1A including several which have exhi-
bited anomalies were not only quali-
fied on ground under gimulated space
conditions but alsp have had prior
successful space flight records.

All necessary action will pe taken
by Government to ensure continued
availability of INSAT space-segment
capability beyond INSAT-1B on an
assured basis as is essential for an
operational system. As an important
step in this direction, we will do all
that is practical to accelerate actions
on early realisation of second-genera-

tion Indian designed and built INSAT -

test and operational spacecraft within
the country as spelt out in the Space
Research and Development Profile for
Decade 1980—90.

MR. DEPUTY-SPEAKER: Shri
Rajesh Kumar Singh.
SHRI CHANDRAJIT YADAV

(Azamgarh): I want to raise a ques-
tion of propriety. This is an important
matter. A mnational catastrophe has
happened and a statement is being
made. But not a single Cabinet Minis-
ter is present in the House. This is
something very serious.

SHRI HARIKESH BAHADUR
(Gorakhpur): The Prime Minister
should have made the statement.

SHRI CHANDRAJIT YADAV: This
has to be taken note of.

MR. DEPUTY-SPEAKER: Now the
Calling Attention is going on.

{Interruptions)
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MR. DEPUTY-SPEAKER: I can
understand.
(Intevzruptions)
MR. DEPUTY-SPEAKER: Please,

Mr, Yadav. Ag a matter of fact it is
a Calling Attention that is going on.
He has already raised it and the
Minister concerned has already replied.

SHRI CHANDRAJIT YADAV: The
practice is that at least a Cabinet
Minister should always be present. It
is not an unimportant question. It is

sjery important matter. Suppose,
I raise certain questions, who is going
to answer?

MR. DEPUTY-SPEAKER: Your
name is 'there. At that time you can
say this. Shri Rajesh Kumar Singh.
It is all right.

SHRI CHANDRAJIT YADAV: I am
sorry. I am very sorry about this.

SHRI HARIKESH BAHADUR: The
Prime Minister should have replied to
this. ’

SHRI CHANDRAJIT YADAV: This
iz tota] denigration of the House.

SHRI HARIKESH BAHADUR: She
cshould have spokien, at least. She
should have replied to this gquestion.

MR. DEPUTY-SPEAKER: I should
not have permitted you.

SHRI HARIKESH BAHADUR: The
Prime Minister should have replied.

MR. DEPUTY-SPEAKER: It ig all
right. Mr. Rajesh Kumar Singh.

st e gaR feg  : Soemy
TERT, FFEFEE  ITE, THE 1-0
¥ g X oFg omwr g 5180
fer AR 3o @l &1 Fg1 & &
150 fa7 & & ag waw @ W
foad Fr AR, Wew f{E agqr
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Wenr o WA I JITER qFHT
‘qgar g—xad € T W A Ay
gFAr & | AEEE wAr S ¥ &
agarey qgr 93 fear § S@F @aw
¥ K 3o A AT ST
ITF WAAR 275.69 FUT *ag
aAr qr faqd 113 FUT (64.9
fafaga sadFT T@L) & a7
AA IENA TG FT | TT TT@ G
e @ T fE gATa o §, %9
argd feom & ) sEEe-dl, i fF
gi«, 1983 ¥ AT BIgY TT 8§,
A F dgd H OH owodr i FY
WEATX FET IBAT § | TS FT

7 hvzard @Y 91, 99F A A T8

& grd |9 saaey IR a7 fAdTd)
™E arg o1 afT ®HOTE gA AT
AY TF ALTT TRUFCR | ATT FT JIAAT
ol % AT g g & 1 e ag
Joar giF o7 g Ffrgaw &
F&a ?

gy gl g £ W ogaEm
FrOAT FIT AggIR § 1 qar fw
AT St & wr & F w7 AT §
- f& ag @ WA AR § | TR W
By ¥ T fea w1 feor g war
A fea @ fer & adi, g fuw
W @ T, gg T § fae
FoaT AMfge, wifs FFHe-@7 I AW
BT, sad W @ g d7v o)
& fea & feor g, ¥R W feal
& THT FPAT——TS WAT IA@ !
TAAT qF4 TG4 @ aAlg ATt |
W F ary  feerefaaw  fear
mr 1 fq feer F Ak ¥ gEE
faar o o) o= fer dav S
0 T faar v AT gL @ AW
T 7 g3 § f¥ fam F am
Y F7 FW T T GHAT g |
GEAT-HY FT 7 gIA, AR I

ASVINA 12, 1904 (SAKA) INSAT—1A (C.A) 342

wRaETfaar fawrmr 7 g@ qEy ¥
34 forq Fa ¥ a1 91, g @
femr ¥ A wg= amr & 1 g gFar
? f5 7z 99F aadw & 1 Ak =
g9 A W oW I@T & AW
gra, f& ®E T wE 9T w4l
& § | W Tg @Iyt HAIey @y
AFA! E—THFAT F AT WIR
FmfAEt £ Gy § | Wy 78 Far
fs fasra ¥ m=T g1 @1 F@
& fao a7 aaa@r 2—& g9 a #r
AMAT § | HI9T g famt ¥ ag
o1 ar § 1 AT 3@ M T
g & fF arft asamt ) qFr feT
T | ofomres 82 F T W weAd
F, GO AT & ae & wmox
FE IIT AL SAFT  AATT SgAwET
w7 few TR & FL--F WE T

TR 8!

¥ gradm wdr ot ¥ H1T HreT-
oty wyTA H§AT St &, ¥@ fF we
&0 fawrn 8, quTr Wgar g &
FT AT T TT JR A AP
grfaw &Y & f& 15 AeqdTa fewse
g ogr gart dWART D F1E waar
9 ar

Whether Government proposes to.ask
the Ford Aerospace and Communica-
tion Corporation to explain the dam-
age and share the burden of loss.
| qSA A @@ F IR A
graw 1§ oreEmwT qen § 7
@ gy W WUF 9 FIE Tqed-
FO HATE AT AT Ag g =
ZaAT T AIAAT 97 WX FTAT HAfW
F A/ @A Gy QI g 9
# ggR SwET & fag Fqmr
agar g, Sar 5 ¥9d § fagery —
“The Director of the Space Appli-

cationg Centre, Ahmedabad, recently
pointed out that little preparation
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[ @ FwiT ag)

was made to utilise the ful] poten-
tial of INSAT. None of the 100
meteorological data collection plat-
forms planned to have been commis-
sioned along with INSAT are in

operation.” .

dqT wwer 91 f& sHm F Jurd
WY o & Fgfaawm fawo 7 oar
w5 fawrm § a8 &0 97 @i
qgF ¥ AAT WM A1 TH A
et F R W WO SdE QAT
Irfgy |

aF  dN A-ATES, AW,
gark e g afsw  ge avEfe-
FT EFTATST AT AT OFE & AN
IHFy fazwmi & @@ § 0 gwIdr
HyeaTATg qga IE0 § g Whail-
@ AgG qI1 E——TiwA gH SHPT
gfeqres 7& T To §

TR Weled, WY F  HvewH
F T W N AR W oW T
FA UG GUF § €/ TH TS FiaAT
aifer | aERdiaes  EwATATS |
qsq ¥ 9g% TH & A GGV w
R’ ¥ Iyd A< "AEmEATHl F
e W gH g s griem aneT
afer 1+ wfzr dar AE gwm @
fafeaes ®F & &€ A FE QT
gfifeafs w1 Fady € foa & &w
gqt H o3 @8 § 1 ¥ @ Ifw-
i sw & faad aw # §F wHey
ST & AT STEAT o

¥ gg v smar S & Far
T TS & T AT AT T
8 OOT W § 9§ & fm 3%

durfeat #x Wi & ¥ SE &
aﬁ:imz%ﬁ‘{ﬁ frurtfea
# § Wk B A e
SgEET BIET & At § FiE fauy ox

FEFT T AT § H’Tﬁﬁé"%a's
IFAETSY F q gARR fawmr
W OTE B FET WS S
gfregs &9 ¥ gF R F fER
feer mir & Fifs e Qar A
faiqi mar & & v% & #0 weAE
oW ST @ oawd £ @y A
dvrme gfafec goal s w &
fad s § ot¢ SqY Far fiswd
fawrer § 7 ®T SWE WO 3w
IR H 9T w7

T F FrEE A 1T T w7 £
T g § faRwt & deAr swedr
¥ ®T afafswr &1 5w & W
siTa I gir Wi

SHRI C. P. N, SINGH: The hon.
Member has put forward some very
relevant questions, which I am going
to answer, for the simple reason that
I think there seems to be some 1nis-
conception, because of certain press
reports that have been appearing in
the paper in the past few days.

The launching of the INSAT-1A was
not delayed because of any technical
hitch with the launcher. If the hon.
Member remembers the statement
that I made at the time of launching,
it was delayed because of the seasonal
aberrations and some meteorological
problems, because of heavy monsoon
in that area and the need to replace
the solar sail.

Regarding the contract ‘that was
given to this particular Company, 1
would like to clarify the point. When
the global tenders were fioated some
15 companies bought the particular
tender form, which was priced at
about 100. Bui, later on, the filling
in or submission of the tenders was
made by only two companies; one wasd
Ford Aerospace & Communication
Corporation and the other was
Hughes.
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I would also like to bring before
this augwst House the period when
al] this happened. These were all
looked into by the then Government
from 1977 and finally 'the tenders
were opened and negotiations  ‘took
place with the Ford Aerospace in 1978.

The hon. Member pointed out about
Asiad. Here I would like to make my
submission that the previrus Govern-
ment had not even thought of using
this satellite for the television. Tt iz a
multi-purpose  satellite, which will
look into not only communication but
television, radio and meteorology. The
then Government had not this project
in mind; then television would have
been only to the urban elite, not to
rural India. This decision was taken
later on. I can assure this august
House that we are taking al] necessary
steps, we have approached the people
concerned and bought time on another
satellite, INTELSAT, and that we will
be able to show Asiad to the people,
not only in the cities but also to the
rura] masses.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): How will
you provide television to the masses
in the rural area...

SHRI C. P. N. SINGH: The Govern-
ment is taking necessary steps to have
community  receiving sets in those
arcas, and those community sets will
be provided either by the State Gov-
ernment concerned or the Central
Government.

MR. DEPUTY-SPEAKER: His State
Government would do it.

SHRT C. P. N. SINGH: I wish the
State Governments do it.

Sir, the hon. Member also pointed
out another fact about the meteoro-
logical imageries. Here, for his atten-
tion and for the attention ¢f this
august House I would like to state
that till August 13, this component of
the satellite was functioning and we
got approximately 580 imagerias which
today are in great demand because of
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the clarify and perfection of the-

Imageries that we got right down here-
in India.

Sir, there can be various thoughts
about high technology and our
cooperation with varioug countries. We
try and get the best from wherever it
be; our scientists and techniciang are
in responsible and high positions all
over the world. So, what the thon,
Member spoke of Bharatiya techno-
logy, I think, would be limiting
technology and not advancing it.

oft T e Fog @ IR UEElw
F¥ ¥ fa0 T Tty Y oW @
g7

' # dre we WE: FEm
HF zafor v o W £

The last part of the hon. Member's
question was whether an inquiry nad
been set up. That was set up imme-
diately after thiz unfortunate r.iishap.
A 20-Member Committee has been set
up and the deadline for submissicn of
the report is by the end of October,
because on the basis of the recom-
mendations of this Commitfee we
would like to see that INSAT-1B is in
perfect operationa] order.

»f Tem R fog 0 W 0EE
a7 Uur FEgfates wTERTT #
FE TG wg F oW g 7
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SHRI C. P. N. SINGH: Sir, the
Ford Aerospace are the company that
manufacture it. We are going to have
with the Committee some top experts
of NASA as advisers and the Commit-
tee will look into the entire aspect and
pinpoint the problems that occurred.

Regarding the insurance, I have
already stated it in my answer.
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SHRI CHANDRAJIT YADAYV: Sir,
-this is a very major national loss and
.a major setback to our scientific efforts

and I think that many important
~things which had to take place in three
important sectors of our country, in
-tele-communications, in TV, broadcast-
-ing and meteorology, have all got an
initial  setback. Otherwise, these
things would have taken our country
much ahead. I agree with the Gov-
-ernment that in scientific efforts and,
what we say, these major scientific
. adventures, these things may have
taken place when We are going to
experimenta] stage, but thiz was not
an experimental stage. Many of the
-gpacecraft of this - kind have been
launched in differeny parts of the
world successfully and ‘this was also
done very carefully by perhaps
choosing the best company which
-Government says was available and
also putting some of our very inter-
nationally known &cientists, Their
association with this...

MR. DEPUTY-SPEAKER: Some
countries have met with failure also.

SHRI CHANDRAJIT YADAYV: That
is why I am saying that in spite of all
these things, they do happen. But the
question is whether all the mnecessary
steps were taken, and whether the
Government and the scientists and the
Company which was responsible for
this had made fool-proof arrangements
for thiz kind of thing because this is
not a question of money. It is one
aspect ‘that if a poor country like ours
losses money, it affects the economy
of that country, no doubt_, But much
more than the loss of money—money
may be recovered from the insurance
company, money may be recovered
from the company whicp had given a
-certain period saying that within 180
dayd if sonpething happens, because
they were responsible for launching
and for operational aspects also, they
wil]l perhaps pay that. That is not an
important thing. The important thing
is that it has created national dis-
appointment. People have been dis-
appointed all over the country. This
‘is a major setback. I hope our
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scientists who have made very impor-
tant contribution will not be discour-
aged. Let us hope that they, will
continue their effortg in this direction
and many other directions which the
country needs from them. Reporls
which appeared do not give full facts,
‘We have not full factss. Even the
Government, at this stage, cannot
perhaps say what are the reasons
responsible for this setback. I would
like to know the main conditions,
main ingredients, main features of the
contract which was entered with ‘the
American private firm—FACC.

One of our scientists, Dr, Rao,
Director of ISRO himself made an
observation which appeared in the
press ‘that a small lapse became
responsible for this major thing’. What
wag that small lapse?

The statement of the Minister him-
self raises many doubts that there
were certain lapseg on ‘the part of the
Company itself. They say, “Some-
times, a very small lapse on the part
of workmanship or come defect in
fabrication in a very specific situation
of the space may be responsible for
these kindg of things.”

Was all this 'taken into considera-
tion? Was full guarantee taken? Was
full attention paid? These things are
not ruled out. I want to know before
launching was the  association of
scientists, specialists—fabricatons of
space craft and all those who know the
technicalities of equipment there or
not? It is not only the scientists who
matter. Besides scientists, our specia-
lists—those who manufacture this

kind of space craft, those who do fab-

rication work, those who know the
technicalities of equipment used in
space craft was this kind of associa-
tion of all of them there or not?

Please see carefully the statement.
On page 2 it has been said:

“Tank pressures dropped further
and it was concluded that no more
propellant was left in tanks and
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the pressurant gag was flowing out
through the thrusters whenever
commanded to fire”,

Later on, they say:

“However, a preliminary recons-
truction of events indicates that
propellant loss was most pro-
bably...

Til] now, we were knowing-because
of loss of propellant the sgpace craft
did not function. But now they say
why it did not function. They say
why it happened.

“propellant loss was mogst probably
caused by filure of an Oxidizer latch
valve to open when commands were
sent to support space craft in ‘Safe’
sun-acquisition mode.”

13.00 hrs,

It means it was not only the loss of
propellant which was responsible but
also the real thing was ‘failure of an
Oxidizer latch valve to open when
commands were sent to support space-
craft’. It means that the serious lapse
was csomewhere else. Til] now,
through ‘the newspaper reports we
were coming to know that because of
certain thing entire propellant was
lost and, therefore, space-craft stopped
functioning. Why did this happen?
Have they made certain preliminary
enquiries? I would like to know how
has the * Government reached this
conclusion? What is the basis? I would
like to know from the Minister that
this Company has on itz own set up
what they call enquiry... (Interrup-
tions) They have set up some kind of
enquiry on their own to find out the
causes and also to as-ertain whether
thig kind of things may not happen in
INSAT-1B. It is very important to
remember that INSAT-1B was only to
stand-by and the main one was
INSAT-1A. Now, INSAT-1A having
gone out of order,’ INSAT-1B rannot
do the same functions as stand-by.
Along with INSAT-1A, it would have
been zble to function better. Now

ASVINA 12, 1904 (SAKA) INSAT—1A (CA) 350

therefore, it ig-much more important
that all these reasons are analysed. It
is not enough that you have given 20-
days or one month or six weeks to a
committee of 20 scientists, I do not
think, it is enough. In a period of
30 days, our scientists will not be able
understand all the causeg or the
failures and then give a go-ahead
signal for the launching of INSAT-1B.
I think, that will be major mistake
if the Government will commit itself
because that will be in hurry.
Therefore, Sir, a full-fledged enquiry,
a scientist commission of enquiry
along with the people associated with
FACC should be set up and the entire

causes should be found out. The

country should not be face with-
another type of failure in INSAT-1B

I wish and we wish, it should_not

happen. But Sir, unless all these-
things are taken care of, it will cause

further disappointment. Therefore, 1

wil] ask the Government fcr a full-

fledged enquiry. I would also like to-
known from the Government whether

FACC has set up some kind of enquiry

committee to  understand their pro-

blems? Did they consult the Govern-

ment of Indiz saying, we are setting

up am enquiry committee? Did the-
Government of India ask this com-

pany, you are going to set up an

enquiry and therefore we would like-
that our scientists and our technical

people and competent people should

also be associated - with it?

It. is not enough that company is a

known company and therefore what-

ever the company does the Government

should go by that.

Therefore, I demand that the Gov--
ernment of India, in addition to set-
{ing up its own sclentists enqguiry-
cemmission, should ask the FACC
that in #he prelimirary or whalever
enquiry that they are conducting,
they should also associate our scien--
tists to know the real fact. Sir, in
view of the fact that this Govern-
ment says that now they have g sys--
tem to advise the insurance company..

-
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[Shri Chandrajit Yadav],

-I want to know, what should they do?
Tney say, the insurer, namely, the
New India Insurance Company Ltd,
- have been advised of the total loss
of INSAT 1A, I would like to know
what advice has the Government of
India given? How much loss is asses-
sed by the Government of India and
how much they are going to claim
from this company? 1 would like to
know this.

Now, all these programmes were de-
pending on the successful launching
of INSAT 1A. For example, many
radio centres were to operate through

that. Many Doordarshan Centres
were to function through that.
Tele-communication was to make

a major headway through this system
Perhaps, it was thought at that time
that Asiad was going to be held, con-
terence of the heads of non-aligned
States ywas going to be held and this
communication would have done a lot
of good. Now, in view of the fai-
lure of this, what alternative arrange-
ment the Government is going to
make? The last question which I would
like to know from the Minister is
‘this. .

MR. DEPUTY SPEAKER: Are you
sure, there are only three questions
You have put now?

SHRI CHANDRAJIT YADAV: Tt
will be the last question.

The Prime Minister herself has been
‘personally taking a lot of interest in
scientific and technical development
of our country. This thas been given
top priority in our country since
Pandit Jawahar Lal Nehru. He him-
self wag taking personal interest.
‘that India should be in a position to
match any advanced country of the
world, because he did realise the im-
1~.rtance of the development of sci-
ence and technology in the modern
-@Ta,

I would like to know, whatever
these efforts have been—Ilast Bhaskar
‘was la sched from the Soviet Union
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and thig was launched from the United
States—whether the Governmen. has
framed any time-schedule, whether
the Government has made necessary
funds and necessary facilities available
to our scientists and whether the Go-
vernment has finalised any program-
me .hat in the near future India
should be able to launch this kind of
spacecraft or INSAT or other scienti-
fic achievements which are coming,
like, APPLE and other things from our
land.

SHRI C.P.N. SINGH: Sir, the hon,
Member has posed not three but a
number of questions, I would like to
start with one where he was very
keen about knowing whether Indian
scientists and Indian techniciang were
assoclated, and the answer is positive.
He did say about various fabrications
and, after reading between the lines
my statement, he said that there could
have been flaws. Now, at this prema-
ture stage, it is really very very diffi-
cult to pinpoint what really happened.
Sometimes, a structural problem does
not create any snag and the particular
vehicle keeps on moving and, some
times, even with a particular portion
working, we can have a snag, There
are snags or problems, which can only
be pinpointed after everything s
looked into very very thorouhgly.

Then, the hon. Member talked about
our being associated wi h the Ford
Aerospace having their own inquiry.
I am sure, the hon. Member is aware
that there are various portions of a
satellite and various companies, not
only the Ford Aerospice, naving been
associated in the manufacture. For
instance, there ig a portion called the
Solar Sail Boom: the boom did not
come out, All these companies will be
naturally assoclated with thiz fact-
finding. Therefore, I am sure, that part
or the worty of the hon, Member will
be looked in‘o because our very suc-
cess of INSAT-IB depends on a tho-

. rough Inve-tigation, pinpointing what

really went wrong. We will not
launcp our INSAT-1B without our-
selveg being definitely sure of what
happened.
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The other part of the hon. Member’s
question was abou; the loss, the
amount of money that ‘has been lost,
1 thing, it is already there in my
statement. But I will repeat it that it
is about 64.9 million dollars. This loss
is covered by insurance. But a loss
like that of a setellite cannot be co-
vered by money alone. It is a program-
me where money will repay for a
complimentary satellite, like, INSAT-
1A or INSAT-1B, but the experience
and the various problems, because of
our not being able to go to the village
or television, to radio, to communica-
tion, these kind of things can never

" pe really assessed in rupees, and pies,
The loss is bad; the loss is tremendous.
Bu®, fortunately, financially, as far as
the investment made is concerned, we
will recover the money from the insu-
rance Company and, I do hope. the
programme of launching of INSAT-1B
which is complimentary to INSAT-1A
will not be delayed beyond next year
because the launching was scheduled
for July and, maybe, after the report
comes in October or November, we
wil] be able ‘o launch our second sa-
tellite with the technica] expertise
that we have. ,

The hon. Member has been associa-
ted with Government as a very senior
Minister and is aware of kind of ex-
pertise, engineering and scientific ca-
pability that we have. We have con-
fidence in them and, I am sure, it will
be done.

Another portion of the Hon. Mem-

ber’s question was regarding the {fai-
lure of the valve to open, It is not like
a motorcar or a motorcycle where
you can put in a spark plug, The tech-
nical way of getting combustion is to
have the propellant and the oxidizer
pushed with helium, But because of
the lack of telemetry, as it had lost its
axiz and wag not pointing to the
earth, the telemetry available at MCF
could not say what was wrong. Within
those 4 hours and 19 minutes, every
ounce of fuel had been depleted. The
oxidizer valye was not functioning.

ASVINA 12, 190 (SAKA) INSAT—1A (CA) 354

The fuel, I believe, can be lost
within 20 minutes. But, for 4 hours,
when the satellite had lost its axis
and itg balance, being 5 geostationary
satellite, we had no control, hence the
depletion of fuel was unknown,

There are many things that would
really become known after a horough
enquiry.

1 can assure the Hon. Member and
the august House that we wil] let this
House know all about it the moment
we have the report of the Commi.tee.

SHRI CHANDRAJIT YADAV: Th
Hon. Minister has missed very impor-
tant points.

MR, DEPUTY SPEAKER; The di-
ficulty is you put three questions. But
the Hon. Minister answers about 8
ques'ions,

SHRI CHANDRAJIT YADAV: The
Hon, Minister missed some important
points which I asked.

1 asked in my question whether the
FACC has set up some kind of an en-
quiry committee and whether our Go-
vernment has really asked them to
associate some of our scienlists with
that enquiry,

All the Hon. Minister hag said now
ig that a Committee is set up and the
other companies which have been do-
ing something will be associated.

1 would, therefore, like ‘o know
about the 20-man Enquiry Committee
which the Government is setting up.
I asked for a Scientific Commission of
Enquiry which should have larger
scope and jurisdiction.

I would like to know whether the
Government has got some representa-
tive on this Committee from FACC
and the other companies which can be
accommodated one way or the other.
This is a very important question.

The second point which I ask i8
whether (he Government has got any
time-schedule for launching this kind
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[Shri Chandrajit Yadav].

of space-craft from our own land and
whether they have made any plan or
project.

AN

SHRI C. P. N. SINGH: As you rightly
. pointed out the Hon. Member posed a
number of questions but not only
three ques ions, Ford Aerospace ‘*has
also set up an Internal Committee to
enquire into what went wrong as far
as their equipment goes.

One other portion of the Hon. Mem-
. ber’s question which I would like to
answer now is the losg of facilities on
the ground because of the satellite
and how its will be covered. At pre-
sent, TV networking services, 8 regu-
lay TV transmitters and 20 LRPs after
the functioning ground segment, would
be available. I will get the informa-
tion as to now much of our communi-
cation will still be functioning and,
within a few days, we are irying to
get more time on INTELSAT. Loss of
INSAT-1A could not be compensated
to that degree. But we do not loss on
communication. Meteorology is the
only thing which we would not be gei-
ting immediately because as I said
there is no geo-stationary meteorology
satellite pointing towardg India and we
have to depend on the two sa‘ellites
of USA and USSR which rotate and
go round twice, but as the Hon. Mem-
ber is aware, two trips around would
not give us a true picture of what is
happening at those high altitudes,

Another portion of the Hon. Mem-
ber’s question was the failure of the
Satellites and how many of them have
faced this type of problem. I have a
long list of renowned companies, if
the Hon. Member woulg like, I will
give him the lis. of those companies.
These problems happen even with the
best of companies. It is not something
that anybody wishes for. But an ac-
cident or a failure is something which
is beyond our control. All we can do
is really to pinpoint and to find out
what went wrong,
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SHRI C. P. N. SINGH: [ would like

to read out a particular portion a

detailed portion, of the expenses in-
volved because I do not think 1 have

- clarified my point. There is a slight

misconception regarding the gmount
of money spent. The money spent on
the construction, fabrication and
launching of this Satellite does not to-
tal to Rs. 113 crores. This is the pro-
jected amount for also the continued
expenses that are going to be incur-
red towards INSAT-1B. What I have
stated before non. Member Shri
Yadav had asked me, that figure still
remains intact, The difference i the
investment towards INSAT-1B pro-
gramme_, The hon. Member said some-
thing which, I think, is not true.
The capabilities and the prestige the
Government ‘have a.tained because of
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[{Shri C. P. N. Singh]
the Department of Space is well-
known. Let us not, by a failure of
this sort, denigrate a group which has
been doing excellent work and have
put India on the map of the space
world. We are sure that they, in their
small way, have done their utmost
without being in the limelight, sitting
in the background and doing their
work. Let us hope that they work
harder and carry us further ahead in

Oour space programme.

. The hon. Member also spoke about
other problems of fuel. I think, be-
cause of certain reports in the papers
about excess fuel being on the particu-
lar launch vehicle. I will read out the
portion which, I think, would clarify
as it will become a report of the pro-
ceedingg of thig House:

“At the time of shipment, the
spacecraft turned out to be 541.3 kg
—about 7.3 kg heavier thap plan-

‘ned. ..

Of 5413 kg, 7.3 kg is hardly an ex-
cesg weight and that too, when

“...A good part of this weight
increase was offset by reshaping the
* delta launch! vehicle trajectory. The
total satellite plus propellant mass
finally lifted off was 1159.80 kg, with
617.15 kg of propellants”

There was no off-loading of fuel at
the launch pad.

I think, to all the hon. Members’
questions I have tried my best to
clarify ang given ag much information
as I have. I only hope that the hon.
Members will be paiient for the in-
qQuiries that the being conducted so
that the results of the inquiry are pla-
ced, and thep further questions can
be asked from the Government, The
Government, 1 cap assure you, will
Do: and have never hidden any facts.
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MR. DEPUTY-SPEAKER: Even
he will have his colour television in
his constituency,
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SHRI HARIKESH BAHADUR: Mr.
Deputy-Speaker, Sir, there is no need
to drag the previous Government.
Rather, this is the Government which
has come to work and they are work-
ing in thig fashion which is already
before us.

MR. DEPUTY-SPEAKER: They
can grant the previous Government.
Why do you worry about it? You
were not there at that time,

SHRI HARIKESH BAHADUR:
They had not decided for that parti-
cular work. Sir, INSAT I-A was =a
very ambitious plan of our country
and it was said that this INSAT I-A
was a fully functional satellite with
specific rules to play in the field of
television broadcasting, weather moni-
toring and telecommunication system.

But, Sir, it has failed miserably.
Everybody knows it. It has already
been thoroughly discussed in this
House. Now, the point ig whether it
is a technical failure or a political
mischief. If it is a technical failure,
certainly, I can say that Government
was not interested in destroying the
whole thing.

MR. DEPUTY-SPEAKER: Don‘t
bring in politics.

SHRI HARIKESH BAHADUR: I
shall be speaking regarding this.

SHR] CHANDRAJIT YADAV: He
was speaking regarding politica]l mis-
chief.

SHRI HARIKESH BAHADUR: If
it ig a technical failure, I would like
to urge upon the Government that
~our scientists should not be discour-
aged. They should be given further
encouragement. They have tried their
talent in the best possible manner.
But, by chance, it it hag happened,
there is no fault of theirs. At this
point of time itself, I would like to
clarify that our scientistg are not be-
ing given justice properly. That is
why in many scientific organisations,
they are committing suicides.
The Indian Council of Agricultural
Research is a burning example. Even

\
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our gcientists in the Bhabha Atomic
Research Centre are also not satisfied.
Therefore, I would like that Govern-
ment must take gll these things into
consideration.

As I have already said, if there was
any political mischief, it is a serious
matter. The U.S.A. is a friendly
country. But, Sir, sometimes the
intentiong of certain organisations are
doubted.

MR. DEPUTY-SPEAKER: The
U.S.A. has nothing to do with that.
That is a company—not a Government
company.

SHR1 HARIKESH BAHADUR: He
wag telling that an enquiry was go-
ing on. Sir, the American Multi-
National Corporation had been given
an opportunity to manufacture that
satellite. Now, Sir, from the enquiry,
everything will be clear, But, cer-
tainly, there is a doubt.

"MR. DEPUTY-SPEAKER: Let us
await the report.

SHRI HARIKESH BAHADUR:
There is a doubi in the minds of the
people whether the Multi-National
Corporalion had played some mischief.
This is in our minds. That is why 1
want to go on record straightway.
Iiere, 1 would like to ask a very spe-
cific question. The other satellites
which are going to be manufactured,
I want to know whether those gatel-
liteg are going to be manufactured by
the same organisation or the Govern-
ment is entering into a contratct with
some other organisation. This is a
question which I would like to be
answered by the hon. Minister.

Our Indian Scientists had been
supervising this. I want to know
whether they had been given adequate
opportunities to look into the manu-
facture of that satellite properly or
not. In future, what will be the fun-
ctiong of our scientists and what will
be their role? On 18th July, as the
hon, Member, Shri Paswan said the
Minister did not reply that question.

P
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[Shri Harikesh Bahadur]

Failure of

Mr. Stephen, the then Communi-
cation Minister had iold the other
House that India had not got ihe best
slot for its INSAT-1A. The place
India had desired, had gone to the
other country. I would like to put
one questjon specifically for answer by
the hon. Minister.

-

If it is true, what are the steps
which are being taken to solve this
problem? Is there any problem of-
this kind which the then Communica-
tions Minister had told the other
House? Another point which I would
like to raise is this; When this
INSAT-1A was going to be launched,
at that time, it was found that this
particular satellite was over-weighty.
The hon. Minister has given some
clarifications about it. But I can say
one thing. Our gcientists are knowing
all technical aspects agd they might
have informed him on the basis of
which he might have replied. Now,
every gramme of the weight which is
put in the space requires certain
magnitude of force by which jt can
be properly controlled, guided, and
given certain velocity. If it is in-
creased by such a large weight, I do
not know whether there will not be
some adverse effect on the operation.
But I think, and 1 feel, everybody
can think like that, that it may have
-some adverse effect. Therefore, this
aspect should also be very carefully
examined,

The last point which I would like
to raise is this: In his reply the hon.
Minisier has stated that actiong for a
full failure-review of INSAT-1A
spacecraft are on. Now, I would like
to get a categorical reply from the
hon. Minister whether after getting
the enquiry report, he will place it
on the Table of the House. We de-
mand that the enquiry report must be
laid on the Table of the House.

SHRI C. P. N. SINGH: Sir, the
hon. Member and I went t{o the poll
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together in 1980. So, his initial de-
mand about the last Government hav-
ing done...

MR. DEPUTY-SPEAKER:
myself clarified it,

I have

SHRI C. P. N. SINGH: We went
to the poll together from the same
party, with the same programme, So,
I will not comment on that point.

'

I share his concern about the denig-
ration of the scientific community. I
think the best way would have been
to let the scientists themselves, who
are technical experts, go into this
matter, and give their final report, and
then we could have discussed it. But,
as this matter has come up now, I will
say that this Government, with the
leadership which we have, hag always
given to the scientists maximum help
and impetus. So, that kind of interest
has never been lacking; and on con-
fidence, I am sure, the sCientists alone
would able to tel}] us. The second
aspect which he referred to was about
suicide by scientists.

MR. DEPUTY-SPEAKER: Mr.
Harikesh Bahadur is also a Scientist.
He is having M.Sc. Degree.

SHRI C. P. N. SINGH: I know it.
I do not have the data just now with
me. Scientists are also human be-
ings and also Indians. I feel that the
ratio of scientists commitling suicide
would not be higher because we all
know that they are of a different
grade mentally. Therefore, unless
there ig some great physical or mental
disability with them, nobody would
like to take such an extreme step.

Then, he pointed out one thing and
rightly so. I am gorry ] have forgot-
ten to answer the last portion of Mr.
Paswan’s question. That was regard-
ing Mr. Stephen’s statement in the
Rajya Sabha on a suitable slot in
space for the satellite. Sir, whenever

b

e
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any Satellite is put up in space, then,
the Government which is concerned
with it, makes an application to the
International Tele-communication
Union and, on the basis of ‘First-come-
first-served’ that particular country is
allotted a slot. Prior to launch of the
Satellite, this process was adhered to
and we did get a suitable slot. I am
quite posiiive that that aspect has been
clarified even earlier by the Depart-
ment of Space.

One of the other questions which
again the hon. Member raised was re-
garding the scientists being allowed
to function freely on this Committee.
Sir, it has been set up by the Scien-
tists and Tgchm'cians and I am sure
they are the best judge as to who
should be on that Commitiee. Once
again, I would appeal to the hon.
Members, let us await this report
and then when the report comes, a5 it
will be very very technical we will de-
technicalise it and put jtg results be-
fore the hon. Members and this
august House

MR. DEPUTY-SPEAKER: Mr.,
Bbeekhabhai. He is absent.

(The Lok Sabha adjourned for Lunch
till thitry-five minutes past fourteen
of the Clock)

The Lok Sabha re-assembled after
Lunch at thirty-seven past Fourteen
of the Clock.

[Sﬁm CHINTAMANI PANIGRAHI in the
Chair],

MR. CHAIRMAN: The Minister of
s Irrigation.
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STATEMENT RE, FLOOD
SITUATION

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY); 1 rise to
make a statement on the flood gitua-
tion in varioug_parts of the country.
Inspite of lean and delayed monscon
activity in some parts of the country,
heavy floodg have occurred in Assam,
Bihar, Orissa and Uttar Pradesh.
Floods of lower inlensily have also
inundated areas in Andhra Pradesh,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Tripura and
West Bengal. Based on the informa-
tion furnished by the State Govern-
ments to Central Water Commission,
Ministry of Irrigation, the total area
affected by floods is about 76 lakh hec-
tares and a population of 335 lakhs.
932 human lives have been lost. The
value of total damage due to floods
and cyclone has been placed at
Re. 1150 crores approximately. The
flood damage during the last year was
Rs. 1132.31 crores.

The State-wise position regarding
the flood situation and the flood dam-
age as contained in Annexure-I is
laid on the Table of the House.

Annexure I

This year, the South-Western mon-
soon reached Kerala on May 30, 1982,
two days in advance. By 17th June,
the South-West monsoon covered most
partg of the peninsular India, South-
East Madhya Pradesh, Orissa, Assam,
West Bengal, Sikkim, Maharashtra
and Bihar. Inspite of the delayed and
weak monsoon actjvity in some parts,
the entire country wag under the in-
fluence of monsoon by July 22, 1982.

.The lean monsoon activity was obser-

ved in some parts of the country
affecting the States of Andhra Pra-
desh Karnataka, Maharashtra, Guja-
rat and West Bengal. In some of the
Stateg like Uttar Pradesh, Bihar, Kar-
nataka both flood and drought cond-
tions have been experienced. The
South-West monsoon withdrew “from
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Jammu .and Kashmir and West Rajas-
than as early as September 3, and
from the whole of the region by 20th
September. The rainfall upto 28th
September, 1982 has been normal in
Assam, Meghalya, Nagaland, Mizo-
ram, Manipur, Tripura, West Bengal,
Sikkim, Orissa, East Uttar Pradesh,
Plaing of West Uttar Pradesh, Har-
vana, Punjab, East Rajasthan, Madhya
Pradesh, Concan and Goa, Mahara-
shtra, Marathwada, coastal Andhra
Pradesh, Telengana, Karnatakg State,
Kerala and Lakshadweep. it has been
deficient in Bihar State, hills of West
Uttar Pradesh, Himachal Pradesh,
Jammu gnd Kashmir, West Rajasthan,
Gujarat State, Vidarbha, Rayalu Seema
and Tamilnadu.

2. There have been several spells
of heavy rainfall in various parts of
the country. Orissa coast wag hit by
cyclone 'on 3rd June, 1982 causing
extensive damage in Puri, Cuttack
and Balasore districts of the State.
Similarly, the Sundarbans areas of
West Bengal were also affected by
this cyclone. Udipi town of Dakshina
Canada district of Karnataka record-
ed 42 cms., of rainfall on 10-6-1982.
A number of towns/rainfall stations
have also recorded rainfall of above
20 cms. in 24 hours during the floods

season. <

3. According to reporis received
"from the State Governments floods of
varying intensity have accurred in the
‘States of Andhra Pradesh, Assam,
Bihar, Gujarat, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Mani-
pur, Orissa, Punjab, Rajasthan, Tri-
pura, Uttar Pradesh and West Ben-
gal. The total value of damage caused
by floods and cyclone is reported to
be Rs. 1150 crores according to the
information received from the State
Lll 30-9-1982.

4. As in previous years, the Cent-
-ra] Flood Forecasting Organisation of
-the Central Water Commission pro-
;videq flood forecastg for all major
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rivers in the country, since the beg-
inning of the flood season this year.
The Organisation issued 2331 fore-
casts from its 151 flood forecasting
stationgs in the country during the
flood geason. Many of the forecasts
issued this year have reliably predic-
ted the flood levels at critical loca-
tions.

5. The position regarding flood situ-
ation in each State is given below and
details of the damage that have been
reported so far by the Stale Govern-
mentg are given in Appendix-I.

ANDHRA PRADESH

The twin cities of Hyderabad and
Secunderabad experienced torrential
rains on 15-6-1982 night for about
five hours when the total rainfall re-
corded was 5.7 ems. A number of
telephone cables and overhead lines
in the twin cities were damaged re-
sulting in disruption of telecommuni-
catiorr gystem, Many low-lying areas
were also inundated.

River Krishna at Srissilam dam at-
tained a level of 259.58 m. on 21-8-1982,
surpassing the previous high level of
259.42 m in 1981,

ASSAM

The Brahmaputra river crossed
danger level at Dibrugarh for the
first time on 16th June, 1982 and it
remained above danger level till 17th
July. The river was again in floods on
21st July and flowed above danger
level upto 3rd August. The river cros-
sed danger level for the third time
on 13th September and remained
above danger level upto 23rd Sepiem~
ber, The main tributaries of the Brah-
maputra viz., the Burhi Dehing, the
Subansiri, the Dhansiri, the Kapill
the Puthimari, the Pagladiya, the
Beki, the Manas and the Sankosh
were also in floods during different
spells and crossed their respective
danger levels. A eyclonie storm of
moderate to  heavy imtensity with
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strong winds also occurred between
1st and 3rd August in Dhubri of Goal-
para district.

In Barak basin, the river Barak
and its tributaries, the Kushiyara,
the Rukni ang the Shingla crossed
danger levels for short durations and
two breaches are reported in the em~-
bankment system.

According to the State Government
report the three waves of floods in
the Brahmaputra Valley have affected
1062 villages.” Overtopping of and
breaches in embankmient system
alongwith active erosion at a number
of places threatening embankments
‘and habitationg have beerr reported
by the State Government along with
disruption of communicationg on the
National and State Highways in many
districts.

BIHAR:

The Ganga and its tributaries, Gan-
dak Kamla Balan. Kosi and Maha-
nanda in North Bihar and the Sone
and Punpup in South Bihar well irr
floods since 11th July, 1982 and cros-
sed danger levels during different
periods. River Ganga crossed danger
level for the first time at Gandhighat
(Patna) on 24-8-82. It crossed
danger level at Buxer on 27-8-82,
Hatidah on 24-8-82, Monghyer on
3-9-82 and Colgong on 26-8-82 and
remained above danger level upio
19-9-1982. Burhi Gandak, Kosi, Sone
and Punpun alsp remaimed above
_ danger level between 8-8-82 and
24-9-82 Ganga at Gandhighat (Patna)
Kosi at Kursella and Ghaghra at
Gangpur Siswan, however surpasszd
the previous highest flood levels by
4 cms, 25 cms and 36 cms,

The flonds in Bihar have affected
14 districts covering 3,429 villag2s, an
area of 6.62 lakh hectares and a po-
pulation of 41.91 lakhs. The total
damage is about Rs. 89 crores.

Piprasi-Pipraghat embankment of
river Gandak gave way at two places
namely Barwatola near Dhanaha on
22-7-82 and between Dulari and
Bhuidharwa on 24th July, 1982.
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The embankment wag also eroded
away in 3 length of 950 metres in east
of Thori retired line. The Tirhut main
canal and the Vaishali canal breach-
ed on 23rd and 24th July respective-
ly affecting adjoiring villages in
Patna, the flood inundated the Diara
area of Dhanapur Maner, Patna city
and Fatwa blocks. Th> flood water
entered the Chhapra town inundating
substantia] areas of the town. In
Arrah town, 14 out of 32 principal
wards were inundated by flood water
on 7-9-82. Pahipur left embankment
on river Maha breached opn 6th
September between Sitalpur and
Dighwara railway ytationg and inur-
dated areas in Saran district, Mehuna
protection embankment of Sonepur
town breached on 8-9-82 inundating
town areas. The right Barandi em-
bankment of river Mahananda in
Katihar district breached on 9-9-83
and inundated the adjoining areas.

GUJARAT:

Parts of Rajkot, Banaskanth and
Mehsana Districts experienced hizavy
rainfall during 23rd-25th July, 1982,
affecting a number of villages and
causing damage to crops and pro-
perties. Deesa taluka in Barraskantha
District and Patna taluka of Measana
District recorded a rainfall of 33.6
om and 225 cm. respectively on 24th
July, 1982,

KARNATAKA:

Due to incessant raing around Udu-
pitown in Dakshina Kanada District
in the 2nd week of June, 1982, low-
lying areas around Udupi town were
badly affected. The Udupi town re-
eorded rainfall of 42 cm on 10-8-82.
National Highway at Putfur village

" was affected. The road between Malpe

and Kalyanpur babached at Kodavo-
or. The right bank of salt water ex-
clusion dam of Kodavoor near Babu-
thota breached.

Heavy rains in the last week of
July and first week of August, 1982
agair affected parts of Chickmanga-
lur, Belgaum, Karwar, Dharwar, Shi-
moga, Uttarg Kananda and Dak-
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shina Kanada Districts disrupting
communication system and normal
life.

KERALA.:

The State experenced heaVy' rains
on 24th July, 1982, which affected
partg of 10 districts, 41 human lives
have blzen reported “o have been lost.

MADHYA PRADESH:-

The Narmada was in floods and
flowed 1.50 m. above he submersible
road bridge at Mandla on 16-2-82
disrupting road communicatiorrs, The
State Government has reported tha%
13 districts covering 4213  villages
have been affeced.

MAHARASHTRA:

Heavy rains affectad parts of Jal-
gaon, Buldana, Yavatmal, Wardha
_and Ratnagiri distric's during July-

August, 1982. Ten human lives are
reported to have been lost due to
floods in the State.

. MANIPUR:

All major rivers in thig State were
in floodg in the third week of June,
1982, due to incessant rains, River
Thoubal was reported to have cross-
ed the previous recorded highest
flood level. The State Governmiant
has reported breaches in the embank-

2nt system of Thoubal and Imphal
rivers and alsg inundation of areas
in unprotected reaches.

ORISSA:

During the night of 3|4 June, 1982,
the coas*al areas of Orissa, parti-
cularly the districts of Cuttack, Bala-

- sorz and Puri were overtaken by ty-
clonic storm of unprecedented veslo-
city Cyclone in the month of June is
a rare phenomena in Orissa, and the
present one was the first of this
century. The maximum wind speed

. at the time of actual crossing of the
Storm over the State was reported to
have reacheq 220 km per hour. The
cyclone was accompanied by heavy

. to very hea"vy precipitation in certain
parts of the State. Rainfall of 9 cm.
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was recorded at l’araddep on 3rd
June, 1982. On account of this devas-
tating cyclone, an area of 25 lakh
hectares, affecting a population of
73.23 lakhs, and 8.1 lakh houses in
the seven districts of Cuttack, Puri,

Balasore, Samalpur, Mayurbhanj,
Dhenkanal and Keonjhar covering
110 blocks suffered significant
damage.

Unprecedented rainfall “occurred in
Sambalpur and adjoining areas from
18th to 19th August. Smbalpur re-
corded 58.2 em. and Hirakud 41 cm.
during 24 hours ending 0800 hours
on 19th August. Severe damagz was
caused to Hirakud Irrigation System
and its infrastructure. Breaches also
occwrred in  Mahanadi  protective
lambankment of Sambalpur town.
Partg of Sambalpur were under water
and main road from Sambalpur to
Cuttack was breached. Water from
outside entered Burla power house
disrupting power generation at Hira-
kud. -

Due to unprecedented rainfall in
the downstream catchment of river
Maharradi below Hirakud on 29-8-
82 and 30-8-82, a peak flood of 15.60
lakh cusees through river Mahanadi
causing severe floods and extensive
damage in Sambalpur, Bolangit, Kala-
handi, Phulbanj. Dhenkanal, Cuttack
Puri and Ganjam Districts,

Thie Mahanadi surpassed the pre-
vious recorded high flood levels at
Alipingal (Devi) and Himapara on
31-8-82, The Brahmani also crossed
the danger level a* Jenapur Anicut.
Road communication batween Bhu-
bneswar and Ganjam on National
High-way and Bhubaneswar and
Puri was disrupted, Over 9493 village-
es in 24 sub-divisions were affected.
In all 204 breaches in rivier em-
bankments and 700 breaches in canal
embankments have been reportzd so
far, Substantial damage to Irrigation
system, water-supply, communication
and flood control works has been
riaported.
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The area affected by floods is 12.75
lakh ha. population 54 lakhs. 141
human lives lost with 49 reporied

missing. The total damage due to
ﬂood_s ig about Rs. 332 crores.

PUNJAB:

As pear reports received from State
Governmen”, breaches occurred in
Dihan Choe bund Hoshiarpur district
on 16th August, 1982, Hoshiarpur-
Phagwara Road was damaged due to
heavy rains. Culverts on Nangal
Shahidan Choe and Nariala Cho: on

Hoshiarpur Garshankar Road were
damaged.
RAJASTHAN:

Following heavy rainfall in its
catchment river Chambal a: Dholpur
crossed the danger lewtz]l for the first
time on 13th August, 1982. The river
surpassed the previous high levta]l of
132,91 metres recorded in 1977 and
attained a level of 144.00 mletres on
25th August.

TRIPURA:

River Manu at Kailashahar and river
Dhalai at Kamalpur in North Tri-
pura districy crossed danger level for
a short while on 11th May, 1982. The
State experienced very heavy rains
within a short period of 2-3 days
during 1st to 5th August, 1982, Rivers
Maru, Mahurj Dhalai, Katakhali,
Gumti and Howrah were in floods
and crossed danger level and over-
floweq their banks. At many places
the embankments and other flood pro-
tection works were damaged and
road communication disrupted. Low-
lying arzas of Agartala and Kailasha-
har towns and the surrounding areas

were reported to have been inunda-
ted.

UTTAR PRADESH;

River Ganga was in floods at Bal-
lia for the first time during the season
on 5th August, 1982 and continued up
to the 15ty September, River Yamuna,
Ghagra, Gomti, Rapti, Ken and Befwa
Were also in floodg and crossed dan-
ge-r levels during different periods.
River Ganga surpassed the pg-evious
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high flood level at Gazipur and Ballia
on 1-9-82 and 4-9-82 respectively by
24 cms and 4 cms.  River Yamuna
surpassed. the learlier levels of 1973
and 1978 recorded at Auriya and-
Kalpi respectively. Drainage con-
gestior: has been reported in many
towns and Jaunpur town was badly
inundated during the last lap of flood.
season. Breaches in many embank-
ments and damage to anti~erosion
works has alsp been reported by the
State Government. Substan%ial areas
in Deoria District were reported to
be inundated due to breaches in Bihar
bund on river Gandak.

Ag per reports received from the
State Government so far, floods have
affected 43 districts covering 29,730
villages, an area of 49.40 lakh hecta-
res, a population of 211 lakhs with
loss of 525 human lives and total
damage of the order of Rs. 624 crores.

WEST BENGAL:

Cyclonic storm on June 3 and 4,
1982 caused damage and breacheg to
the Sunderban embankment systom.

River Teesta, Jaldhaka, Matha-
banga, Raidak-I and Raidak-II and
the Sankosh were in floods during
the first week of July. A rainfall of
26 cms was recorded at Cooch-Behar
on 10th July, 1982. River Raidak-I
ard Gadahar surpassed the previous
records of flood level in Tufanganj.
NH-31 was oviertopped at 5-6 places
between Tufanganj and Cooch-behar
by the spilly of river Gadahar,

Damage to some flood control and
river training works has been report-
ed on Teesta, Ganga and Bhagirathi
rivers.

GOA, DAMAN ANpD DIU:

On account of heavy rainfall at
Dudhsagar on  28-7-82, railway
track in about 60 to 70 M was
washed away due to fall of boul-
ders from Dudhsagar mountain,
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379 Flood and Drought
situgtion in various

14.40 hrs,

STATEMENT RE FLOOD AND DROUGHT
SITUATION IN VARIOUS PARTS OF THE
COUNTRY

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (RAO BIRENDRA SINGH):
Sir. Hon’ble Members will recall that
on the 20th July, 1982. I had made a
Statement in this House about the be-
haviour of the monsoon in the various
parts of the country. Although the
South-West monsoon wjag norma] up-
to the middle of June, it became al-
together weak thereafter ang for
nearly three weeks i.e. upto the first
week of July it remained as a feeble
current in the Southern Peninsular
region with it Northern limits stretch-
ing upto Bombay. By the middle of
July, 27 Sub-Divisiong out of 35
Meteorologica] Sub-Divisiong in which
the country ig divided were having
deficient rairfall.

However, from the last week of
July onwards, the monsoon became
vigoroug practically over the entire
North and North-Western part of the
country giving widespread rainfall,
The month of August turned out to
be a month of “excessive rainfall in
certain parts of the country which cor-
rected the deficiency in rainfall and
brought down the number of deficient
Sub-Divisions to 11
due to erratic behaviour of the mon-
soon, drought conditiong ar, prevail-
ing in parts of West Bengal, Orissa,
'Uttar Pradesh, Bihar, Maharashtra,
Andhra Pradesh and Tamil Nadu.
According to the information furnish-

“ed by the India Meteorological De-
partment, the number of districts in

only. However,
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these States which had deficient rain-
fall ig as follows:—

State Number of Districts
with scanty/deficient
rain

- ——— e —

West Bengal . 13 out of 15

Bihar . . . 18 out of 33
Orissa . . = 4 outof 13
Uttar Pradesh 25 cut of 57
Maharashtra 13 out cf 31

Andhra Pradesh
Tamil Nadu .

14 cut of 23

11 out of 15

I haq already explained in my ear-
lier Statement the various steps taken
by the Department of Agriculture
asking the States to prepare Contin-
gency Plang on drought and to take
timely steps for helping the farmers
in combating gituations of adverse
weather conditions. An Inter-Minis-
terial Coordination Committee in the
Minjstry of Agriculture has been re-
viewing matters relating to crop hus-
bandry, provision of loans, fertilizers,
supply of power andq diese] and use of
water in irrigation reservoirs. A total
amount of Rs. 113.50 crores was dis-
tributed amongst the State ag loar
fo. supply of agricultural inputs to
the farmers during the kharif season,

While on the one hand the rainfall
was deficient in certain parts of the
country some others experienced
floods. In early June, Hyderabaq City,
Udipi Taluk in Karnatak; and five
districts of Assam suffered from floods
causeq by localized heavy rains. . A
peculiar feature of the monsoon dur-
ing August was that a number of deep
depressiong were formed in th, Bay
of Bengal which moved in the North-
North Westerly direction giving . high
rainfall in Orissa, East and North

_Madhya Pradesh, Uttar Pradesh and

Bihar., The result was that important
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rivers like, Yamuna, Ganga, Ghagra,
Gomti, Rapti, Sharda, Ken and
Gandak and their tributaries flowing
down both irom North as well as South
carried exceptionally heavy discharge
of water causing inundation of vast
areas in Uttar Pradesh and Bihar.
There wag also extremely heavy rain-
fall in two spells in the catchment of
Mahanadj which flooded a numbe, of
districts in Orissa.

Thus, these States guffered from
both the drought conditions in the
earlier part of the season and from
floodg during August and September,

Immediately after the occurence of
floods, and even before the receipt
of the Memorandum from the State
Government, gn Inter-Mjnisterial Fact
Finding Team headed by the Relief
Commissioner was deputed to visit
Orissa. Prime Minister made an
aerial survey of the flood affected
areasg in Uttar Pradesh, Bihar and
Orissa on 9th September and held dis-
cussjons with the Chief Ministergy and
their colleagues at Varanasi and Bhu-
baneshwar Prime Minister again flew
over the flood affected districty of
Uttar Pradesh on 18th September and
discussed the situation with the Chief
Minister at Allahabad, 1 also flew
over some of the flood affecteq areas
of Uttar Pradesh and Bihar on 17th
September and held discussions with
the Chief Ministers and their col-
leagues at Patna and Lucknow for
assesding their immediate require-
ments Emergent supply of relief ma-
terial for preventing outbreak of epe-
demics and tarpaulins and polythene
sheets for shelter were airlifted to

Orissa. Additiona! allocations of
10,000 tonnes of foodgrains each
to  Uttar Pradesh, Bihar and

Orissa were made for meeting
the emergent requirements of
the affected population. Temporary
Ways and means advance of Rs. 15
and Re, 10 crorsg respectively has also
been given ty Orissa and Uttar Pra-
desh, )

State Governments of West Bengal,
Orissa. Uttar Pradesh and Bihar had

paris of the
country (St.)

earlier submitteq Memoranda on
draught but visits by the Central
Teams to these States except West
Bengial, had been deferred because of
floods. The requirements of West
Bengal for undertaking drought relief
operations were assessed by the Cen-
tra] Team which visited the State
early in August and based on the pe-
commendations of the High Level
Committee on Relief, a total ceiling
of expenditure of Rs. 24.77 crores has
already been sanctioned for this State.
Looking to the gravity of the flood
situation in the rest of the States, the
Government of India directeg the
Centra]l Teams to visit Uttar Pradesh
Bihar and Orissa even before the re-
ceipt of the Memorand, from these
States, The Teamg have completed
their visits and their reporty are
awaited.

(Interruptions)

SHRI SOMNATH CHATTERJEE
(Jadavpur): Is it the ceiling?

RAO BIRENDRA SINGH: That is
what I said.

SHRIMATI GEETA MUKHERJEE
(Panskura): Is it the ceiling for all
times to come?

RAO BIRENDRA SINGH: Memo-
randa have gince been received from
Karnataka. Madhya Pradesh and Tri-
pura in respect of floods and from
Andhry Pradesh and Maharashtra in
respect of drought. Assessment of
the requirements of the flood afftected
States are under active consideration
of the~GQvernment of India. A cen-
tral Team is already in Maharashtra
assessing the impact of drought in
that State. So fa; as Andhra Pradesh
is concerned a Central Team would
be going there shortly,

I would like to inform the House
that our Prime Minister very promptly
sanctioned a total sum of Rs. 79.50
lakhs from the Prime Minister’s Na-
tional Relief Fund to Assam, Bihar,
Karnataka, Madhya Pradesh, Orissa
and Uttar Pradesh which proved of
great assistancg in the initia} stages
of the calamity,

382 -
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.1 would also like t0 make a parti-
cular mention of the commendable
role played by the Armed forces of
the Country in extending a helping
hang to the suffering humanity in al}
thes: States. They drafted their offi-
cers gnd men alongwith the rescue
materiallike, boats etc. for the reliet
and rescue work including air drop-
ping of supplies to the marooned
people in the flood affected areas.

I agsure the Hon’ble Members that
Government of India would extend
all possible assistance to the stricken
States to tide over the calamity and
to mitigate the suffering of the affected
people. !

Slate-wijse position is briefly shown
in Annexure-I which is placed on
the Table of the House,

Annexure-1
ANDHRA PRADESH

1. There was a localised heavy
downpour in the city of Hyderabad
on the 15th-16th June, 1982, For this,
the State Government had ssked for
Central assistance of RsS. 3.87 crores.
‘The State Governmeny were advised
to meet the expenditure within the
State’s margin money of Rs, 858
crores, available with them.

2. Parts of the State have also been
- facing drought conditions, 20 out of
23 districts have been a_ﬁected by
drought either wholly or partly.
Cropped arej of about 38 lakh hec-
tares and a population of zbouy 31
lakhs have been affected, The State
Government have sent a Memorandum
which was received on 30th Septem-
ber, 1982. which is under considera-
tion, ' 0!

ASSAM T
3. There have been three successive

waves of floods, on 18th June, 20th
" July andq 14th September, 1982. A

OCTOBER ¢, 1982

parts of the 384 )
country (St.)

total population of 10.91 lakh; and
cropped area of 39000 hac. in six dis-
tricts have been affected. The Cen-
tral Government have not received any
any detailed Memorandum from the
State Government though a request
has come on 20th September 1982 for
the visit by the Central Team to make
preliminary gssessment of the damage
causeq by floods. A decision hag been
taken to depute a Centra] Team to
assess the damage.

BIHAR

4. According to Memorandum re-
cejveg from the State Government,
ths rainfall in the three regions of
the State, namely, North Bihar, South.
west plains and Chota Nagpur Pla-
teau have been inadequate and un-
even. There was a long dry spell
stretching over a period of 3 to 4
wecks, However the situation im-
proved somewhat with good rainfall
during latter half of Auguset and in
September. According to the infor-
mation received a total cropped area
of 44,17 lakh ha c, in 187 Blocks and a
population of 190.65 lakhg in 22 dis-
tricts have been affected.

b4

5 The State has also been gffected
by floods because of the major rivers
like Ganga and Gandak over-flowing
their banks. According to reports
from the Stat, Government 14 Dis-
tricts have. been affected by floods
covering a population of about 4190
lakhs and a cropped area of 2.55 lakh
hac. The number of lives lost is re-
ported at 24. 39697 houses have been
damageq either partially or wholly,
Loss has also been caused to public
properites, roads and communications,
electrica) installations, river embank-
ments, cana] system etc.

6. A Centra] Team vigiteq the State
between 20th and 22nd of September.
Its report has been received and is
under processing. )
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MADHYA PRADESH

7. Till middle of July, 1982, the
State was passing through a situation
of deficient rainfall, Subsequently, a
sudden acceleration in the movement
of monsoon completely altered the
situation and floods occured in as
many as 13 districts, gffecting a popu-
lation of over 18 lakhg and cropped
area of 430 lakh hactares, Besides,
there was loss of 56 human lives and
over 1400 cattle heads perished.

8. The State Government have sent
a Memorandum seeking Central assis-
tance which is under consideration.

MAHARASHTRA

9 The onset of the monsoon was
delayed in most¢ partg of the State and
uptill the third week of June, there
were only light and isolated showers.
It was only in the last week of June
that widespread rains were received
in different parts of the State, The
cumulative effeet of the delayed mon-
soon, erratic and inadequate rains
and the long dry spel] had an ad-
vers: effect on the kharif crops, 10
districts out of 31 districts in the
State covering a population of 46.94
lakhs, a cattle population of 36.72
lakhs and a cropped areg of 22.84
lakh hac. have been affected.

Y

10. A Centra] Team jg visiting
Maharashtra between 4th to 6th Oc-
tober, 1982 to mak, an on the spot
assessment of the situatjon.

ORISSA

11. Orissa passed through a series
of worst calamities in the living me-
mory of the people and that too is
quick successjion-cyclone, on the 3rd
ang 4th June, a prolongegq dry spell
during June ang July and finally
floods in the months of August and
September,

12. So far as drought ig concerned
the State suffered 5 dry spell stre-
tching over 2 to 3 weeks affecting 13
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districts of the State during the
months of June and July. 41.39 lakh
hac. of cropped area was affected.

13. The position, however, changed
in the month of August when the
Statg starteq receiving good rainfall.
On 18th ang 19th August there was
heavy downpour in Sambalpur djs-
trict ag well as in the adjoining areas.
when 58.17 cm. of rainfall was record-
ed in a period of 18 hourg between
3.30 PM on 18th to 8 AM on 13th
August. As g result of this heavy
rainfall extensive damage was caustd
to house properties, roadg and em-
bankments and canal systems in .the
Sambalpur district. The Burla Power
Station at Hirakud Dam was also
flood:d and generation of power was-
disrupted.

14. Another disaster overtook the
State in the form of unprecedented
floods between 29th August and Jet
September, 1982 in Mahanadi down-
stream of the Hirakug Dam. The
discharge in Mahanadi at the Naraj
weir just above Cuitack wag recorded
at 15.70 lakh cusecs on 31st August at
5 PM—the highest ever recorded. The
result was that Mahanadi and their
tributarieg over-flowed their banks
and” caused heavy damage by eub-
merging large areag chiefly in Bolan-
gir, Phulbani, Dhen Kanal, Cuttack
ang Puri districts 54 lakhs persons
and a cropped area of 12 lakh hae.
have been affected. 140 human lives
and 26,359 cattle heads are reported
to have perished.

15, On receipt of information,
Central Government sent an Inter-
Minijsteria] Team headed by Relief
Commissioner, Governmeny of India
and comprising members from Minis-
tries of Health and Irrigation. Emer-
gent needs of the State were listed
as prevention of epedemics, provision
of shelter and foodgrajns. Immediate
arrangements were made to fly
bleaching powder and Indian Air
Force did a gallant job by airlifting
the material from Calcutts as wel] as
tarpaulins from Kanpur spared by the
Army,



887 Flood and Drought
' , situdation in various

[Rao Birendra Singh]

Jet-Vaccine Teams for masg vaccina.
tion against outbreak of any epide-
mic were sent from Delhi, Requjre-
ments like oral rehydration packets,
tetra-cycline capasules, anti-cholera
vaccing and chlorine tablets were also
arranged by the Ministry of Health.
Empty gunny bags for plugging the
breaches, milk powder, 1,00,000 metre
of polythene sheets with the help ot
UNICEF were alsp sent, some of
which were airlifted by 1. A F. Ar-
rangements Were made for djverting
rigs and air compressors from the
neighbouring States to tackle the
drinking water problem. Supply of
diesel, keroscne, cement, steel, has
been assured to the State GoOvern-
meny and adequate stocks are avail:
abl, within the State,

16. The State Government have
forwarded two Memoranda seeking,
Central assistance for devastation

__caused in the districy of Sambalpur

and other districts. A Central team
hag visited Orissa between the 16th
and 21st September, 1982 and itg re-
port is awaited,

TAMILNADU

17, According to the preliminary
estimates, practically all districts in
Tami] Nadu have been adversely
affected. Reduction in cultivation of
areas of various crops and Joss of
<rops of Samba and Kuruvvai paddy
are expected. The State Government
are, however, making the assessment
and will be sending a detai'ed Memo-
randum in due course.

TRIPURA

18. Tripura hag alsp been affected
by floods, A request received from
‘that Government iy under consiglera.
tion. According to Memorandum re-
ceived from the State Government
31,000 Ha. of cropped areg and a
population of 1.1p lakhs was affected
bv floods which also caused loss of
4 human lives, 44 heads o¢ cattle and
damage to 4808 houses in the affect-
ed areas.
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UTTAR PRADESH

19. The State Government had re-
ported earlier in July prevaience of
drought conditions. The State Gov-
ernment informed that the detailed
assessment of the damage o the
kharif crop by drought could not be
made at that stage, but roughly indi-
cated about 39 lakh ha. of cropped
area affecteg by drought and had
requested for Centra] assistance. The
situation subsequently changed from
the beginning of August. The State
experienced very heavy rainfall re-
sulting in wide-spread water-logging
and floods. Major rivers in the State
such ag Ganga, Yamuna, Ghagra. Ken,
Rapti, Sarda, Gomti etc. were over-
flowing above ganger level

20. The floods have affected 43 dis-
tricts in the State and a population
of 201 lakhs, 492 human lives and 2100
cattle heads have been lost. Nearly
3.75 lakhs houses have been damaged
and a cropped area of 28.97 lakh hac.
hag been affected. besides damage to
public properties.

21. A (Centra] Team  visited the
State between the 20th and 24th
August 1982 and its report is awaited,

WEST BENGA]L, -

22, The Stat, has been affected by
drought condjtions since May, 1982
Tweleve districts out of 15 and a crop-
ped area of 8.4 lakh ha have been
affected. At the requesi of the State
Government, a Central Team visited
West Bengal between the 8th and 10th
August, and on the basis of its report
and the recommendations of the Hi'gh
Level Committe, on Relief. the Gov-
ernment of India have already sanc-
tioneq a ceiling of expenditure of Rs.
2477 crores for drought relief measur-
es upto the end of March, 1983,

SHRI SOMNATH CHATTERJEE:
A djscussion would be necessary.
(Interruptions) ,

RAO BIRENDRA SINGH. Another
statement jg there. | have fot to go
to Rajya Sabha. It you allow me...
It is a very shory statement.

(Interruptions)

—
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MR, CHAIRMAN: It can pe had on
another day, because there is another
business—the, Legislative Business.

You give notice and it will be dis-

cussed,

(Interruptions)

RAO BIRENDRA SINGH: I have
to make one announcement; and after
the anmouncement I have to attend to
some work in the Rajya Sabha.

MR. CHAIRMAN: It js not includ-
ed in the agenda here; jt is not in
- the paperg here.

RAO BIRENDRA SINGH. It had
been given (Interruptions), In the
forenoon, 1 had given a notice; in the
forenoon, I had supplied copies ty the
Secretary. 1 will read it out,

MR. CHAIRMAN: At the end of the
day you can male a statement; not
now, '

SHRI SOMNATH CHATTERJEE:
Is it very long?

RAO BIRENDRA SINGH: No.

SHRI SOMNATH CHATERJEE:
He can read it out.

Wi T e € AT |R (7 F=AE0)
A ¥ FAW F oA F HeAr ST
T ¥® A wg | AZ AT FIAA
aER g o

MR, CHAIRMAN: What has hap-

pened to you?

(Interruptions)

MR. CHAIRMAN. He is making a
t slatemnt. Wou'lq you listen to his
¥ statem nt? What is this?

(Interruptions)

procurement
price for paddy ete.

MR. CHAIRMAN: He is making a
statement. Kindly listen to his state-
ment, -

(Interruptions)

DR. VASANT KUMAR PANDIT
(Rajgarh): What zbout the copies?»

(Interruptions) ..

14.50 hrs.

STATEMENT RE. PROCUREMENT

PRICE FOR PADDY AND COARSE

KHARIF CEREALS AND MINIMUM

SUPPORT PRICE OF COTTON FOR
1982-83

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(RAO BIRENDRA SINGH): I would
like 10 make a statement. The Pro-
curement price of common variety of
paddy hag been fixed at Rs 122/- per
quintal and of kharif coarse cereals
viz.. jowar, pajra, maize anq ragi at
Rs. 118/. per quintal fo, 1982-83 mar-
keting season. Consequent on the in-
creasp in the procurement price of
paddy it has also  been decided to
raise the issue prices of all varieties
of rice by Rs. 13/- per quintal over

the preseny levels with immediate
effect, .
In regarq to cotton, the Govern-

ment has decided to fix the minimum
support price of kapag of faiy ave-
rage quality of J-34 variety at Rs,
380/- per quintal for 1982-83 season.

o TREAATY Akd; (T2AT):
Te A AT FA Y

RAO BIRENDRA SINGH: This was
not done last year; now they have
fixed the price. The corresponding
prices of other varieties would as
usual be fixed by the Tex:ile Com-
missioner,
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14.62 hrs. '

AMRITSAR OIL WORKS (ACQUISI.
TION AND TRANSFER OF UNDER-
TAKINGS) BILL*

" THE. MINISTER OF STATE :OF
THE MINISTRIES OF CIVIL AVIA-
TION AND CIVIL, SUPPLIES (SHRI
BHAGWAT JHA AZAD): I peg to
move for leave 0 introduce a Bil]l to
provide for the acquisition and trams-
fe. of the right, title and interest of
the undertakings of the Amritsar
Sugar Mi'ls Company in relation to
the Amritsar Oil Works with a yiew
to sustaining and strengthening the
aucleus of pub-ic owneq or controlled
.unitg required ¢or ensuring supply of
wholesome vanaspati and refined edi-
ble oils to the public at reasonable
prices and thereby to give effect to
the policy of the State towards secur-
ing the principles gpecified in clauses
(B) ang (c) of articla 39 of the Consli-
tution,

MR, CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bil] to provide for the ac-
quisition amd transfer of the right,
tit'e and interest of the under-
takings of the Amritsar Sugar Millg
Company in relation to the Amurit-
sar Oil Works with a view to sus-
taining and strengthening the
nucleus of public owneg or con-
tro'led units required for ensuring
supply of wholesome vanaspatj and
refined edib'e oils to the public at
reasonable prices and thereby {0
give effect to the policy of the State
towards securing the principles
specified in clanseg (b)Y and (¢) of
article 3% of the Constitution”

The motion was adopted.

SHRI BHAGWAT JHA AZAD: 1
introduce} the Bill.

-— ——
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MATTERS UNDER RULE 377

(I) REPORTED PLIGHAT CF VILLAGES
DUE TO COUSRE OF OLD ROAD BY VABA-
NAaS! CANTT, ARMY AUTHORITIES,

»fi Tor ATy wiaFe vived (1397):

g genfy wamm, ¥ owd

werw ¥ qOvEr et & &f
afsfal & sgafmar § A

Amfer g § 1 T Qe § oA 9
# fag dwst ast § fafaed & @9
F o g 1 R AN qqa
oy W £ 7 fow @Y W awf §
fafaed sifiwrfa, fvt &1 g
AmfE mTRgwl & wio agaeqet
TN @I & | AN T HFRT Qe

srar & L qama frar Far &
T A UF ATRE N §eW
F AT W geaE FOE dmw
F AT 1 I qg a6 T T,

w9 aF fF a7 Torg § n g€ o
fredt | s GmT # wmw
aty @& frar | ww qagd we
A0 Tar wix feafs faarfasrd
T T Mg

Published in Gaze.te of India Extra- ordinary Part
tIntroduced with the recommmendation of the President,

————

II. section2, Dated

4-10-1982,

‘

f
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oA A F A3 aut § Fge-
q@ET A gAafar M # g9
SEMA AR &g A0 275 fafaEd &
RN A FIEF T FT faar
I TG FAGAT T @, qgd
37 gA v fqarfaerr & geqedw
F AT 30 ®E AT WA mw
® FE 10 HWT FEH 12 G
¢ fzar war) amw & o domEy
1 ergFe (w6 TFvR F1 7ifaF awa
¥ g aw DF A fgam owm

AT, T FATT § FrOITT o6 FHN
AW AT E 1 4,5 T F FAT A
F AT (T FI NIFF GO HTET
& g nf § 1 usr ofcfefy W
X g wn RAY o w€w R
F gEaT w4, 8% 4> 275 ¥ wE
N TF FAFC IAGL dAmE @
A& afew g wF F gifaw agal
XA T 7T T g T
afy a0 @ dfr sfamtent
® feema § 5 a earig At
¥ 99 ggaufy od Wi SR
ST FT |

(II) DEMONSTRATION BY PEACE—MAR-
CHERS IN DELHI,

SHRI SATYASADHAN CHAKRA-
BORTY (Caleutta  South): Sir,
several lakhg of people of all walks of
life have come to Delni today
(4-10-1982) to join the peacg March
organised by six parties to protest
against the imperialists’ attempt to
plunge the world in'o a nuclear ho-
locaust, Sir, never before wag the
danger of war so imminent, never
before were warmonger so active as
to-day in all parts of the globe creat-
ing hot-spots everywhere. The Wes-
tern European countries are being
pressurised to deploy perishing mis-
siles on their territorie;  ‘freatening

the security of the socialist countries

ag also its NATO allies. The leaders of
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the imperialistg are also preparing for
a first nuclear strike. Its talk of limi-
{ed nuclear was with neutron heads
is clear deception to lull the vigilance
of the people. If unfortunately a nuc-
lear conflict breaks out it can never
be limited, it would engulf the whole
world.

It urges its allies .o extend NATO
operation to the Indian Ocean and the
Arab Gulf, It has organised rapid de-
ployment force to intervene in West
Asia and has converted Diego Garcia
into 5 naval air base and has moder-
nised it, It has new bases in Pakistan
and some other countries. It hopes to
convert Pakistan into an operation
bace and is carrying out the massive
arming of the military regime of
Pakistan. The Israeli aggression in Le-
banon and ‘he massacre of innocent
Palestinians are aimed at the destruc-
tion of the P.L.O. The brutalities
committed bv the Israeli aggressors
are reminiscent of what Hitler did to
the Jews in Europe.

But the popular forces of the world
are seized of the danger and are
ranking themselves against it. The
mighty demonstration in London,
Paris, Bonn, Rome, Brussels; Calcutta
and Helsinki for peace and the deter-
mination of the Socialist world to
maintain peace show the growing
strength of the popular forces against
the dark forces of war.

We in India are particularly con-
cerned about the danger of war and
the threat to our security. It {s neces-
sarv that all patriotic forces unite to
launch a vigorous campaign to com-
bat he danger of nuclear was, un-
mask the plans. before the people to
mobilise all anti-imperialist, peace-
loving people to save the world from
nuclear devastation,

I, therefore, urge upon the Govern-
ment ‘o take note of the feelings of
the people of India expressed in to-
day’s peace rally and to condemn the
war designs of the 1mper1ahsts in un-
equivocal terms. ?
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(iii) N=p FOR STOPPING FURTHER
IMPORT OF RUBBER IN THE INTEREST
OF ! .DEGENOUS RUBBER CULTIVATORS.

SHRI GEORGE JOSEPH MUNDA-
CRAL (Muvattupuzha): Following
the import and release of large stock
of natural rubber by STC during the
month of September—the peak rub-
ker production time—it has created
great crisis in p'antation industry, The
price of rubber has crashed more than
Rs. 3.000/- per ton and there is no
demand for rubber now. To saye the
poor and marginal rubber cultivators,
I request the Commerce Minister to
stop further imports of rubber, force
the manufacturers to keep three
months stock and instruct STC or
Rubher Board to purchase the surplus
rubber from the open market in order
to keep it as a buffer stock.

(iv) NEED FOR VUTILISING MICRO-
WAVE CHANINEL IN KERALA FOR TELE-
VISING ASIANGAMES,

**SHRI V. S. VIJAYARAGHAVAN
(Palghat): The ASIAD 1982 is going
to be an event of great significance.
People all over the country are lo-
oking forward to witness it with great
eagerness, The Government had right-
ly made arrangements to televise the
games through INSAT-1 so that peo-
ple in different parts of the country
could see and enjoy it. Unfortunately,
with the failure of INSAT-I, the hopes
of witnessing Asian Games over the
TV in States which have a. present
no facility of TV transmission have
been dashed. Particularly distressing
is the case of the State of Kerala.

Kerala has not yet been put on the
TV map. The people of Keralg were
hoping to witness the games on TV
with the help of INSAT. But, with
that gone their hopes have been shat-
tered.
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However, the situation ig not so
hopeless. I understand that the exist-
ing microwave channels in Kerala can
be utilised for TV transmission pur-
poses. If these channels are wused,
without much cost, people in Malabar,
Cochin and Trivendrum will be gble
to witnesg; the games on TV. This ar-
ragemen. ig existing presently in
Bangalore where with the help of
microwave channels. TV programmes
from Bombay and Madras are relayed.

Theretfore, I would earnestly request
the hon, Minister of Communications
to allow the microwave channels to
be uysed for TV transmission in
people of Keraly could glso enjoy the
people of Kerala could also enjoy the
games,

(v) RURAL WATER
PROGRAMME 1s RAJASTHAN

SuPPLY

st qfg T 57 o () : wwrata
g, & fraw 377 & A
frea qeqe0 q77 & 90aT TEIT FC
angar §:

qIAET & 35 99 & IIRA W
o el # gaEn & aafed aldE
¥ g7 A T g oA 3@
st 2w F o™ W & -
A gat § X F oot FfAT 10+
10 T X I TETEm &

qAA UF TET W g g
oy A gar@ Sfama A ga
T gOT &1 9§l UF S e
¥ @y HEE H qel 9gew ¥ (g
AT AT S NS ATIATE FATAHT
qeat ¥ o uw aw L5 THR
100 T H aF FAT gHT g §
o g1 9t wEE § F€ 9|

ttThe original speech was deli vere;i in Malayalam,

396

'



Matiers under
397 rule 377

v § 1 UG GEC 1 4g &N
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et B S S - S
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a1: fantwr oF amEm @dr §
REs fam & fr 9 Wearn
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safewar § At @gt B awen
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afe aoitw g9 faaor FEFT &
wegnrg gfuw & wfgs Ui gare
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15.88 brs,

CHARITABLE ENDOWMENTR
(AMENDMENT) BILL

MR. CHAIRMAN: Now the House
will take up Item No. 10, I call upon
Shri Janardhan Poojary to move the
Bill, on behalf of Shri Pranab Mukher.
jee, y

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY): Sir, I beg
to move:

“That the Bill further to amend
the Charitable Endowments Act,
1890, be taken into consideration.”

This Bill seeks to amend the Chari-
table Endowments Act, 1890, 5 Nine-
teenth century enactment, in order to
provide for the laying of the ru'es
made under section 18 thereof by the
Central Government before Parlia-
ment and those made by the State
Governments before the re<pective
State Legislatures. This amendmen®
has been sponsored to implement a
recommendation to that effect made

by the committee on Subordinate Le-
gislaton.

MR. CHAIRMAN: Motion moved;

“That the Bill further to amend
the Charitable Endowments Act,
1890, be taken into consideration,”

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Chairman, this seems
to be a very innocuous Bill, which
purports to give effect 1o a very
import recommendation of the
Committep on Subordinate Legisla-
tion, with regard to the laying of rules
on the Table of the House. I had the
privilege of being associated with this
Committee. We have found that ‘here
are various rulegs which are being
made, which Parliament had no occa-
sion to consider, because a provision
for laying the rules on the Table of
the House, was not included in all
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those enactments. I find Shri Daga
is taking interest in the matter and
he is trying to see that the Govern-
ment work acoording to the very salu-
tary recommendations. .

Two things are involved here. Al-
thougy the recommendation was made
‘quite earlier, quite a few years back,
it has taken the Government years
and yearsg to bring this simple legisla-
tion to incorporate a very important
provision. Of course, it is better late
than never, I: is very essential that
this House concerns itself with the
compliance by the Government with
such important recommendations, I
am saying this because there are still
a large number of enactments without
a provision like this.

* The second aspect, to which I want
'to make a reference, taking advantage
of this Bill, is that a number of rules,
"notifications and bye-laws are being
‘framed or issued in a modern type of
State or the welfare society that the
‘hon. Ministar is purportedly trying
‘to sef up in this country, one cannot
“avoid subordination legislation; it is
‘obvious. We f1ave a huge number of
notifications, rules and bye-laws,
‘which come under subordinate legis-
la'ion, But the biggest handicap for
the people who are being governed
by these rules, is that they are hardly
available, When I was in this Commit-
"tee, 1 tried to raised this matter to
‘it discusseq that people are supposed
to be violating the laws which are not
known to them, because they are not
~available. In my humble experience,
I have seen there zre publications by
.some departments of the relevant ru-
-les applicable to the functioning of
those departments, which are pub-
lished with the remark ‘“confidential”.
It is very important to note that they
are not even available to the public.

If one has to develop a sense of law
abidingness, if 1 may wuse that ex-
pression - in the people, then they
,should be made aware of what the
laws are. We hardly have enough
time to -pass the Bills, or discuss the
Bills or legislative enactmen!s in this

OCTOBER 4, -1982

. Endowments o0
(Amdt.) Bill

House, Because of the shortage of
time, huge powers, substantial powers,
are being delegated to the guthorities.
One minimum necessity is that Parlia-
ment as the supreme legislative body,
should have the power or control over
the subordinate legislation, That ¥
being intended to be done by making
provision, a8 we are having today. It
has taken years.

The Charitable Endowments Act
wag passed in 1890. Even after the
recommendation of the Committee on
Subordinate Legislation a large num-
ber of rules have beep framed, but
they were not laig on the Table of
this House. Even after Independence
and even after the last recommenda-
tion, various rules had to be framed.
These rules are without any legisla-
tive scrutiny because they were not
to be laid on the Table of this House.
There was no provisiop for that.

Secondly, they are not known to
the people, 1 very seriously implore
the Government of India to consider,
because of the large number of such
rules, bye-laws notifications and re- |
gulations which are being framed,
that a very serious effort should be
made (o publish them for public use.

The other thing ig that Al] India
statutes are never available uptodate,
The Government of India hag started
publishing a volume called ‘India
Code’ in several parts, but they have
never kept pace with the facts. They
are published so late, they are never
available ‘together for public ufe.
Therefore, this is a very important
matter. I would request the hon. Mi-
nister to try to take up the wmatter
with either the Law Ministry op the
Legislative Department or whatever
it is, But this isa matter which
should be done.

The other important aspect while
we are dealing with the Bill to
amend the Charitable Endowments
Act, is that it seeks to ameng ap Act
of 1890. Those were the days when
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the concept of charity was different.
Those were the days when you did
not have any Pratibha Pratlisthan,
there were no Antulays and Gundu
Raos then. That is why, when judi-
cially it hag been..,.

MR. CHAIRMAN: Mr. Chatterjee,
why do_you bring the names of iin-
dividuals?

SHRI SOMNATH CHATTERJEE:
All right the Chief Minister of Ma-
harashtra and the present, probably
temporary, Chief Minister of Xar-
nataka—for the time being, until re-
moved,

SHRI B. V. DESAI (Raichur):
Why do you say ‘temporary’? Do you
inteng going there?

SHRI SOMNATH CHATTERJEE:
You belong to his group then, 71 do
not know whether Mr. Poojary agrees
with you, probably he belongs to
some other group. Very well you.are
a little allergic.

SHRI B. V, DESAI: 1 want to
straighten the record. That is all.

SHRI SOMNATH CHATTERJEE:
1t is said that there are politicians
who are either aligning themselves
with the ruling party at the Centre
or getting their blessings, who are
innovating new types of charities in
this country which the Charitable
Endowments Act never thought of.
Those are the charities for religious
purpo-es, for charitable purposes, for
providing some succour and relief to
the poor students etc, etc. Also, in
the name of so-called religious chari-
ties huge properties were being kept
out of the taxation net many pro-
perties kept in the names of deities
were being enjoyed by human gods
and godesses. These are serious as-
pects of ‘the so-calleq religious charit-
able endowments in this country.
The time has come when you give
some thought to this. Your inaction
in this matter shows that you deve
lop these types of mushroom chari-
ties, ‘the so-called charities ‘which are
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being utilised for political purposes,
not for the benefit of, let us say, . the
weaker sections of the. people in this
country.

Sir, when the activities of the go
called charitable trusts were discuss-
ed in thig House, they were stoutly
defended by the Government. A
stout defence was put up by the Gov-
ernment to upholq the so-called
charitable objectives behind the
trusts, the functioning of the trusts.
Nobody knew who are the benefi-
ciaries. The association of the name
of the Prime Minister had to be dis-
associated here. You had to publicly
proclaim that she was not associated,
although her name was openly being
branded about for years or months.
Now until a judicial forum inter-
vened in the matter, he was making
hey even to-day. There is no control
over the so-called trust. They are
masquerading in the name of charit-
able trust. Do not think this is only
politics, our politics! No, But "to-day
you have admitted; you have been
forced to accept the position that
these so-called pretended charitable
trusts are not for the benefit of the
common people or the go-called ob-
jects of the trusts but is sought to be
utilised by certain political persona-
ges which you are now rejectirig, be-
cause those persong have lost your
good will or blessings. They do not
serve your purpose any longer. Now
you are decrying the so-called trusts.
But so long as he serveq your pur
pose, those trusts serveq your pur-
pose, here the ruling party’s purpose,
you gave a cover to them. You gave
protection to them.and the Govern-
ment of India stood up here to-sup
port the so-called trusts. Therefore,
the ‘people’s faith is also being lost.
How can you expect people to have
faith? There are many genuine per-
sons who wish to make proper dona-
tion or create trusts for the good of
the people. There may be some ex-
ceptions in this country. I do not
know, these days, but they will ‘be
tl]mse people. those well meaning peo-
ple. ...
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(Shri Sonnath Chattarjee),

" MR. CHAIRMAN, Only one hour
has been allotted for thig Bill.

* SHRI SOMNATH CHATTERJEE:

Only one minute, R

They will be discouraged in com-
ing forward with their proposals or
with their objects of creating trusts
‘because the whole thing is polluted.
The concept of charitable trust has
become a private charitable purpose,
for the purpose of having greater and
-greater political clout, This is the
situation. We should not in this
House, concern ourselves or spend
time and public money here only lo
go through routine matters like this
when you are bringing in an amend-
ment to the Charitable Endowment
Act of 1890. 90 years old statu'e.
Give some thought to jit. There are so
many matters which require atten-
tion. There are so many loopholes
which should be plugged. So, nothing
is being done. This is a routine
thoughtless proposal whicn has come,
which should have come many many
yearg back. Probably, Shri Bhishma
Narain Singh could not find 3 worth-
while legislation proposals. To fill up
the gap Shri Poojary said this ‘has
been pending or a long time, Is this
the way Parliament is functioning?

I support this Bill, but request the
hon. Minister no} to avoid answering
by saying I am only concerned with
this and nothing more., Why should
Chatterjee bring extraneous mat-
ters?

MR. CHAIRMAN: Shri Daga. The
time allotteqd for this Bill is only one
hour,

ol HA W= IO (qUEY): |-
afy off, @ @ 1 Her & AfEw
FUNMA 30 I A gET
30 A qF FHS FX FT WX
e feadY @ WX 30 I &
T wHeHe @R M R @t
mma?mmg-
T o 7

] .
Endowments 404
(Amdt.) Bill

AT A Q@R
W aXFMA aNe § W o
1 g A fremr ) zafe &R
FHA g T W § wafeRe
NfEY &7 | /T SE*d T SH9
FAAAFE ST TG & F a|
FIUAY @ AT qg FA 1890
FT qAT AT Y |

JaFT ¥ 13 qE g—

“The appropriate Government
may make rules consistent with the
Act™ |

Iuq & W A TAH
fraraard 5 <@x fax & F79,
7 ®a @ T
g &M gI¥ ¥ 7§ wIEE,
W oa oA A g &
g fag Harw & gro W@ W
qg WHSWET WTE, %W W WA %
1890 ¥ uUFe

“Tne Committee are surprised to
note that evep after 18 years , of
presentation of the Third Report
(First Lok Sabha), such omissions
are still being made.”

. (The Report was presented on 31d'
March, 1955.)
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1955 ¥ o€ foadww €,

IgF ar WFd I fofie

30 @I ¥ aTAT A FHA @

f& o 77 T I wew A W@

v ' W@ A A, foaw A

HEY L AW FTAA AL & WIS §

A &Y &0 aur w8 ) feT Fga d e

TARE WG A g AT ORI

T HA AT A W ag Ter gAY
"R ey ¥ ag awd F a3 &
o e & owm @ feoard
Tt w7 gfgaw qfsadwm gem o
WA ag wEow 91 f§ oW wig
afsadna F39 § AV 97 g
o w1 T 2 Iy a@E | W™
o W ey § wewT 9| W
AT H 9T 5gd &7 §, W EH KT W
X N9 §, g AT AT &, S W
g9 ATET AT )

oF §I 97 % 1952 ¥UEN,
N W AT WEEE a4 g R
1952 ¥ @19 7™ ¥ 234 ¥ foay
qq—

“Where a regulafon, fule, sub
rule, bye-law, etc, framed in pur-
suance of the Constitution or of the
legislative functions delegated by
Parliament to a subordinate au-

thority is laid  before the
House...."”

1952 ¥ HITHT 234 ®F II-

FTATE T 2, 9 AV a/@ HAww
qrT ggt 97 &g 21 f& TEsr
W g & wiEr § 1 g
JTE 3F. WIA X FWI H AT
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FR A TG TF HE IO AG
Ty omfr 6 waW H gy
® wEuw & 1 TR g
fomgred &Y WY F1F q@Ew T
FA g g ey Ao fag
T getrera e %  fafeeT §
32 °g ¥9 @A gt fF a-
AT AT FHAA AT &, SAFT WAL
Fwmw fFr sy ag &Y
a9 qRT AFE g, & qeer wig
Md A w5 AW wiw@ W

JET RE, T Arodiy QY @ ¥
§ doiF TE 1 T @ A A
= TEAT § & @ I\
H3Tq #¢ for war ¥fF AT R
gadd JAC TC B §IA A TG
9, ¢F fafraq a9 § W= @
a1 X @ o & wwwaw W@
I AT g AfeT g faw W=
g A @ flRg s aft 37 @@

ol T g oy (FTTrate)
aamfa  WEIRg, WA 9e oy
3 sga fawfat & qm oY Adve-
e gl 9 @ g, van fawag -
gUAT ¥ @ & FT ¥ FW IR
e § 3 AW s e danw
FAT AMEU | W G% T SEAl
# oy g Qi ®Y ¥ amdw
Fem f& St W frawad a3 529
¥ aHE AW AMEW W §IT I 9%
A9 T AR H ) T ag R
7g 09T 1890 ¥FT T gET @;
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'.“An Act to provide for the vesting
and administration of property held
in trust for charitable purposes.”

MFr IZd G ¢ owday
1 waray forsr A fafesr  agaar
fudr g7 seg IM@AM FF fFg w@
AfFT zad &f wom @ 2 fE
afz #% eufsm mESET TR &
gem@m xTa % a1 sAs faAE
15 FEIE F w0 "L F
A dEE (13) F oHwA fEa
2 AfFT W qE (14) F1 @
f& wad # 2:

“No ‘'suit shall be instituted
against the Government in respect
of anything done or purporting to
‘be done under this Act, or in res-
'pect of any alleged neglect or omis
sion to perform any duty devolving
on the Government under tnis Act,
or ip respect of the exercise of, or
the failure to exercise, any power
.conferred by this Act on the Gov-
ernment for shall any suit be—
instituted  againsy a  treasure  of
Charitable Endowments except foi
divesting him of property on the
ground of this not being subject to
a trust for charitable purpose or
for making him chargeable with
or accountable for the loss of mis-
appropriation of any  property
vested in him, or the income
thereof, were the loss of mis-appro-
priation has been occasioned by or
through his  wilful negle:t or de-
fault.”

15-30 hrs.
(SHRI  SOMNATH CHATTERJEE in  the

cMir]

W ¥ AR TN gt g e
afe 1 ag@ v 1890 A FATH
FT AW ) IT IWA W AR
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qg ST W F@ad, A uEr aw
fogq forrr wfear & g
ST g% | ggfaT AV gy wAow
ARG G G-
Ffgr 1 Eem FEF arfen Ry
T Fem afgm

o #, ¥ 3o faq &1 gwdw
FIJ EU, AWHI gEArR  m E
f& woa 7@ T F fAv @
faar |

o T faehy A (3raNqT) ¢
afa o, oW owd & qF @9
AT q3El q 39 faw T gwmw
TAT 1 H ITAT NI F qm
g Hf mradia TS g wgma
g f5 owe 39 e oA g §
fraar 3@ & wrd o AfeT w@g
A% FAF FAFTG 2, T I{ e
aETT ¥ I F ogTA T fag,
FA UF F FJAT ¥ 90 X F}Y
A & wfeed A gEan ¥
AW W FEE § T a4 949
W g AFT 3§ I H AR AT
IF qarAEt § 1 df@IT T F AW
0T fggeam & feqa woar &1, fraq
s &7, fFay wnfearfaay o1 wor-
7o 8, wiaf® § 3o IR & A 9T T
Figx uw, @ mw, gftwd o
I,  ThE FAare ai——aftE
WA IT AW ORI WET AR g
21 gRIx AT Ad@ W &7 Tha-
afar & s & & w@wm f &
sarq 3 fr dfesw g ¥ fead
fradft wofe «f g€ &1 39 Sufw
# feax o ax @@=t frarmn &)
™ & a0at o el fear mar @
T Fad "ot wn w® fAe &
g I facgw af & fv 7 FW
FI g7 FY T F fog OF qrema @y
qm ® fomy 1 uw wsaw @
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-gafse g4 fafwmad =7 q, 1890
Fy fams & WA w@@Wga @
7, afeF @A AT ®T ¥ ATRA

T =fgu |

" g9F uvemw ¥ ST S99 A
F¥ gu, & wmod FFAr AT E
f& st #@wga @@ FJ@ § g
qiy g AT, AFT AIE F9
T gg &fF z9s. Gig qifafewa
fasr aar & | wTORr I™WT FAT §——
afz sosT z9e1 A% &, & § =g,
AN A F T [ AE g,
Fez g afen, afwT s\ o1 wEw
2w uE #, S wmerew §, faa
fau gz Fvmr s@Ar &, SA* fag
zgF! Far w7 | A fF7 g qefq
a1y & fro A fv 339 % sg17 & 40
Ra s uTH 3fg @ §F faw
zgfao & oy omag FEMmfE 1890 %
UHE F WY QR ANE & §IE-AAH §T
% I T feam ¥ o
F3, 8 W Fg gra-dw T e
Tifew | TR I T@ OF § &
o fF e ot T™a & §, aEqq
Fa@ §, W AW F  JERAT I
§.... 9 F{I aT gy ¥ AW
S oud ¥ am 97, feltqg #iT €fie-
fir & & am ) AR I w@
§ 37 WG a9y &1 AT T fax
MT FARA F AW W gwE
foarm o @ fowr 7 9%, T &
frq @ e ¥ I wEWW @
wifge ar afy & DS
qA dE AT AS |

T WA F A " owwA AW
qard FLr F !
) freen€t wire Tam (Werarer) ¢

wurafs w@tey, g N faw wegw
foar mar 3, zuer ¥ wwdw w0
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g wre zrw Az ¥ faw e AT
A g 6 @iqn F AiEeEE &
A9y 9gA @TAT 9Mfge 91, ag F
&1 a7 qut qF TEE! AG AT
aq1, e fau w1 fardar § 1T
W awg & a1 Ffearsar i F
gy "rE § Wil ¥ meaeg H, ug
qq B! a® ¥ IFT g 1 T
&0 ®war fwexr gwr d 1 gEeT
FHET AN WGIAST FET W OE
e a8 a8 gefvafy T 7} £ A
5z %@ % gv s ¥ 98 waan
FOT FT RiFR< FF A7 Alg TH KT
afex g1, a8 @It 9 gEE Fml W
T Wedt F oway aew Hfwar
gul § AR Ha9 3 T g WM
at T § "R sEw A 4% &7
ITNT TG FIA B :

H OTeEl UH IEW &0 ATgat
g1 ZAR &g T AT &1 OF whae
FAG F 77T | I8 TF "IfaF =
g HWI FUA F WgTOAT JqF TN
1 FOL T K IEKT WHEAT g |
I TS T &) AW FT IAW
TG OAEH FGI T X AW
g VA A RS § W T
HaTA I5TAT WGT WX FF gEL TR
X W & fay s 95 ag
AET A TF AE EHA A
gt M gm afRe & & &1 gean
VRO BT & @ @ &1 T A
Foad w9 WMl 97 A7 § @
g1 & o e wem wgroer A
z&e a1 fa@r AR g R fodi AR
T AR W T I FT SO
g Fr §W9Ra 9 "o Afgwr
Jae & 1 F@ 9T of@ F AW 93T
Yfxefam g T FT T wREA
Ig of@ & ssewr o & 1 A &

SO fww 2 E Wi 7 dow, dww
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[
[ froarY wre aava]

%?fgtﬁtw%mmwsfwﬁ
¥ I mrwEEr Qe §, 9E T gEEENT
®Q § T W ¥ fewrw @&
A FEAE HAT fge wrC T
faor ¥ T@ 9FR § FrAgry g
Tifee, foad 59 a@ & 1 T39S
7 qEAF AN BNF G F R
fs @ wR | IEFE FA AW
AWt F faATw FEAT KrTATE F
FT T AT F 30 F g <@ |
qe A6 GUF 8 T Fr NI &
] TR HX, A IIR! T g8
fasere wnfge, s@Fr gar  faad
g SR TH A & S4TEAT i
wAAar F & A i st fg )
@ ¥« AR A ¥ a7 gEEW
F@ ¥ fag 0¥ r= wWE &% @
1 q a0E *7 mw w7 &, A
F wWEy FTW@ § AR AW fav
FOEC oA A A FEAW aqAr
FT THATFFAL AT X § 7T FOBA
™3 ¥H F@® L FAT FC IR
AN F@ WA &1 T qwaArd
At & T A § Hre g@E T
T I AT AR A A H@

2
m%nmmmamzﬁ‘rﬁm%
¥ fro 15w qOF N sgae
g Tfgw | 9w qF FEA W O3®
S #1 UwA F AU B wrauE
T g, Uy S4FEAT THI WR%
Wn‘(ﬁ’hiﬁ'(mg’fﬁl x0T

% gy g i faag ¢ g
f& faeit g7 WY =@ T H v
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W & AT 3w M9l & H=< IqHT
AT & @ R WX vE 4 &
TEMERT & W & | I8N FS TAfaF-
qfesi W ERET ST @O | A
F ¥ 9 R T A oS wTE
gqeiing aifeal & 919 F FT A

aa:ﬂ'?f%lqm JE giAT JTEA
FETL K giET & FT &AW A4
g W T OTEA T F T4 g
qet gFal ®7 a2 faar s afgd o
w wr ¥ fcfaw gew W
A B0 § dr AW A& F
gfgsrer @1 Ifgg atfe g7 #1
gEWT T & FF | AW A AFAC
gRY ¥4 gg & *k umEE am
R F% gu §ag W IR W oAwW
fedt & fo¥ gaodm s § foad
Y & gf s wrEamsl FoaE
Fuar & A I @ §§@ FHATAR
g & @A #E T &8 sadedr
g 7 & e Sfad @ifs A
Ifefam g=E &1 &% & foom
ﬂ%lwwm?f FG &1 AT qg
W FEAT B THEHT FT @ & AKX
qqy WIeH] geafawre; a9 W O§
N G WX HEA qUAT & AT &R
TR F1 @ W AT gl ¥
A =rfga 99 wow FofEw g3n
ot gath uigw  srEAml )3
sy TE T AT G saFedt
T | |t wg Qar faer Ed
fagy ok & §r Ifcefaq g=a @

-mrmw&wﬁlw@'

¥ fRdEw 2
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T ol Gitar waw wat (FieIw) ¢ qifasrQ #T FOfaET qT g

gumfa o, & @ dwww fadas Q, T Wi dWwm g wfed |

# A q THET SW E | @R s waw faoa ot frew @, 1@

wr frat ¥ aga aw &€ &) At q9 FHT § WA qag v faum-

W Ifefem dweiz faw W wear ¥ @ wrad, Afewr g R

wigfer fag & ® ¥ &0 & W w98 gu & g &

=ifgd w1 | ¥fF 30, 35 AG W sfgsfal 7 Sa@ fw fear 8, 9¢

T wwa W @ e was d faaroia fawm &1

™ fawr ® wiwd s w1 arfs

I Y FAA O T qF I GA- frat w2ad W,

qfy ok wwAr T e & gt

. N - G W WA q7E g &, g
TC €O TN AU FH 7 &1 AF | . 5 o et T
M A S X ST 2T i qr fe 1 qEAT

4,
&
|
s
f
3

aftare & fga # s &1 a9 fFar

@I F FoOq g1 F T 79897

arT 14 ® Famr fF oIEwr
IO EAT F1fEgA TERI F /A,
IAE WFFEA  FI AFUNAT AT
ifgd | AfFw gwee ¥ fraw TeEw
#1 ferm far g ? oo a3 §
QT AT Y T 7S A AT T wElOA

g1 @ 1 uF an e faw

qAHT A T F SAfgd H
gk # @ wifgd ) g & o
gfgsrdr g9 § sud /D @@

T T & | w6y ¥=9 g An
F a5 S AR A
qrE S W F 1 T AW ¥ A
& afw s gt § 1 eI fage
¥ @ o> He fay T ¥ oaw
g agh W F@r S1d Y 9@
sam f& frar gfem, safcar
759 M@BT § 1| TR WH wEe fAFmr
g & uF i T T a8
faerm

AT q@ FAF W FAAA H
ot dferw w9 & F@l d@ ifad
f& fega TOq T==1 # Fgr afcaw
T ¥ wEAT AT ! AT A A
fasem | gAE A g Wwr g fFoae
g ¥ af @ & afew
s & fgg ¥ @ &

gaq fedi & I W1 gg «oew
A &, ag WEAT g, THaAg )
W gy gy s o afed
fafrag =0 ¥ SawT wmr Al
Y faerm ) Tmd fod 9@ qF s
T grm ag faw fE o ww o+,
sA-fga 1 fag 7@ gwr & o
Fwn § f& " St g mwEEa
ol
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sy 0w BHIT A (NI
gurife  w@ew, @ wg@ A
qgr w&r wic ¥ § 1 H |t Iwen
FY wd § FgAT § IA 2, 3
g AT FFAT AFA |

#3 uF a7 93X gE q1q FE Oy
f& faa wqg 1§ faqa wa g ar
fam & &\ I§F Tew W gr9w &
arwy uwr g Jrfgqd 1 ek w9
¥ grae g faw 5 ae g qAal
T o=efi g9 Wid fRaE ar Wi
39 weq gAd & 2 WK 4 T HEY
fearm & 1 ®H srqdi 9@ o
g g o § dumadi S gF F0)
3IY 7y @ &, w0 owma e
AN oF IS F AYAL A 3R
uFe g afwr 9g¥ @ w49 oF
3 €9 RIQ afoqR F &1 AT wgA
&1 wadT g g F surr sz fayw
A F M o 9qr TE awar fw
T IR F LqNAZIT HIR GG
£y g

"I T AR AR S
¥ qmd @ W § ar 39 gAg
IR Q| T&AT §99 Agl a0 W
T S¥ 2@ §F | WA HIT Y Y
& @ W= FHl # qwg ¥ ag.gfee
& waq g qwr & ) gF w99
g i FE 9@ A INEr HAT
#F1 T qPY WAL WA FE T 4FA |
"awr €33 wqwa g R fEad
®Sq gEW A I 9T A fwd
SR § A S99 § U uede W gq
dmg wdf & 3 & 193 AF &
& dmig: & gm@Ewsar € g
afex gart wy w54 & wEl Qar fa
g 9% 39 w1 zafRc § gew
q W40 AT 9gal g f& ug ow
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el a g o wAfg H & B
s o gew 1§ faq ggt 9 I
T @ AT qHA-AT9 weW Al @
g o7 uF arg & aviir 9¢ feesa
g WM | 3¥ W 4 ' AfFw
e ¥ 3T ¥ WA FAT €©F qqAA?
FT ggT 9T @7 #X I 9T @A
q my & I FW FIE @A
Fifs oy R fom faar & f&
W% gleE ¥ Es@a 4 gy &r
9% I wrEgd S s am faar
ST qg WETAIAE Ag £ | Fg
FIH FE AT QA | WO AR H
78w f& woas ¥ gEE wm
¥ F wr fewa @ wwdy g 0w
ar Ay § fasg Wz Am & fau
AWET §, 3W-TG ATH F AT Hg W
fageary & & o sTISh T HAL
¥ XA Qg | W FgwA (13)
g = AfET g & grara § IgEy
0T |G |

Section 13 (2) The appropriate

Government may make rules con-
sistent with this Act for—

(a) prescribing the fees to be
paid to the Government in respect
of any property vested under this
Act in a Treasurer of Charitable
Endowments;

uq I Hg q A aF w1
I A1 /A L =G TED
faw scg FAMC EF AT K| oft T
SEREE F0 M1 | THFT HAAT qg
gt & ®eq #rw awm § IR 3R
qFIT W9 W F@ W § AfwA
T a9 &1 & qal 780 (% ag woq
zg wfuftaa F @9 F age aF
A8 8, FE 95 TeH FAF(C AN
ar wgl § T & % H=iaa W
grar <gr & zwiwe &7 ug gEme
war g f& uiw faw & wig & wow
W 4gr yx 9w T feu wF ar ag
safes @ grm o
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qQF aTq § AT |0 AEAT FEAT |
dg A1 AfGEsT TRy WR UsTSqEs
¥, wrg wd o @ A, TE wrw w5
A it & A QAT FEE FTALRLT
F oqq g, w@ Taaey fagdaar
0 Am g oW wE g fagem,
TRET AT Al KT OF AW GO
qrEr W1 TFE B A USI-HETISIAAT
¥ & A0 3997 & ¥I® TH AEAA@
®37. % waEw Ar ERT | wIFA &l
a3ad gz fr g 98 §8@R
a9y 93 for wEIE gsw Al Wi
SO--gd; 9%y q27 IIW@ TEE NS
W@t g wir qw w fasar wieedd
F g 70 1 g fagefqar «Wr
IAF NG TS 79 ¥ 7T gAMAT
R E N

qaqia  wgidd, TF Al FEQEI
grr & afsen fafeds, gwd i &
grzaz fafmedz =of yg wwixfads
AT §1

TR WA W Hdad u¢ § fw
AL UG AW TEAH fHT 9
2 1L9EAE § @ WRWT T
wWE ge 3 wft w7B feAl wew
g ST A saed way sfrady
sfewr midr S @1 A IR faar
T TR WA AT T F AN G
TF g g AT far AW § fw
T WA Afvferm & &5 g ST,
IGH T FF WG A T H
T & ¥ fear £ ¥\ golfig &
AR qlewq § wiv wwr g fa
Fl Wt §F g0 A o wifee
U0 T wAr Tr welt THra g
R Ak ¥ sl v @ v wg
AT AT R
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. gwd wim & ug aigar Tghr g
fo g R ¥ wianall gifus a3
¥ feiq ww gefaa@ Sieg  wam
FH@r wg, di F¢ AT FH Wi |
¥ st gifeer w3 ufe Al a9
£ st wwdr g ar & i TIfga
Figdy  wiT——ZiAY  wEA W TR
s fRedsz A& AT, ToOWS
wet yRcheafadi = d@aT wyd foaid
AT IEF Fr7 W uAsAT faur g
ufr ey s a@  qar fa
Wil g, @ 9y e " wEw
354 ST |

yafa waigy, & ud gae
¥l g fo wyq A dmA ¥ N
yyg fgun

SHRI NARAYAN CHOUBEY
(Midnapore): Mr, Chairman, Sir 1
support the views which you voiced
when you spoke on this Bill. The
Government has now  brought for-
ward this Amendment to a Bill which
is 92 years old. We have to take in-
to consideration the conditions of the
society at that time. When you take
into consideration the conditions of
the society as it exists at present,
unless you make changes as per the
requirements of the presenty day socie-
ty, all these amendments will be
meaningless. As suggested by friends
ineluding those from that side, and as
voiced by you, Mr. Chairman, these
irusts and these trust funds are being
used by many political racketeers and
even tke ruling party hag come to this
conclusions because they too have
been compelled to take action ggainst
all these rackteers, Of course Gov-
ernment never takes any action until
the High Court or the Supreme Court
comss upon these racketeers, These
people go on enjoying and exploiting
these trust property funds till action
is taken against them. I do feel, just
as some of' hon. friends who spoke
earlier, felt, that you should bring
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out full and complete amendments,
lock, stock ang barrel, to meet the
changing needs of society. Alsp it is
my guggestion that the Government
should form a Select Committee, con-
sisting of Members from both {he Hou-
ses, which should go into the provi-
sions of the entire Bill and
suggest amendments  for the
total and complete changes
which are vital, as this Act
is a very old Act and hag become out-
dated. Of course the Government hag
brought forward this small amend-
ment after a long number of years,
but it will not be able to touch even
the fringe of the problem. Therefore
I request the (Government to form g
Select Committee which  should be
entrusted with the task of framing a
new Bill in this regard. With these
words neither, I support nor I gpwose
thig Bill. But since you have brought
an amendment to this Act, after a
long number of years, I support the
desire and the cause for bringing for-
ward this Bill by the hon. Minister.

16 hrs.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Mr.
Chairman, Sir, 1 have heard
with rapt attention the sugges-
tions made by the hon. Mem-
bers including those of yours when
you spoke on this Bill. In fact,
valuable suggestiong have been made
but unfortunately the discussion on
this Bill is limited. I may pe pardoned
for submitting that somehow the hon.
Members referred to the Indian Trust
Act, Public Trust Act ang also the
Acts coming under the Registration
of Societies Act. I am not going in-
to the detail of all these suggestions.
Bug so far ag the scope of thig Act
is concerned, as you know, this Act
was passed in the year 1830 ang this
is the 19th Century Act. The present
Bill seeks to amend the Charitable
Endowment Act, 1890 in order to pro-
vide for laying of the rules before
the Parliament and also before the
Legislatures and also to provide for
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the publication of this Act in the
official Gazette. -

Sir, when you spoke on thig Bill,
you had stated that it had a salutary
recommendation, 1 fully agree with
you that it should have been brought
forward much earlier, Anyway, a8 you
have submitted, it has been brought
forward at least now and you have
congratulated the Government for
bringing this Bill even though it is
late. I may submit one fact that
still there is an opportunity for this
Parliament and by virtue of this
amendment to Section 13 of the Cha-
ritable Endowment Act—you ay
kindly go through the amendment
to the Section 13—both the Central
as well ag the State Government,

I have got powers to make rules
consistent with the Act. But the
Parliament ag well ag the State Legis-
latures, by virtue of this amendment
to this Act, has got the power to
review the rules or to nullify the
rules made by the Executive if they
are not essential and if they are not
for the benefit and welfare of the
people. The Parliament by virtue
of this Act, has also got the power
to restrict the rules. It has been
pointed out by the hon. Nember,
Shri M. C. Daga, that the ruleg were
not made so far, But the rules were
made in the year 1942 gnd the rules
were published in that year ang 1
may add that these are embodied in
the General Government <Compila-
tion of General Financial Rules. The
rules were made on the 31st March
1942. Its Notification No. ig 84/42
dated 31st March 1942. Then there
were amendments to these rules in
the year 1981. Even though there
wag no specific provision in the Act,
they were published in the -Official
Gazette in the year 1981, These
amendments were also laid on the

Table.

Another point wag mentioned about
the number of endowments. Present-
ly, +he vroperties of 90 endowments
of the face value of Rs. 10.45 crores
are vested in the Central Treasurer.
These include, the National Founda-
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tion for Teachers Welfare—5.84 crores
War Bereaved and Disabled Service-
men Special Relief Fund—2.00 crores;
National Children’s Fund—50 lakhss
Indian Peoples Famine Trust—33
lakhs. The funds are mostly invested
in the 5-year Post Office Time Depos-
its carrying interest at the rate of
10.77 per cent. Thig interest income
is exempt in the case of endowments
under Section 11 of the Income Tax
Act. - - e

A few more points were also raised
during’ the discussion on thig Bill. As
you know, by virtue of this amending
Bill, there could be wide publicity as
suggested by the hon. Members. Pub-
licty should be given otherwise people
will not e in a position to know about
the laws and rules in force in the
country, I share the viewg and the
concern of the hon. Members. 1 fully
agree with them™ that this ought
to have been implemented ear-
lier. Anyway, the Government has
come forward to implement the salu-
tary recommendation of the Commit-
tee on Subordinate Legislaticn now:—

Then, Sir, a number or deficiencies
and loopholes have been brought
forth so far as the main charitable
Endowments Act is concerned. I
would only submit that if it is found
necessary to  bring forwarqd any
amendment, the Government will de-
finitely do so by bringing either a
Comprehensive Bill or some amend-
ments, There should not be any
doubt about it. But it is for the hon.
Memberg and the people of thig coun-
try to say that the present Act is not
suficient and that some more previ-
sions should ke included, As I said
some rules were framed in 1981 which,
amended the earlier rules of 1942,
ag it wag felt necessary at that time.

With these words, I conclude and
once again thank the hon, Members
for having taken interest in this Rill
and for having given their valuable
suggestions. 1 am most gratetul to
them for this. P
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SHRI MOOL CHAND DAGA: With-
in how many days will the the rules
framed under the Act be placed on
the Table of the House?

422

SHRI JANARDHANA POOJARY:
These will be placed ag early as pos-
sible, There will not be any difficulty.
I mean business when I say this, de-
finitely, 1 will niet take much time,

SHRI MOOL CHAND DAGA: Ple-
ase tell us definitely, not as early as
possible.

MR. CHAIRMAN: In this century-..
It will be done; he said that he
would look into it. We should accept
the assurance of the hon. Minister.

v

The question is:

“That the Bill furthter to amend
the Charitable Endowments Act,
1890, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we will
take up clause by clause consideration
of the Bill

The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted,
Clause 2 was added to the Bills,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI IANARDHANA POOJARY:
Sir, 1 beg to move: -

“That the Bill be passed.”
MR. CHAIRMAN: The question is: .
“That the Bill be passed.”

The motion was adopied.
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MR. CHAIRMAN: Now we take up
discussion and voting on the Contingency
Fund of India Amendment Bill.

. THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): Sir, I beg to
move:

“That the Bill further to amend the
Contingency Fund of India Act, 1950
be taken into consideration.”

. The Bill seeks to further amend the
Contingency Fund of India Act, 1950 to
provide that the rules made by the Cen-
tral Government under the aforesaid Act
may be laid -before each House of Parlia-
ment and be notified in the Official
Gazette,

The Contingency Fund of India, set up
under article 267(1) of the Constitution,
is in the nature of an imprest out of which
advances are made for the purpose of
meeting unforseen  expenditure, pending
authorisation of such expenditure by
Parliament by law under Article 115 or
/116 of the Constitution. The corpus of

/ the Contingency Fund is Rs, 50 crores,
out of which Rs. 2 crores have been pla-
ced at the disposal of Railways to meet
their requirements. '

Section 4 of the Contingency Fund of
India Act empowers the Central Govern-
ment to make rules for regulating all
matters connected with or ancillary to the
custody of the payment of moneys into
and withdrawals of moneys from the Con-
tingency Fund of India. The Contingency
Fund of India Rules were framed by the
Central Government in 1952. But as there

i8 no provision in the Contingency Fund—

of India Act, 1950 for laying these rules
before Parliament or for their publication
in the Official Gazette, the Bill seeks to
amend the said Section 4 of the Act, to
provide for this,

Sir, I beg to move.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the
Contingency Fund of India Act, 1950,
be taken into consideration.”

~—
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SHRI AMAL DATTA (Diamond Har-
bour): Sir, this is another Bill which
shows how the Government mechanically
brings a Bill for consideration and passing
by the House without understanding the
true import of the Bill. Of course, it is
necessary that a rule made under the
contigency Fund Act, an Act which tries
to take away some of the powers of the
Parliament from the financial control ex-
ercised by it over the Executive into the
hands of the Executive, such a legislative
provision should be given the closest
scruity by Parliament. Therefore, it has
been amiss of the Government not to have
made this particular amendment earlier.
They should have made it long long ago.
It only means that for the last 30 years
the Parliament had no control over the ex-
peniditure out of the Contingency Fund.
it is only when a bill was brought for
appropriation of the money, which has
been spent out of the Contingency Fun<
Act, it is possible for Parliament to have
some idea of the amount that has been
spent by way of Contingency Fund. Of
course, it is necessary to have some kind
of an imprest fund, which is called con-
tingency fund here, so that unforeseen ex-
penses may be incurred out of that fund,
but it is also necessary that there should
be proper safeguards, through regulations
and these regulations should be subjected
to Parliamentary check and supervision.
That had been absent so far. This shows
the type of the Government that we have
in the country, The Minister has said
just now Rs. 50 crores is the present
amount of the Contingency Fund that has
been spent year in and year out. And
more than that. because the Contingency
Fund can be replenished from time to
time. This money hag been spent without
any Parliamentary control, In place of
the procedure by which this amount is
being spent, a new procedure is sought to
be incorporated, by providing that a rule
made under this Act—this is a very short
Act; it consists of only § or 6 Sections.
So, the main provision of the Act is a
rule-making power which is something
which gives away the power of Parliament
to the Executive—unless it is properly
checked and controlled by Parliament by
laying the rules before Parliament at the
appropriate time,
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So, what has been sought to be done
here is to incorporate a provision to lay
the rule before Parliament. But strangely
enough, in doing so, rather than giving
Parliament more powers, the Parliamen-
tary power under which Members have a
right to challenge any such rule made by
the Executive, has been abrogated. This
particular clause, viz Clause 2(b) (2)
of the Bill, says:

“Every rule made under this section
shall be laid, as soon as may be after
it is made, before each House of Parlia-
- ment, while it is in session, for a total
period of thirty days which may be com-
prised in one session or in two or more
successive sessions, and if, before the cx-
piry of the session immediately follow-
ing the session or the successive sessions
aforesaid, both Houses agree that the
rule should not be made, the rule
shall thereafter have effect only in such
modified form or be of no effect, as
the case may be;”?

So, what is sought to be done is that
the period of thirty days is being broken
up into one or more sessions; but that
is not what is provided for in the Rules
of Proccdure and Conduct of Business in
Lok Sabha. Rules 234(2) says:

“Where the specified period is not
so  completed the regulation, rule,
sub-rule, bye-law etc. shall be re-laid
in the succeeding session or sessions
until the said period is completed in
one session.”™

So, rule 234(2) makes it very clear that
the specified period must be completed
in one session. And what is the effect
of that? The effect is given in rule 2385,
namely that 'if within the first session the
-necified period is not completed, '

it has to be re-laid in the next session or
the succeeding session. And until that
period expires, any Member shall have
a right to give notice for the amend-
ment of that rule; and if such an amend-
;nent is given, then according to rule
3s: '

“The Speaker shall, in consultation
with the Leader: of the House, fix a
day or days or part of a day as he
may think fit for the consideration and
passing of an amendment to such re-
gulation, rule, sub-rule, bye-law etc. of
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which  noticc may be given by a

Member;”
It means that the Members have been
given a right under the Rules of Pro-
cedure and Comnduct of Business in Par-
liament, for bringing an amendment
under rule 235 to such a subordinate
legislation; and that right subsists for a
period of thirty days, or whatever period
is specified in the concerned Act. And
that period must be in one session., If,
in a particular session, only ten days are
left, and after ten days the session is
adjourned or prorogued, then it must be
laid in the next session, and the Members’
rights again start afresh. That right is
now being taken away. This Bill is,
therefore, inconsistent with the Rules of
Procedure and Conduct of Business in
Lok Sabha, This is something to which
[ think the Minister’s attention has not
been drawn before. T am inviting his
attention to this, He should change this
particular clause, so that it does not be-
come inconsistent with the Rules of
Procedure of the House.

Secondly, 1 have had the privilege of
going through the rules already made.
As the Minister said in his opening state~
ment, the rules have been framed in
1952. In those rules made under the Act
no provision has been made to see that
the expenditure made is brought before
the Lok Sabha immediately; that provi-
sion is not made. It is provided that in
the next session it will be brought be-
fore the Lok Sabha but not necessarily
immediately on the opening of Lok
Sabha. So, the rule making power is
not being sought to be somewhat control-
led by this amendment. Tn doing so, it
curtails the Members® right to objection.
But this expenditure which is made under
the contingency Fund Act, for that ex-
penditure. the scrutiny of Parliament
which should have been provided is not
there in the rules which have been framed.
The rules, in other words, do not provide
that the exact situation under which that ex-
penditure had to be made should be laid
before Parliament. The only thing that
is required is that at the time of appro-
priation for replenishment of the contin-
gency fund, some mention is to be made as
to how the contingency fund, in the first
instance, got depleted; nothing more is
required to be done,
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Now such a provision should be there by
which the executive should be compelled
to bring before the Parliament the exact
nature of expenditure; a positive provision
to this effect should be enacted in the Act
itself whereby the executive must be com-
pelled to bring before parliament the rea-
sons for making the expenditure, as soon
as the Parliament opens. That safeguard
should be provided by the Act itself,

Another thing which is not there and for
which the executive can take undue liberty
is that there is no provision for prohibiting
the executive from making such an expen-
diture out of the contingency fund even
when the Parliament Session is going to
start tomorrow. No provision is there that
no expenditure can be made even during
the session. So, during the gession, they can
make an expenditure; and during inter-se-
sion period, they can also make an expendi-
ture without making due appropriation, So,
they have got a complete liberity to flout
the budgetary constraints, make an expen-
diture and then come before Parliament
with a fait accompli so that there is no
other way before Parliament than to ap-
prove of the expenditure.

Another point in this context is that the
rule does not say that only that much of
expenditure needs to be made out of the
contingency fund which has to be made
before the Parliament Session starts, So, if
in between the sessions, an expenditure is
to be made, the government can easily
say that for the entire period of the balance
of the budgetary year, they can draw the
money. But there should be a control over
them that they should not be allowed to
draw the money for the entire bugetary
period but only for the period of the in-
terval between two sessions of Parliament.
This kind of control over the executive
must be incorporated in the rules. Other-
wise, the power of Parliament, the control
of Parliament over the executive becomes
nugatory.

¥ With these words, I extend my qualified
support for the provisions of this Bill and
request further amendments to the Act.
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ol 79 9= IO (eret) : qurafa
7T, ¥ F & |ar qeAT AR
gfF N s wr wre wfwar
TR, 1960 2,38 %1 faadr I A
¥ qie fegr ) 9@ #1 ¥ 7 @
Frum 4 IR I@ A wAT A
o ¥ M qgx wer @ fF 1952]
¥ WETAF AT} A FAT  IA
fegr @1 frag == afFn  wwar
A g 99 F q@ WO A
T FIEFAT T oI A, Ft Fad
10 ArfF FT @@ ¢, ag faar ¢

4. For the purpose of carrying out the
objects of this Act, the Central Govern-
ment may make rules regulating all mat-
ters connected with or ancillary to the
custody of, the payment of moneys into
and the withdrawal of moneys from, the
Contingency Fund of India.

[ & &% fradt ac am & w7
Pax g me Auge @1 aEs fEar
first by Avt No. 20 of 1970, then by Act

No. 10 of 1972, then Act No. 8 of 1976
and again by Act No. 4 of 1980.

Frad fag |t ot #1 999T &0
Fagwrdsr 1052 ¥ aifwardz F w
1 2 fear ar M @ wATF H-
Qe ATy 0FE A 49 THE FT
fear | 98 gwg fY WO ¥ T AT
R Ad fmm W™ % feo @AY
Y ®r FITT T AT | T FT AIAT
ag gt f& gaa@wm 30 WA &
Fgd W@ § A arfadc § vwe W@
gy ¥ Faedmgs faw @ wQ
RE o A F T AT wrfEr
Tz agr fwar s T F@ &
Freor ag gt fF afwardz & o
w1 W1 wiasre av, I8 39 wiy-
F ¥ we 7 dfag FT &Ko w0
TRy § @ wrE FA Aifag W]
FAF g 7T fraal §1 A6 T

—
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fifsg afer 7 ag sgm f 4 7T
qEr guT & 1052 ¥ eqrw fewry @t
1956 § safy feATqL, 1971 § &
femrar ot 3% Fam 4R B
QT fear mmr W 4 g QAR FA F
T YT 1982 F NI Iq &1 & I
wIe g1 I8 F fau ure a1 39 &
W dds ¥ fegaagmm s+ §
| WA HREmE ! I W
® Siard X FIAT g1 Yy UFTS-
2faferdy fafreet t 96t 2ok ww
N & A A &1 -
w w7 a7 {a & | dew fafaeeR
gEE e off Afed | agw g o
T R O fow Ry afw
IR W wIANAG fawr e
R AT FA F g qgd @
ettt gy wrdY § s S
qgX TN A ART &, FE G
& 2,3,5% wax @y wfuw @
ff = N T w7 73y § Afew
afgse & dfww wx fear ST}
o g W1 I T afaw I faam,
W frg # foedrae 27

16.28 hrs.
[Mz. DEPUTY-SPEAKER In the Chairl.

MR. DEPUTY-SPEAKER: You must
not start from now,

SHRI MOOL CHAND DAGA: So many
times we have recommended. In the year
1952 we have recommended and agam in
1976 we have recommended. After 30
years they are bringing this amendment.
Many a time this Act has been amended
and even then it was not included. Who is
responsible for this?

MR. DEPUTY-SPEAKER: Shri Rajesh
Kumar Singh.

Y (et e fig (fRdnama) o
RALLSCUNE £15¢ PR 1 SR 11
g At w1 ® ¥ f5 owfr
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fraw a7 1y §, 9% fraw aeht
g ot smadr & Aafew ay fraw
el A wfufran &) afraf 57
g F ggr & & AT weEY
W ¥ TF IEW AR IO § sy
g & vgae faura wfafe & fowr-
far o3 oA feame fer R @y
A I ) A @ A @ g
t 9 T@ guEw &1 @na e
s =rfge Afaw www 3@ F wwac
I g & IaTT e dwew
qC WX &9 TH 9 AW ag fer
T | 4-4 T GOET oA ¥ qrE
wq qiFdl S gg §ugd Sy
mr g AT et fv oy oy faw
9T 991 g W 47 %} I < ANy
qdt ft 7 ¥y & sww Qe
o fex dowmm & wigd
¥R ¥ wowd 4g § ¥ &www
& g oameq ) ster g
¥ wgr 5 faq gemo Had far
qm IEE AR ¥ wEw A w9t gy
aifgq | Faferdd ®' s dar
&R fram @ & ag fem wdl 9%
e § E § I AR ¥ 9 O
frar =@ &1 afx s G
® sfgs 7@ @ q@g &
TETRAT FT 47 wadqq @ | fagy
q¥ T wrad f5a9 WT a9 SEd |

| 9THEAT FTAGSE  qa7 faay
™ TR RN oaw & ¥ 30
fer ar am, A foX g gEw &
goer afc @@ @ A 30 v &
X W e |

TR AT & W ST My
Yaw faw Ty s & o,
TATNE §6% F weadT @av ¥ ansf
g AR a A g, g A A o«
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‘[0 vrdw gAre fag)

gafy & fag war s 3z wafy
TF §F § "aar A 1 AGE AI-
wias gfl ¥ g0 & [N’ A
gifgr & wgrg f=:

“feeg frgn F Q¥ afada ar
frexwra &% & wad wAdT 93d
® a 5@ g wv fafwarar
9t wfags  swrg A g
@ A WIN qAN TR FEA
FE a9 fAar g o

wfae afr fqmAad & [z AN
wfgF I IR § AT qgT A
gfgwrr  ar A wrfge =mifs g
a3fafc &, M7 7 CRe F faar
gar gt

“The Central Government may make
rules regulating all matters connected
with or ancillary to the custody of the
payment of monies into and the with-
drawal of monies from the Continguncy
Fund of India.

.+...00 advances shall be made out of
such fund except for the purpose of
meeting unforeseen cxpenditure pending
authorisation of such expenditure by
Parliament under appropriations made
by law.”
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Statement re 432
President’'s medical
check up
16.32 hrs, C

STATEMENT RE MEDICAL CHECK-UP
OF THE PRESIDENT AT HOUSTON
(US.A)

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Mr. Speaker, Sir, a
panel of medical experts who recently
examined the President, advised that
the President required specialised inw
vestigations to ecvaluate the condition
of his coronary arteries and ff
necessary to undergo treatment immedia-
tely thereafter. The panel considered the
Texas Heart Institute, Houston (USA) as
the most appropriate centre for this pur-
pose. The Government accordingly made
necessary arrangements and the President
left for Houston on 30th September, 1982.
Soon after arrival at Houston on 18t Octo-
ber, 1982, the President was admitted into
Texas Heart Institute and the investigations
are in nrogress. The President is keeping
well and is cheerful.

2. 1 am sure the House will join me in
wishing the President the best of health
and safe return to India.

CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL—Contd.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): The hon. Mem-
berg have given very good suggestion.
In fact the Government is implemen-
ting the salutary recommendations of
the Cimmittee on subordinate Legisla-
tion, It is not a mandotory provision
There was no statutry require-
ment. In view of the recommenda-
tions of the Committee on
Subordinate Legislation to the effect that
amendment should be brought in the main
Act, thereby making provision for rules
for their publication in the official gazette,
this amendment to the main Act has been
brought.

The corpus of this contingency fund of
India was fixed at Rs. 15 crores in 1950.
Subsequently in 1970 it was raised to Rs.
30 crores. During the Bangla war it had
been raised to Rs. 100 crores. In 1975, an
amendment was brought. As a consequence
of it the fund's Corpus stands at Rs. 50
crores, Out of this Rs. 2 crores have been
provided for the Railways. Afterwards in
the year 1979-80 the corpus of the fund
was again raised to Rs. 150 crores uptil
31st March, 1980 on the dissolution of
the Sixth Lok Sabha. Under the Contingen-
¢y Fund of India Act of 1950, the rules
were framed in 1952. In the month of
August, 1952 the rules were published in
the official gazette. These rules are placed
in the Parliament library also. In the
absence of this specific provision in the Act,
was the publication prevented in the official
gazette? No. The rules were framed.
Immediately after the framing of the rules
in 1952, the rules were published in the
official gazette and also the rules are pla-
ced in the Parliament library. I admit
that there should be wide publicity for all
the enactments agnd also for the rules
made thereunder. Here I do not think
that any opportunity was denied to the
people of his country in view of the
fact thtat hese rules were published in
the year 1952 immediately after fra-
ming of the rules.

T want to mention one more point—that
is immediately after an advance from the
Contingency Fund of India, supplementary
demand is required to be presented and
discussed thoroughly in the Parliament.
Opportunity is being given to Parliament

438

to discuss both pros and cons of the rules
made under the Contingency Fund Act.
Under these circumstances, I may submit
only one point, So far as the rules and
their publications are concerned, I may
submit that no injustice has been caused
cither to Parliament or to the people out-
gide Parliament. ]| may submit only one
fact. The scope of the debate is very limi-
ted, that is, whether we have to implement
the recommendations of the Committee on
Subordinate Legislation or not, Even
though time is taken, the Act is being
amended. By virtue of this amendment,
Parliament has been given the power to
review the rules made under the Act and
also to nullify the rules, if they are not
useful to the people of this country.

MR. DEPUTY-SPEAKER: The question
is:

“That the Bill further to amend tho
Contingency Fund of India Act, 1950,
be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we take
up clause-by-clause consideration of the
Bill.

The question is:

“That Clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the enaction Formula and the
Title were added to the Bill,

SHRI JANARDHANA POOJARY: Sir,
I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER:
tion is:

The ques-

“that the Bill be passed.”

The motion was adopled.
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P.: SINGH DEO): Sir, I beg to move:

“That the Bill further to amend the
Navy Act, 1957, as passed by Rajya
Sabha, be taken into consideration.”

The Navy Act, 1957 was brought into
force with cffect from the 1st January,
1958. In the light of the experience gain-
ed from the working of the Act, the Act
was amended in 1974, Since' then, some
difficulties have been experienced in the
working of the Act. It has, therefore,
become’ necessary to make certain fur-
ther amendment to the Ac.

The morp important &mendments
proposed to be made are as folows. They
are four in ‘number.

(1) Some of the minor punishments
were made applicable to Master Chief
Petty Officers when a new cadre was in-
troduced in the Navy in 1968, Experience
during the last 13 years has shown that,
at times, offences committed by Master
Chief Petty Officers are not of a sufficient-
ly serious nature to justify trial by a
court-martial and at the same time these
could not be adequately punished by
awarding to them any of the summary
punishments prescribed under the Regu-
lations and by attracting summary trial
It is, therefore, proposed that the punish-
ment of ‘forfeiture of scniority’ for a per-
iod not exceeding 12 months nd ‘for-
feiture of time for promotion for a period
not exceeding 12 months be made appli-
cable to Mastcr Chief Petty Officers, Sec-
tion 81 (1) (f) (g) and Section 82 are
being amended accordingly.

(2) Section 94 of the Act cmpowers the
Central Governmcnt, the Chief of the
Naval Staff and other officers to impose
forfeiture of time or seniority in the case
of subordinate officers without undertak-
ing the lengthy court-martial proceedings.
A ‘'subordinate officer’ is a person appoin-
ted as Acting Sub-Lieutenant, & midship-
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man or a cadet. Section 84 of the Army
Act, 1950 and Section 86 of the Air Force
Act, 1950 contain provisions for sum-
mary trial of officers below the rank of
Lt. Col. (equivalent to commander in the
Navy) and Sq. Ldr (equivalent to Lieute-
nant Commander in the Navy), respectively.
With the expansion of the Navy and
keeping in view the institution of full-
fledged commands ‘and the upgradation
of officers holding those commands, it
is proposed to bring the provisions of the
Navy Act into conformity with the cor-
responding provisions of the Army and
Air Foroe Acts so as to provide imposition
of forfeiture of time or seniority in the
case of officers below the rank of Com-
mander.

Thirdly, in the Navy, unlike the Army
and the Air Force, Regulations have been
framed statutorilv under Section 184 of
the Nevy Act, 1957. Benefits to naval per-
executive
orders. At present, there is no provision
in the Navy Act to give retrospective
effect to regulations framed under the Act.
A new Section 1B4A is, therefore, propo-
sed to be inserted to enable the making
of beneficial rgulations with retrospec-
tive effect. These provisions are in ac-
cordance with the recommendations of
the Committees of Parliament on Subordi-
nate Legislation and are on t?e lines of
similar provisions contained in/other enact-
ments such as All India Services Act,
1951,

Fourthly, the existing expressions ‘rate’
‘ratings’ and ‘disrating’ occurring in thé
Act at various places are being suitably
substituted by appropriate new termino-
logy, namely, ‘rank’ and ‘reduction in
rank’, respectively according to the con-
text in which such expressions occur in
Clause 3(c) and Clause 4(a) and (d).

The Bill mainly seeks to achieve the
aforesaid objectives. This  opportunity
is also being availz( of to rectify an in-
advertent omission that had occurred in
Clause (a) of Section 55A at the time
of the earlierr emendment in 1974 by
adding the words “or such other punish-
ment as is hereinafter mentioned’ which
expression hag invariably © been  used
throughout the Act, so that it may be
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possible to impose any lesser punishment
mentioned in Section 81 of the Act, as
considered appropriate.

Also, references to the provisions of
the Code of Criminal Procedure, 1898
are sought to be substituted by references
to the corresponding provisions of the
Code of Criminal Procedure, 1973 in
Section 135, 141, 142 and 158 of the
Navy Act, 1957.

Sir, 1 move that the Bill be passed.

MR. DEPUTY-SPEAKER: Motion

moved:

“That the Bill further to amend the
Navy Act, 1957, as passed by Rajya
Sabha, be taken into consideration.”

SHRI HANNAN MOLLAH (Uluberia):
Mr. Deputy-Speaker, Sir, all the four
amendments in this Bill proposed by the
hon, Minister are of technical nature.

Before commenting on the amending
Bill, T want to express my views on cer-
tain things in regard to the Indian Navy
in the face of present geo-political situa-
tion and the maritime security environ-
ment of our country.

Sir, our Navy has to discharge a very
improtant responsibility. As you know,
we have a vast coast line of about 6000
Km. with about 10 major, 20 medium and
300 minor ports with large - off-shore
strategic islands, such as Andaman’ &
Nicobar, Laccadive, etc, Secondly, we
have the largest Exclusive Economic Zone
in the world going upto 320 Km.
roughly 2.2 million sq. miles, which we
have to protect for our geo-political and
commercial interests and to ensure the
security of our ports as well as 1200 odd
islands and ocean territories and the
natural resources therein,

Against this backeround of growing
challenges, the urgent need for improving
our Navy is imperative. But, unfortuna-
tely, our Navy «till remains the step-child
of our Defence Ministry. Only this year,
about 7 per cent of the total Defence
Budget was aliotted. So, T would request
the hon. Minister to apply his mind to
this aspect. _

b
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Secondly, the recent Falkland war pro-
ved the utmost importance of possessing
modernised Navy to win a war. But,
what is our position? What is the
strength of our Navy in comparision to
the other countries?

Hon. Minister has not revealed any in-
formation about the Navy on the plea of
security. It is strange that any informa-
tion regarding defence is denied to the
August House on the plea of security. I
am afraid that our enemy might know our
position through their intelligence but, we
M.Ps and our people have no right to
know the actual position.

Anyway, according to the International
Institute of Strategic Studies, our navat
strength last year was 47,000 (including
Naval Air Force) along with 8 submari-
nes, one aircraft carrier, one cruiser, 29
frigates and some patrolling vessels,

It is reported in the Press that we are
going to obtain two submarines from
West Germany besides getting from them
facilities for manufacturing two  more
submarines.

There are press reports that while the
Navy wants to have more aircraft car-
riers, the Air Force does not want the
Navy to have its own Air Wing. These
differences should be properly reconciled
in the interest of our defence.

Do the Government feel that they will
be able to defend our coastline and our
maritime interests in view of and in the
face of all sorts of US imperialist cons-
piracies in the Indian Ocean? You are
aware of the fact that the US imperialists
are building their nuclear bases at Diego
Garcia. Should we forget their role
during Bangladesh  war? Should lMwe
ignore the presence of their Seventh Fleet
in the Indian Ocean?

We are at present engaged in the ex-
ploitation of our ocean resources in the
littoral sea-bed. Work is going on in
the Bombay High. There are possibilities
of finding out more resources in our
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Continenta] shelves. There is an increase
in fish resources in the sea. The possi-
bilities of our exploitation of the sea re-
sources are good.

But I would {ike to know whether our
Navy is in a position to defend all our
interests in the sea-bed at the present
moment in the face of growing conspira-
cies by the imperialist forces.

I would only like to make a few com-
ments before 1 conclude, on the amend-
ments. By these amendments, the Govern-
ment wants to enforce discipline in the
Navy. I agree that there should bz disci-
pline. But you caanot hope to impose
discipline only by means of making Act.
We should not take to mechanical enforce-
ment of discipline.

These amendments are meant for sum-
mary trials of petty officers. First of all,
I would like to ask why there should be
summary trial only for officers lower in
rank. Why should there not be summary
trials for top officials? I hope that the
Hon, Minister will explain whether it is
discriminatory or not.

I am afraid of the idea of summary
trial. The Court Martial itself is a sum-
mary trial. Now the Government wants
to make further summary trial. Tt is
widely believed that in these summary
trials, the personal factors, such as ven-
geance or revengeful attitude of the high
officials is reflected. [ would like to have
a categorical explanation from the Hon.
Minister about his idea of summary trial,
what will be the procedure, what is the
scope of self-defence ava‘lable to the
victim. The right of self-defence, which
is one of the fundamental principles of
natural justice, must be guaranteed.

If all these points are properly explain-
ed by the hon. Minister in his reply and
we are satisfied that the lower level per-
sonnel will not be affected wrongly or
adversely, there will not be much objec-
tion to these amendments.

SHRI R. S. SPARROW (Jullundur): Mr.,
Deputy-Speaker, Sir, at the very outset I
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would like to congratulate the Deputy
Defence Minister for bringing in this Bill
by having put his finger on some of the
small-time lacunae that had to be put even.
The Bill in itself is as simple as it is
inescapably essential because the condi-
tions of today for the armed forces have
changed fast and and are on way to fur-
ther changing fast; the conditions in rela-
tion to the means and methods of welfare
of modern days, with different types of
sophisticated weaponry, as also the stra-
tegical approach with the modern weaponry
in relation to defence and offence concern-
ing our country, have radically changed,
and one has to keep pace with them when
it comes to the question of discipline and
allied matters for the rank and file, from
top level to bottom level. With those chang-
ed conditions, you have to make certain that
your Command and control keeps on
working effectively. That is the substance
of this particalar Bill which revolves
round responsibility and discipline at
different levels, And wherever it was
found that theso, two essential factors
are required to be toned up that has
been adequately done.

As the previous speaker has very cor-
rectly brought out, our responsibility has
increased. The Indian coastline is now
very long and has come into prominence
apropos the conditions, the military con-
ditions obtaining to-day. Now it is not
only the north western frontier of India
but quite lately the northern frontier of
India also has taken prominence in the
field of tactics and strategy. But with the
coastline itself 5500 km long and perhaps
a little more it is quite a long coastline—
your territorial waters, your other waters
where you have to have some sway right
upto your islands and other -land spots
which you have in midsea, your responsi-
bility has increased. And as we all know,
the naval discipline is the key-word for
keeping the personal going all the time
when they are at sea cut off from all
other types of amenities of the land areas.
They have just to confine themselves on
to the sea and in that particular ship, sub-
marine or the aircraft carrier, whatever
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be the ship that they are on. For that rea-
son, as is historically understood and
known, ‘naval discipline and responsibility
has, at any time, led other armed services
in a marked manner.

So, the responsibility at different levels
of command and control are now to be
enforced with much care. Can such and
such a person hold the responsibility of
pushing sofhisticated type of button with
all the implications and consequences at-
tached with that particular button? It is
for this reason that very wisely and very
corredfly this (amendment has been
brought in.

Tt is needless for me to go into the
technical and strategic aspects of this
case because the Bill is only confined to
clauses which are very simple to under-
stand a propos the idea that is behind
those 3 or 4 clauses,

In relation to the strength and efficien-
cy of the naval forces, because my previ-
ous speaker has touched upon this, I will
just say one word or two on that. I must
say, having quite lately been out on cer-
tain of the manoeuvres of the Navy and
the exercises that were shown to us—
some other gentlemen sitting here were
also there—that any and everything that
was displayed, showed very clearly that
our naval training is of a very high order,
compared to any other Navy. I have seen
other Navies, And, with the equipment
that you have got, their—the Indian Navy's
performance, their knowledge, their dis-
cipline, their turn-out, their understanding
and their skill at arms that are put at
their disposal is of the highest order and
efficiency. We, our countrymen, could
really be proud of that. Tn relation to the
equipment part of that, I know it is no
good counting the ships. Everybody knows
and we all know, There should be no
doubt about it that we have to concen-
trate on having to build up our Navy as
fast as we can and with the best type of
models and best type of weapons and
best type of ships that are made availa-
ble. In between also-one will have to
work out certain priorities. Which parti-
cular arm, which particular type of ships
do you want to have? Do you want to

have the most sophisticated type of sub-
marines? Do you want to have naval air-
craft carriers? Do you want to have des-
troyers? That is for the specialists to de-
cide what priority in ships you will have
to have. I must say that the balance that
has so far been worked out has so very
adequately been considered in the Minis-
try of Defence and as settled by the
Naval High Command with the present
Government. And, I feel absolutely satis-
fied with the verke and the vigour with
which the whole thing is being handled
from top to bottom and on that account
again. I think we can feel quite satisfied
and proud.

Whatever other things my hon. friend
sitting on the other side has recommended
most certainly should be looked into. I
will go this far to recommend to our hom.
Defence Minister and the Deputy Mi-
nister that wherever any kind of loose
plugs have to be fitted into the plug-
holes to put things even to strengthen
all around our armed forces and par-
ticularly, the naval part of that, that,
of course, should also be looked into.

With these words, I must say thatl con-
gratulate the Ministry of Defence for
bringing in this particular amendment and
1 strongly support it.

=) Traw g fag (FTaraR)
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“A certain provision is made for
summary trial of officers below the rank
of Lieutenant Colonel and his Squadron
Leader.”

3
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How is it to be proceeded with?

a3 few awg & g fow @ ¥ =@
& A KT FIT W GAL AT H
wf¥aT T gt a® WO F avE A
feur &) ag a% g wifegd fx ogw
m‘tnfmmwrahnmwr{w—s

¥ Q@R AUY 4@ g wed Ay

fewe 7 & fag 1 wg W ©F ww
g 0 g ure & 9y At waaw ag
feqr @1 T8 FTAET WL |

# gqrff & T A TR HFY o
_ R gt miade  fedtr fafrer

OCTOBER 4, 1982

Navy (Amdt) Bill 448

mf«ﬁaﬁe%q*aﬁmw
¢ wm woq FW & fag w8 w-
WH & AW G RF AE@ F agi
I (o I |  fafaa
wafg 7 qargr <1g, gw ala &1 W

g

ARIT T a% wAwraT q
T F A Y, FW A qET § AW
msrraglmafaaﬁ F A9 A
g fawame d@ @ o & f AR
fremxie & am va w=@ G fasn
nrﬁiaﬁmm foeit ar za
§ wAwET § w3 faadt & oo gw
w1 Jaa § & w fopede g &
s 3ax w=n d &% forode el
# WY WeeTNTe WWEr § %g  AtAA

graT & "I gEeant § s g Hrar

&1 a9 GAFY, WO W
T guT &1 @ 7 aTh arfw §)
wa ux famgr wat g ¥T =wmar &
a1 wiqFTh a7 T AT & A T g
I F A AT & ST HAIET #Y
Ry A agas faz &9 & 1 A =@
fasr & faens & § o= &1 wqama
arer a7 @ A S¥ FT gWdA H@T
f a®T 38 I3 w= o ¢ faw
T TEL AR FET 1129 1

T aF uREw fewew & aw
91 AR M T & A A
W wEaT9R @AT 9mfgd Wk A
&a‘é‘tmt{gafm TR T
AT AT wT mEa * W Iq
¥ wANEew § gg faware dar &Y
sam e & uw & dfaw & ofr &
U1 37 FT AT AT IR OF A & )



-~

449 Navy (Amdt) Bill ASVINA 12, 1904 (SAKA) Navy (Amdt) Bill 450

glmwgama’m'ra'aa‘ﬁfﬁ’
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Y § gw oY ag aFwq

T A7 I & 419 q 4
fam #r gt amsg @ g

SHRI BHOGENDRA JHA (Madhu-
bani): Sir, there cannot be two opinions
in the House or n the country about the
importance to be given to the Navy and ’
Naval Officers and men and the need for
ensuring preparedness in the Sea, both
with regard to Warships and the Submar-
ines. I say this because of the US at-
tempt to turn the Indian Ocean into
American Ocean. The Prime Minister had
been to the USA recently. But I think no
heed was given to her suggestions that the
Indian Ocean should be turned into a
Zone of peace Very often, in this House,
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the Ministers from the Treasury Bencncs
have equivocated between super powers
while the Soviet Union is repeatedly sup-
porting this demand for turning the Indian
Ocean into a zone of peace and the USA
i$ stubbornly refusing to accept it and is
obstructing the demands for holding the
Conference in according with the Resolu-
tion of the United Nations. We know that
Maritius, our fraternal, small but brave
country, has through its Parliament, pas-
sed a legislation that Diego Garcia has
been and should remain a part of Mari-
tivs and the US.A. war bases should be
dismantled from there.

Sir, the Prime Minister had been to
Maritius recently and it is good that she
openly supported this demand and the
Government of Maritius. Today, not the
Atlantic, not the Pacific, but the Indian
Ocean is being turned into a ocean of
dispute and confrontation by the USA,
IJn such a situation, our preparedness,
particularly in the sphere of warships and
submarines and other naval weapons have
become very imperative because on three
sides we arc surrounded by seas. But 1
think that this Bill mainly concerns with
the inner or internal discipline of our
officers and men, I would have liked to
go into this Bill deeper, into the problem
of Navy as a whole. Our scientists, our
officers are in a position to build more
sophisticated, more up-to-date naval wea-
pons for the defence of our shores but
much more resources and attention are
required to be given. Not only that. Our
neighbours and friends and the small littor-
al countries in the areas may require our
co-operation and help in times of need and
we may also require their. But this Bill
is limited only with regard to the inner
and internal discipline. But with regard to
that also, T have got something to say.

Sir, today, in our capital, there was a
marked demonstration where millions of
people had marched through the streets
of this capital raising slogans for the de-
fence of our country defence of our
our freedom, for turning the Indian Occan
into a zone of peace, for dismantiling the
US war base in Diego Garcia. This is a
coincidence that while we are discussing this
subject here, millions of people of this coun-
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try marched through the streets of the capi-
tal with the above demands. Sir, I think
that our country should speak with one
voice, our Parliament naturally should
speak with one voice. I do not know if
there is any other voice in this House. We
all know that our men and officers of the
Navy have got the patriotic tradition. In
1946 it heralded the dawn of our freedom
and raised the banner of revolt against
the British rule. though our leadership
compromised with the British and accep-
ted its plan of partition of the country.
Though we compromised, they revolted
against the British rule and they unfurled
the flags of their unity. That must not be
forgotten. Very often we tend to forget it
and try to make our own history,

Sir, T would like to make some sugges-
tions and I think the hon. Minister will
give heed to them. With regard to the
internal force and the Navy also, 1T do
demand that the proportion of the directly
recruited officers is reduced and the pro-
portion of promotion of the existing offi-
cers should be increased because experi-
ence of actual work is not less valuable
than acquisition of Degrees outside. 1 do
not say that there should not be any
direct recruitment in the category of offi-
cers but the share of promotion of the
existing officers must be increased.

Second, I would like to state that in
the British days there was some sort of
a Chinese Wall between the number of
officers and the number of the men in the
Navy. That must not be allowed to con-
tinue now. T do not say that it is continu-
ing in the same way, or in the same con-
ditions, but very minor and very insigni-
ficant changes have been made and our
men are not well-treated. Though they
may be juniors in job, or in responsi-
bility, or inferior in rank, yet they are
all our nationals and are involved in the
common task of defending our country,
In this context, I think, the rules should be
changed, the manner and method shou!d
also be changed so that our men should
feel that a&ccording to their abilities, they
are serving our country as officers, niddle
officers or men on cqual footing. As far as
defence of our country is comcerned, they
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are equally serving our country. Tn this
case, they are defending our shores.

With this end in view, I would like to
state that the present Bill, though not
objectionable, in many respects falls far
short of the requirements of the present
situation.

Even with regard to the internal aflairs
of the Navy, the officers and the men,
their condition needs to be improved,
These officers and men cannot form their
trade unions, they cannot go on strike or
dharna, but the country and the Parlia-
ment hag to see that they are not ill-
treated, they are not discriminated against,
and they have no ground, no basis for
feeling discontented. As I said, with
that end in view, the present Bill falls
far short of the requirements, and I think,
the Minister, if he is not in a position to
do it at this stage, will see to it that suit-
able steps in the right directions as sug-
gested by me earlier are taken so that
the condition of our officers and men im.
proves, particularly that of the ratings
and the other categories.

With regard to the quality of our sub-
marines and warships, which we have
begun to build in our country, lack of
resources should not be allowed to stand
in the way, because otherwise in the time
of crisis, we will be put in an awkward
situation, as we have to guard our shores
on three sides of the country,

With these words I conclude and I hope
that the Government will give proper at-
tention to the voice of these people.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): Mr. Deputy-Speaker, Sir,
I am extremely thankful to the hon.
House for its unanimous support to this
Bill. In the course of the discussions, the
hon. Members have made some very use-
ful suggestions. Besides, certain other po-~
ints have also been raised, though they do
not relate to the present Bill. The hon.
Members have stayed into the question
of strategy, emoluments and welfare of the
personnel, drawing lessons from the con-
flicts happening clsewhere in the world.

Some hon. Members have raised the
question about theintention of this amend-
ing Bill. Shri Rajesh Kumar Singh and
Shri Bhogendra Jha had apprehensions
that this may be discriminatory in nature.
I would like to take this opportunity to
assure the House that it is exactly the
opposite which this amendment seeks to
do. In fact, in the Navics of the world,
minor offences committed by sailors are
tried summarily by the Commanding Offi-
cers of the sailors. Here, there is no ques-
tion of discrimination. The Bill secks to
make forfeiture of seniority and forfei-
ture of time for purposes of promotion
applicable to the rank of master chief
petty officers, which cadre was introduced
in 1968, but had not been taken into con-
sideration -in the amendment in 1974.
In fact, this Bill proposes a summary
system of trial for Officers of the rank of
Lt, Commander and below. In fact, it is
extending to even junior Officers. That is
Acting Sub-Lt., _Leiutenant, Lieutenant
Commanders are put similar to the provi-
sions which exist for the Army and the
Air Force. Therefore, Sir, this is not dis-
criminatory in nature, but it is more ega-
litarian. And since offences which had
been committed by senior sailors like the
Chief Master Petty Officers were not ade-
quately covered by the small provisions
or the regulation, that is admonition and
stoppage of pay, leave, these have to be
adequately included in the punishments.
Therefore, the amendment to this Bill.

Sir, our esteemed colleague, Gen. Spar-
row, has rightly mentioned that Command
and control and discipline must go hand
in hand with regard and punishment. For
good work people must be rewarded and
for indiscipline and for acts of omission
and commission they must be punished.
Therefore, the question of discipline is of
paramount  importance as far as any
Armed Force, including the Navy is con-
cerned. And this Bill seeks not only to
bring in people who are not under its
purview, but it also seeks to broadbase
the thing and to bring it in the same line
as the Army Act and the Air Force Act
are.

Some Members had apprehension that
discipline is sought to  be brought in by
this Regulation. I would like to take this
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1 opportunity to assure the House that dis-
. cipline is not being sought to be brought
in; by this Legislation, Discipline in the
(-Indian Armed forces whether it is Army
or Navy or the Air Force, is brought in
;;by personal examples of the Officers, the
.JCOs, the Chief Petty Officers, Master

Petty Officers, Warrant Officers and by
, welfare means, and the very fact that our
.. Officers share with the men the same con-
(ditions of service as well as the same dan-
gers, same adventures, same risks and
the same type of exercises in everything.
‘Therefore, this amendment does not seek
to bring in or set any discipline by Legis-
lation, but it is only to broadbase certain
criteria of personnel who had been left
~out of the purview.

-2l

Sir, many of the Members had men-
tioned regarding the Falkland crisis, the
. Lebanon war, the Iran Irag war, Bom-
. bay High, our coastline and maritime in-
terests, Diego Garcia, the Indian Ocean
.being a zope of pcace, our developments
in the sea-bed and the economic interests
there and the sophisticated weaponary in
the field of national security and specially
the induction and the production of wea-
pons and equipment. I would like to
take this opportunity to assure the
.House that the Indian Armed For-
ces particularly the Navy is not
only studying the aftereffects and
the lessons of war, but the Govern-
mént is very much seized and is also
keeping close watch on the developments
in the Indian Ocean, in the various opera-
tions that have taken place, whether it
in the Lebanon Crisis, the Iran-Iraq crisis,
or the Falkland crisis; and the lessons of
. war, which have been made available are
under close scrutiny and study. As far as
sophistication, modernization and also the
twin aims of Government’s policy on self-
.reliance and self-sufficiency are concerned,
.Indigenization is going on at a very rapid
pace, Our Navy is one of the balanced
navies. And when people  speak about
modernization and  sophistication, they
have to take into consideration the geo-
political and the geo-strategic position, and
.the environment in which our Navy is
placed. So,. there is no use comparing
»with, the U.S..Navy or the Soviet Union’s
Navy, for whom the environment and the

favourably consider, on
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role are different—whereas the role of
our Navy is entirely -different, and our
environment is also quite different from
what exists in the other theatres.

Doubts had been raised by some Mem-
bers on whether we are capable of defen-
ding ourselves or not, I would like to take
this opportunity and say most emphatical-
ly, with all the emphasis at my command,
that our Armed Forces are ready . and
prepared to take on any eventuality which
may befall our country, whether it is
from air, sea or land.

In regard to the general remarks which
had been made in the course of the de-
bate, 1 think I have given answers. I
think I have clarified the reasons for
bringing this amendment. and I am ex-
tremely thankful to the hon. Members for
their unanimous support.

17.47 hrs,

STATEMENT RE. PASSAGE BY 1&X

LLEGISLATIVE ASSEMBLY OF JAMMU

AND KASHMIR GRANT OF PERMIT

FOR RE-SETTLEMENT IN (OR PER-

MANENT RETURN TO) THE STATE
BILL, 1980

MR. SPEAKER: Now the Prime Minis-
ter,

THE PRIME MINISTER (Shrimati
Indira Gandhi): Information has been re-
ceived that the Jammu . and Kashmic
State Legislative Assembly has  to-day
passed the Jammu and Kashmir Grant of
Permit for Resettlement in (or Permanent
Return to) the State Bill, 1980, as origina-
lly passed by it. As the House is aware,
this was recently returned by the Govern-
or of Jammu and Kashmir to the State
Legislature for re-consideration in  view
of his opinion as to the constitutional in-
firmities frof which it suffers.

Earlier, we had told and written to
Sheikh Mohammad Abdullah that the
Government of India would be willing to
humanitarian
grounds, any individual cases which he
may have in mind for grant of citizen-
ship.
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I understand that the Chief Minister of
Jammu and Kashmir has stated in the
Assembly to-day that the President has
the right to refer the Bill to the Supreme
Court under clause (1) of Article 143 of
the Constitution of India. He is reported
to have assured the House that the State
Government will not implement the Bill
until the opinion of the Supreme Court
has becn received,

The President has already decided to
make a reference to the Supreme Court
under clause (1) of Article 143 of the
Constitution for the opinion of the Court
on. the constitutionality of the Bill, and
action is now being taken separately.

DR. SUBRAMANIAM SWAMY: Bom-
bay North-East): May I ask the Prime
Minister whether, in the event this Bill
is implemented, will Government take
any action, or are they going to just sit

by? I ! % ':
MR. SPEAKER: Not now.

DR. SUBRAMANIAM SWAMY: Why
not? The whole country is exercised about
it. Why should we be quiet here? Because
they are not in a position to do any
thing about it? (Iaterruptions) in the
Rajya Sabha she is prepared to answcr
questions, Why can’t she answer them
here?

SHRIMATI INDIRA GANDHI: The
rules of the Houses are different.

17.51 hrs.

NAVY (AMENDMENT) BILL—Contd.
MR. SPEAKER: The question is:

+ “That the Bill further to amend the
Navy Act, 1957 as passed by Rajya
-Sabha, be taken into comsideration.”

The motion was adopted.
MR. SPEAKER: The House will now

take up clause-by-clause consideration of
the Bill! The- question is:

“That Clauses 2 to 11 stand part of
the Bill.”

1 The motion was adopted.

1
Clauses 2 to 11 were added to the Bill.

MR. SPEAKER: ~The question. is:

“That Clause 1, the Enacting For-
mula and the Title stand part of the
Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI K. P. SINGH DEO: I beg to
move:

“That the Bill be passed.”

MR. SPEAKER: Motion moved: “That
the Bill be passed.”

S\ BT BRIT 0@l (fiefifiw)
UeLe HEIRE  HWIY% ANGH § /gL
WITHE  ARAT & aneq agigd &7
TEART  HFAT  qUfEFEAT F HTERAO
& gAg  gaT H% gua 93 -fe@@
T oSed Wd & a7 S s
FW gL FASE Har wgw@ ¥ A
AT IRl § 6 @ 9% e
fF TR o 3w wfewmm N
N T faw At gA @gd Avaw §

. et 588 qardr W T &7

UF @ 9 §ag W ;iuEr e d
T 8@ g K srAr =g gL fF
g 3§ Sk AT AW & Ay
gnh ATT FE BT AR AHGT FA
F.fag o7 w1 oIME AT Q@ &7

foexr &% aml § dAqw wEw ¥
TET ¥ AHE 7 Twrs fod &0 3w
FRO & W g aFar § f& gAE
FIUE ATH ATGEY TRIET FAIST A
W aT I qWi F1 9T § agq
X H F HYT @AT 9EAT & IAd
9T AN FT THATH TgT g, aga
LI SAE JHIET 9T FedT &%
0. 810 &, AU FTH-F==A . K, 7 3@ 7
qrd g a1 BT aid W@ & ar g
S W faw § wAd gEww A
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g & AW 7 SarEr gwe A E
T A9 TF FIC AT AN
F oFfow & F? g A E oA
W14 9g 9T T gl R sieaq
RET e IHT A7 AE Rg qayw
¥ W97 ®IE FTAATET FT g1 A YA
AW & FE FL

SHR1 SATYASADHAN CHAKRA-
BORTY (Calcutta South): This Bill is pri-
marily concerned with the summary trial
of the Indian Navy. While I am next to
none in my conviction that in the armed
forces there should be highest order of
discipline still one question comes for-
ward, that is, our Constitution guarantees
equal rights and equal protection of an
individual by law, But so far as the per-
sonnel of the armed forces are concerned,
they are not tried in a court and they are
debarred from appealing to the highest
court of law which is contrary to the
principle of natural  justice because the
members of the armed forces are also the
citizens of India; and as citizens of India,
they have a right of appeal to the highest
court, that is the Supreme Court against
the verdict of the court martial,

Recently, there was an article in the
Statesman where 1 found that two officers
of the armed forces appealed to the Sup-
reme Court. I am not going into the judg-
ment of the Supreme Court but the ques-
tion that has come up is very important;
and 1 would like the Minister to take
note of it. Though there is a necessity of
the hightest order of discipline in the
armed forces, T want to know whether
the members of the armed forces can be
denied the fundamental right that an or-
dinary citizen of India enjoys. So, why?
[ express my apprchension.. .. (Inferrup-
tions). [Even the Supreme Court in its
judgment draw the attention of the Gov-
ernment to this question of fundamental
rights which should be extended to the
armed personnel.

I would like to know the opinion of
the Government in the light of the Sup-
reme Court judgment and also whether
this Court Martial is not primarily going
to deprive the Army personnel of their
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right as ordinary citizens of India to ap-
peal to the highest court of law in our
country.

DR. SUBRAMANIAM SWAMY (Bom-
bay North-East): Can you tell us what
the Soviet practice is?

SHRI SATYASADHAN CHAKRA-
BORTY: I am in the Indian Parliament
and 1 am concerned with Indian politics.
He may know about the Supreme Soviet.
(Interruptions)

AN HON. MEMBER: He has already
been elected to the Chinese Parliament!
(Interruptions))|

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): Mr.
Speaker, Sir, an hon. Member stated that
there are a large number of resiguations
from the Indian Navy. It is not factually
correct. There have been some resignations
purely on personal grounds, There have
been some personal rzasons on which some
people have asked for relief and for
that relief they must get the premis-
sion of the Government and Gvern-
ment has to consider on merits each
one of these cases and then give them
permission to resign. In soine cases
they refused. The statement that here
have been a large number of resigna-
ions from the Indian Navy is not cor-
rect. We endeavour to see that the
legitimate interests of the Armed For-
ces are protected; their welfare is
taken care of and their families are
also given dequte fcilities when there
men serve in fronts in the sea and in
the air.

The second point which  Professor
Chakraborty raised is covered by the Con-
stitution of India and the position of the
Government is that it stands by the Con
stitution. Article 33 of the Constitution
saysi—

‘Parliament may by law determine
to what extent any of the rights con-
ferred by this Part shall, in their appli-
cation to the members of the Armed
Forces or the Forces charged with the
maintenance of public ‘order, be res-
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tricted or abrogated so as to cnsure
the proper discharge of their duties
and the maintenance of  discipline

among them.’

Therefore, whatever rights the Consd:-
tution has given to the Govecrnment for
the purpose of maintaining  discipline
will be used by the Government. Gov-
ernment will observe the Constitution and
stand by it.

MR. SPEAKER:
“That the Bill be passed”,

The question js—

The motion was adopted.

DR. SUBRAMANIAM SWAMY: The
Minister did not specify which Consti-
tution.

MR. SPEAKER: The written Consti-
tution.

17.58 hrs.

PAPERS LAID ON THE TABLE—
Contd.

AssaAM GOVERNMENT NOTIFICATION UNDER

EsSENTIAL SERVICES MAINTENANCE

(ASSAM) ACT As AMENDED BY FESSENTIAL
SERVICES MAINTENANCE AcCT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to lay
on the Table a copy of Assam Government
Notification No., PLA. 906/82-125 (Hindi
and English versions) published in Assam
Government Gazzette dated the 30th Sep-
tember, 1982 declaring services 1n any esta-
blishment or shop dealing with the essen-
tial commodities declared as such by the
Guvernment of India under the Essential
Commodities Act, 1955 and licensed under
the Assam Trade Articles (Licensing and
Control) Order, 1982 and the Assam High
Speed Diesel Oil (Distribution and Con-
trol) Order, 1981 and the Assam Paddy
and Rice Procurement (Licensing and
1 evy) Order, 1981 and services in establi-
shment or shops of appointed dealers and
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iicensed under the Assam Public Distribu-
tion of Articles Order, 1982, under sub-
section (2) of section 2 of the Essential
Services Maintenance (Assam) Act, 1980
as amended by the Essential Services
Maintenance Act, 1981, [Placed in
Library, See No. LT—4516/82.]

(SAKA4) 46

17.58} hrs. .

BUSINESS ADVISORY COMMITTEE
THIRTY-FIFTH REPORT ..

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H. K.
L.BHAGAT): Sir, I beg to resent the
Thirty-fifth Report of the Business Advi-
sory Committee.

DR. SUBRAMANIAM SWAMY (Bom-
bay North-East): It was the maiden speech
of the Minister,

MR. SPEAKER: Very concise Brevity
is the soul of wit!

17.59 hrs.

STATEMENT RE. RELEASE OF
INSTALMENT OF ADDITIONAL
DEARNESS ALLOWANCE,TO CEN-
TRAL GOVERNMENT EMPLOYEES
AND RELIEF TO PENSIONERS
INCLUDING FAMILY PENSIONERS

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE): With
your permission, I am making this state-
ment. Under the existing scheme of Deur-
ness Allowance for Central Govermment
employees, sanction of an instalment of
Dearness Allowance is considered
after every eight point increase in the,
12-monthly average of the All India
Average Consumer Price Index for
industrial workers (base—1960), The
last instalment of Dearness Allow-
ance on this basis was sanctioned with
effect from 1-4-1982 with reference
to the average index leve] 448. At
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the end of May, 1982, the average
index reached 456.03, thus registering
a further increase of eight points.
Consequently, c¢ne mure instaliment
of Dearness Allowance to the Central
Government’~ employees from 1-6-
1982 became due for consideration.
Government have decided to pay this
instalment to them now. This instal-
ment of Dearness Allowance would
be' admissible to employees drawing
pay upto Rs. 1600/- p.m. Payment of
this instalment{ will cost the Exche-
quer Rs. 52.50-croreg during the cur-
rent financial year, the estimated cost
of ap instalment during a full year
being Rs. 70 crores. Orders for pay-
ment of this instalment will be issued
shortly.

Under the existing arrangement, an
instalment of relief to the Central
Government  pensioners including
family pensioners also becomes due
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for consideration after every increase
of 8 points in the average index. The
last instalment of relief was sanc-
tioned on this basis with effect from
1-4-1982. Government have decided
to pay further instalment of relief
to the pensioners including family
pensioners with effect from 1-6-1982,
This will cost the Exchequer Rs, 450
crores during the current financial
year, the estimated cost of an instal-
ment of relief in a full year being
Rs. 6.00 crores. Orders for payment
of thjg instalment will be issued
soon.

MR. SPEAKER; The House stands
adjourned till 11 AM. tomorrow,

[T

18.01 hrs.

The Lok' Sabha then adjourned
till Eleven of the :’lo:k on Tuesdny,
October 5, 1982/Asvina 13, 1904
(Saka).





